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CORRIGENDA.

In the Legislative Assembly Debates,
Simla Session, 1933—

(1) Vol. V, No. 2, dated the 28rd |

August, 1933, page 154, ‘line 20, for
¢ ggoure ’ read ‘‘ censure ”’
(2) Vol. V, No. 5, dated the 29th

August, 1933, page 342 last line, for
« (Gofernment > read ‘° Government

(3) Vol. V, No. 9, dated the 4th
September, 1933—

() page 760, line 14, for * Seven—
one five years” read “‘Seven—
one over five years ”’

(i#) page 767, in the subject-head-
ing to starred question
No. 586, for ** on ”’ read ** of .

{+13) page 787, line 21, for the
words one of the two two
persons ”’ read
two persons”’

(w) page 788, for the - subject-
heading to the Statement
laid on the table in answer to
starred question No. 838, sub-
atitute * Disability  Pension
to * Discharged Military
Men . :

(v) page 788, from the subject-
heading to the Statement
laid on the table in answer
to starred queshon No. 931
delete the words “ the Royaj
Army Medical Corps and ™.

(vi) page 796, line 3, for ** *426.
(a) to (k) % redad & *246- (a) to
(k)

(vit) page 810, line 9, for * War

‘one of the

Research ” read  War  Re-
gerves '’

(vit) page 872, line 5, for
* Halzais

reqd “*‘Halimzais .

(4) Vol. VI, No. 2, dated the O6th
September, 1933, pages 1055-77, in the
subject-headings to the Cotton Textile
Industry Protection (Amendment) Bill,
for ““ Amendment ” read Second
Amendment .

(6) Vol. VI, No. 4, dated the 8th
September, 1933, page 1220, line 10,
for “ Muhammadan read

* Muhammad .

(6) Vol. VI, No. 7,
September, 1933—

(?) page 1366,
bottom, for “reg
‘regret . ZE

(1) page 1409, line 20, fm‘ -y d'is-
gested ”’  read * d.lgested AT

(i41) page 1424, line 2, for ““risk ”’
read  risky .

(iv) page 1431, lines 19 and 20,
for < Mr. K. C. Neogy ...«
resumed the Chair.]”’ read
“Mr. K. C. Neogy (Dacca
Division : Non-Muhammadan
Rural) : We all welcome it.¢’

(7) Vol. VI, No. 8, dated the 13th”"
September, 1933—

%) page 1483, line. 18, for

ea(i e dlrect' ”

(21) pa.ge 1484, last line, for
¢ No. 99 * read “ No. 78 *.

(8) Vol. VII, No. 3, dated the 181:11
September, 1933, page 1764, lines 9
and 10, for “ high-handness”  read
«f hlgh-ha.nded.ness 4

(9) Vol. VIL, No. 4, dated e
September, 1933, page 1822, in the
sub]eet-headmg to_starred question
No, 1022; for 2 Non-Hmdus” “read.
i Non-Mushms

dated the 12th

hino 3 from ot
? read

dil‘ect- ; < :







Index td the
Legislative Assembly Debates

Volumes V to VII, 1933

- R S ey

A
ABDOOLA HAROON, SETH HAJI—

Question 7re—-

Allegations against one Mr.
Mangharam,  sub-Post Master,
Kambar. 264-65.

Applications for registration of firms

received by the Income-tax Officer
in Karachi. 1044.

Communal composition of clerks in
the Medical -~ Department, North
Western Railway. 1286.

Communal composition of District
Medical Officers on State Rail-
ways. 1284

Communal composition of the stafl
in the office of the- Chief Medical
and Hezlth Officer, North Western
Railway. 1284-85.

Confirmation of certain clerks on the
North Western Railway. 559-60.
Deputation of a medical man for a
clerical job in the Office of the
Medical Officer, Lahore. 1287-88.
Dismissal of one B. Ghulam Muham-
mad, a clerk in the Office of the
Chief Medical Officer, North West-

ern Railway. 1287,

Examination for lower division postal
clerks beld at Delhi. 954.

Export of duoty-paid foreign sugar
from Karachi ~to Kashmir and
Jammu States. 426.

Export of foreign sugar from Karachi
_to Persian Gulf Ports.. 427.

Export of foreign sugar fo Afghan-
istan and Duzdap. 427

Export of silver
America. . 264. -

Grant of enhanced salaries to_Hindu
Assistant Surgeons (with English
qualifications. 1285

Grievances of Muslims against the
Medical Department of the North
Western Railway. 1283-84.

Misuse of privilege -passes by certain
employees of the North Western
Railway. 1288, .

from ~India to

ABDOOLA HAROON, SETH HAJI—
contd. '
Question 76—

Muslim draftsmen retrenched from
the Office of the Chief Engineer,
Survey and Construction, North
Western Railway. 380

Officers and clerks in the Military
Engineering Service, Western Coms=
mand, Quetta. 686.

Pacs section of the North Western
Railway. 1054, p
Paucity of Muslims in the Medical
Department of the North Western

Railway. 515.

Placing of certain: clerks on special
duty in ‘the office of the Agent,
North Western: Railway. 49-50.

Re-appointment of retrenched staff
of railway in the inverse order of

2 their discharge: 202 :

Reduction of land revenue and grant
of Talavis to agriculturists in Sind
and Baluchistan. 795,

Representation —of Muslims in theé
clerical staff of the Military Engi-
neering ~ Service, Western Com-
mand, Quetta:. 686 5

Representation of Muslims in the
“Establishment Branch of the Office
“of the Chief Medical Officer, North
Western Railway. 1285-86.

Retrenchment in the Survey of Tndia
Department. 1339.

Sindhi Hindus discharged from the
Office of the Chief- Engineer, Sur-

ver and Construction, North
5 Western Railway. 380. ‘
Victimisation of Muslims in the

Office of the Chief Medieal Officer,
North Western Railway. 1286-87.
.7 Resolution ¢ raising of dutv on foreign
__ ¢otton imports. 566-68, 579,
ABDUL GHAFFAR KHAN, KHAN—
_ Question re—
Tliness of —'s brother. 1036.
Release of ——. ~ 1036,
ABDUL MATIN CHAUDHURY, MR..—
Consideration of the Report-of* the
Public - Accounts-  Committee.
1900-11. : R T 2

B 2

=




2 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

ABDUL MATIN CHAUDHURY, MR.
—econtd,

Expressions of regret on the deaths of
Sir Zulfigar Ali Khan and Khan
Bahadur Sarfaraz Hussain Khan.
51.

Factories Bill— i

Motion to refer to Select Committee.
1630-34, :
Indian Income-tax (Amendment) Bill—
Presentation of the Report: of the

Committee on Petitions, 1485.
Indian Tea Control Bill—

Motion to refer to Select Committee.

1619-27.
Motion for Adjournment re facilities
given to Mahatma Gandhi in jail.

159-60.

Resolution re Draft Convention and
Recommendation concerning the
age for admission of children to
non-industrial employment.  1890-
92, 1894.

Workmen’s  Compensation  (Amend-

ment) Bill—

Motion to consider. 62-63.

Consideration of—
Clause 2. T5.

Clause 3. 83.
Clause 18, 120, 121, 123.

Motion to pass. 298

ACADEMY—
Question 7¢ nomination of the Indian

Army soldiers to the Indian Mili-
tary —, Dehra Dun. 908-12.

ACCIDENT(S)—
_ Question re—

— to the 8 Down Delhi Express at
Asansol. 175,

Railway — near Dharampur on the
Kalka Simla Railway. 94-95.

Railway — near Mokameh on the
East Indian Railway. 96-97,

ACCOMMODATION—
Question re introduction of intermediate
class — on the South Indian Rail-
way. 1114
ACCOUNT(S)—
Question 7e—

Alleged falsification of — by a
clerk of the Office of the Director,
Telegraph  Engineering, Eastern
Circle. 1368-69.

Proposal for the introduction of modi-
fied system of Commercial — in
E}ig Bengal Cinchona Department.

Reservation of posts of Assistant
Accounts Officers on the North
‘Western Railway for Accountants
and Inspectors of Station —.
5568-59.

Results of the audit of the — of
architects of Nasik buildings. 786.

ACCOUNTANT(S)—

Question re—

— in the Posts and Telegraphs
Account and Audit Offices. 200.
Differential treatment in sanctioning
special = pay for town Inspectors

and — of Post Offices. 1027.

Examination papers of the Post Office
—. 1028.

Income of the —, Government Forms
Press, Aligarh. 1280,

Recruitment of qualified clerks as —
in the East Indian Railway Ac-
counts Department. 292.

Reservation of posts of Assistant
Accounts Officers on the North
Western Railway for — and Ins-
pectors of Station Accounts. 558- |
59.

Retrenchment of — from the Mili-
tary Accounts Department, Rawal-
pindi. 30-32, 34. {

Revision of the scale of pay of —
attached to certain Post Offices.

|
!
|

1027-28. |
Special pay sanctioned for Posk [
Office —. 1026.

ACCOUNTANT GENERAL—

Question re— |

Abolition of the office of the —,
Posts and Telegraphs. 200.

Appointment  of the Assistant in
charge of the administration branch
in the office of the Deputy —
Posts and Telegraphs, Delhi. 201

Confirmation of one Mr. Bashir
Ahmad Alkhgar in the Office of the |
Deputy —, Posts and Telegraphs,
Delhi. 377. ‘

Constitation of the Office of the —,
Posts and Telegraphs. 200.

Employment of Sikhs in the Office of
the Deputy —, Posts and Tele-
graphs, Delhi. 376-77.

Post of the Personal Assistant to |
the —, Posts and Telegraphs, 201,

Rent of Government quarters paid by |
the staff of the office of the Deputy
—, Posts and Telegraphs, Delhl.
1053-54.

Representation of minority communi-

ties in the Offices of the —, Posts
and Telegraphs. 200.

Strength of the non-gazetted staff in
the Office of the —, Posts and

Telegraphs. = 200.
Supervisor of records of the Office of
the Deputy —, Posts amd Tele-

graphs, Delhi. 377.

R AT R
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ACCOUNTS DEPARTMENT—

Question re—

Communal composition of certain
grades of services in the —, Kast
Indian Railway. 1853.

Promotion of clerks in the KEast
Indian Railway —. 1054.

Recruitment of qualified clerks as
Accountants in the East Indian
Railway —. 202,

Retrenchment of Accountants from
the Military —, Rawalpindi.
30-32, 34.

‘ACCOUNTS OFFICE—

Question 7e—

Inequality in the distribution of
higher posts in the Railway Clear-
ing —. 1109-10.

Retrenchment, in the Chief — of
the North Western Railway. 559.

Retrenchment in the Railway Clear-
ing —, Delhi. 1054.

ACCOUNTS OFFICER(S)—

Question re—

Dischargs of certain Hindu clerks
from the office of the Chief —,
North Western Railway. 1668-70.

Reservation of posts of Assistant —
on the North Western Railway for
Accountants and Tnspectors of
Station Acconnts, 558-59,

ACCOUNTS SERVICE—

Question re recruitment to' the Sub-

ordinate —.  375-76.
ACCOUNTS STAFF—

See *‘Staff”.

ACHARYA, SAROJ RANJAN—

Question re—

Illness of —, a detenu in the Deoli
Detention Camp. 372-73.

Present, condition of the health of
—, detained in the Deoli Deten-
tion Camp. 95.

ACQUISITION(S)—

Question re forcible — of a bungalow
by Military Estate Officer in
Peshawar, 1764. -

ACQUITTAL(S)—

Question re — of Mr. Nikhil Ranjan
Guha Roy by the Caleutta High
Court, 1606-07,

ACT(S)—

Child Marriage Restraint—

Question re devices adopted by cer-
tain persons to evade the —.
252, 1485.

Emergency Press—

Question re non-release on bail of per-
sons arrested for offences under
section 18 of the —, 1931, in
Delhi.  271-72.

Tndian Income-tax—

Question re— 3

Amendment of section 61 of the —.
259-60, :

ACTS—contd.
Indian Income-tax—contd.
Question re—
Amendment of section 64 of the —.
1451.
Assessment  proceedings unde; the
— in Sind. 258-59.
Petitions filed under section 27 of the
— in Calcutta. 1471.
Moplah Outrages—
Question re—
Moplahs detained under Regulation
III and the —. 634-35.
Moplahs wanted by police under
Regulation TII and the —. 634.
Punjab Primary Education—
Question re enforcement of the — in
Delhi. 1347-48.
Safeguarding of Industries—
Question re—
Action taken under the — 104,
Industries given protection under the
—.  744-46,
ADDRESS(ES)— !
— by His Excellency the Viceroy to
the Members of the Council of
State and the Legislative Assembly.
417-25.
ADEN—
Motion 7e future Administration of —.
1718-38, 1772-1820.
Question re—
Separation of — from India. 446-47.
Transfer of — to His Majesty’s Gov-
ernment. 171-72,
ADH-KUMBH MELA—
Question re—
—, Hardwar. 1823-24, 1824-25.
Arrangements for the —, 1933, at
Hardwar. 1463.

ADJOURNMENT—
Motion for — re—

Acrial bombardment of Kotkai in the
Trans-Frontier. 551-55.

Ruled out of order. 554-55.

Aerial bombardment on Kotkai in the
Trans-Frontier. 780-83, 865-89.
Talked out. 889.

Alleged scurrilous article in the Daily
Gazette re Mahatma - Gandhi.
1388.91, 1419-44,

Talked out. - 1444. .

Expulsion order passed by the Com-
missioner on some residents of the
Phulra State. 1225, 1291-92,
Ruled out of order. 1292.

Facilities given to Mahatma Gandhi
in jail. 116, 147.69.

Forfeiture by - CGovernment of the
Free Press Journal deposit. 1118
20

Ruled out of order. 1120.

ADMINISTERED AREAS—
Question re expenditure on Inspector-
ate in the — in Central India. 556.
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>

ADMINISTRATION(S)— -
Motion re future — of Aden. 1718-

38, 1772-1820.

stion re decentralisation of the —
QUEZE the Posts and Telegraphs De-

partment, 1369-70.

ADMINISTRATION BRANCH—

: iy
estion re appointment of the Assis
& ant in charge of the — in the
Office of the Deputy Acecountant
Cieneral, Posts and Telegraphs,
Delhi. 201. i
2 NISTRATION REPORT—
JU:C?z?mlelst,ion r¢ annual — of the Lahore
Cantonment Board. 512.
ADMINISTRATIVE POSITION— .
Question re present political and — of
Gilgit. 190.
ADULTERATION— .
Question ze complaints about — m
country liquor bottles. 40.

. ADVERTISEMENT—

Question re— :
— for pobationers for certain posts

at the Railway School, Chandausi.
743-44. -

Objectionable — in newspapers.
630. : -
Publication of — in connection with

the services and educational
matters, etc.,  in the Gazette.
603-04. ;
ADVISORY COMMITTEE(S)—
Question re— :

Consultation with the Local — on
‘different, Railways in fixing rates
for eatables and wmrated water.
273-76.

Delay in the issue of the reports of
Tocal Railway —. 1827-28.

See also “‘Committee(s)”.

ADYA GUAD BRAHMAN(S)—

" Question re appointment of — in the
Currernicy Note Press, Nasik. 785.

ARATED WATER(S)—

~ Question re consultation with the Local
Advisory Committees on different
Railways in fixing rates for eatables

and —. 273-76
AERIAL BOMBARDMENT—
Motion for Adjournment re — of

Kotkai in the Trans-Frontier.
551-565, 780-83, 865-89.
Question 7e — at Kotkai on the North-
~  West Frontier. 753-54."

AEROPLANE(S)—
Question re hombardment: of certain
villages of independent tribes on
the North-West Frontier by British

AFGHANISTAN—
Question re export of foreign sugar to
— and Duzdap. 427,

AFRICA—
Question re—

Demand for Closer Union of East —
including Tanganyika with Kenya.
1383-84.

Postal Union in East —. 1005-06.

Sending back of repatriated Indians
from Natal and other parts of
South. — to their homes. 735-36.

AGE—
Question 7 — of compulsory retire-
ment in Railway Board’s Office.
1045-46.

Resolution re Draft.  Convention and
Recommendation concerning the
— for admission of children to
non-indostrial employment. 1885-

96.
AGE LIMIT -
Question re — for ° certain appoint-
ments: in: the Army. 276-TT.
AGENT—

Question 7e placing of certain clerks on
special duty in the office of the
—, North Western Railway. 49-50,

AGGARWAL; MR. JAGAN NATH—

Demand for Supplementary Grant in
respect of ‘“New Capital Works at
Delhi’. - 1231-32.

Election of — to the Select Committes
on the Amendment of Standing
Orders, T783.

Expressions of regret on the death of
Mr. B. N. Misra. 1862-63.

Indian Railway (Amendment) Bill—

Motions to consider, to recirculate
and to recommit to Select Com-
mittee. 317, 330-34.

Motion for Adjournment re facilities
%;yen to Mahatma Gandhi in jail
63-66, 167.

Question re—
All-Tndia Royal Air Force examina-
tionm. 1747,

Annual Administration Report of the-
Lahore Cantonment Board. 512.
Appointment, of an Indian as Direc-
tor General, Indian Medical Ser-
vice or as Public Health Commis-

sioner in India. 923-25,
Ceélzssorship of cinematograph films.
Certificates of sickness produced by
the North Western Railway em-
ployees. 786. ;

Firms manufacturing playing cards

in India. 925-26.: . -

Free supply of water to the Lahore

Cantonment. Board  for watering
roads. 511.

!
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AGGARWAL MR. JAGAN NATH—
contd.
Juestion 7e— g
ngmmtslin-;&id to Local Bodies in the
Cantonments. 512-13. B
Gronnd engineers employed in differ-
ent flying clubs in India, 3656-66.
Tnerease in the import, of fruits and
vegetables from foreign countries.

1117-19. :
Judicial officers - in the Delhi Pro-
vince. 926-27.

Leasing out of military dairies to
contractors. 1277-79. 3
Playing cards imported into British

India from Japan. (1117.

Posting of judicial and police gazetted
officers to their home districts.
927.

Profit and loss of the Government

" military dairies. 1280-81.

Protection of the private dairy
industry from the unfair competi-
tion of military dairies. 1276-77,
1279-80.

Purchase of grain for the Military
and management of the depots.
740-42.

Rate of electric energy supplied by
Military Engineering Services to
the TLahore Cantonment Board.
510-11.

Retrenchment in the Survey of
India Department. 742-43.

Rule; for recrnitment of Indians to
the Indian Army Veterinary Corps.
364-65.

Stoppage of express ftrains at
Khatauli, North Western Railway.
1282-83.

Transfer of cerfain roads from the
Military Engineering Services to
the TLahore Cantonment Board.
511-12

Question (Supplementary) re—

Absence of a direct train between
Delhi and Karachi. 108.

Allegations of assault made on the
Congressmen after their arrest in
Calcutta. 2L

Cﬂ.;t, of the Delhi Conspiracy Case.
67.

Cost of the Meernt Conspiracy Case.
766-67.

Death of certain political prisoners
in the Andamans. 104,

Firms manufacturing playing cards
in India. 909,

Loans adyanced to the Bahawalpur
State out of Indian revenies. 937.

Mr. Gandhi’s fast. 28.

Nomination of the Members of the
Legislative -Assembly to the Joint
Parliamentary Committee.  191-93.

AGGARWAL, MR.
concld.,
Question (Supplementary) re—
Persons whipped in connection with
iléc Civil Disobedience Movement.
Recruitment of ministerial staff of
the Government of India Secretariat
and attached offices, 933.
Transportation of political prisoners
to the Andamans. 111.
Reserve Bank of India Bill-—
Motion to refer to Joint Committee.
1415-19.
AGITATION—
Question re — of the white settlers in
Kenya against income-tax. 1007.
AGRA—
Question 7e research work on behalf

JAGAN NATH—

of the Imperial Council
of  Agrieultural Research done at
— - Y68

AGREEMENT(S)—

Question 7e—
Proposed revision of the terms of the

Ottawa —. 1334-36.
Unsatisfactory working of the
Ottawa -— in some particulars.
624-25.

AGRICULTURAL RESEARCH—

See “‘Imperial Council of —,

AGRICULTURE -

Question re—

Amount: contributed by the Govern-
ment of India to: different pro-
vinces for the benefit. of —. 450.

Condition of — and industries in
foreign countries. 1047,

AGRICULTURIST(S)—

Question 7e reduction of land revenue
and grant of Takaevis to — in Sind
and Baluchistan. 795.

AHMAD NAWAZ EKHAN, MAJOR

NAWAB—

Expressions of regret on the assassina-
tion of Mr. Burge, District
Magistrate of Midnapore. 780.

Hedjaz Pilgrims (Muallims) Bill—

Motion to recommit to Select Com-
mittee. 1650. 1654, 1700-01.

Motion for Adjournment re—

Aerial bombardment on Kotkai in
the Trans-Frontier, -869-72, 879,
887. -

Alleged seurrilons article in the
Daily Gazette re Mahatma Gandhi.
1421,

Motion - 7e. Future Administration of
Aden,  1736-38. 1807.

ATR BOMBARDMENT— s

Question 7e — on the tribal area of the
" North-West: Frontier, 679-84

ATR BOMBING i

Question 7e —  on  the North-Wesf

Frontier of India. 1034
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ATR CONVENTION(S)—
See “Convention(s)'’.

ATR EXPEDITION(S)—
See “Expedition(s)”.

AIR FORCE—
Question re All-India. Royal — exa-

mination, - 1747.

AIR PISTOL(S)—
See “Pistol(s)’.

ATR SERVICE— :
Question 7e extension of Tran§-Cont1n—
ental — from Karachi to Singapore.
267-69.

AJMER—
Question 7e— ;

Alleged grievances against the Muni-
cipal Committee, —. 377-78.

Appointment of an Executive Officer
in the Municipal- Committee, —.
378. .

Hardships felt by passengers visiting
the fair at —. 435.

Non-payment of the salaries of some
sweepers of the Municipal Com-

mittee, —. 378.
‘AJMER CITY— : -
Question 7¢ Municipal Administration
of —. 1829.
AJTMER-MERWARA JUVENILES

SMOKING BILL—
See “Bill(s)”.

AKHGAR, MR. BASHIR AHMAD—
Question re confirmation of one — in
the Office of the Deputy Account-
ant Gteneral, Posts and Telegraphs,
Delhi. = 377.

AKRA—
Question .7e immigrants left stranded
. at —, Kidierpore.. 358-59

ALARM PISTOL(S)—
See ““Pistol(s)".

ALIGARH—
Question re— - 7 G

Allegations against the Head Clerk,
Government ~ Forms | Press, —.
1289-90.

Contracts for building and supply-
ing goods, etc., in the Government
Forms Press, —. 1288,

Falling off'in the number of students
in the Benares and — TUniver-
sities. 624,

Income of the Aecountant, Govern-
“ment Forms Press, —. 1289

Recruitment of Muslim = employees
in thlezagovemmant Forms, Press,

ALIPORE—
Question re—

Rejection by the — Test House of
a tender sample of Messrs. Sett
and Dass Company. 1040-42.

Test of Red Seal Brand metal
polish and silver polish by the
— Test House. 1039-40,

Testing of samples of enamel navy
green by the Government Test
House, —. 1053.

ALLAH BAKSH KHAN TIWANA,
KHAN BAHADUR MALIK—
Oath of office. 8T7.
Question (Supplementary) re—
Conference of horse-breeders of
the Jhelum 'Canal Colonies. 519,
520, 521.
Horse  breeding in the Jhelum
Canal Colonies 523 :

ALLAHABAD—

Question re—

Alleged injustice to Muslims in
the . Railway Mail Service, —.
1100-01.

Communal - composition.  of the |
holders of selection -grade posts |
under the Postmaster, —. 1822. |
Communal representation of the
inferior servants in the — General
Post Office. 1823.
Non-appointment, of - Muslims as
extea-departmental Posimasters ab
—. 1822-23.

Promotion of two non-Muslims as
town Inspectors in the General
Post Office, —. 1822
Proposed transfer of the seat of
the . High Court from — to
Lucknow. 1255,

ALLEGATION (8)—
Question re—

— against a Railway official of the
Dinapore Division. 465,

— against Khan Sahib Malik Karam
Din, Telegraph Master, Govern-
ment Telegraph  Office, Lahore.
1667. 3 :

— against one Mr. Mangharam, sub-
Post Master, Kambar. 264-65.
— against the British India Steam
Navigation Company. 373-75.
-— against the Head Clerk, Govern-
ment Forms Press, Aligarh,

1289-90.

— against the late establishment
clerk, Simla Head Post Office.
1664-65.

— against the police in Calcutta
anl Bombay. 1739-42.

— against the Superintendent of
Post Offices, Rohtak Division
1382-83.
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ALLEY-WAYS—

Question re space for — in pilgrim-
ships. 620
ALL-INDIA CADRE—
Question re creation of an — for the

civilian Executive
Cantonments. 613.

ALL-INDTA MUSLIM LEAGUE-—-
Question 7e representative of the —
for giving evidence before the

Joint  Parliamentary Committee.
343-44.

Officers  of

ALLOTMENT(S)—
Question re. — of quarters in New
Delhi. 1037-39.

ALLOWANCE(S)—
Question re—

— of members of different com-
mittees and commissions. 589.
— of Travelling Ticket Examiners on
the North Western Railway.

734,

~— to the stenographers of the Central
Telegraph Office and  General
Post Office, Madras. 1851-52,

Amount spent on the salaries and
— of the officers under the
Calcutta Port Trust. 547, 1766.

Consolidated — of Inspectors of
Crews on {he East Indian Rail-
way. 292

Consolhidated — of Travelling Ticket
Inspectors:  and their Divisional
Inspectors on the East Indian
Railway.  1030.

Consolidated — paid on the East
Indian Railway. 1352-53.

'Contingent == sanetioned for certain
postal officials.  1025-26,

Cost incurred by Government on
the  haulage, travelling and other
— for the nominated members
of the Legislative Assembly.
1121.

Cut in  the, . consolidated — of
Travelling Ticket Examiners on
the East Indian Railway. 1351-
52

Denial of hill —to the Railway staff
stationed at Dehra Dun. 466.
Diet — of certain Bengal State
Prisoners detained in jails in the

Madras Presidency. 895-96.

Grant of an — to Mr. V., G.
Vaishampayan, a BState Prisoner.
1378.

Grant of compensatory — to Travel-
ling Ticket TInspectors on the
East Indian Railway. 1029-30.

House rent, — granted to the Gov-
ernment of India staff in New
Delhi. 1757.

ALLOWANCE(S)—contd.
Question re—

Issue of Railway passes to Govern-
ment servants instead of granting
travelling —. 452-53.

Non-grant of an — to the family
of State Prisoner Mr. Arun
Chandra Guha. 1605,

Non-grant of an — to the family
of State Prisoner Mr. Manoranjan
Gupta. 1604-05.

Rates of — drawn by postal em-
ployees at Darjeeling. 954-55.

Saving effected by the discontinu-

ance of — paid to postmen for
the delivery of Foreign Mail.
542.

Sports — for  Bengal State Pri-

soners in jails of the Madras
Presidency. 886-97.

Withdrawal of daily — of Inspectors
of Station Accounts, etc., on the
East Indian Railway. 1851.

ALTERATION(S)—
Question re certain — in “D’ type
orthodox quarters in New Delhi.

1754-55, 1840-41.

ALWAR—
Question 7e—
Troops from British India seni to
—. 686. -
Troubles of the Hindus of the —
State. 185-86.

AMALGAMATION(8)—
Question re—

— and separation of the cadres of
Tnspectors of Railway Mail Ser-
vice anil Inspectors of Post
Offices, 955.

— of clerical grades in the Audit
Department, North Western Rail-
way. 94748,

Position of compositors and binders
after the — of the East Iniian
and Fastern = Bengal Railway
Presses. 1346-47, ;

Proposal for the —— of the muni-
cipalities of Old and New Delhi.
1854.

AMBALA—
__Question re—
Buildings - in the — Cantonment.
795,
‘Income-tax assessed on the income
of Rai Bahadur Banarsi Das of
— -1252-53.
AMENDMENT(S)—
Question re — of section 61 of the
Indian TIncome-tax Act. 259-60.
AMENDMENT ' OF - STANDING
ORDERS— :
See “Standing Orders”,
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AMERICA—
Question 76—

Complaints and hardships of Indians
in the Panamanian countries, —.
463.

Export of silver from india fo —.
264.

Silver bars left in stock with the
Government of India affer pay-

ment of the same to — as a War
debt. 611.
Silver transaction with England for
payment of War debt to —. 623.
Training in Commercial Engineering
in —. 1106. -

AMERICA, UNITED STATES OF—
Question re payment of War Debt by
England  to the. — with silver
acquired from Tndia. 266.
See-also’ “United States of America”,

AMRITSAR—
Question re—
Contract for Muslim sweets-stall at
Trregnlar action of the late Deputy
Postmaster, —. 1663.
Retrenchment in the — Head Post
Office. 199,

ANZESTHETIST—
Question 7¢ — in the Ripon Hospital,
Simla. 930.

ANDAMANS—
Question re—. 3

Apppointment, of a Financial Adviser
to the Chief Commissioner, —.
536.

Cellular Jail in the —. 336.

Changes in ~ the = treatment of
prisoners in the —. 1602,

Condition of the health of certain
political prisoners in the Cellular
Jail, — 361-62:

Condition of ‘the health of Mukul
Ranjan - Sen and Biren Roy,
g;liticzﬂ prisoners in the —. 360-

Death of certain political prisoners
in the —. 98-104, 110, 112.

Death of prisoners from hunger-
strike in the —.

Deaths from pneumonia in jails in
the —. 286:87.

TDisposal of dead hodies of cerlain
prisoners in the —. 2

Dr, Rabindra Nath Tagore’s message
to -the - hunger-striking prisoners
in the — 1601-02.

Forced feeding of Mahabir Singh,
a late political prisoner in the
Cellular Jail, — 285-86.

ANDAMANS—contd.
Question 7e—
Hunger-strike by certain  political
prisoners in the —. 110, 335-36,
364, 1597 _ 1603

Tllness of prisoners in the —. 1603. *

Interview with political prisoners
in the — by their relatives.
363-64.

Tnterviews granted with political
prisoners in the —. 1597-96

Intimation of the deaths of prisoners
in the — to their relatives. 1604,

Losses incurred in working the
Exeleutive Commissariat Depart-
ment in the —. 605-06.

Menu of diet suppliel to certain
prisoners in the —. )

Moplahs convicted of offences con-
nected with the Malabar Rebellion
in jails and —. 2

Newspapers supplied to political
prisoners in the —. f

Officer in charge of the — fisheries.
1748.

Permission to prisoners in the —
to have money in Jailor’s custody
for personal expenditure. 1598
9g; s

Political prisoners confined in jails
in India and in the —. 487.

Proposed transfer of one Sudhansu
Ranjan Sen, a political prisoner,
to the —. 1831-32.

Reply of telegrams enquiring about
the health of political prisoners
in the Cellular Jail, — 362-63.

Representations made by Dr. Bhupal
Singh and Mr. Satish Pakrashi,
prisoners in the —. 1600-01,

Sending or receiving of communi-
cations by  prisoners  joining
hunger-strike in the Cellular Jail,
—. 1598,

Transportation of political prisoners
to the —. 110-12.

ANEY, MR. M, S—

Question 7e treatment meted out to
— in the Midnapur Jail. 175-78.

ANGLO-INDIAN(S)—
Question 7re vetrenchment of — by
the Superintendent, Railway School
of Transportation, Chandausi. 1480.

ANKLESARTA, MR.-N. N.—

Expiessions of regret on the death
of —
Mr B. N. Misra. 1863,
Mrs. Annie Besant. 1919.
Motion 7¢ Future Administration of
Aden. 1732-33, 1734-35.
Reserve Bank of India Bill—
Motions to vefer to Joint Com-
mittee and to circulate. 1508-11.
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ANWAR-UL-AZIM, MR. MUHAM-
MAD—
Hedjaz Pilgrims (Muallims) Bill—
Motion to vecommit to Select Com-
mittee. 1709-10.
Indian States (Protection) Bili—
Motions to refer to Select Committee
and to circulate. 1214-16,
Motion for Adjournment re aerial
bombardment on Kotkai in the
Trans-Frontier. 872-73.
Murshidabad Estate  Administration

Bill—

Consideration of—
(lause 3. 1559-60, 1563.
Clause 11, 1573-74.
(Clause 20. 1575-76.

Clanse 22, 1577

Question re—

Allowances of members of different
Committees  and (fommissions.
590.

Appointment. of Mnslims 1m the
Sind and Baluchistan Circle. 40.

Committee on the Great War Pen-
sions, - 599-600.

Communal  composition of  the
holders of selection grade posts
under the Postmaster, Allahabad.
1822,

Communal representation of the
inferior servants in the Allahabad
General Post Office. 1823.

Creation of insurance companies in
India. 752-53.

Frauds committed
Post Office. -955.

Grievances of the Muslim staff of
the Quetta Head Posi Oifice.

i the Quetta

199.

letters found uncleared from the
letter box of the Pishin Post
Office.  954.

officers in  the

Muslim gazetted
Postal Circle.

United Provinces
1821,
Non-appointment  of #Muslims as

extra-departmental Postmasters at

Allahabad. 1822-23.
Non-recruitment of Muslim  clerks

in the office of the Divisional

Engineer, Telegraphs, New Delhi,
~ 955-56.

Permission to railway employees to
pay their insurance premia from
the Provident Fund. 752

Promotion of two non-Muslims as
Town TInspectors in the General
Post Office, Allahabad. 18227

Rail Roads Conference heid at
Simla. 600.

Recruitment of Bengal Muslims in
services under the Government of
India. 1825-26.

ANWAR-UL-AZIM, MR. MUHAM-
MAD—contd.

Question re—

Recruitment of Garhwali Hindaos in
the Quetta Head Post Office as
packers and postmen. 954,

Renting of the long corrugated
iron shed to the Summer  Hill
Commandant. 750-51.

Sale of the surplus land at Summer
Hill called the foothall gronnd.
751-62.

Question (Supplementary, re examina-
tion for recruitment of Assistants
and clerks in the Government of
India Secretariat and Attached
Offices.  460.

APPEAL(S)—

Question re—

— pending  before each Assistant
Tneome-tax Commissioner in the
United Provinces. 493-85.

Withholding of — addressed to the
Railway Board. 1611-12.

APPELLATE WORK—

Question 7re assessees to income-tax
and super-tax and Assistant Com-
missioners engaged in — in certain
provinees. 934-35.

APPLICATION(S)—

Question  7e  rejection of — for
appointments from the sons and
relatives of postal officials of the
Calcutta General Post Office. 1386.

APPOINTMENT(S)—

Motion for Adjournment re resecvation

of — for minority communities.
37-38.
Question .7e—
Age limit  for certain — in the

Army. 276-77.
— of apprentice train examiners for
the Operating Department. 1357,
-—— of Hindu Superintendents in
the Punjab Postal Circle. 1667.

— of Lillooah apprentices. 1366-57,
1357-58.

— 'of  Lillooah  apprentices as
Electricians and Train Examiners.
1359.

— of Lillooah apprentices as Train
Examiners., 1358-59.

— of Presidents and Members of the
Tariff  Board  from  provinces
other than Bombay. 927-30,

Communal inequality in inferior —
in the Jhelum Head Post Office.

150 =
Disproportion of certain — on the
North Western Railway. 276.
Filling up of certain postal — perma-
nently-at certain places. 1102-03.
Fixation of percentage for — in
Government,  seryice for Muslims

and other communities.

87-90,
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APPOINTMENT(S)—contd.
Question re—

Inadequate — of Muslimg as tem-
porary assistant Income-tax
Offficers in the United Provinces.
90-91.

Non-filling up of certain permanent
— in the Post Offices. 1101-02.

Preference  to ex-approved candi-
dates in the Postal Department in
making —. 1103,

Rejection of applications for — from
the sons and relatives of Postal
officials of the Calcutta General
Post. Oifice. 1386

Soldiers holding upper division —

in the Army Headguarters. 1449-
80.
Unauthorised — in the Postal De-
partment. 1369,
APPRENTICE(S)—

Question 7e—

Appointment of ex— of the Lillooah
Workshop. 381

Appointment of Lillooah —.
57, 1357-58. :

Appointment of Lillooah — as
Electricians and Train Examiners,
1359.

Appointment  of
train examiners. 1358-59,

Appointment  of Lillooah ex— as
Ward-Keepers, etc., on the East
Indian Railway. 380.

Appointment of trained er— in the
Last Indian Railway Workshops.

1356-

Lillooah — as

Lillooah. 564.

Communal composition of — nomi-
nated to the Welding Department,
Jamalpur = Railway =~ Workshop.
544,

Grievances of — working in the
Deputy  Commissioner’ s = Office,
Delhi. 941,

Mechanical ez— of the East Indian
Railway Workshop, Lillooah. 560.
Selection of special class — for the
Superior Revenue  Establishment
_of State Railways. 1112.
Stoppage of vecruitment of — Train
Examiners. for = the Operating
?&paﬁment, East Indian Railway.

Technical — employed in the Presses
at Nasik. . 786.

Technical — in the Calcutta Port
Trust workshops. 1022.

APPRENTICE TRATN
NER(S)—

_ See “Train Examiner(s)”.

APPROPRTATION FROM = DEPRE-

CIATION FUND (RAILWAYS)—
Demand for Excess Grant. 1230.

EXAMI-

APPROPRIATION FROM RESERVE
FUND (RAILWAYS)—
Demand for Excess Grant.

ARAVANKADU—
Question re—
Promotion to the rank of chargemen
at the Cordite Factory, —. 1743-
44,
Registration of the Cordite Factory

1231,

Labour Union, —. 1742-43,
ARBITRATION (AMENDMENT)
BILL—

See “Indian —’' under “Bill(s)"”,
ARCH/EOLOGICAL DEPARTMENT—

Question 7e—

Free occupation of Government
quarters by certain employees of
the —. 1856,

Ignoring the claims of Muslims in
the —. 1857-58.

1855-56,

Retrenchment in the —.
ARCHAOLOGICAL SUPERINTIEND-
ENT—
Question 7re allegations

againsg Mr.
Chandra, —, Poona.

1856-57.

ARCHITECT(S)— !
Question re results of the Audit of the
accounts of — of Nasik buildings,
786.
AREA(S)—

Question re dissatisfaction of Oriyas
on account of non-inclusion of
certain — in the proposed Orissa
Province. 7-8.

ARMY—
Question 7e—

Age limit for certain appointments
in the — 276-77. -

Educational requirements
new Indian — 276.

Replacement of British clerks at the
Headquarters of Commands of the

of the

Indian — by Indian clerks. 277.
ARMY DEPARTMENT—
Question 7¢ stores and stocks in
factories under the —. 606.
ARMY DEPARTMENT TRAINING
MANUAL—
- Question'  re printing of the — in
private presses. 1845-46.
ARMY HEADQUARTERS—
Question 7e—
— special train  between Summer

Hill and Simla. 347-48, 349, 352,
1465-67, 1468.

Change of timings of the — special
train or of office hours of Govern-
ment offices in Simla. 1470.

\




ARMY HEADQUARTERS—contd.
Question re—

Free railway passes allowed to —
clerks living in private houses in
Summer Hill. 351,

New scales of pay for — staff. 1682.

Passes for free conveyance of —
clerks between Summer Hill and
Simla. 914-16.

Recruitment, of the ministerial estab-
lishment of the Contracts Direc-
torate, —. 34-36.

Refusal- to allow — Indian @ clerks
living in private houses to travel

by the special train  running
between Summer Hill and Simla.
918.
Reservation of seats for soldiers in
the —. 1449,
Soldiers holding upper division
appointments. in the —. 1449-50.
Unqualifiel persons promoted to
upper division in the —. 1450.
ARREST (8)—
(raestion re—
Allegations of assault made on the
Congressmen after their — in

Calcutta. 21-26.

— and deportation of Mr.. George
Mraz who was running a German
Therapeutic - Institute in - Delhi.
625

— and detention in connection with
alleged  revolutionary  activities
in the Delhi Province. 270-71,

— of Mr. Devidag Ganihi at Delhi.
760-64.

ARTICLE(S)—
Question 7e—
— entitled ““Monstrous’” in the
Indian Railway Magazine. 1115.
— in the Bombay Chronicle under
the heading “Great Indian Penin-
sula Railway and workers’. 1612.
—— 'in the Indian Railway Gazette
against the Standing Finance
Committee for Railways.  1831.

W

ASANSOL—
Question re accident to the 8-Down
Delhi Express at ——. 175.
ASTATIC(S)—

Question re discrimination against —
staff in the Tanganyika Rail-
ways. 1004-05.

ASSAM—
Question re—
Communal = composition of non-
gazetted staff in the Bengal and
—— DPostal Circle. 661-62.
Income-tax and super-tax paid by
the tea-planters in ——.  1757-
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ASSAM BENGAL RATILWAY—
See ‘“Railway(s)”,
ASSASSINATION—

Question 7ne of Mr. Burge, Dis-

t7l';g_t Magistrate, of Midnapora.

ASSAULT(S)—
Question re—

Allegations of —— made on the
Congressmen after their arrest in
Calcutta. 21-26.

Alleged on the people at the
Esplanade tram-shed in Calcutta.
114-16,

—— by a Gurkha sepoy on some

f&oof.esmrs of a Barisal College,

ASSEMBLY—
See “Legislative Assembly.”

ASSENT—
Governor
38-39,

ASSESSEE(S)—

Question 7e—

Applications received from —— in
Sind for transfer of their assess-
ment. 1450-51. !

to Income-tax and super-tax and

Assistant Commissioners engaged

in appellate work in certain pro-

vinces. 934-35.

Payment of refunds to Income-tax
278-79.

ASSESSMENT (S)—
Question fre—

Applications received from assessees
in Sind for transfer of their
——. 1450-51,

— of Income-tax from -contrae-
tors in Sind. 259.

of incometax in Calcutta.
1472.

—— proceedings ‘under the Indian.
Incometax Aect in Sind. 258-50.

ASSISTANT(S)—
- Question re—

Admission fee for the examination
for recrnitment of and
clerks in the Government of India
Secrefariat and Attached Offices.
460-62. ¢

Examination for recrnitment of —
and- clerks in the Government of
India  Secretariat and Attached

General’s —— to Bills.

Offices. 458-60. :
Ratio of the number of Superinten-
dents to — and clerks in  the

Government of India Offiges. 1680.
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* A\SSISTANT ACCOUNTS OFFICER—
See “‘Accounts Officer(s)”.

ASSISTANT COB-IMISSIONEE_!.(S)—
Question 7¢ assessees to mcome-te?x
and super-tax and —— engftged in
appellate work in certain pro-
vinces. 934-35.

ASSISTANT CONTROLLERS—
See **Controller(s)”.

ASSISTANT DIVISIONAT TRANS-

PORTATION SUPERINTEND-
N = j :
See “Divisional Transportation Super-
intendent’’.

ASSISTANT EXAMINER(S)—

3y

See ““Examiner(s)

ASSISTANT INCOME-TAX COM-
MISSIONER=-
See “Tncome-tax Commissioner’’,

ARSISTANT INQCOME-TAX OFFI-
CER— 3

See “Income-tax Officer(s)”.

ASSISTANT SECRETARY—
Question re creation of the post of —
in the Indian:Research: Fund Asso-
ciation. 949-50.

ASSISTANT SHIPPING MASTERS—
See “Shipping Master(s]”.
ASSISTANT STATION MASTERS—
Sece ‘‘Station Master(s)”-
ASSISTANT SUPERINTENDENT OF
ARCHAEOLOGY—
See “Superintendent of Archzology”.
ASSISTANT SUPERVISORS—
See- f‘Supérvisor(s)’’.
ASSISTANT SURGEONS—
Question re— :
Grant of enhanced salaries to Hindua
— with® Enghsh:  qualifications.
285. :
* Muslim “Sub-Assistant Surgeons and
— on' the Bast Indian: Railway.

1288. =
Promotions of — and Sub-— of the
.Indian Medical Department. 7509-
60.

ASSISTANT WAY INSPECTORS
See ‘“Way Inspector(s)”.

ABSOCTATION (S)—

Question re—-
Ban on Government servants from
joining the Indian Medical ' as
. Members. 280,
Creation of the post of Assistant
“Secretary ‘in the Indian Research
Fund ——. '949-50, ,

ASSOCIATION (8)—contd.
Question re—
"~ Expenditure of the Indian Railway
Conference —. 618.

Indian Research Fund — work: done
by the Assistant-in-Charge of the
Public Health Section of the office
of the Director General, Indian
Medical Service. 948-49.

Reading Room Association of an
Indian Railway school at Jamal-
pur.. 1885-86,

Service Unions, —, ete., recognised
by Government. 1047-51.

ATTACHED OFFICES—

. Question re—

Admission fee for the examination
for recruitment of Assistants and
clerks in the Government of India
Secretariat and —. 460-62,

Employment of men who passed the
second division Secretariat examin-
ation in certain —. 903-04.

~ Examination for recruitment of As-

sistants and clerks in the Govern-

ment of India Secretariat and —.
 458.60.

Holding up of confirmations of sub-
ordinates in the Government of
India Secretariat and —. 758-50.

Tocation of certain — in New Delhi,

- 1681. i
TLocation of some — in New Delhi.
894.95.

Muslim Superintendents in the Gov-
ernment of Tndia Secretariat and
—. 685,

Muslims of Bengal, Punjah and other

nrovinces in- Government of
Tndia Sécretariat and = — 919-
20.

Promotion of second  division clerks
in certain. —. 901-03.

Racruitment of miinisterial staff of
the Government of India Secre-
tariat and’— = 930-34.

ATTENDANCE—

Question re— 4
Compulsory — of the staff of the
Hissar Head Post Office on a holi-
day. 13739-80.

Enforcement of the — of persons at
police stations. by police officers.
12-15.
ATTORNEY (8)—

Question re rveports of Mr. I. M.
Pekham, United States —, about
the Ghadar party magazine. 457
AUDIT—
" Question” 7¢ results of the —— of thae
accounts of architects ‘of Nasik
- buildings. 786. .

-
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AUDIT CONTROL—

Question r¢ — of. furniture, ete., of
the Government of India Depart-
ments. 1835-36.

AUDIT DEPARTMENT _ g

Question re amalgamation of clerical

grades in the —, North Western
Railway. 947-48.

AUDIT OFFICES—
Question re accounts in the Posts and
Telegraphs Account and —. 200,

AUDIT SERVICE—

Question re examination' for recruit-
ment of Auditors in the Subordi-
nate Railway -~ and clerks in the
offices of the Chief Auditors and
State Railways. 1014-16, 1612.

AUDITOR(S)— :
Question e examination for recruit-
ment of — in the Subordinate

Railway! Audit Service and clerks
in the offices of the Chief — and
State Railways, 1014-16, 1612.

AUTOMATIC REPEATENT ALARM
PISTOLS—

Question re restrictions in Burma and

Bengal for German —. 685.
AUTUMN SESSION—

Question re representation for the post-
ponement of the — of the Legis-
lative- Assembly. 1589,

AUXILIARY FORCE
: MENT), BILL~-
Sze “Bill(s)”’.

AZHAR ALT, MR: MUHAMMAD—
Fode of Uriminal Procedure (Amend-
ment) Bill—
Motions to refer to Select Committee.
: 395-97.
Cotton Textile Industry Protection
(Second Amendment) Bill—
Motion to consider. 1064-65,
Hedjaz Pilgrims (Muallims) Bill—
Motion to recommit to Select Com-
mittee.  1703-04, 1707,
Motion for Adjournment 7z facilities
given to Mahatma Gandhi in jail,
167, 168, 169.

Murshidahad
Bill==

Motions to consider and to refer to
Select Committee. 728,

Question re—

Aholition of  the post of Disirict
"~ Medical Officer on the Rohilkund
and Kumaon Railway. 7565.
.« ‘Adh-Kumbh Mela, Hardwar. 1823-
94, 1824-95. :

(AMEND-

Estate Administration

AZHAR ALI, MR. MUHAMMAD_—
contd.

Question re—
Aerial bombardment at Katkai on
the Nerth-West Frontier. 755-54,
Construction of platforms and over-
bridges at Mailani and Bhojeepura
stations on the  Rohilkund and
Kumaon Railway. 758,

Demotion of certain Inspectors of
Crews, East = Indian Railway.
1749-50. !

Duty of Assistant Station Masters
at roadside stations on the: Rohil-

kund and Kumaon Railway. T755-

56.

Educational grants given hy  the
Rohilkund and Kumaon Railway
756.

Filling up of vacancies 'of Sub-
Heads on. the Bast Indian Rail-
way. 1851,

Grievances of ‘the employees of the
Rohilkund and - Kumaon Rail-
way. 755,

.Half pay given to the Rohilkund
and Kumaon Railway - employees
on sick list. .- 755.

Melas held at places in  the
Moradabad Division, East Indian
Railway. 1824

Memorial of  the Tnspectors of
Crews, Fast ~ Indian -Railway.
1750.

Posting of TEuropean ea-soldiers
with no knowledge  of Railway
working on_ the Rohilkund - and
Kumaon Railway.. 756,

Purchase of the Rohilkund - and
Kumaon Railway. 757.

Railway accident at. Mala, Rohil-
kund and Kumaon Railway. 756.

Recrnitment ~of puards in  the
Moradabad Division, East Tndian
Railway. - -1850-51.

Refusal  bv the Rohilkand  and
Kumaon Railway to supply elec-
-tric: power to Tndian employees.
757.

Reservation of seats for soldiers in
the Army Headquarters. 1449,
Rest houses at certain stations on
the Rohilkund and Kumaon Rail-

Way. .. 101

Seniority - list’ of staff in  the
Moradabad Division, East Indian

- Railway. 1849-50,

Soldiers holding upper division ap-
pointments in the Army Head-
quarters. 1449-50, i

Tenders. for datering on the Rohil-

.+ kund and Kumaon Railway. 756.

Unqualified - persons promioted  to
upper division in the Army
Headquarters, 1450,
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AZHAR ALI, MR. MUHAMMAD—
coneld.
Question 7e—

Withdrawal of daily allowance of
Inspectors of (Station Accounts,
ete., on the Hast Indian Rail-
way. 1851,

Question (Supplementary) re—

Air bombardment on the tribal
area of the North-West Frontier.
684,

Cost of the Delhi Conspiracy Case.
767. :
Difficulties and hardships of pil-
grims  returned from Hedjaz.

11.
Mr. Gandhi’s fast. 28.
Release of Mahatma Gandhi. 12.

Reserve Bank of India Bill—
Motion to refer to Joint Committee.
1406.
Workmen’s Compensation (Amend-
ment)) Bill—
Motion to consider. 67.
Consideration of clause 21. 124.

AZIMGANI—

Question 7e proposed removal of an
ancient shrine at — by the
East Indian Railway authorities.
366.

AZIZ HINDI, MR.—
Question re representations to Gov-
" ernment. of —, a State Prisoner.
1455.

5

BADI-UZ-ZAMAN, MAULVI—
Hedjaz Pilgrims (Muallims) Bill—

Motion to recommit to Select Com- °

mittee. 1697-1700.

BADRINATH TEMPLE—
Question re transfer of the control of
the — to the Ruler of the Tehri
Estate. 32, 1032-34.

BAGCHI, H.—

Question e death of one i
detenu in the Deoli Detention
Camp. 1257,

BAGLA, LALA RAMESHWAR

PRASAD—

Question 7e—
Income from income-tax and super-
tax from each Province. 1758-59.
Income gince the increase in the
price of the postcard. 1746-47.
Income-tax and super-tax paid by
E]ée tea-planters in Assam. 1757-

Platform raised by Muslim employ-
ees in the compound of the Lahore
General Post Office. 854.

BAGLA, LALA RAMESHWAR
PRASAD—contd,
Question re—-

Provision of an orthodox restaurant
at Cawnpore Central . Station.
1758.

Re-introduction of the coupon sys-
tem on the railways. 1758.

Retrenchment in the Amritsar Head
Post Office. 199.

Sale of silver to Great Britain.
1113.

Selections of electrical supervisors.
for carrier current work in the
Central Telegraph Office, Calcutta.
953.

Total value of imports and exports
of India. 1112-13.

Unsuitability of the new five-rupee
and ten-rupee currency notes.
1746.

BAHAWALPUR STATE—
Question re loans advanced to the —
out of Indian revenues. 935-40.

BAIL—
Question re—

Non-release on —— of persons
arrested for offences under sec-
tion 18 of the Emergency Press
Act, 1931, in Delhi. 271-72.

Suspension of employees of the East
Indian Railway, accused of an
offence under the Indian Penal

Code but released on 1456.
BAIRD ROAD—
Question re shops on —, New Delhi.

1108-09, 1757.
BAJPAI, MR. G. S.—

Ajmer-Merwara  Juveniles Smoking,

Bill—
Motion to comsider. 990.
Hedjaz Pilgrims (Muallims) Bill—
Motion to recommit to  Select
Committee. 1647-48, 1662, 1655,
1710-11.
Indian Lac Cess (Amendment) Bill—
Motion for leave to introduce. 1284-
95.
Indian Medical Council Bill—
Motion to consider. 1865-69, 1876.

Consideration of—
Clause 16. 1884.
Clanse 17. 1884.
Motion to pass. 1885.
Indian Tea Control Bill—
Motion for leave to introdnce. 118L.
Motion to consider. 1613-15.
Motion to refer to Select Com=-
mittee. 1618-19.
Consideration of Clause 21. 1626.
Motion to pass. 1626.
Resolution r¢ proprietary rights of citi-
zens in the land. 1142-1143.

TR e

R R e
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BALUCHISTAN—
Question re—

Communal composition of gazetted
staff in the Sind and —— Postal
Circle. 654-56.

Communal composition of non-

gazetted staff in the Sind and

Postal Circle. 675-76.

Reduction of land revenue and
grant of Takavis to agriculturists
in Sind and 190}

BAN (S)—
Question 7¢ —— on Government ser-
vants from joining the Indian

Medical Association as Members.
280.

BANARSI DAS, RAT BAHADUR—
Question re income-tax assessed on the
income of — of Ambala. 1252-53.

BAND—
Question re continunance of the East
{Sdian Railway — at Jamalpur.
BANK(S)—

Question re—

Declaration of
Central  Land
Madras as
618.

Establishment of the proposed Re-
serve — in India. 737.

Subscribed capital of the Imperial
— of India. 602.

BANK HOLTDAYS—
See ** Holiday(s) .

BAR(S)—
Question re silver — left in stock with
the Government of India after pay-
mert of the same to America as a
war debt. 611.

BAREILLY—

Question re non-reservation of a com-
partment for ladies in the Light
trains rnnning between — Junction
and Pilibhit on the Rohilkund and
Kumaon Railway. 1106.

BARISAL—
Question re assault by a Gurkha
Sepoy on some Professors of a —

College. 1840.
BARSUI—

Question re running of special trains
hetween — and Kishanganj on the
Eastern Bengal Railway. 63L.

BASTI CHIRAGH—
Question 7e construction of a road
from Delhi to village — 557.

debentures - of the
Mortgage — of
trustee securities.

BAUDOT MISTRIES—
See ** Mistries .

BAUDOT SUPERVISORS—
Question re—
— in Telegraph Offices. 1686-87.
Examinations for — and Telegraph
Masters. 952.

BAYONET(S)—

Question 7e entry of some soldiers of
the Dorsetshire Regiment into the
Dacca University Central building
with fixed — 787.

BEGGAR(S)—
Question 7¢ — on the station platforms
of State Railways. 252,

BEGGARY—
Question 7¢ — in India. 251-52.

BENARES—
Question re— $

Examination for the recrnitment of
lower division clerks held at the
— City Post Office. 956.

Falling off in the number of students
in the — and Aligarh Universities.
A24,

BENGAL—
Question re—
— State Prisoners detained in jails
of the Madras Presidency. 895.

Collieries working in — and Bihar
coal-fields. 1042.
Communal  composition of  the

gazetted staff in the — and Assam
Postal Circle. 640-42.

Communal composition of the non-
gazetted staff in the and
Assam Postal Circle. 661-62.

Diet allowance of certain —— State
Prisoners detained in jails in the
Madras Presidency. 895-86.

Export of and Bihar coal. 1043,

Income-tax and Assistant Income-

4ax Officers appointed in ——
.1451. -
Tncome-tax  Department 1n —
1452-54. :
Licence for Tell and Diana brand
Cerman air pistols in —. 685.

Muslims of —, Punjab and other
provinces in the Government of
" India  Secretariat. and attached
offices. 919-20. -
Officers discharged for _fa.ﬂpre to
pass departmental examination in
the Tncome-tax Department 1n
. 1452, ; :
Properties of the Nawab Nazims of
. — and Bihar and Orissa.
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BENGAL-—contd.

Question re—
Proposal for the introduction of
modified system of Commercial

accounts in the — Cinchona De-
partment. 615.

Ratio of —— and Punjab Muslims
to the Muslim population of India.
a19. :

Recruitment of —— Muslims in ser-

vices under  the Government of
India. 1825-26.

Restrictions in Burma and —— for
German automatic repeatent alarm
pistols. 685.

Retrenchment in the Income-tax
Department, —. 1454-55.

Saving effected by the retrenchment
of seven officers in the Income-tax
Department. 1454.

Sports allowance for — State
Prisoners in jails of the Madras
Presidency. 896-97.

BENGAL NAGPUR RAILWAY—
See “Railway(s).

BENGALI(S)—
Question re—
— detained without trial in Burma
jails under the Burma Ordinance.
897.
— BState Prisoners confined in the
Rajahmundry Jail. 1605-06.

BERAR—
Question re status of in the Fede-
ral Constitution. 1671-72.
BESANT, MRS. ANNIE—
Expressions of regret on the death of

BHAGALPUR—

Question re transfer of the Supaul and
Madhipura Sub-Divisions in the —
District to  Purnea District for
Income-tax purposes. 278.

BHARTHI, MR.—

Question re case of one — ex-Guard,
East Indian Railway. 1336-38.
BHAWANI DAYAL SANYASI,
SWAMI—

Question, 7e cancellation of the pass-
port of — to visit Fiji. 5098-10.

BHOJEEPURA—
Question re construction of platforms
- and overbridges at Milani and —
stations on the Rohilkund and
‘Kumaon Railway. 758.

BHORE, THE HONOURABLE SIR
JOSEPH— -
Consideration of the Report of the

Public ' Accounts Committee.
1921.

BHORE, THE HONOURABLE SIR
JOSEPH—conid.
Cotton Textile Industry Protection
(Second Amendment) Bill—

Motion for leave to introduce.. 294,
295. :

Motion to consider. 839-41, 842, 847,
850, 851, 853, 856, 860, 863, 1066,
1075-77.

Demand for Supplementary Grant in
respect of—

“New  Capital Works at Delhi'".
1241.

Election of — to the Select Committee
on the Amendmentioof Standing
Orders. - 783.

Exprefssions of regret on the death(s)
i
Mr. B. N. Misra. 1861-62.
Mrs. Annie Besant. 1919-20.
Sir Zulfigar Ali Khan and Khan
Bahadur Sarfaraz Husain Khan,
50-51, 53.

Indian Dock Labourers Bill—
Motion for leave to introduce. 1771,
Indian ‘‘ Khaddar ” (Name Protec-
tion) Bill—
Mogigm to refer to Select Committee,
980.

Indian Merchant Shipping (Second
Amendment) Bill—
Motion to refer to Select Com-
mittee. 57, 59, 60-61.
Presentation of the Report of the
Select Committee. = 797.
Motion to consider. 1556.
Motion to pass. 1556, 1558.
Indian Railways (Amendment) Bill—
Motions to consider, to re-circulate
and to recommit to Select  Com-
mittee. 298, 301, 302, 303:05, 306,
310, 331, 472, 480, 483-87.
Consideration of clause 2. 488, 489-
90, 692, 694, 695, 700, 702.
Motion to pass. 703, 708.

Indian Tea Control Bill—
Motion to refer to Select Committee.
1624, 1625.
Motion to pass.. 1627.

Motion for Adjournment re—

Aerial bombardment on Kotkai in
the Trans-Frontier. 551-62, 781.
Alleged scurrilous article in the
Daily Gazette re Mahatma Gandhi.

1388-89, 1421.
Reservation of appointments for
minority communities. 38.

Motion 7e—
Dues in respect of lighthouses and
buoy in British India. = 1865.
Election of the Standing Committee
for the Department  of Com-
merce. 293.

g
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BHORE, THE HONOURABLE SIR
JOSEP H—concld.

Motion re—

Fature -Administration " of Aden.
1718-19, 1725, 1775, 1803, 1806,
1807. = :

Resolution re—

Grievances of the travelling public
on the Assam Bengal Railway.
1165.

Raising of duty on foreign cotton
imports. 575-79.

Statement of Business. 196-97, 691,
1126, 1175-76, 1613.

BHUPAL SINGH, DR.—

Question 7e representations made by
| — and Mr, Satish Pakrashi,
prisoners in the Andamans. 1600-
0lL.

BHUPUT SING, MR.—

Expressions of regret on the death of
Mr. B. N. Misra. 1864.

| Motion re Future Administration of

' Aden. 1720-23, 1820.

Question re—

Appointment  of Presidents and
Members of the Tariff Board from
provinces. other than Bombay.
927-30.

Army Headquarters special  train
between Summer Hill and Simla,
347-48, 349, 352.

|  Audit control of furniture, ete.,

% of the Covernment of India De-

| partments. 1835-36.

\ Bengal State Prisoners detained in

/ jails of the. Madras = Presidency.
895.

Bengalis detained without  trial in
Burma jails under. the Burma
Ordinance. 897,

Civil Surgeon in charge in Ripon
Hospital in Simla. 355.

Construction of new quarters for
Members of the Legislatures in
New Delhi. 345-46.

Construction of quarters in New
Delhi. 344-45; 346-47,

Cost of production of publications
sold  as waste paper on the
transfer of the Central Publication
Branch to Delhi. 900.

Dangerons condition of ' Timarpur
quarters, Delhi. 1854.

Death of prisoners from - hunger-
strike in the Andamans. 279,

Decrease in the earning of the
piece-workers of the Government
of Tndia Presses at Caleutta and
Simla. 1847-48. :

Deputation of men from the Military
Accounts Department. 1837-38.

Devices adopted by certain persons
to evade the Child  Marriage
Restraint Act. 252, 1485.

BHUPUT SING, MR.—cantd.
Question re—

Diet. . allowance. of certain Bengal
State Prisoners detained in jails in
the Madras Presidency. 895-96.

Dilapidated condition of the build-
ing occupied by the Indian Stores
Department. 893-94.

Diversion of the East Indian Rail-
way Punjab Mails from the main
line to the Grand Chord. 33-34.

Employment of Indians in the office
of the High Commissioner for
India. 1016.

Employment of men who passed the
second division Secretariat,
examination in certain attached
offices. 903-04.

Establishment of a development
directorate for Old and New Delhi.
1854.

Extension given to the Establish-
ment Officer of the . Military
Finance Department. 1837.

Faulty check over compositors’ work
in the Government of India
Presses at Calcutta and = Simla.
1848-49.

Fees charged -for operations per-
formed 1in the Ripon Hospital,
Simla, on the dependants of
Government servants. 3563-54.

Free medical attendance by the
Civil Surgeons, Simla, to Indian
Government: servants. 354-55.

Free railway passes allowed o Army
Headquarters  clerks living in
private: houses in Summer Hill.
351.

Grievances of the staff of the Cen-
tral Publication Branch. 899-900.

CGunny bags and: packing cases pur-
chased by the Cenfral Publication
Branch. 900. =

House rent charged from the Minis-
terial Staff of the Civil Depart-
ments.  350-51.

Illness of Professor J. C. Ghosh, a
political prisoner. 1835.

Indianisation of the Central Cypher
Bureau of the TForeign and Poli-
tical Departmfcnt. ;812. pdsde

Introduction —.of a faster train v
Loop Line from Howrah to Delhi.
1854-55. ‘ ,

Tntroduction of Lina. Machines in
the CGovernment of India Presses.

- 1843-44. :

Tssue of new ten-rupee and five-rupee
currency notes.. 1385, !

Lino. and Mono. Operators of the
Government of India  Presses.
1846-47. !

Tocation of some attached offices in
New Delhi. 894-8957 ==

e

c?2
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BHUPUT SING, MR.—contd.
Question re—

Medical aid to non-gazetted Govern-
ment servants. 353.

Memorial of inkmen of the Govern-
ment of India Press, Calcutta.
1844-45.

Memorial of temporary piece-workers
of the Government of India Press,
Calcutta. 1845.

Motor and Eleetric omnibus service
in Delhi. 1854.

Non-admission of Indians in the
Walker and Portmore Hospitals in
Simla. 356.

Non-payment to piece-workers in the
Government =~ of India Presses on
certain Bank holidays. 1849,

Payment of refunds to Income-tax
assessees. 278-79.

Permission to Mr. Sailendra Nath
Ghose, an Exile, to return to
India. 1384-85.

Printing Clearing Office. 1844.

Printing «f the Army Department
Training Manual in private
presses. 1845-46.

Promotion of second division clerks
in certain attached offices. 901-03.

Proposal for the amalgamation of the
municipalities of Old and New
Delhi. 1854. -

Proposed removal of an ancient
shrine at Azimganj by the East
Indian Railway authorities. 366.

Proposed shifting of the Government
of India Press, Calcutta, to Delhi.
1842-43.

Provision of a club for Indian clerks
living in Suommer Hill quarters.
348-49.

Provision of electric fans for State
Prisoners and detenus in the
Trichinopoly jail. 896.

Provision of facilities for free con-
veyance to the civilian clerks living
in Summer Hill quarters. 349-50.

Public Service Commission examin-
ation for the second division of the
Secretariat. 904-05.

Public Service Commission examin-
ation for the Secretariat. 900-01.
Racial discrimination in the fixation
of hospital charges in the Hindun

Rao Hospital, Delhi. 355-56.

Reading Room Association of an
Indian Railway School at Jamal-
pur.  1385-86.

Recruitment of Deputy Financial
Advisers. 1835.

Recruitment of staff on daily wages
basis in the Central Publication
Branch. 897-99.

Re-payment of four per cent. Con-

* version Loani: 253, -

BHUPUT SING, MR.—concld.
Question re—

Re-payment of War Debts by Eng-
land out of the silver reserves.
transhipped from India. 277-78.

Representation for the postponement:
of the Autumn Session of the
Legislative Assembly. 1589,

Retention of the post of the Edu-
cational Commissioner in the
future constitution of India. 252-
53.

Retrenchment of Tndians employed
in the office of the High Commis-
sioner for India. 1015-16.

Rules of hospitals under the Ad-
ministration of the Government of
India. 356.

Running. of a special train for civi-
lian clerks between Summer Hill
and Simla. 351-52.

Safety of the inmates of the ‘D’
and <O’ type quarters in New
Delhi. 905.

Sports allowance for Bengal State
Prisoners in jails of the Madras
Presidency. 896-97.

State Prisoners and detenus  in
jails. 897.

State Prisoners interned in villages-
and detenus in the Deoli Detention |
Camp. 897. ‘

Tenders for furniture supplied to the
Military  Finance  Department. |
1836-37. ‘

Tenders for supply of furniture to|
the Zoological Survey of India. !
1855. »

Transfer of the Supaul and Madhi-
pura Sub-Divisions in the Bhagal-
pur District to Purnea District |

for Income-tax purposes. 278. |

BIHAR—
Question re—
Collieries working in Bengal and — |
coal-fields. 1042. t
Export of Bengal and — coal: 1043 I
Export of rice. 688. |
BIHAR AND ORISSA—

Question re—

Communal  composition of  the
gazetted staff in the — Postal Cir- |
cle. 642-44. |

Communal composition of the non-|
gazetted staffl in the — Postal
Circle. 663-64..

Extension of certain privileges to
the — and Calcutta Muslim'
Chambers of Commerce. 453-54.

Properties of the Nawab Nazims of
Bengal and —. 48-49.

Retrenchment of Income-tax Officers
in — 40.

Seats for Muslims in the — Legis-
lative Councik. 454
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BILL(S)—

Ajmer-Merwara Juveniles Smoking—
Considered and passed. 990-92.

Rejected by the Council of State.
1533.

Auxiliary Force (Amendment)—
Assen: of Governor General. 39.
“Cantonments (House-Accommodation

Amendment)—
Passed by the Council of State.
Laid on the table. 1055.
Considered and passed. 1715-17.
{Children- (Pledging of Labour)—
Assent of Governor General. 30.
Code of Criminal Procedure (Amend-
ment) — (Sardar Sant Singh)—
Motion to refer to Select Committee.
241-44, 382-414.
Negatived. 414
Cotton  Textile Industry Protection
(Amendment)—
Assent of Governor General.  30.

Cotton Textile Industry Protection
(Second Amendment)—

Introduced. 296.

Motion to consider. 839-65, 1055-77.
Passed.  1077.

Passed by the Council of State.
1612,

Dangerous Drugs (Amendment)—
Introduced. 839.

Considered and passed. 1717-18.

Passed by the
1987,

Tactories—
Introduced. 1181.
Referred to Select Committee. 1647.
Governor General’s assent fo —. 38-
39.

Hedjaz Pilgrims (Muallims)—
‘Recommitted to Select Committee.
1711.
“Question re—
Consideration of the — in  the
current Session of the Legislative

Council of State.

Assembly. 600-01, i
iHlindu Temple Entry Disabilities Re-
moval—

Circalated. '241.

dlindu Widows’ Right of Maintenance—
Circulated. 969.

Imperial Bank of India (Amendment)—

Introduced. 1294,

Referred to Joint Committee.
56.

‘Nomination of Members of the
Legislative Assembly to the Joint
Committee. 1771-72.

‘Nomination of Members of the
Council of State to the Joind
Committee. 1861

1533-

BILL(8)—contd,

Indian Arbitration (Amendment)—

Passed by the Council of State.
TLaid on the table. 1055,
Considered and passed. 1714-15.
Indian Coastal Traffic (Reservation)—
Motion to continue. 415.
Adopted. 415.

Indian Dock Labourers—
Introduced. 1771,
Indian Finance—
Assent of Giovernor General. 39.
Indian Forest (Amendment)—
Assent of Governor General. 39.
Indian Income-tax (Amendment)—
Presentation of the Report of the
Committee on Petitions. 1485.
Indian  Income-tax (Amendment)—
(Amendment of section 4)—
Assent of Governor General. 39.
Indian Income-tax (Second Amend-
ment)—
Considered and passed. 708-15.

Passed by the Counecil of State. 1175.
Indian  Income-tax (Third Amend-

ment)—

Introduced. 56.

Referred to Select Committee. 718.

Indian ‘‘Khaddar’’ (Name Protection)—

Referred to Select Committee. 987,
Indian Lac Cess (Amendment)—

Introduced. 1284-95.

Indian Marine (Amendment)—

Assent of Governor General. 39.
Indian Medical Council—

Considered and passed. 1883-85.
Indian Merchant Shipping = (Amend-

ment)—

Assent of Governor General. 39,
Indian  Merchant Shipping (Second
Amendment)— _

Referred to'Select Committee. 61.

Presentation of the Report of the

Select Committee. T797.

Considered and passed. 1556-58.

Passed by the Council of State. 1860.
Indian Petroleum—

Introduced. 55.

Circulated. 715-16.
Indian Railways (Amendment)—

(Amendment of section 51)—

Motions to consider, to re-circulate
and to recommit to Select Com-
mittee. 298-334, 466-87. v

Motion to consider adopted. 487.

Consideration of clauses 487-91, 692,
703,

Passed. 708,

Passed by the Council of State.

Indian States (Protection)—

Introduced. 294,

Motions to refer to Select Committee
and to circulate. 1077-94, 1182-
1224, 1225-28. )

Circulated. 1228.

1175.
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BILL(S)—contd.

Indian States (Protection)—contd.

Point of order raised by Mr. D. K.
Lahiri Chaudhry, during the dis-
cussion of the motion to refer the —
to Select Commitiee, whether the
proposed measure was not ulira
vires of the Indian Legislature
on the ground that its jurisdiction
was not only confined to India but
also extended to parts which were
beyond British India, as set forth
in clause 2. 1078.

Point of order raised by Mr. H. P.
Mody as to whether clause 3 is in
order as it seeks to interpolate into
section 121A of the Indian Penal
Code an addition to the armoury
of the law which makes it possible
for a British Court to deal with
offences committed against the Ad-
ministration of an  TIndian State
in the State itself. 1084.

Indian Tariff (Amendment)—
Assent of Governor General, 39.
Indian Tariff (Ottawa Trade Agree-
ment)  Supplementary  Amend-
ment—

‘Assent. of Governor General. 39.
Indian Tea Control—

Introduced. 1182,

Considered and passed. 1613-27.
~Passed by the Council of State. 1860,
Indian Wireless Telegraphy—-

Considered and passed. 718-22.

Passed by the Council of State. 1175.
Land Acquisition (Amendment)—

Considered and passed. 723-24.

Passed by the Council of State. 1175.
Murshidabad Estate Administration—

Referred to Select Committee. T728.

Presentation of the TReport of the

Select Committee. 1121

. Consideration of— .

Clause- 3.  1559-65.
Clause 4. 1565-70.
Clause 7. 15T1-72.

Claase 10. 1572-73.

Claunse 11. 1573-74.
Clause 20. 1575-76.
Clause 22. 1577-78.

Passed. 1588.

Passed by the Council of State. 1860.
Negotiable Tnstruments (Amendment)

Bill—

Referred to Select Committee. 1714.
Provincial Criminal Law Supplement-
- ing)—

Assent of Governor General. . 39,
Removal of Doubts about the Applica-

tion of the Doctrine of Representa-

tion, in case of succession to Strid-
han, under the Dayabhag—

Motions to consider and to circulate.

087-90.

Circulated. 990.

™) i
BILL(S)—concld. '
Reserve Bank of India--
Introduced. 1180.
Referred to Joint Committee. 1531,
Nomination = of Members of the
Legislative Assembly to the Jom|
Committee. 1771. I
Nomination of Members of the Council
of State to the Joint Committes.
1860-61.
Safeguarding of Industries—
Assent of Governor (General. 39,
Salt Additional Import Duty (Extend-
mg—-
Assent of Governor General. 39.
Untouchability Abolition—

Motions to refer to Select Committes
and to circulate. 992-1001.
Wheat Import Duty (Extending)--

Asgent of Governor General. 30.

Workmen’s Compensation (Amend-
ment)—

Consideration of clauses and
Schedules. 61-68, 69-86, 116-46,
297.

Passed. 298,
Passed by the Council of State. 1055.

BINDER(&)—

Question ye position of compositors
and after the amalgamation of
the East Indian and FEastern
Bengal Railway Presses. 1346-47,

BOARD OF HIGH SCHOOL AND
INTERMEDIATE EDUCATION—
Question re Secretary to the — Raj-

putana and Central India. 291.

BOGIE(S)—
Question re—
Derailment of an engine and some —
near Chiniot, North Western Rail-
way. 1259,
Running of a through — between
Lucknow and Bombay. 1828.
Running of a through — between two
stations. 1256.
Through — hetween certain stations.
1255-56.

BOMBARDMENT—
Motion for Adjournment re aeriall
on Kotkai in the Trans-
Frontier. 551-55, 780-83, B865-83.
Question re—
Aerial — at  Kotkai on  the
North-West Frontier. 753-54.
"Air — on the tribal area of the
North-West Frontier. 679-84, 769,
1034. ’
— of “certain villages of independent
tribes on the North-West Frontier
by British aeroplanes. 738,
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BOMBAY—-
Question re--
Allegations against the police in
Calcutta and —. 1739:42.

Appointment of Presidents and Mem-,

bers of the Tariff Board from
provinges other than —. 827-30.

Certain posts in each Postal Division
of the — Circle. 1682-83.

Communal composition of the
gazetted staff in the — Postal
Circle. 644-46.

Communal composition of the non-
gazetted staff in the — Postal
Circle. 665-66.

Frauds committed by the depart-
mental and extra-departmental stafi
in the — Postal Circle. 1473-74.

Non-admission of Indians to the
Prince of Wales Seamen’s Institute.
—. 1267.

Non-maintenance of the record of
poor  box  collections made on
various ships by the Shipping Office
—. 197

Overseer and sorting postmen under
the control of the Presidency Post-
master, —. 1473.

Postal Officials officiating in the —
Postal Circle. 1103-04.

Running of a through bogie between
Lucknow and —. 1828.

Survey of the Karachi — proposed
broad gauge line. 1667-68.

BOMBAY, BARODA AND CENTRAL

INDIA RAILWAY—
See "])\;1{]\\'.’1_\’(53”.
BOMBAY CHRONICLE—
Question re article in the — under
the heading “‘Great Indian Penm-
siula Railway and workers'. 1612.

BOMBAY PRESIDENCY—
Question re recrmitment of members
of minority communities in the
Post Offices and Railway Mail Ser-
vices in the —. 1472-73.

BONE-CRUSHER—
Question re improvement 1in = the

design of a —. 950
BONUS—
Question 7e — paid to nohicy-holders
by postal insurance. 1765.
BOOK(S)—

Question re non-supply of certain — to
State Prisoners confined in the
Damoh Sub-Jail. 284.

BOOK DEPOT—
Question re Central —, Calcutta. 1475.
‘BOOKING OFFICE(S)—
Question re non-sale of monthly tickets
‘at station — on the Kalka Simla
Railway. 914.

BOSE, MR. SUBHAS CHANDRA—
Question re-—

Non-grant of a passport to — to visit
England. 178.

Presidential speech of — in the recent
political  conference in London.
255-56.

BOSE, RASH BEHARI—
Question 7e¢ prohibition of the entry
into Tndia of publications by —.
459-60.

BOWER:, MB.E, H N =
Oath of Office. 1.

Question re- - :

Certain posts in the Rates and
Claims offices. of the Commercial
Department of the East Indian
Railway. 1456-57.

Consolidated allowances paid on the
East Indian Railway. 1352-53.

Cut in the consolidated allowance of
T'ravelling Ticket Examiners.on the
Hast Indian Railway. 1351-52.

Discharge of certain peons attached
to  Travelling Ticket Inspector
section on the East Indian Railway.
1354,

Irregularities in charging salaries of
the subordinates on the East Indian
Railway. 1752,

Provision of facilities of acecused sub-
ordinates in departmental enguiries
on the East Indian Railway. 1457-
58.

Provision of facilities of accused sub-
ordinates in departmental enquiries
on the Eastern Bengal Railway.
1458. -

Rules for determination of seniority
of the subordinate staff on the East
Indian Railway. 1457.

Rules for recruitment and training of
subordinate staff on the East Indian
Railway. 1751-52.

 Rules governing departmental en-
quiries on State Railways. 1458.

Salaries of East Indian Railway em-
ployees on the transfer of that Rail-
way from Company-management.
1611.

Seniority list maintained on the Hast

~Indian Railway. 1753.

Surrender of the post of Transporta-
tion Inspector, Commercial, on the

. Bast Indian Railway. 1753.

Suspension of employees of the Hast
Indian  Railway, accused of an
offence under the Indian  Penal
Code but released on bail. 1456,

Ticket frauds on railways. 1353-54.

Travelling without tickets on railway
trains. - 1353.
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BOWER, MR. E. H. M.—contd.
Question 7e—

Welfare scheme on the East Indian
and Eastern Bengal Railways.
1455-56.

Welfare schemes on the East Indian
Railway, 1753,

Withholding of appeals addressed to
the Railway Board. 1611-12.

BOYCOTT—
Question 7e — of Indian cotton by
Japan. 256-57.

BRAHMAN(S)—
Question re appointment of Adya Gaud
— in the Currency Note Press,

Nasik. 785.

BRANCH LINE(S)—
Question re night duty of Assistant
Station Masters on certain — of the
East Indian Railway. 633.

BRAZIL—

Question 7¢ exploration of the possibility
of making —, British Guiana, or
some other places as a possible out-
let for the South African Indians.
105.

BREACH OF TRUST—
Question re rules for suing Government

for — in respect of service condi-
tions. etc. 1658,
BRIDGE(S)—
Question re—
Construction of a — on 4 canal

between Moghalpura and Lahore on
the North Western Railway. 1008-
10.
Construction of the new Narbada —
on the Bombay, Baroda and Central
India Railway. 272, 379-80.
BRIJ KISHORE, RAI BAHADUR
LALA—
Code of Criminal Procedure (Amend-

ment) Bill—
Motion to refer to Select Committee.
395-94.
Hindu Widows™ Right of Maintenance
Bill—

Motion to circulate.  963-64.
Question re—

Action taken on the memorials of
the employees of the Hast Indian
and Eastern  Bengal Railway
Presses.  1347.

Demotion and reduction in salaries of
the industrial staff in the Hastern
Bengal Railway Press. 1346.

Discontinuance of the privilege of
allowing free passes to the com-
positors of the Hast Indian Railway
Press. 1344-45.

Lievel crossing on either side of the
Railway station at Unao. 464-65.

BRIJ KISHORE, RAI BAHADUR
LALA—contd.
Question re—

Memorial from certain employees of
the Hast Indian and the Eastern
Bengal Railway Presses. 1343.

Pay of compositors of the Eastern
Bengal Railway Press. 1345.

Position of compositors and binders
after the amalgamation of the East
Indian and Eastern Bengal Railway
Presses. 1346-47.

Promotion of Indian Assistant Station
Masters to the posts of Platform
Assistants on the East Indian Rail-
way. 465-66.

Purchase of certain machines by the
East Indian Railway Press. 1342-
45,

Purchase of time-recorder machines
by the East Indian Railway Press.
1341-42.

Resolutions passed by the employees
of the Kast Indian and Kastern
Bengal Railway Presses. 1345.

Retrenchment among the industrial
staff of the Eastern Bengal Railway
Press. 1345-46.

Retrenchment. in the Hast Indian
Railway Press. 1339-41.

Retrenchments and reductions in the
operative staff of the East Indian
Railway Press. 1343-44.

Sale of waste paper in the East Indian
Railway Press. 1342.

Seniority of East Indian Railway and
0Old Oudh and Rohilkhand Rail-
way staff. 1350-561.

Staff of the Eastern Bengal Railway
Press. 1344.

Reserve Bank of India Bill—

Motions to refer to Joint Committee

and to circulate. 1506-07.
Resolution re proprietary rights of
citizens in the land. 1126-29. 1151.

BRITISH CLERE(S)—
See “‘Clerk(s)”.

BRITISH GUIANA—
Question re—

Amelioration of the condition of
Indian education in —. 1006.

Exploration of the possibility of malk-
ing Brazil. — or some other places
as a possible outlet for the South
African Indians. 105.

BRITISH INDIA—
Question re service of European Indian
Civil Service or other Officers lent
to places outside —. 935. 1768-T1.

BRITISH INDIA STEAM NAVIGATION
COMPANY—
Question re allegations against the —.
373-T5.
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BROACH JAMBUSAR RAILWAY—
See ‘‘Railway(s)”’.

BROAD-GAUGE—
Question re survey of the Karachi-
Bombay proposed — line. 1667-68

BUILDING (8)—
Question re—

Amounts contributed by the Bengal
Nagpur Railway for the construc-
tion of the — of certain lIndian
schools. 1478.

— in the Ambala Cantonment. 795.

‘Contracts for and supplying
goods, etc., in the Government
Forms Press, Aligarh. 1289.

Contribution by the Government of
India to certain Provincial Govern-
ments for construction of Govern-
ment —. 290,

Pamage due to excessive rainfall
to certain articles in the Council
Rouse — in New Delhi. 514-15.

Dilapidated condition of the —
occupied by the Indian Stores
Department. 893-94.

Entry of some soldiers of the Dorset-
shire Regiment into the Dacca Uni-
versity Central — with fixed
bayonets. 787.

Results of the audit of the accounts of
architects of Nasik ——. T8b.

School — on the Ridge at New
Delh1. 1261-62.

Structure of the Madras General Post
Office —. 1173.

Want of proper lavatory arrange-
ment in the Madras General Post
Office —. 1174,

BUILDING SUPERVISOR—
Question re alleged embezzlements by
the of the Viceregal Lodge,

New Delhi 505.

BULLION—
Question re—
Gold — in reserve in the Currency.

601.

Silver — in reserve in the Currency.
602.

BUNGALOW(S)—

Question re—

Forcible acquisition of a — by
Military Kstate Officer in Peshawar.
1754.

Suits instituted by Government for
the declaration of their proprietary
rights in respect of certain sites
and — in the Rawalpindi Canton-
ment. 1470-T1.

BUOY—
Motion re dues in respect of lighthouses
and —— in British India. 1865.

BURGE, MR.—
Question re assassination of —, District
Magistrate of Midnapore. 778-79.
BURMA—
Question re—

Bengalis detained without trial in —

~ jails under the — Ordinance. 897.

Communal composition ol the gazetted
Zféaﬁ in the — Postal Circle. 646-

Communal composition of the non-
cazetted staff in the -— Postal
Circle. 667-68.

Restrictions in — and Bengal for
German automatic repeatent alarm
pistols. 685.

Separation of —. 104.

BUSINESS—
See “Statement of Business’.

c

CABLE—
Question 7e — repair work on the
Traction Department, Great Indian
Peninsula Railway. 1860.

CADET(8)—
Question re—
Admission of Indian Officerg and —
in the Prince of Wales Seamen’s
Institute. 1670.
Enlistment of Y '—.

CADRE(S)—
Question re—

Removal of surplus posts in the
Engineering — of the Great Indian
Peninsula Railway. 340.

Separation of the different — of each
railway. 340-41.

428-30.

Surplus posts in superior — on the
Great Indian Peninsula Railway.
338-39.

CAIRO—

Question re International Postal Con-
ference to be held at —. 1447-48.

CALCUTTA— =
Question re—

Abolition of the appointments of the
Deputy and Assistant Shipping
Masters in ——. 198,

Absence of Muslim Officers in the —
Port Trust. 546-47, 1766.

Abuse of  discretionary  powers
vested in the Income-tax Officers
at —. 1471

Acquittal of Mr. Nikhil Ranjan
Guha Roy by the — High Court.
1606-07.

Allegations against certain serjeants
during the Congress Session in —.
184-85.

Allegations against the — Port
Trust. 1832-33, 1833-34..
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CALCUTTA—contd.

Question re—

Allegations against the Military in
—. 317275

Allegations against the police in —
and Bombay. 1739-42,

Allegations of assault made on the
Congressmen after their arrest in
—., 21-26,

Alleged assault on the people at the
%Esp]annde tram-shed in —. 114-

6.

Amount of Income-tax collected in
—. 1472

Amount spent by the — Port Trust
on the purchase of materials in
India. 1021-22.

Amount spent on the salaries and
allowances of the officers under the
— Port Trust. 547, 1766.

Assessment of income-tax in —,
1472.

Central Book Depot, —. 1475.

Decrease iu the earning of the piece-
workers of the Government of
India Presses at — and Simla.
1847.

Denial to railway subordinates of
Moradabad of the privilege of
seeing officers at —. T96.

Economy and retrenchment in the —
Port Trust. 1833, 1834-35.

Expenditure incurred on the trans-
mission of publications from the
Government of India Press, —, to
the Central Publication Branch,

Delhi. 433.
Extension of certain privileges to the
Bihar and Orissa and — Muslim

Chambers of Commerce. 453-54.

Faulty check over Compositors’ work
in the Government of India
Presses at — and Simla. = 1848-49.

Increase in the number of Muslim
Judges in the — High Court. 907.

Indian Railway Garzette of —. . 630-
31.

Keeping of the — High Court in the
new Constitution on different foot-
ing from that of other - High
Courts. 750,

Memorial of inkmen of the Govern-
ment of India Press, 1844-
45,

Memorial of temporary piece-work-
ers of the Government of India
Press —. 1845.

Persons arrested released and prose-
cuted in conneetion with the hold-
ing of the Congress Session in —.

Petition ~ for the transfer of
Mr. Mahendra Nath Roy from the
Deoli  Detention Camp to —.
921.

CALCUTTA--concld.
Question re—

Petitions filed under section 27 of the
Indian Income-tax Act in ——,
1471.

Proposed shifting of the Government
of India Press, , to Delhi,
1842-43.

Prosecution of certain officials of the |
Central Telegraph Office, —, for
divulging the contents of telegrams
regarding races. 1365-66.

Recruitment of Muslims in the —-
Port Trust. 548-49, 1766-67.

Recruitment of staff in the — Port
Trust. 1767.

Reduction in the income of the (‘om-
missioners for the Port of —.
1021.

Rejection of applications for appoing-
ments from the sons and relatives
of  postal officials of the ——
General Post Office. 1386.

Replacement of selection grade Town
Inspectors of Post Offices at — by |
time-scale men. 1387.

Resolutions  passed by the Indian

National Congress held in —. 19-
Retention in — of Babu Aswini
Kumar Chowdhury, Town

Inspector of Post Offices. 1386-
87.

Retrenchment in the — Port Trust.

625-26.
Retrenchment of staff in the — Port
Trust. 549.

Revenue earned at the docks by the
— Port Trust. 626-28.

Selections of electrical  supervisors
for carrier current work in the |
Central Telegraph Office, —. 953,

Stores purchase volicy of the — Port
Trast. 625, 1171.

Sufferings of deck passengers coming

from Raneoon 1o — - dlilesl0
overcrowding. 426.
Technical aporentices in the — Port:

Trust workshops. 1022.
Vaoluntary retirement of Muslim em-
nlovess of the — Port Trust
549. 1767.
CALIFORNIA—
Question re murder of one Sardar Sher
Singh  in —. Tnited States of
America. 360, 456-57.

CANAL— : :
Question re construction of a bridge on
a — between Mochalpura and

Tahore on the North Western
Railway. 1008-10.
CANAL COLONIES— ; :
_Question _re horse-breeding in the
Jhelum —. 518-519, 522-24.
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JANDIDATE(S)—
Qpestion Te—

Preference to es-approved — in the
Postal Department, in making
appointments. 1103,

Refund of fees to certain — qof
permitted to appear at the Minis-
terial Service Examination of the

Public Service Commission.
1354-55.
CANTONMENT(S)—

Question re—
Buildings in the Ambala —, 795,
— in India. 611-12.
Creation of an All-India cadre for
the civilian Executive Officers of

—. - 6183,

Executive Officers of — in  India.
612,

Grants-in-Aid to Local Bodies in the
—. " 512-13.

Proposed demolition of certain
houses in the Secunderabad —.
686-817.

Suits instituted by Government for
the declaration of their proprietary
rights in respect of certain sites
and hungalows in the Rawalpindi
—. 1470-71.

CANTONMENT AUTHORITIES—
Question re withdrawal from — the
management of class °B’ land
and entrusting the same to the
Military Estates officers. 612-13,

CANTONMENT BOARD-
Question re—
Annual Administration Report of
the Lahore —. 512,
Free supply of water to the Lahore
— for watering roads. 511.
Inadequate representation of Mus-
lims on the —, Poona. 1830.
Rate of electric energy supplied by
Military Engineering Services to
the Lahore —. 510-11.
Rights and duties of the Vice-
President of a —.  499.
Transfer of certain roads from the
Military Engineering Services to
the Lahore —. 511-12.
CANTONMENTS (HOUSE ACCOM-
MODATION AMENDMENT) BILL—
See “Bill(s)”.
CAPITAL—
Question re subscribed — of the Im-
perial Bank of India. 602.
CAPITATION CHARGES— 3
Question re decisions of the Tribunal
on —. 7
CARRIAGE(S)—

Question re— :
Pravision of fans in third class — on

Railways. 1114,

CARRIAGE(S)—contd.
Question re—

Use of an officer’s — for joy rides
under orders of the Divisional
Superintendent, Moradabad Divi-
sion, East Indian Railway. 1462.

CARRIAGE AND WAGON SHOP (8)—
Question re—

Qualifications of chargemen in the
—  North Western Railway,
Moghalpura. 946,

Suspension and discharge of certain
chargemen in the —, Moghalpura,.
North Western Railway. 946-47.

CARRIER CURRENT WORK—
Question re  selections of electrical
supervisors for — in the Central
Telegraph Office, Calcutta. 953.
CASUALTIES—
Question 7e — due to rash driving in
New Delhi and Delhi City. 39.

CATERING—
Question re tenders for — on the-
Rohilkund and Kumaon Railway.
756.

CAWNPORE—
Question re provision of an orthodox
restaurant at — Central Station.
1758.

CELLULAR JAIL—
Question re—
— in the Andamans. 336.
Conditions of the health of certain
political prisoners in the —, Anda-
mans. 561-62.
Reply of telegrams enquiring aboub
the health of political prisoners in
the —, Andamans. 362-63.
See also ¢ Jail(s) .

CENSORSHIP—
Question re—
— of cinematograph films. 737-38,
925. .
— of the correspondence of political
prisoners. 283-84.
CENTRAL BOARD OF REVENUE—
Question re income-tax circulars issued
by the —. 1472.

CENTRAL BOOK DEPOT—
Question 7e —, Caleutta. 1475.

CENTRAL CYPHER BUREAT—
Question re Indianisation of the — of
the Foreign and Political Depart-
ment. 1591-95, 1842.

CENTRAL INDIA—
Question re— £
Expenditure on Inspectorate in the
Administered Areas in —. 556.
Secretary to the Board of High
School and Intermediate Edu-
cation, Rajputana and —, 281.
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(CENTRAL INDIA—contd.
Question 7re—
Transfer of the Assistant Superin-
tendent of Arch®ology, — and
Rajputana, to some other Circle.

‘CENTRAL JAIL(S)—
See ** Jail(s) *’.
+CENTRAT LEGISLATURE—
Question re nomination of a Moplah
Member of the — to the Com-
mittee to be formed for arranging

the constituencies of the Federal
Assembly. 635.

‘CENTRAL POSTAL CIRCLE—
Question re—
Communal  composition of the
gazetted staff in the —. 648-50.
Communal composition of the non-
gazetted staff in the —. 669-70.
‘CENTRAL PUBLIC WORKS DE-
PARTMENT—
See ‘“ Public Works Department .

CENTRAL PUBLICATION
BRANCH—

Question re—
Acute distress of the staff of the—

on account of the bursting of
inonsoon. 370.

Alleged mismanagement of the —.
1474,

Clerical duties done by the record
suppliers in the —. 1477,

Cost of production of publications
sold as waste paper on the transfer
of the — to Delhi. 900.

Difficulties of the staff of the — due
to its transfer to Delhi. 368-69.

Discharge of temporary stafi of —.
366-67.

Disposal of certain publications as
waste paper on the eve of the
transfer of the — to Delhi. 430-
33

Expenditure incurred on the trans-
mission of publications from the
Government of India Press, Cal-
cutta, to the —, Delhi. 433.

Grievances of the staff of the —.

899-900.
Gunny bags and packing cases pur-
chased by the -~ 800

Insolvency of Mr. James Rowland
Hopper, an employee of the —.
1475-76.

Mitigation of the hardships of the
staff of the —, 371-72.

Non-grant of advance increments to
the staff of the —on their transfer
to Delhi. 367-68.

Position of temporary clerks in the
—.  1476-77. i

Recruitment of staff on daily wages
Lasis in the —. 897-99.

PUBLICATION

CENTRAL
BRANCH—contd,
Question re—
Recruitments made in the —. 1476.
Salaries drawn by the non-gazetted
staff of the —. 369-70.

Sanction of additional staff for the
— to cope with the work connected
with the transfer of the Patent
Office Specifications. 434.

Scheme of reorganisation of the —.
1476.

Use of office lorry by the Manager,
—. 1475.

CENTRAL TELEGRAPH OFFICE—
See ‘“ Telegraph Office(s) .

CERTIFICATE(S)—
Question re—

— of sickness produced by the
North Western Railway employees.
796.

Possession of a diploma or — in the
Hindi language by the Superinten-
dent of Education, Delhi. 555.

CEYLON— i
Question re dumping of — copra into
India. 104T.

CEYLONESE DEPUTATION—

See * Deputation(s) .
CHAIRMEN—

Nominations to the Panel of —. 462.

CHAMBER(S) OF COMMERCE—

Question re extension of certain privi-

leges to the Bihar and Orissa and
Calcutta Muslim —. 453-54.

CHAMBER OF PRINCES—
Question re expenditure on the — from
the Indian revenues. 190-91.

CHANDAUSI—
Question re—

Advertisement for probationers for
certain posts at the Railway
School, —. T43-44.

Issue of duty passes for his private
servant by the Superintendent,
Railway School of Transportation,
—. 1461-62. :

Re-organisation of the  Railway
School at —, Bast Indian Railway.
466.

Retrenchment of Anglo-Indians by

the  Superintendent, Railway
School  of Transportation, —.
1480.

CHANDI MAL GOLA, BHAGAT—
Question 7e confirmation of Assistant
Controllers on the North Western
Railway. 381-82.
CHANDRA, MR.—
Question re allegations against —,

Archzological Superintendent,
Poona. 1856-57.
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CHARAS—
Question re—
Heavy traffic of cocaine and — in
Delhi. 504-05.
License fees for — shops in Delhi.

CHARGEMAN (EN)—
Question re—

Promotion to the rank of — at the
Cordite  Factory, Aravankadu.
1743-44.

Qualifications of in the carriage
and Wagon Shops, North Western
Railway, Moghalpura. 946.

Suspension and discharge of certain
— in the Carriage and Wagon
Shops, Moghalpura, North Western
Railway. 946-47.

CHATARJI, MR. J. M.—
Oath of Office. 1.

CHATTERJEE, MR. JIVAN LALL—
Question re—

Application for transfer from the
Rajahmundry Jail of State Prison-

ers, Messrs. Surendra Mohan
Ghosh and —. 517-18.

Condition of State Prisoners,
Messrs. Surendra  Mohan Ghosh
and —. ~b1T.

Illness of Messrs. Benoyendra Nath
Roy Chowdhury and —. 518.

CHECKERS—

Question re grant of pension to — of
the Indian Army Service Corps.
1293.

CHETTIARS— i :
Question 7e expulsion of certain —
from Indo-China. 1030-32.

CHIEF ACCOUNTS OFFICE—
Questior. re retrenchment in the — of
the North Western Railway. 558.

CHIEF ACCOUNTS OFFICER—
Question re discharge of certain Hindn
clerks from the office of the —,
North Western Railway. 1668-70.

CHIEF AUDITORS— )
Question re examination for recruit-
ment of Auditors in the subordi-
nate Railway Audit Service and
clerks in the offices of the — and
State Railways. 1014-16.

CHIEF COMMISSIONER—
Question re— : ; :
Appointment of a Financial Adviser
to the —, Andamans. 536. !
Geneological table of the Delhi Royal
~ family prepared by the — of
Delhi. 41-47.
CHIEF COURTS— i
Question re communal composition of
the judges of High Courts and —.
906.

CHIEF ENGINEER—
Question 7e—

Muslim draftsmen retrenched from'
the Office of the —, Survey and’
Constraction, North Western Rail-

7 way. 380.

indhi Hindus discharged from the
Office of the —, Survey and Con-

gtgbuction, North Western Railway.

CHTEF MEDICAT, OFFICER—
See ““ Medical Officer >,
CHILD(REN)—
uestion re travelling of — of Enros
pean clerks by the special train-

running hetween Sum Hil
Simla. 918-19. dles

Resolution re Draft Convention and
Reecommendation concerning  the
age for admission of — to non-in-
dustrial employment, 1885-96.

CHILD  MARRIAGE : £
G RESTRAINT

See ““Act(s).
CHILDREN PLEDGING
LABOUR) ]3ILT1—{— : or
See “ Bill(s) ',

CHIMMAN LAL, RAT BAHADUR:

AL

Oath of Office. 2.
CHINIOT—
Question re derailment
and some hogies near —,
Western Railway. 1250,

CHINOY, MR. RAHIMTOOT.A M.—
Question re representation of the
travelling public at the Rail-Road
chnference held at Simla. 1019-

of an engine-
North

CHOLA POWER HOUSE—
Question re staff of the —, Great”
Indian Peninsula Railway. 1850.
CHOWDHURY, BABU ASWINI
KUMAR—
Question re reténtion in Calcutta of —

Town -Inspector of Post Offices. .
1386-87.

CINCHONA DEPARTMENT—
Question re proposal for the introduc--
tion of modified system of Com-
mercial accounts in the Bengal —.

615.

CINEMATOGRAPH FILM(S)—
Question re censorship of —. 737-38.
See also “ Film(s) .

CITIZENS—

Resolution re proprietary rights of —-
in the land. 1126-51. i
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CITY MAGISTRATE(S)—
See ‘“ Magistrate(s) .

CITY WALL— o
Question re dangerous condition of the
— of Delhi. 629,

CIVIL AND CRIMINAL COURTS—
Question 7e professional represent-
ation in the — of Quetta. 180-82.

CIVIL AVIATION—
Demand for Supplementary Grant.
1897-1908.

CIVIL. DEPARTMENTS—
Question re house rent charged from
the Ministerial Staff of the —.

350-51.
«CIVIL DISOBEDIENCE MOVE-
MENT—

Question re— : .
Persons in jail in connection with the
— or other political movements.

443.
Persons whipped in connection with
the —. 15-16.

Suspension of the —. 91-92.

‘CIVIL HOSPITAL—
See ““Hospital”.

CIVIL SERVICE, INDIAN—
See ** Indian Civil Service *.

\CIVIL SURGEON (S)—
Question re—
— in charge of the Ripon Hospital in
Simla. 355.
Free medical attendance by the —,
- Simla, to Indian Government ser-
vants. 354-55.

‘CIVILIAN CLERK—

See ‘“ Clerk(s) .

CLAIM(S)—
Question re—
— of the Posts and Telegraphs De-
partment against the Railways.
617.
Payment of death — by the Postal
Insurance Fund. 1361-62
CLATM(S) CLERK(S)—
See ““ Clerk(s) ™.
CLAIMS OFFICE—

Question re certain posts in the Rates
office and — of the Commercial
Department of the East Indian
Railway. 1456-57.

CLASSIFICATION (S)—
Question 7e — in “jail of Indian
prisoners. 1376-T7.

‘CLERICAL GRADES—

Question re amalgamation of — in the

Audit Department, North Western
Railway. 04748, -

CLERICAL JOB—
Question 7e deputation of a medical
man for a in the Office of the
Medical Officer, Lahore. 1287-88.

CLERICAL STAFF—
Question re—
of the Currency Offices in India.

754-55.

Communal composition of the — in
the Military Grass and Dairy
Farms. 1014.

Representation of Muslims in the —
of the Military Engineering Ser-
vice, Western Command, Quetta,
686.

CLERK (S)—
Question re—

Admission fee for the examination
for recruitment of Assistants and
— in the Government of India
Secretariat and Attached Offices.
460-62.

Allegations against a in the
Office of the Controller of Railway
Accounts. 178-T9.

Allegations against the Head —,
Government Forms Press, Aligarh.
1289-90. -

Alleged falsification of accounts by a
— of the Office of the Director,
Telegraph  Engineering, Eastern
Circle. 1368-69.

Appointment, of qualified — as Sub-
Heads on the East Indian Railway.
1356.

Arrangements for medical treatment
of Indian — in New Delhi. . 1755.

— employed on work connected with
hours of employment regulations
on the North Western Railway.

1674-75.
Communal composition of — in the
Medieal Department, North

Western Railway. 1286.

Communal composition of the
in the Deputy Commissioner’s
Office, Delhi. 941.

Confirmation of certain on the
North Western Railway. 559-60.
Discharge of certain' Hindu — from
the office_of . the Chief - Accounts
Officer, North Western Railway.

1668-70,

Dismissal of one B. Ghulam Muham-
mad, a — 1in the Office of the
Chief. Mediecal . Officer, North
Western Railway. 1287, :

Duties of the Head — to a Superin-
tendent of Post Offices. 1448,

Duty system of telegraphists and
signal room —. 1367.

Examination for lower division

postal — held at Delhi.. 954.
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CLERK(8)—contd.
Question re— i
Examination for recruitment of
Assistants ‘and — in the (Govern-
ment of India Secretariat and
Attached Ofices. 458-60.
Examination fer recruitment of
Auditors in the subordinate Rail-
way Audit Service and — in the
oifices of the Chief Auditors and
State Railways. 1014-16, 1612,
Examination for recruitment of

postal —. 37,
Examination for the recruitment of
lower division — held at the

Benares City Post, Ofice. 956,
Free railway passes allowed to Army

Headquarters clerks living in

private houses in Snummer Hill.

351.

Grant of house reny to — unwilling
to occupy Summer Hill quarters.
1469-70.

Non-recruitment of Muslim — in the
offce of the Divisional Engnieer,
Telegraphs, New Delhi. 955-56.

Oficers and — in ths Military Engi-
neering Service, Western Com-
mand, Quetta. 6.

Passes for free conveyance of Army
Headquarters — hetween Sunumer
Hill and Simla. 914-16.

Pay of — of the Indian Army
Service Corps. 1293,

Permanent — working in the Sub-
Registrar’s Office, Delhi. 941.

“Permission to postal reserve — to
appear for confirmation examina-
tion. 1104.

Placing of certain — on special duty
in the office of the Agent, North
Western Railway. 48-50.

Position of temporary — in the
Central Publication Branch. 1476-
77

Post'al — 1n each Postal Circle.

541, 953.

Promotion of — in the East Indian
Railway = Acconnts Department.
1054. S

Promotion- of second division — in

certain attached offices. 901-03,
Provision of a club for Indian —
living in Summer Hill quarters.

348-49, 1467,
Provision of facilities for free con-
veyance to the civilian — living

in Summey Hill quarters. 349-50,
1468-69, 1470,

_ Public Service Commission examina-
tion for recruitment of — for the
Government of India. 1834,

Qualifications for appointment  ag
Chief Claims:. — in the office of
the Deputy Chief Commercial
i\lana’ger, East Indian Railway.

CLERK(S)—contd,

Question re—
Ratio of the number of Superin-

tendents to Assistants and - in
the Government of India Offices.
1680,

Recruitment of  qualified — as
Accountants in the East Indian
%aéi]wuy Accounts  Department.

Refusal to allow Army Headquarters
Indian — living in’ private houses
to travel by the special train
running between Summer Hill and
Simla. 918.

Replacement of British — at the
Headquarters of Commmands of
the Indian Army by Indian —.

277.
Running of a special train  for
civiian — between Summer Hill

and Simla. 351-52.

Sindhi and Non-Sindhi -— in the
late  Construction office, North
Western Railway. 1675,

Success of a non-matriculate tem-
porary — of the Railway Board’s
Offlce in the Public Service Com-
sion  stenographers’ examination.
1098-99.

Travelling of children of European
— by the special train running
between Summer Hill and Simla,
918-19 :

Welfare — in the Railway Work-
shops at Sukkur. 1675,

CLIVE SQUARE—-
Question re defects in certain quarters
of Lake and —=s in New Dalhi,
1281-82.

CLOSER UNION—

See ““Union(s)’’.

CLOW, MR. A Gi—
Factories Bill—
Motion to refer to Select Com-
mittee. 1633, 1642, 1644-46.
Resolution re Draft  Convention and
Recommendation concerning the age
for admission of children to' non- -
industrial employment. '1893.
Workmen’s Compensation  (Amend-
ment) Bill— :
Consideration of clause 2. 71, 72,
77-78, 80, 81, 120, 125-26, 131-32,
133, 140, 297.

CLUB(S)—
Question re— i o
Provision of a — for Indian clerks
living in., Summer Hill quarters.
348-49, 1467. T
Quetta —. 1125-26.
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COAL—
Question 7e—
— raised in India. 1042-43, 1693.
Export of Bengal and Bihar —.

Tower scale of Railway freigéht. on
— from Pench and Chanda
Valley collieries. 1044.
Withdrawal of surcharge on —
1043-44.
COAL-FIELD(S)— : :
Question e collieries working 11
Bengal and Bihar — 1042.

COASTAL TRADE— :
Question 7e_participation of Indian

shipping  in  the — and overseas
“trade of India. 1265-67.
COASTAL  TRAFFIC (RESERVA-
TION) BILL— .
See “Indian — under “Bill(s)”.
COCAINE—
Question re heavy trafic of —— and

charas in Delhi.  504-05.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL—

See “Bill(s)”.
COINAGE—

Question re loss on — in the Currency
Department. 604

COLLEGE(S)—
Question 7e—
Assault by a Gurkha sepoy on some
Professors of a Barisal —. 1840.
Teaching staff of the Royal Tndian
Military —, Dehra Dun. 1373-75.

COLLIERY (IES)—
Question re—

— working in Bengal and Bihar
coal-fields. 1042.

Lower scale of railway freight on
coal from Pench and handa
Valley —. 1044.

Restriction of raisings of — owned
by Railways. 1043

COMBATANT RANKS—
Question re selection of personnel for
enrolment in the — of the Indian
Air TForce. 1483-85.

COMBINED POST AND TELE-
GRAPH OFFICE(S)—
See “Post and Telegraph Office(s)”.

COMMANDANT—
Question e renting of the long corru-
gateq? Bigcsli shed to the Summer Hill

COMMANDS—

Question re replacement of Britishk
clerks at the Headquarters of —
of the Indian Army by Indian
clerks. 27T.

COMMERCE, CHAMBER(S) OF—
See ‘*Chamber(s) of Commerce’".

COMMERCE DEPARTMENT—
Election of the Standing Committee
for the —. 293, 951.

Question 7e appointment of Mnslims
in the Commercial Statistics Branch
of the —. 1095-96.

COMMERCTAL ACCOUNT(S)—
See ‘fAccounts’’.

COMMERCIAL BRANCH—
Question re promotions of officers of
the Transportation (Traffic) and
% ¢s) of the North Western Railway.

COMMERCIAL DEPARTMENT—
Question re certain posts in  the
Rates and Claims offices of the —
gf{ the Bast Indian Railway. 1456-

COMMERCIAL ENGINEERING—
Question 7e training in — in America.

1106.

COMMERCTAL MANAGER—
Question re qualifications for appoint-
ment as Chief Claims Clerk in_the
office of the Deputy Chief —, East
Indian Railway, 452.

COMMERCIAL SERVICES—
Question re rules of examination for
recruitment to the superior — and
transportation services. 1676.

COMMERCTIAL STAFF—

Question re transfer of certain men
of the — employed in the Quetta
Division on the North Western Rail-
way. T96.

COMMERCIAL STATISTICS BRANCH—
Question re appointment of Muslims
~in the — of the Commerce Depart-

ment. 1095-96.

COMMISSARIAT DEPARTMENT—
Question re losses incurred in working
the Executive — in the Andamans. |
605-06.

COMMISSION (S)—
Question 7e¢ allowances of members
of different Committees and —. 599.

COMMISSIONER(S)—

Motion for Adjournment re expulsion
order passed by the — on some resi-
dents of the Phulra State. ¥
1291-92.

Question re extensions given to the
__ and Assistant — of Income-tax
in the United Provinces and the
Punjab, respectively. 1375-76.

-
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COMMITTEE(S)—
; Consideration of the Report of the
| Public Accounts —. 1908-15, 1920-
; 217.

i Election of Members to the Salt
Industry — 1293.84, 1692,
Election of Members to the Select
— on the Amendment of Standing

Orders. 783.
Presentation of the Report of the
Public Accounts —. 797-839.

Question re—
Action  taken on certain recom-
mendations of the Drugs Enquiry
! — Report. 106.
| Advisory and Standing — of the
various  departments of the
Government of India. 290.

Allowances of members of different
— and Commissions. 599,

Amendment of leave rules as
recommended by the Incheape —.
616.

Amount paid to each witness invited
to give evidence before the Joint
Parliamentary. —. 748-50.

. Application. from Jamiat-ul-Ulema
i for giving evidence before the
Joint Parliamentary —. 1035.

Article 1 the Indien  Railway
Gazette  against the Standing
Finance — for Railways. 1831.

— formed in connection with con-
stitntional reforms. 1445-46.

— on the Great War Pensions.

589-600.
Confidential report submitted hy
the Haj Enquiry —. 73940,
; Delay in the issue of the reports
of Tocal Railway Adwisory —.
1827-28.
Fixation of the date and time for
different Standing —. 1260-61.

Minute of dissent of Sir Parsho-
tamdas Thakurdas on the report
of the London — on the Indian
Reserve Bank. 1690-92.

Nomination of a Moplah Member
of the Central Legislature to the
— to be formeil for arranging
the constituencies of the Federal
Assembly. = 635,

Nominaticn of the Members of the
Legislative Assembly to the Joint
Parliamentary —. 191.93,

Non-appointment of a Muslim on
— formed in connection with
the separation of the Orissa
Province. 341-42.

Organisations invited for giving
evidence hefore the Joint Parlia-
mentary —. 748-50.

Proceedings of the Sub— of the
World Economic Conference
:r[l;gllingl with shipping subsidies.

T

COMMITTEE(S)—contd.
Question re—
Quelifications of Members nominate 1
to the Reserve Bank and Statutory

Railway Board —. 194-86.
Recommendations of the Haj
Enquiry —. 615.

Release of members of the Working
— of the Jamiat-ul-Ulema-i-Hind.
1350.

Report  of the Pope Enguiry —.
1364-65.

Report of the Varma —. 1367.

Resolution re amendment of Rule
relating to the constitution of the
— on Public Accounts. 1896-97.

COMMITTEE ON PETITIONS—
Appointment of the —. 462

COMMUNAL COMPOSITION—
Question re—

— of apprentices nominated to the
Welding Department, Jamalpur
Railway Workshop. 544,

—— of certain cadres cn the Great
Indian Peninsula Railway. 589.

— of certain grades of services In
the Accounts Department, Easbt
Indian Railway. 1853.

of clerks in = the Medical
Department, North Western Rail-
way. 1286.

— of District Medical Officers on
State Railways. 1284.

— of gazetted staff on the Multan
Division of the North Western
Railway. 1106-07.

— of - Inspectors and Assistant
Eaxminers, ete., in the Income:
tax Department, Sind. - 260-61.

— of the clerical staff- in  the
Military Grass and Dairy Farms.
1014.

— of the clerks in the - Deputy
Clommissioner’s Office, Delhi. 941.

— of the pgazetted staff in the
Bengal and Assam Postal Circle.
640-42.

— of the gazetted staft in the
Bihar and Orissa Postal Circle.
642-44.

— of the gazetted =staff in the
Bombay Postal Circle. 644-46.
— of the gazetted staff in the
Burma Postal Circle. 646-48
— of the gazetted staff in the
Central Postal Circle. 648-50.
— of the gazeftted staff in the
Madras Postal Circle. /50-52.
— of the gazetted staff in the
Punjab and North-West Frontier
Postal Circle. 652-54. ;

— of the gazetted  staff in the
Sind - ani  Baluchistan = Postal

Circle. 654-56: : }
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COMMUNAL COMPOSITION—contd.
Question re— .
— of the gazetted staff in the
United Provinces Postal Circle.
656-58. .
— of the gazetted staff under the
direct control of the Director
General of Posts and Telegraphs.
635-40.
— of the holders of selection grade
posts under the Postmaster,
Allahabad. 1822.
— of the Judges of High Courts
and Chief Courts. 906.
. of the non-gazetted
| the Bengal and Assam
" Circle. 661-62.
— of the non-gazetted staff in the
Bihar and Orissa Postal Circle.
663-64.
— of the non-gazeited stafi in the
Bombay Postal Circle. 665-66.
| — of the non-gazetted staff in the
‘ Burma Postal Cirele. 667-68.
— of the non-gazetted staff in the
Central Postal Circle. 669-70.
| — of the non-gazetted staff in the
i Madras Postal Circle. 671-72,
| — of the non-gazetted staff in the
1 Punjab anl North-West Frontier
‘ Postal Circle. 673-T4.
‘ — of the non-gazetted staff in the
! Sind and Baluchistan = Postal
| Circle. 675-76.
1 — of the non-gazetted staff in the
i United  Provinces Postal Circle.
i 677-78.
| — of the non-gazetted staff under
| the direct control of the Director
i General of Posts and Telegraphs.
i 658-60.
I — of the staff in the office of the
i Chief Medical and Health Officer,

staff in
Postal

North Western Railway. 1284-

1 85.

i — of the staff recrnited by the
Chief Medical Officer, North

Western Railway, 1288,
— of the Viceregal staff. 505-06.

COMMUNAL INEQUALITY—
Question ~ 7¢ — in inferior appoint-
ments in the Jhelom Head Post
Office. 1379.

COMMUNAL REPRESENTATION—
Question re — of the inferior servants

in the Allahabad General Post Office.
1823,

e

COMMUNICATIONS—
Question e sending or receiving of
— by prisoners joining hunger-strike
in the Cellular Jail, Andamans. 1598

COMMUNITY (IES)—
Question re—
Assistant  supervisors of different

— appointed in the
Note Press, Nasik, 785

Declaration of Hindu — as minority
— for recruitment in the Punjab
and North-West Frontier Postal
Circle. 1666.

Employment  of — inadequately
represented in the Central Public
Works Department. 1095

Fixation of percentage for appoint-
ments in Government service for
Muslims and other —, 87-90.

COMMUTED VALUE OF PEN-
SIONS—
Demand for Excess Grant. 1229

'Currency

COMPANY (IES)—
Question re foreign — doing insurance
business in India. 445, ‘

COMPANY-MANAGED RAILWAYS—
See “Railway(s)".
COMPANY-MANAGEMENT—
Question re salaries of East
Railway employees on the
of that Railway from —.

Indian
transfer

1611.

COMPARTMENT(S)—
Question re—

Arrangements for lights in the —
of the Broach Jambusar Railway.
434-35.

Non-reservation of a — for ladies
in the Light Trains running
between Bareily Junction and
Pilibhit on the Rohilkund and
Kumaon Railway. 1106.

‘COMPENSATORY ALLOWANCE—
See ‘““Allowance(s)"’.
COMPETITION—
Question re protection of the private
dairy industry from the unfair — of
military dairies. 1276-77, 1279-80.

COMPLAINTS—
Question 7¢ — and hardships of
Indians in the Panamanian countries,

America. 463,

COMPOSITOR(S)—
Question re— :
Discontinuance of the privilege of

allowing free passes to the — of
the East Indian Railway Press.
1344-45.

Faulty check over —’ work in the

Government of India Presses at
Calcutta and Simla. 1848-49

Pay of — of the FEastern Bengal
Railway Press. 1345.

"y —
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| COMPOSITOR(S)—contd.

Question re—

Position of — and binders after
the amalgamation of the East
Iniian and  Hastern Bengal
Railway Presses. 1346-47,

CONCESSIONS—
Question 7e denial of certain — to

Travelling Ticket Examiners on the
North Western Railway. 733.
CONCESSION TICKETS—
Question re refusal by Messrs. Turner
Morrison Company to issue — to poor
pilgrims. 622.

CONFERENCE(S)—
Question 7e—

Agreement on the production of
sugar reached in the World
Economic — in London. 493,

— of horse-breeders of the Jhelum
Canal Colonies. 519-22,

International Postal — to be held
at, Cairo. 1447-48.

North Western Railway Divisional
Personnel Officers’ —. 1%
Presidential speech of Mr. Subhas
Chanira Bose in the recent politi-
cal — in London. 255-56.
Proceedings of the Sub-Committee
of the World Economic — dealing
with shipping subsidies. 1251.
Rail Roads — hell at Simla. 600.

Representation of the Government
of India at the international
Wheat —. 1258-59,

Representation of the travelling
public at the Rail-Road — held
at Simla. 1019-21.

Representatives of
World Economie
253-55. :

Resolutions passed by the Provincial
— of the Transvaal Indian Con-
gress held at Johannesburg. 449-
&80

India at the
— in London.

Sug:;r and Industries — held at

Simla. 550.
CONFIDENTIAL REPORT—
See “Report(s)’.
CONFIRMATION (S)—
Question re— :

— in the grade of Assistant Btation
Masters on the North Western
Railway. 1481

— of Assistant Controllers on the
North Western Railway. 381-82.

— of certain clerks on the North
Western Railway. 559-60.

— of one Mr . Bashir Ahmal
Akhgar in the office of the Deputy
Accountant  General, Posts and
Telegraphs, Delhi. 377. ;

Holding up of — of subordinates
in the Government of India Sec-
retariat and Attached Offices.
758-59.

CONGRESS—
Question re—
Persons arrested, released and pro-

secuted in connection with the
holding of the — session in
Calcutta. 20. .

Resolution passed by the Provincial
Conference of the Transvaal
Indian — held at Johannesburg.
449-50.

Resolutions passed by the Indian
%'-aztional — held in Calcutta. 18-

Third International — on Penal
Laws held at Palermo. [49-50,
CONGRESSMEN—

Question re allegations of assault made
on the — after their arrest in
Calcutta. 21-26..

CONSOLIDATED ALLOWANCE— —

See ““Allowance(s)’.

CONSPIRACY CASE—

Question re—

Case of Mesers. Vaishampayan and
Potdar, accused in the Delhi —.

1377-78.
Cost. of the Delhi —. 767
Cost of the Meerut —. 766-67.
Meerut —. 1022-25.
CONSTITUENCIES—

Question 7e nomination of a Moplah
Member of the Central Legislature
to the Committeee to be formed for

arranging the — of the Federal
Assembly. 635.
CONSTITUTION (S)—
Question re—
Keeping of the Calcutta High

Court in the new — on different
footing from that of other High
Courts. 750, :
Status of Berar in the Fedaral —.
1671-72. i
Resolution 7re amendment of Rule
relating to the — of the Commitiee
on Public Accounts. 1896-97.

CONSTITUTIONAL REFORMS—
Questjon 7e committees formed in
connection with —. 1445-46,

CONSTRUCTION OFFICE—
Question re Sindhi and Non-Sindhi
clerks in the late — North Western
Railway. 1675.

CONTINGENT ALLOWANCE—
See ‘““‘Allowance(s)”".

CONTRACT(S)—
Question re—

— for building and supplying goods.
etc,, in the Government Worm
Press, Aligarh. 1289 :

— for - Muslim  sweets-stall  af
Amritsar. 1099.

D 2
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NONTRACT(S)—contd. CO-OPERATIVE SOCIETIES—
Question re— { =T ] Question re returns of Lbe — iy (
— Gsi stalls at Railway stations. 263 526.
(i / COPPER SULPHATE—
- CONTRACTOR(S)— Question re 1mport of —
Question 7 ‘ India. 1016-17. =5
Tncome-tax from — .
COPEA—

Question r¢ dumping of
India. 1047.

CONTRACTE DIRECTORATE— CORDITE FACTORY—
Quaation r& recruits of the See “Factory (ies)™.
~ ministerial establishment of the —, N

3 :  Army Headquarters.
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Quesmon re re-introduction of the — on
the railways. 1758.

= COURTS—

Question re professional representation
in the Civil and Criminal — of
Quetta. 180-82.

BRCOX, MR. AR

Code of Criminal Procedure (Amend-
ment) Bill—

Motion to vefer to Select Commuttee.
782-86.

Oath of Office. 1.

ICREAM—-
* Question re selling price of milk and —
at the Wellington Farm. 604-05.

REW (S)—
Question re—
Consolidated allowance of Inspeciors
of — on-the Fast Indian Railway.

202,
— system on the North Western
RBailway. 729-30.

Demofion «of certain  Inspectors of

— Hast .'[ndmx. Railway., I74930.
Memorial ©f the J.usp&.-::mrs il —
East dudian Hajtway. I730.

CURRENCY NOTE PRESR
Question re—

Allotnient of residential quarters 10,
the — Nasik. = 786,

Application of the Factory Rules fo
the —, Nasik. 786-87.

Appomtment of Adya Gaud

Brahmans in the —, Nasik. 785,

Assistant supervisors of different com-

'l}le:%mt‘les appointed in the —, Nasik,

Conviction and ' gentence of the
perpetrators of thefts in the —
Nasik. 784.

Departmental action taken agaiust
the supervisors retained or retrench
ed in the —, Nasik. 785,

European st.yle quarters for Indians
in the —, Nasik. 785.86.

Forged ten -rupee notes in the —,
Nasik. 784,

Shortage of ﬁve-mpee note sheets in
the —, Nasik. 784.

Star water-marked currency  notes
printed in the —, Nasik. 784

Verification of spoiled or rejected
currency motes in -the —, Nasgik.

CUEBRENCY OFFICES —
Question 7z clericil staff of the — 1
Indin. 754355

CUETOME DTTY—
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D]
DACCA UNIVERSITY— "
Question re entry of some soldiers of
the Dorsetshire Regiment into Ehe
_ ‘Qentral Building with fixXed
bayonets. 767.
DADU— ;
Question re absence of a r}]rect tran
between Lahore and Karachi vid
—., 108,
DAILY ALLOWANCE—
See *“*Allowance(s)".
DAILY GAZBETTE—
Motion for Adjournment re alleged

scurrilous article in the — e
Mahatma CGandhi. 1388-91, 1418-

44,

Question re alleged attack on Mahatma
Gandhi by the — of Karachi.
1268-75,

DAILY WAGE(S)—
See “Wage(s)'.

DATRY (IES)—
Question ze—
Leasing out of military — to
contractors. 1277-79.
Military — in Simla and Lahore.
262-63.

Profit and loss of the Government
military —. 1280-81.

Protection of the private — indus-
try from the unfair competition
of military ——. 1276-77, 1279-30.

DATAT:, Ttr. R, D.—
Indian Medical Council Bill—
Motion to consider. 1873-74.
Workmen’s Compensation  (Amend-
ment) Bill—
Motion to consider. 65-67.
Consideration of clause 22. 132.

DAMOH—
\Question re—
Grievances of the State Prisoners
confined in the — Sub-Jail, 280-
83

Non-supply of certain books to
State Prisoners confined in the
— Sub-Jail. 284,

Search by police of the room and
belongings of BState Prisoners
confined in the — Sub-Jail. 284-
85.

DANGEROUS DRUGS (AMENDMENT)
BILL—
See “Bill(s)".

DARJEELING— ;

Question 7e rates of allowances drawn
by postal employees at —. 954-
55.

DAS. MR. A—
Code of Criminal Procedure (Amend-
ment) Bill—

Motion to refer to Select Com-
mittee. 392-03.
Indian Railway's (Amendment) Bill—
Consideration of clause 2. 490-91.
Murshidabad Estate Administration
Bill—
Consideration of clause 4. 1665-69,
1570,

Question re—

Abolition of posts of certain cadres
in each Postal Circle.  540.

Advertisement for probationers for
certain  posts at the Railway
School, Chandausi. 743-44.

Appeals pending before each Assist-
ant Income-tax Commissioner 1n
the United Provinces. 493-95.

Assessment of income-tax from
Government employees having a
private income of over Rs 1,000
495,

Certain posts in each Postal Divi-
sion of the Bombay Circle. 1682-
83.

Creation of the post of Assistant
Secretary in the Indian Research
Fund Association, 948-50.

Death of certain political prisoners
in the Andamans. 112.

Indian Research Fund Association
work done by the Assistant-in
Charge of the Public Health sec
tion of the office of the Director
General, Indian Medical Service
948-49.

Issue of passes' to the teachers of
the Bast Tndian Railway Indian
schools. 775,

Light of railway signals. 114.

Postal clerks in each Postal Circle
541.

Proposed transfer of the seat of the
High Court from Allahabad to
Lncknow, 1255,

Report. of the Tariff Board on glass
industry. 1387-88.

Retrenchment. of cerfain postal offi
cials in each Postal Circle. 541
42.

Retrenchment of head postmen in
each Postal Circle. 541.

Retrenchment of inferior servant!
in each Postal Circle. 542. !

Saving effected by retrenchment of
staff in each Postal Cirele. 542

Saving effected by the discontinm
ance of allowance paid to post
men for the delivery of Foreig
 Mail. 542,

Status of teachers  of the Basi
Indian Railway Indian Schoolt
773-75, T75-78, 891-93.
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;)\‘

AS, MR, A —contd. «
Question re—

Suggestions  for economy on the
Railways. 113-14.

Supply of umbrellas to the outdoor
postal staff. 543

Question (Supplementary) re—

Construction of quarters in New
Delhi. 913,

Reserve Bank of India Bill——

Motions to zefer to Joint Committee
and to circulate. 1516-19.

Workmen’s  Compensation (Amend-
ment) Bill—

Consideration of—

Clause 18, 121,
Clause 21. 124.
DAS. MR. B.—
Cotton  Textile Industry Protection
(SBecond Amendment) Bill—
Motion to consider. 294-05, 847.54,
857, 860, 1057, 1050, 1067, 1075.
Demand for Supplementary Gieant in
respect of “New Capital Warks
at Delhi’’. 1236-33.
Factories Bill—

Motion to refer 16 Select Com-
mittee. 1633, 1634, 1639-41, 1643,
1644, 1645,

Imperial Bank of India (Amendment)
Bill—

Motion to refer to Joint Committee,

1539, 1547-50, 1551, 1552, 1556,
Indian “Khaddar” (Name Protection)

Bill—
Motion to refer to Select Com-
mittee. 982-84.

Indian States (Protection) Bill—

Motions to refer to Select Com-
mittee and to circulate. 1082,
1089-94, 1182.88, 1192, 1198.

Indian Tea Control Bill—

Motion to pass. 1626-27.

Motion for Adjournment re—

Aerial bombardment on Kotkai 1n
the Trans-Frontier. 552, 782,

Alleged scurrilous article in the Daily
Gazette, re Mahatma Gandhi. 1424

Motion re future Administration of
Aden. 1727-22,

Murshidabad Estate  Administration
Bill—

Motions to consider and to refer to
Select Committee. 727.

Question re—

Indianisation in the Traction De-
partment of the Great Indian
Peninsula Railway. 630,

Minute of dissent of Sir Purshotam-
das Thakurdas on the report of
the TLondon Committee on the
Indian Reserve Bank. 1690-92,

Post. of Superintending Foreman for
the multiple units section of the
Traction Department of the Great
_Indian Peninsula Railway. 690.

DAS, MR. B.—contd.
Question re_.

Purchase of cheap electric power in
preference to its generation by
the Great Indian Peninsula Rail-
way. 689 ;

Recruitment  of 4 Toreman in
England * for' the Distribution
Section of the “Traction Depart-
ment of the Great Indian Penin.
sula Railway. 680,

Question (Supplementary) re—

Allegations  against ~ the British
India Steam Navigation . Com-
pany.” 7 375]

Alleged. attack on Mahatma Gandhi
by the Daily Guzetio of Karachi
1275,

Alleged inhuman treatment meted
out  to " Tamil = labhourers in
Songorra District in Siam, 357,
358, :

Amount’ paid to witnesses for going
to - London for giving  evidence
before the Joing Parliamentary
Committes, ' 342, 343 ;

Appointment. - of an  Tndian as
Director  General, TIndian Medi-
cal Service, or as Public Health
Uommissioner in India. 923

Appointment of Presidents  and
Members of the Tariff Board from
Provincesy other than Bombay.
929

Boytott of Indian cotton by Japan.

257.
Creation of insurance companies in
India. 753,

Dilapidated condition of the build-
ing ‘oceupied by the Indian Stores
Department. 893-94.

Disposal of certain publications as
waste paper on the eve of the
transfer of the Central Publica-
tion Branch to Delhi. 432.

Employment df States subjects
under the Government of India.
1590,

Gold exported from India since
Great Britain went off the gold
standard. 444, 445,

Impending visit of a Japanese dele-
gation for negotiations for a
trade convention. 747, 748.

Loans advanced to the Bahawalpur
State out of Indian revenues.

938.

Mr. (andhi’s telegram to the Pri-
vate Secretary to His Excellency
the Viceroy and replies thereto.
539

Non-appointment of a Muslim on
committees formed in connection
with the separation of the Orissa
Province. 341. :

i
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DAS, MR. B.—concld.
Question (Supplementary) re—
Participation of Indian shipping 1n
the coastal and overseas trade
of India. 1266, 1267.
Pravention of the sale of bad salt
to the public. 538. :
Prohibition of the entry into India
of publications by Rash Behari
Bose. 359.
Proposed revision of the terms of
the Ottawa Agreement. 1356,_
Protection to the Indian shipping
companies. 1265.
Representation for the postpone-
ment of the Autumn Session of
the Legislative Assembly to
November. 267.

Renresentation made by  Dr.
Bhupal Singh and Mr. Satish
Pakrashi, prisoners in the Adna-
mans. 1601. -

Representatives of India  at the
World Hconomic Conference in
London, 254, 255,

Resolutions passed by the Provin-
cial Conference of the Transvaal
Indian Congress held at Joban-
nesburg. 449, 450.

Seats for Muslims in the Bihar and
Orissa Legislative Council. 454.

Separation of AHen from India.
447,

Reserve Bank of India Bill—

Motion for leave to introduce.
1 ki

Motions to refer to Joint Committee
and to circulate. 1295, 1297,
1315, 1396, 1397, 1403, 1409, 1410,
1414, 1494, 1497, 1499, 1504, 1510,
1519-24

DAS, MR. RASIK LAL—
Question re transfer of State Pri-

soner — to some other jail. 1606.
DEAD BODIES—

Question re disposal of — of certain
prisoners  in the  Andamans.
1602.
DEATH(S)—
Hxpressions of regret on the — of —

Mr. B. N. Misra. . 1861-65.

Mrs. Annie Besant. 1917-20.

Siv Zulfigar Ali Khan and Khan
Bahadur Sarfaraz Husain  Khan,
50-55.

Question re—

— from pneumonia in jails in the
Andamans, 286-87,

— of certain political prisoners in
the Andamans. 98-104, 110, 112.
— of one H. Bagchi, a detenu in
the Deoli Detention Camp. 1257

— of prisoners from hunger-strike
in the Anndamans. 279,

DEATH(S)—contd.
Question re—

Intimation of the — of prisoners
in the Andamans to their rela-
tives. 1604.

DEATH CLAIMI(S)—
See *‘Claim(s)’.

DEBENTURES—
Question 7e¢ declaration of — of the
Central Land Mortgage Bank of
Madras as trustee securities. 618.

DEBT(8)—
Question 7e—

Payment by the Indian States and
Provincial Governments of — in-
stalments. 537.

Payment of War — by England to
the United States of America
with silver acquired from India.
266,

Re-payment of War — by England
out of the silver reserves tran-
shipped from India. 277-78.

Silver bars left in stock with the
Government of India after pay-
ment of the same to America as

a war —. 611.
DECENTRALISATION—
Question re — of the administration

of the Posts and Telegraphs De-
partment. 1369-70.
DECK PASSENGER(S)—

Question re insulting treatment meted
out to — at the time of their
vaccination at Rangoon. 186-20.

See alsg ‘‘Passenger(s)”.

DEHRA DUN—

Question re—

Denial of hill allowance to the
Railway staff stationed at —. 466.

Discharge of certain Hindus in the
— Head Post Office. 1685-86.

Grievances of the Muslim em-
ployees of the — Postal Division.
36-37.

Nomination of the Indian Army
soldiers to the Indian Military
Academy, —. 909-12.

Teaching staff of the Indian Mili-

tary Academy, —. 1375.
Teaching staff of the Roval Indian
Military College, —. 1373-75.
Vacancias of postmen ete.. in the
Saharanpur and — Head Post
Offices and their sub-offices. 1665,
DELHI—

Demand for Supplementary Grants in
respect of ‘‘New Capital Works
at —'’. 1231-50.

Question re—

Absence of a direct train between
Delhi and Karachi. 106-09.
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DELHT—contd.
Question 7e—

Absence of a direct train between
— and Lucknow. 1105.

Adulteration in the country liquor
in —. 503-04.

Appointment  of the Assistant in
charge of the administration
branch in the Office of the
Deputy Accountant General, Posts
and Telegraphs, 201.

Arrest and deportation of Mr.
George Mraz who was running a
German Therapentic Institute in
—. 625,

Arrest of Mr. Devidas Gandhi at

Arrests and detention in connec-
tion with alleged  revolutionary
activities in the — Province. 270-

fii b
Case of Messrs. Vaishampayan and
Potdar, accused in the — conspi-

racy case. 1377-78,
Casualties due to rash driving in
New Delhi and — City. 39,
City Magistrate of —. 105-06.

Civil Hospital, —. 201,
Closing to the public of the Victoria
Park in Queen’'s Garden, —. 464

Communal composition of the
clerks in the Deputy Commis-
sioner's Office, —. 941,

Condemnation of certain quarters in
Mimarpur, —. 370-71.

Confirmation  of one Mr. Bashir
Ahmad Akhgar in the Office of
the Deputy Accountant General,
Posts and Telegraphs, —.  377.

Construction of a road from to
village Basti Chiragh, 557.

Cost cf production of publications
sold as waste paper on the trans-
fer of the Central Publication

Branch to —. 900.

Dangerous condition of the city wall
ofs —. 620,

Dangerous condition of Timarpur
quarters, —. 1854,

Determination of seniority in the
g;elput-y Commissioner’s Office, —.

Difficulties of the staff of the Central
Publication Branch due to its
transfer to —. 368-69.

Disposal of certain publications as
waste paper on the eve of the
transfer of the Central Publication
Branch to —. 430-33,

Employment, of Sikhs in the Offica
of the Deputy Accountant General,
%:Jsf.a and Telegraphs, —. 376-

Y

DELHI—contd.
Question re—
Enforcement of the Punjab Primary

Education Act in —. 1347-48.
Enhancement of water tax in the
Timarpur Quarters, —. 201.
Establishment of a development
directorate for Old — and New
—. 1854,
Examination for lower division
postal clerks held at —.  954.

Expenditure incurred on the trans-
mission of publications from the
Government of TIndia  Press,
Caleutfa, to the Central Publica-

tion Branch, —. 433.
Externment of Maulana Sultan
Ahmed from —. 495-97.
Externment of bne Mr. Ratna
Prakash from —. 1378-79.
Geneological table of the — Royal
family prepared by the Chief Com-
missioner of —. 41-47

Grievances of apprentices working
in the Deputy Commissioner’s
Office, —. 941.

Heavy traffic of cocaine and charas
in —. 504-05.

Increase or decrease in the excise
revenue in —. 4l.

Introduction of a faster train vid
Loop Line from Howrah to —

1854-55,
Introduction of tender system for
gale of country liquor in —. 499

Licence fees for charas shops in —.

Liquidation »f the Indarprasth
Stores, —. 1756.

T.ocation of the existing Infections
Diseases Isolation  Hospital, —
557-58.

Maintenance of a uniform rate for
vetail sale of -country liquor in
—. 502-03.

Motor and Electric omnibus service
in —., 18564,

Motor drivers of Police Officers in
—.. " 463;

Non-grant of advance increments to
the staff of the Central Publica-
tion Rranch on their transfer to
—. 367:68.

Non-release on bail of persons arrest-
ed for offences under section 18 of
the Emergency Press Act, 1931,
in — 271-72. 2

Pension aid to the — Royal family.
48 :

Permanent clerks working in the
Sub-Registrar’s Office, —. 941
Persons getting  extensions after
reaching the age of superannuation
in the Depnt Commissioner’s

Office, —. 040-41,

—
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DELHI—contd.
Question re—
Possession of a diploma or certi-
ficate in the Hindi language by
the Superintendent of Education,
—U 555.
Procession on the Hladashi Day in
Shahdara, —, 1458-60.
Promotion of guards to the Assist-
ant Station Masters’ cadre in the
— Division of the North Western

Railway. 526-27. :
Proposal for the amalgamation of
the municipalities of Old — and

New —. 1854,

Proposed demolition of ‘@ portion of
the ‘Wall which separates  Old
— from New —. 543-44.

Proposed  shifting of the
ment of India, Press,
—. 184243,

Qualificaitons possessed by the Super-
intendent of HEducation, —, in the
Gujrati and Marathi  languages.
555,

Racial diserimination in the fixation
of hospital charges in the Hindu
Rao Hospital, —. 355-56.

Release of workers of the Jamiat-ul-
Ulema-i-Hind, —. : 1659,

Remand to police custody of persons
arrested for distributing unautho-
rised leaflets in — 971,

Rent of Government quarters paid
by the staff of the office of the
Deputy Accountant General, Posts
and Telegraphs, —. 1053-54,

Retrenchment in the Railwsy Clear-

Govern-
Calcutta, to

in:z.Accounfs Office. —. 1054,
Revision of the timings of the
Grand Trunk Express hetween

Madras and —. 1829
Sale of colonred and plan liquors at
. 500-01.
Selling nrice of country liquor in
—. 50102
Supervisor of records of the Office
of the Deputv Acconntant General
Posts and Telegraphs, —. 377,
Suspension of a candidate from the
intermediate examination by the
Snperintendent. Ramfas College
Centre, —. 736.37,
DELHI CONSPIRACY CASH—
Question re cost of the —.
DELHT EXPRESS—
Question re accident to the 8.Down
— at Asansol. 175,
DELHI PROVINCE—
Question 7e Judicial officers in the
DEMAND, NOTICE OF_
Question re translation of the form
— of Income-tax in Sindhi, 259.

767.

-

DEMANDS FOR EXCESS GRANTS—

GENERAL BUDGET—

Commuted value of pensions. 1229,

Indian Posts and Telegraphs Depart-
ment.. 1230,

Loans and Advances hearing interest.
1229.

Mint, 1229,

Refunds. 1229,

Stationery and Printing. 1229,

Superannuation Allowances and Pen-
sions, 1229,

DEMANDS FOR EXCESS GRANTS
—RATILWAY BUDGET—

Appropriation from Depreciation
Fund. -1230.
Appropriation from the Reserve

Fund, 1231

Miscellaneous. 1230,

Railway Board.  1230.

Strategic Lines—Working Expenses
and Miscellansous. 1231,

Working Expenses—Administration.
- 1230
DEMANDS TFOR SUPPLEMENT-
ARY GRANTS—GENERAL
BUDGET—
Civil Aviation, 1897-1908
New Capital Works at Delhi. 1231.
50.
DEMOLITION— g
Question ‘r¢ proposed — of certain
houses in the Secunderabad Can-
tonment.  686-87.
DEMOTION—

Question re—

— and reduetion in salaries of the in-
dustrial = staff in the Kastern
Bengal Railway Press. 1346.

— of certain  drivers of the Great

Indian = Peninsula Railway. 1479-
80,
— of certain lnspectors of  Crews,

Mast Indian Railway.
50.

DEOLI—
Question re—
Death of one H. Bagchi, a detenu in
the — Detention Camp. 1257.
Detenus detained in the — Detention

292, 1749-

Camp. 1607-08.

Detenus sent to the — Detention
Camp. 445,

Hunger-strike by detenus in the —
Detention Camp 373.

Illness of Mr. Dhirendra Chandra

Kundu Roy, a detenu in the —
Detention Camp. 448.

Illness of Saroj Ranjan Acharya, 8
detenu in  the — Detention Camp.
372-73.

s
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DEOLI—contd.
Question re—
Permission to a detenu in the —
Detention Camp to. perform the
Sradh  ceremony of his father.
1608.
Petition for the

transfer of Mr.

Mahendra Nath Roy from the — °

Detention Camp to Calcutta. 921.

Present condition of the health of
Saroj Ranjan Acharya detained in
the — Detention Camp. 95.

State Prisoners mterned in villages
and detenus in the — Detention
Camp. 397.

DEORUEKHEKAR, MR. B. J.—

Question re refusal of passport to —,
nationalist leader of the Depressed
Classes, to proceed to London.
269-70.

DEPARTMENT OF COMMERCE—
Election of the Standing Committes for
the —. 293,
See also *‘Commerce Tepartment’’,
DEPARTMENT OF INDUSTRIES AND
LABOUR—
Election: of the Standing Committee for
the —, 2035.94,
See  also  “‘Industries
Department'’.

DEPARTMENTAL ACTION—

Question 7e — taken against the
supervisors retained or retrenched
in the Currency Note Press, Nasik.
785.

DEPARTMENTAL ENQUIRIES—
Question re—
Provision of facilities of accused
subordinates in — on the Hast
Indian Railway. 1457-58.

and Labour

Provision of facilities of accused
subordinates in — on the Hastern
Bengal Railway. 1458,

Rules governing — on State Rail-
ways. 1458.

DEPARTMENTAL EXAMINATION—
See  ‘‘Examination(s)’’.
DEPARTMENTAL STAFF—
Question re frauds committed by the

departmental and extra — in the
Bombay Postal Circle. 1473-74.
DEPENDENTS—

Question re passes for — of employees
of the North Western Railway.
1482. :

DEPORTATION—

Question re arrest and — of Mr. George
Mraz who was running a German
Therapeutic Institute in Delhi. 625.

DEPOSIT (S)— :

Motion for Adjournment re forfeiture
by Government of the Free Press
Journal 1119-20.

DEPOTS—
Queston 7c purchase of grain for the
Military and Management of the
-, ''740-42,
DEPRECIATION FUND (RAIL-
WAYS), APPROPRIATION FROM—

Demand for Excess Grant. 1230,
DEPRESSED CLASS(ES)—
Question re—
Government of India Departments

with no Sikhs, Indian Christians,

— and Parsis. 1595,
Refusal of passport to Mr. B. J.
Deorukhkar, nationalist leader of

the —, to proceed to London. 269-
70.

DEPUTATION(S)—
Question re—
Ceylonese — in Simla. 257,
-— of a medical man for a clerical
job in the Office of the Medical

Officer; Lahore. 1287-88.
—vof men ‘from  the Military
Accounts Department. 1837-38.

! DEPUTY ACCOUNTANT GENERAT—
! Question re—
Confirmation of one Mr. Bashir
Ahmad Akhgar in the Office of the
—. Posts and Telegraphs, Delhi.
3T7.

| ' Employment of Sikhs in the Office of
| the '—, Posts and Telegraphs,
: Delhi.  376-77.
Supervisor of Records of the Office
of the —, Posts and Telegraphs,
; Delhi, 37T.
See also “Accountant. General’.

DEPUTY CHIEF COMMERCIATL
MANAGER—- '
See “Commercial Manager(s)”

DEPUTY COMMISSIONER—
Question re—
Communal composition of the clerks
in the —’s’ Office, Delhi. 941
Determination of seniority in the —'s
Oftice, Delhi. 941, 4
Grievances of apprentices working in
the —'s Office. Delhi. 941.

Persons = getting extensions after
reaching the age of superannua-
tion in the —’s Office, Delhi, 940-
41.

DEPUTY FINANCIAL ADVISERS—
See “Financial Advisers’.

DEPUTY MASTER—
See  ‘Master’.
DEPUTY POSTMASTER GENERAL—
See ‘“Postmaster(s) General”.
DEPUTY SHIPPING MASTERS—
See ‘‘Shipping Master(s)”’.
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DERAILMENT—
Question re—

— of a passenger train near Dharam
pur, Kalka Simla Railway. 550.

— of an engine and some bogies near
Chiniot, North Western Railway.
1259, :

—: of the Punjab Mail in the Dina-
pore Division, East Indian Rail-
way. 445-46.

DERBY SWEEP—

Question 7e circulation of a proposal for
purchase of — tickets by the
Divisional Superintendent, Morada-
bad Division, KEast Indian Rail-
way. 1460-01.

DESIGN—
Question re improvement in the — of
a bone-crusher. 950.

DESOUZA, DR. F. X.—
Indian Rallways (Amendment) Bill—

Motions to consider, to re-circulate
and to recommit to Select Com-
mittee. 299-303.

Motion re future Administration of
Aden. 1800-03.
Question re—

Freight on manures and fertilisers on
the Madras and Southern Mahratta
and South Indian Railways. 1013-
18.

Import of copper sulphate into
British India. 1016-17,

lmport of rubber hose into British

India. 1017-18.

DETENTION (8)—

Question re arrests and — in oonnec-
tion with alleged revolutionary
activities in the Delhi Province.
270-71.

DETENTION CAMP—
Question re—

Death of one H. Bagchi, a detenu
in the Deoli —., 1257.

Detenus  detained in the Deoli —.
1607-08.

Detenus sent to the Deoli —. 445

Hungerégtérike by detenus in the Deoli

liness of = Mr. Dhirendra Chandra
Kumz:BRoy, a detenu in the Deoli

Tliness of Saroj Ranjan Acharya,a
detenu in the Deoli —. 372.73.
Permission to a detenu in the Deoli
— to perform the Sradh ceremony
of his father. 1608,

Persons detained in different — in
India. 453.

Petition for the transfer of Mr.
Mahendra Nath Roy from the Deoli
— to Calcutta. 921.

= e ——

DETENTION CAMP—contd.
Question re—
Present condition of the health of
Saroj Ranjan Acharya detammed in

the Deoli —. 95.
State Prisoners interned in villages
and detenus in the Deoli —. 897.
DETENU(S)—

Question re—

Death of one H. Bagchi, a — in the
Deoli Detention Camp. 1257.

— detained in the Deoli Detention
Camp. 1607-08.

— kept in different places. 443-44.

— sent to the Deoli Detention Camp.
445.

Hunger-strike by — in the Deoli
Detention Camp. 373.

Illness of Mr. Dhirendra Chandra
Kundu Roy, a — in the Deoh
Detention Camp. 448,

Illness of Saroj Ranjan Acharya, a
— in the Deoli Detention Camp.
372-T3.

Permission to a — in the Deoli
Detention Camp to perform the
Sradh ceremony of his father.

1608.
Provision of electric fans for State
Prisoners and — in the

Trichinopoly jail. 896.
State Prisoners and — in jails. B897.
State Prisoners interned 1n wvillages
and — ip the Deoli Detention
Camp. 897.

DETONATING DISCS—
Question re pro-repeater alarm pistols
and their —, 684.
DEVELOPMENT DIRECTORATE—

Question re establishment of a — for
Old and New Delhi. 1854.

DHARAMPUR—
Question re—
Derailment of a passenger train near
—, Kalka Simla Railway. 550.

Railway accident near — on the
Kalka Simla Railway. 94-95.
DHOORIA—

Question re raising the status of the —
Post  Office in the Rawalpinda
Division. 1689-90.

DIANA BRAND—

Question re licence for Tell and —

German air pistols in Bengal. 685.
DIET—
Question re menu of — supplied to

certain prisoners in the Andamans.
1599.

DIET ALLOWANCE(S)—
See ““Allowance(s)’ .
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DIFFERENTIAL TREATMENT—
Question 7¢e — in sanetioning special
pay for Town Inspectors and
Accountants of Post Offices. 1027.

DINAPORE—
Question re—

Allegations against a Railway official
of the — Division. 465.

Derailment of the Punjab Mail in
the — Division, East Indian Rail-
way. 445-46.

Discharge of Railway employees in
certain  departments in the —
Division. 1829-30.

Discharge orders passed in the —
Division East Indian Railway.
1338-39.

DINING CARS—

Question re running of — for Indian
passengers in mail and express
trains. 768,

DIPLOMA—

Question re possession of a — or
certificate in the Hindi language by
the Superintendent of Education,
Delhi, 555.

DIRECTOR (S)—

Question 7e alleged falsification of
accounts by a clerk of the Office
of the —, Telegraph Engineering,
Eastern Circle. 1368-69.

DIRECTOR GENERAL,
MEDICAL SERVICE—
Question re—

Appointment of an Indian as —, or
as Public Health Commissioner in
India. 923-25.

Indian Research Fund Association
work done by the Assistant-in-
Charge of the Public Health sec-
tion of the office of the —. 948-
49.

See also ‘‘Indian Medical Service’.

DIRECTOR GENERAL, POSTS AND
TELEGRAPHS—
Question re—

Communal composition of the non-
gazetted staff under the direct
control of the —. 658-60.

Communal composition of the staff
under the direct control of the —.
635-40.

See also. ‘‘Posts and Telegraphs.

DISABILITY PENSION(S)—
See “Pension(s)”.

DISCHARGE(S)—
Question re— f
~— of certain peons attached to
Travelling Ticket Inspector section
on the Kast Indian Railway. 1354.

INDIAN

DISCHARGE(S)—contd.
Question re—

— of Railway employees in certain
departments in the Dinapore Divi-
sion. 1829-30.

— of temporary staff of Central Pub-
lication Branch. 366-67.

— orders passed in the Dinapora
Division, Fast Indian Railway.
1338-39.

Suspension and — of certain charg-
men in the carriage and wagon
shops, Moghalpura, North Western
Railway. 946-47.

DISCRETIONARY POWERS—

Question re abuse of — vested in the
Income-tax Officers at Calcutta.
1471.
DISCRIMINATION—

Question re—

— against Asiatic staff in the
Tanganyika Railways. 1004-05.
— in the distribution of quarters on
the North Western Railway. 1481-

82.

DISMISSAL—
Question re—

— of one B. Ghulam Muhammad, a
clerk in the Office of the Chief
Medical Officer, North Western
Railway® 1287.

— of public servants in military em-
ploy. 1841.

DISPENSARY—

Question re appointment of doctors and
opening of a — in New Delhi.
1678-79.

DISTRIBUTION—

Question - 7¢ inequality in the — of
higher posts in the Railway Clear-
ing Accounts Office. 1109-10.

DISTRIBUTION SECTION— =

Question 7re recruitment of a Foreman -
in England for the — of the
Traction Department of the Great
Indian Peninsula Railway. 690.

DISTRICT(S)—
Question 7e—
Posting of judicial and police gazetted
officers to their home —. 927.
Postings of postal officials in the
Punjab Circle to their home —.
1666-67.
DISTRICT MAGISTRATE— ;

Question re assassination of Mr. Burge,

— of Midnapore. T778-79.

DISTURBANCES—
Question 7e — in Kashgar and
Yarkand. 94.
DIVISION(S)—
Code of Criminal Procedure  (Amend-
ment) Bill— b1s8)

— on the motion to refer to Select
Committee. 414.
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EDUCATIONAL COMMISSIONER—
Question re— :
Retention of the post of the — :mn
the fature constitution of Ind:a.
Retention of the post of the — with

the Government of India. 184.

EDUCATIONAL GRANTS— 7
Question re — given by the Rohilkund
and Kumaon Railway. T756.

EDUCATIONAL MATTERS—

Question re publication of advertise-
meats in connection with the
services and —, etc.,” in  the
(Gazette. 603-04.

. EDUCATIONAL QUALIFICATIONS—
See “Qualifications”.

EDUCATIONAL REQUIREMENTS—
Questioa re — of the new Indian Army.
276.

EKADASI DAY — ;
Question re procession on the — in
Shahdara, Delhi. - 1458-60.

ELECTION(S)—

— of Members to the Salt Indusiry
Committee. 1293-94, 1692

— of Members to the Select Committee
on the Amendment of Standing
Orders.  783.

_ of members to the Standing Com-
mittee for the Department of Com-
merce. 951

— of members to the Standing Com:
mittee for the Department of
Industries and Labour. 851

— of the Standing Committee for the
Department of Commerce. 293.

— oi the Standing Committee for the
Department  of Industries and
Labour. 293-94,

ELECTIVE SYSTEM—
Question re introduction of — in  the
Quetta Municipality. 180.

ELECTRIC ENERGY—

Question re rate of — supplied by
Military Engineering Services to
the- Lahore Cantonment Board.
510-11. :

ELECTRIC FAN(S)—
" See “Fan(s)".

ELECTRIC LIGHT—
Question re — in ‘D’ type quarters in
New Delhi, 1755-56.

ELECTRIC OMNIBUS SERVICE—
Questaig;: re Motor and — in- Delhi.
1854. s

ELECTRIC POWER—
Question 7e—

Purchase of cheap — 1n preference to
s generation by the Great Indian
Peninsula Railway. 689.

Refusal - by the Rohilkund and
Kumaon Railway to supply — to
Indian employees. T757.

Supply of — on the Great Indian
Peninsula Railway. 1858-60.

ELECTRICAL MULTIPLE UNTT—
Questicn re breakdowns to the — equip-
ment on the Great Indian Peninsula
Railway. 1860-61.

ELECTRICAL SUPERVISORS—
Question re selections of — for carrier
current work in the Central Tele-

graph Office. Calcutta. 953.

ELECTRICIANS—

Question re appointment of Lillooah
apprentices as -— and Traim
Examiners. 1359.

ELECTRIFICATION—

Question re — of the main line of the
Great Indian Peninsula Railway.
1859.

EMERGENCY PRESS ACTI—
See **Act(s)”.

EMPIRE MARKETING BOARD—
Question re abolition of the —. 1826-
o0

EMPLOYEE(S)—
Question re—

Alleged unfair treatment of the Rail
wav Officers towards Muslim —
1096-98.

Discharge of — of the Madras and
Southern Mahratta Railway. 1116

17;

Discharge of Madras and Southem
Mahratta Railway — considered
medically unfit = for one class of
group. 1115.

Discharge of Railway — in. certai
departments in the Dinapore Divk
sion. 1829-30.

Housing problem of the Indian — of
the East Indian Railway at Jamal
pur. ~ 16-18.

Insolvent — in certain Government
Departments. 1368.

Passes of different classes allowed 0
Railway —. 452.

Permission to the Telegraph — 1
work in the race course. 1366.
Rates of allowances drawn by postal
— at Darjeeling. '954-55.
Retrenchment of railway —. 1174
Supply of rule books to the Eas
Indian Railway —. 19.
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EMPLOYMENT OFFICER—
Question re — at the Jamalpur Work-
shops. 19.

ENAMEL NAVY GREEN—
Question re—

Tender called for by the Indian
Stores Department for —. 1052,
Testing of  samples of — by the
Government Test House, Alipore.

1053

ENAMEL PURPLE BROWN—
Question re supply of — to the Eastern
Bengal Railway through the Indian

Stores Department.- 1053.
ENGINE(S)— - :
Question re derailment of an — and

some bogies near Chiniot, North
Western Railway. 1259.

ENGINEER(S)—
Question: re— :
Ground — employed in different fly-
ing clubs in India. - 365-66.
Training .of Marine. — in- India.
1267-68.

ENGINEERING CADRE—
Question re removal of surplus posts in
the — of the  Great Tadian
Peninsula Railway. - 340.

ENGINEERING DEPARTMENT—
Question re promotion of  subordinates
in _the — of the Great Indian
Peninsula Railway. 338.

ENGINEERING SERVICE(8)—
Question re—

Officers and clerks in the Military —
Western Command, Quetta. 686,

Rate of electric” energy supplied by
Military-— to‘the Lahore Canton-
ment Board.. 510-11.

Representation of Muslims in the
clerical staff - of the Mihtary —,
Western  Command, Quetta. 686.

Transfer of ceitain roads from the
Military — to"the Laliore  Canton-
ment Board. 511-12.

ENGINEERING SUPERVISOR(S)—
Question. re procedure for recruitment
of — in the Posts and Telegraphs

Department. - 1665.
See also ““Supervisor(s)’’.
ENGLAND—
' Question re—

* Gold exported from - India since -~
~__went off the gold standard.” 611.
Non-grant of a passport to Mr.

Subhas Chandra Bose -to visit —.
178. (e il

1
I
1
{

ENGLAND—contd.
Question re—

Payment of War Debt by — to the
United States of America with
silver acquired from India. 266.

Proposal of restricting the passage of
Government Officials, proceeding to
—; to British Steamers. 628,

Recruitment of a Foreman in — for
the Distribution Section of the
‘lraction Department of the Great
Indian Peninsula Railway. . 690.

Repayment of War Debts by — out
of the silver reserves transhippad

from India. 277-78.
Silver transaction with — for pay-
ment of war debt to America. 623.
ENROLMENT—

Question re selection of personnel for
— in the combatent ranks of the
Indian Air Force. 1483-85.

ENTRANT(S)—
Question re—
[ntroduction of new scales of pay for

new — to services under the contrnl

of the Government of India. 273.

Pay of new — to the Indian Civil

Service - and the * Indian  Police
Nervice. “273.
EQUIPMENT(S)—

Question re breakdowns to the Electri-
eal Maultiple Unit — on the Great
Indian Peninsula Railway. 1860-
hl.

EQUITY— 4 e
uestion re denial of — and fairplay to
q B[ndians in New Zealand. 532-34.

ESPLANADE TRAM-SHED—
Question re alleged assault on ‘Eh{s
people at the — in’ =
16.

ESTABLISHMENT - BRANCH— ;
Question re representation of Maslims
4n the — of the Office of the Chief
Medical Officer, North Western
" Hailway. 1285-86.

ESTABLISHMENT CLERE—
Question re allegations against the late
—. Bimla Head Post Office. 1664-

ESTABLISHMENT OFFICER—

Question re extension given to the —

‘of the Military ~Finance Depart-
. ment. 1837,

ESTATE OFEFICER—

~ Question 78 forcible' acquisition -of a
.. bunmlow = by Military *“— m
- Peshawar. 1754 A
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EUROPEAN(S)—

Question 1e— i :
Posting of — ex-soldiers with no

knowledge of Railway working on
the Rohilkund and Kumaon Rail-
way. T106.

Servive of — Indian Civil Service or
other Officers lent to places out-
side British India. 935, 1768-T1.

Travelling of children of — clerks by
the special train running between
Summer Hill and Simla. 918-19.

EUROPEAN SCHOOL—
Question 7e distinction between the
Oakgrove — and other East Indian

Railway Schools. 53L.

See ‘‘Quarter(s)’.

EVERES1T—
Question re facilities for the Mount —
Air ‘l'.‘.xpedit.ion. 438-40.

EVIDENCE—
Question 7e—

Amount paid to each witness invited
to give — before the Joint Parha-
mentary Committee. 748-50.

Application from Jamiat-ul-Ulema
for giving — before the Joint
Parliamentary Committee. 1035.

— given by the Becretary of State
for India and by Sir Malcolm
Hailey before the Joint Parlia-
mentary Committee. 543.

Organisations invited for giving —
before the Joint Parliamentary
Committee. 748-50.

EXAMINATION(S)—
Question 72--

Admission fee for the — for recruit-
ment of Assistants and clerks -in
the Government of India Secre-
tariat and Attached Offices. 460-
62

All-Tndia Royal Air Force —. 1747,

Competitive — for fillling up of
vacancies in the Survey of India
Department. 945.

Employment of men who passed
the second division Secretariab
_ in certain attached offices. 903-

— for Baudot, Supervisors and
Telegraph Masters. ;

— for lower division postal clerks
held at Delhi. 954,

— for recruitment of Assistants
and clerks in the Government. of
India Secretariat and  Attached
Offices. 45860

EXAMINATION(S)—contd.
Question re—

__ for recruitment of Audifors im
the Subordinate Railway Audit
Service and clerks in the offices
of the Chief Auditors and State
Railways. 1014-16, 1612

— for recruitment of new hands in

the Wireless Telegraph Depart-

ment. 524-26.
— for recruitment of postal clerks,
7,

— for recruitment to the Indian
Army Service Corps. 764-65.

— for the recruitment of lower
division clerks held at  the
Benares City Post Office. 056,
Officers discharged {for {failure to
pass  departmental — in  the
TIncome-tax Department in
Bengal. 1452.

Permission to postal reserve clerks
to appear for confirmation —.
1104,

Public Service Commission — for
recruitment of clerks for the
Government of India. 1834.
Public Service Commission — for
the second division of the
Secretariat. 904-05,

Public Service Commission — for
the Secretariat. 900-01.

Refund of fees to certain candi-
dates not permitted to appear ab

the Ministeria] Service — of the
Public Service Commission,
1354--55.

Rules of — for recruitment to the

Superior Commercial and  Trans-
portation Services. 1676.

Success of .. a non-matriculate
temporary clerk of the Railway
Board’s Office in  the Public
Service Commission stenographers’
—. - 1098-99,

Suspension of a candidate from the
Intermediate — by the Superin-
tendent, Ramjas College Centre,
Delhi. 736-37.

EXAMINATION PAPER(S)—
Question e — of the Post Office
‘Accountants. 1028.

EXAMINER(S)—
Question re—

Communal composition of Inspectort
and Assistant —, ete, in the
Tncome-tax  Department, Sind.
260-61.

Pav of Travelling Ticket — on the
Fast Indian Railway. 632

=
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EXCISE REVENUE—

Question r¢ increase or decrease in
the — in Delhi. 41,

EXECUTIVE COMMISSARIAT
DEPARTMENT—

See “‘Commissariat Department’”.

EXECUTIVE COUNCIL—

Rauling as to whether a member of the
— of the Governor (General, who
i8 not a Member of the Assembly,
has the right of raising a point of
order on the floor of the House.
1692-93,

EXECUTIVE COUNCILLORS—

Question 7re Indians in the Indian
Civil Service appointed  as — in
the Provinces. 1672-74,

EXECUTIVE OFFICER(S)—
(Question re—

Appointment of an — in  the
Municipal =~ Committee, = Ajmer.
378.

Creation of an All-India cadre for
the civilian — of Cantonments.
613.

— of Cantonments in India. 612.

EXILE—
Question re permission to Mr.
Sailendra Nath Ghose, an —, to
return to India. 1384-85.

EX0ODUS—
Question re Simla —. 265,

EXPEDITION—
Question re facilities for the Mount
Everest Air —. 439-40

EXPENDITURE—
Quaestion re—

Excess in — under “Pay and
Allowances’” of Reservist, 606-

— incurred for conveyance of mails
by the  sub-postmaster, Staff
College, Quetta. 1664,

— incurred on the transmission of
publications from the Government
of India Press, Calcutta, to the
Central  Publication Branch,
Delhi. 433.

— of the Indian Railway Conference
Association. 618,

— on Inspectorate in the Adminis-
tered Areas in Central India.
556. ;

— on the Chamber of Princes from
the Indian Trevenues. 190-81.

Military — in 1930-31. 604,

—

EXPORT(S)—
Question ‘re—
— of Bengal and Bihar coal. 1043.

— of Bihar rice. 688,
—z&f silver from India to America.

Impor§ and _— of certain  com-
modities since the ratification of
the Ottawa Pact. 245-51,

Total value of imports and — of
India. 1112-13,

EXPORT DUTY(IES)—
See “Duty(ies)’,

EXPRESS(ES)—
Question re revision of the timings
of the Grant Trunk — between

Madras and Delhi. 1829

EXPRESS TRAINS_
See “Train(s).

EXPULSION (S)—

Motion for Adjournment re — order
passed by the Commissioner on
some residents of the Phulra
State. 1225, 1201-92.

Question re — of certain Chettiars
from Indo-China, 1030-32,
EXTENSIONS—
Question re—

— given to officials with thirt;
years’ service in the Punja
Postal Circle Office. 1111-12,

— pgiven to the Commissioner and
Assistant Commissioner of
Income-tax in the TUnited Pro-
vinces and the Punjab, respes
tively. 1375-76.

— given to the Establishment Officer
of the Military Finance Depart-
ment. . 1837. £

— of Trans-Continental Air Service
from Karachi to Singapore, 267-
69.

Persons getting — after reaching
the age of superannuation in the
Deputy  Commissioner’s Office,
Delhi. 940-41.

EXTERNMENT— :
Question re — of one Mr, Ratna
Prakash from Delhi. 1378-79.

EXTRA-DEPARTMENTAL POST-

MASTERS— .
See ‘“Postmaster(s)’’.

F

FACTORIES BILL—
See ** Bill(s) .

E2
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FACTORY (IES)—
Question re— . ‘

Contemplated establishment of mills
and — in India by Japan. 104.

Promotion to the rank of chargemen
at the Cordite —, Aravankadu.
1743-44.

Registration of the Cordite — Labour
Union, Aravankadu. 1742-43.

Stores and stocks in — under the
Army Department. 606,

FACTORY RULE(S)—
Question re application of the — to
the Currency Note Press, Nasik.
786-87.

FAIR(S)—
Question re hardships felt by passen-
gers visiting the — at Ajmer. 435.

FAMILY(IES)—
Question re—

Non-grant of an allowance to the —
of  State Prisoner = Mr. Arun
Chandra Guha. 1605.

Non-grant of an allowance to the —
of State Prisoner Mr. Manoranjan
Gupta. - 1604-05.

FAMILY MEDICINE(S)—
Question 7e revised edition of the
‘“ Moore’s — ’'. 1678.

FAN(S)—
Question re—
Provision - of electric — for State
Prisoners  and detenus in the
Trichinopoly jail. 896.

Provision of — in third class
carriages on Railways. 1114,
FARE(S)—
Question re — of different classes on

State Railways. 435-36.

FARM(S)—
Question re—
Running of the Fruit — at Quetta
on commercial lines. 615-16.
Selling price of milk and cream at
the Wellington —. 604-05,
FAST—
Question re Mr. Gandhi’s —. 26-30,
1122-23.

FAZAL HAQ PIRACH
SAHIB SHAQEKJE[-— e
Question re—
Construction of a road from Delhi to
village Basti Chiragh. 557.
Pro-repeater alarm pistols and their
detonating discs, 684,

FAZL-I-HUSAIN, THE HONOUR-
ABLE KHAN BAHADUR MIAN
SIR—
Hedjaz Pilgrims (Muallims) Bill—
Motion to recommit to Select Com-
mittee. 1704-08, 1711,
Indian Medical Council Bill—
Motion to consider. 1880, 1881-83.

FEDERAL ASSEMBLY—

Question re nomination of a Moplah
Member of the Central Legislature
to the Committee to be formed for
arrangigbgs the constituencies of the

FEDERAL CONSTITUTION—
Question re status of Berar in the —.
1671-72.

FEDERATED MALAY STATES—
Question re grievances of Indians in
the —, Indo-China and Siam. 735.

FEE(S5)—
Question re—

Admission — for the examination for
recruitment of Assistants and
clerks in the Government of India
Secretariat and Attached Offices.
460-62.

“— charged for operations performed
in the Ripon Hospital, Simla, cn
the dependents of Government ser-
vants, 353-54. ;

Licence — for charas shops in Delhi,
41.

Refund of — to certain candidates
not peérmitted to appear at the
Ministerial Service Examination of
the Public Service Commission.
1354-55.

FEROZEPUR—
Question re reduction of the grade of
Head Special Ticket Examiner at
—; North Western Railway. 1111,

FERTILISER(S)—

Question re freight on manures and —
on the Madras and Southern
Mahratta, and South Indian Rail-
ways, 1018-19.

FIJI-—-
Question re—
Cancellation of the passport of
Swami Bhawani Dayal Sanyasi to
visit —. 509-10.
BSafegnarding the legitimate interests
of Indians in —. 1006.

FILM(S)—

Question re censorship of cinematograph
. 737-38, 925,
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FINANCE(S)—
Question re—

Demand of white-settlers for the con-
trol of — of the XKenya Govern-
ment. 1383,

Demand of white settlers for the

control over the — of Kenya.
1008.
FINANCIAL ADVISER(S)—
Question re—
Appointment of a — to the Chief
Commissioner, Andamans. 536,
Recruitment of Deputy —. 1835,

FIRM(S)—
Question re—
Applications  for registration of —
received by the Income-tax Officer
in Karachi. 1044,
— manufacturing  playing eards in
India. 907-09, 925-26.

FISHERIES—
Question re Officer in charge of the
Andamans —. 1748.

FIVE-RUPEE CURRENCY NOTE(S)—
Question. re—
Issue of new ten-rupee and —. 1385,
New ten-rupee and —. 1034-35.
See also ** Currency Note(s) .

FIVE-RUPEE NOTE(S)—
Question 7¢ shortage of — sheets in the
Currency Note Press, Nasik. 784.
See also ‘* Note(s) .

FLYING CLUBS—
Question re Ground Engineers employed
in different — in India. 365-66.

FOOTBALL GROUND—
Question e sale of the surplus land at
Summer Hill called the —. 751-52,

FORCED FEEDING—
Question 7¢ — of Mahabir Singh, a
late political prisoner —in the
Cellular Jail, Andamans. 285-86,

FOREIGN AND POLITICAL DE-
PARTMENT—
Question re Indianisation of the Cen-
tral Oypher Bureau of the —.
1591-95, 1842,

FOREIGN COMPANY (IES)—
See “Company(ies)”.
FOREIGN COTTON IMPORTS—

Resolution re raising * of duty on —.
566-79.

FOREIGN COUNTRY (IES)—
uestion re—
Condition of agriculture and indus-
tries in —. 1047,
Increase in the import of fruits and
vegetables from —. 1117-19.

|
|

FOREIGN MATL(8)—

Question re' saving effected by the dis-
continuance of allowance paid to
g&)é-:tmen for ‘the delivery of —

FOREIGN SUGAR—
See *“ Sugar

FOREMAN (EN)—
Question re—

Post of Superintending — for the
multiple units section of the Trac-
tion  Department of the Great
Indian Peninsula Railway. 690.

Recruitment of a — in England for
the Distribution Section of thae
Traction Department of the Great
Indian Peninsula Railway. 690,

FORFEITURE—
Motion for Adjournment re — by
Government of the Free Press Jour-
nal deposit. 1119-20.

FORWARD POLICY—
See ** Policy(ies) ™.

FRASER-TYTLER, MAJOR W. K.—
Oath of Office. 1, 1589,

FRAUD(S)—
Question re—

— committed by the departmental
and extra-departmental staff in the
Bombay Pestal Circle. 1473-74.

— committed in the Quetta Post
Office.  955.

Ticket — on railways. 1353.54.

FREE MEDICAL ATTENDANCE—
See *“ Medical Attendance . 3

FREE PASS(ES)—

See “‘Pass(es)”.

FREE PRESS JOURNAL—
Motion for Adjournment re forfeiture
by Government ‘of the — deposit.
1119-20.

FREIGHT— : e
Question e — on manures and ferti-
lisers on the Madras and Southern
Mahratta and South Indian Rail-
ways. 1018-19.

FREIGHT RATES— :
Question re reduction of — on Indian
Railways. 1115-16.

FRONTIER—
Question 7e transfers from and to non-
family and unhealthy stations +n

the trans — in the Punjab and
North-West — Postal Circle. 1664,




52 INDEX TO LEGISLATIVE ASSEMELY DEBATES.

FRUIT(S)— TE1 75
Question re increase in the import of —
and vegetables from foreign coun-
tries. 1117-19.

FRUIT FARM(S)—
See ‘“Farm(s)”,

FUND(8)—
Question re— £
Contribution towards the building —
of the Prince of Wales Seamen’s
Institute. 1670.
Indian Posts and Telegraphs Em-
ployees’ Mutual Relief —, Lahore.
1283,

FURNITURE—
Question re—

Aundit contrcl of —, ete., of the Gov-
ernment of India Departments.
1835-36.

Tenders for — supplied to the Mili-
tary Finance Department. 1836-37.

Tenders for supply of — to the
Zoological Survey of India. 1855.

G

GANDHI, MAHATMA—
Motion for Adjournment re—
Alleged scurrilous article in the
Daily  Gazeite re —. 1388-91,
1419-44.
Facilities given to — in jail. 116,
147-69.
Question 7e—
Alleged attack on — by the Daily
Glazette of Karachi. 1268-75.
Facilities to — for uplift of Harijans.
768-69.
—’s fast 26-30, 1122-23.
—'s telegram to the Private Secre-
tary to His Excellency the Vice:
roy and replies thereto. - 538-40.
Release of —. 11-12.
Resolution re release of —, Mufti
Kifaetullah and other polifical
prisoners. 566,

GANDHI, MR. DEVIDAS—
Question re—
Arrest of — at Delhi.  760-64.
Removal of — to Multan jail in a
third class compartment.  1659.

GARHMUKTESAR—
Question e duties performed by
the Railway staff during melas at
—, Hardwar and Roorkee. 1462.

GARHWALL(S)—
Question re recruitment of — Hindus
in the Quetta Head Post Office
ag packers and postmen. 954.

GAUD BRAHMANS—

Question re appointment of Adya —

in the Currency Note Press,
Nasik. 785

GAZEITE(S)—
Question re—
Indian Railway — of Calcutta. £30-
3l
Publication =~ of advertisements in
connection with the services and
educational matters, etc., in the

—. 603-04.

GAZETTED OFFICER(S)—

Question 7e non-treatment of Head
Masters of the HKast Indian Rail-
way Indian High Schools as —.
529-30.

See -also “Officer(s)”".

GAZETTED RANK—
Question re vacancies in the — in the
Railway Services. 1259-60.

GAZETTED STAFF—
Question re strength of the non—
the Office of the Acconntant (Gen
eral, Posts and Telegraphs. 200.
See also “‘Staff’’.

GENEOLOGICAL TABLE—
Question re — of the Delhi Royal
~ family prepared by the Chief Com-
missioner of Delhi. 41-47.

GENERAL POST OFFICE—
See “‘Post Office(s)”.

GENERAL SECRETARY—
See “Secretary(ies)’’.

GERMAN—
Question re—
Arrest and  deportaton of Mr.
George Mraz who was running a
6—25Thcra.pcut.ic Institute in Delhi.

Licence for Tell and Diana brand —
air pistols in Bengal. ~ 685.

Restrictions in Burma and Bengal for
—  automatic  repeatent alarm
pistols. 685.

GHADAR PATY—
Question re reports of Mr. I M
Pekham, United States Attorney,
about the — magazine. 457. -

GHOSE, MR. SAILENDRA NATH—
Question 7e permission to —, an Exile,
to return to India. 1384-85.

i
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GHOSE, THE HONOURABLE SIR
BEPIN BEHARY—
Code of Criminal Procedure (Amend-
ment) Bill—
Motion to refer to Seleet Commit-
tee. 398-406, 408, 410.
Hindu Widows® Right of Maintenance

Bill—
Motion to circulate. 956-58.
Indian  Arbitration (Amendment)
Bill—
Motion to consider.  1714-1b.
Motion to pass. 1715.
Murshidabad Estate Administration
Bill—

Consideration of clause 3. 1564.

Consideration of clause 4.  1570.

Consideration of clause 7. 1872.

Motion to pass. 1585-88.

Oath of Office. 1.

Removal of Doubts about the Apph-
cation of the Doctrine of Repre-
sentation. in case of succession to
Stridhan under the Dayabhag Bill—

Motion to circulate. 988-80.

GHOSH. MR, SURENDRA MOHAN—

Question re—

Application for transfer from the
Rajahmundry jail of State Prison-
ers Messrs. — and Jivan Lall
Chatterjee. 517-18.

Condition of State Prisoners Messrs.
— and Jivan Lal Chatterjee.
517.

Present condition of the health of
State Prisoner —. 516-17.

GHOSH, PROFESSOR J. Ci—

Question re iliness- of —, a political

prisoner.  1834.
GAULAM. MUHAMMAD, B.—-

Question re dismissal of one —, a clerk
in the Office of the Chief Medical
Officer, North Western Railway.
1287.

GHUZNAVI, MR. A. H—
Motion for Adjournment re-alleged
scurrilous —article in the 'Daily
Gazette re Mahatma Gandhi, 1419,

GHUZNAVI, MR. ISMAlL—
Question re refusal to allow — to
proceed to Mecca for Haj pilgrim-
age. 1658-61.

GIDNEY, LIEUT.-COLONEL  SIR
HENRY—
Question re periodical inspection of
stations on the East Indian Rail-
;éay by the Inspectors of Accounts
0.

GILGIT—
Question re present political and ad-
ministrative position of — 190.

GLANCY MR. B. J.—

Motion for Adjournment re expulsion
nrder passed by the Commissicner
on some residents of the Phalra
State. 1225, 1291, 1292.

Murshidabad State Adminigtration Bill—

Motions to consider and to refer to
Select Committee. 724-26, 728,
1121. ¢

Motion to consider. 1558.

Consideration of clause 3. 1564-65.

Consideration of clause 4. 1570.
Consideration of clause 7. 15871,
Consideration of clause 11. 1574.

Consideration of clause 22, 15877,
1578.
Motion to pass.  1578.
Qath of Office. 598.

GLASS INDUSTRY—
See ‘Industry(ies)’.
GOLD—

Question re—
— and silver held in the Currency

Department. 1349-50.

— exported from India since Great
Britain went-off the — standard
444-45, 611.

GOLD BULLION—
Question re — in reserve in the
currency. 601.
GOLD RESERVE(S)—
Question re — and silver reserves in

India. 448-49.

GOLD STANDARD—
Question 7e¢ gold exported from India
since (ireat Britain went-off the

—. 444.45, 611.

GOODS-—
Question re—
Contracts for building and supply-

ing —, ete.,, in the (Government
Forms Press, Aligarh. 1289.

Preference to — manufactured in
India. 1124,

GOVERNING BODIES—
Question 7¢ — of the FEast Indian

Railway  schools for  Indians.
1254-55.
GOVERNMENT(8)—

Question re— ;
' —'g share in Company-managed Rail-
ways. 455-56.

Representations to — of Mr. Aziz
Hindi, a State Prisoner. 1455.
Rules for suing — for breach of
trust in respect of service condi-

tions, etc., 1658.
Service Unions, Associations, etc.,
recognised by —. 1047-5L.
Transfer of Aden to His Majesty's
—. 171-72. :
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GOVERNMENT = DEPARTMENT(S)—
Question re insolvent employees in
certain —. 1368.

GOVERNMENT FORMS PRESS—
Question re—

Allegations against the Head Clerk,
—, Aligarh. 1289-90.

Contracts for building and supply-
ing goods, ete., in the —, Aligarh.
1289.

Income of the Accountant, -
Aligarh. 1280,

Recruitment of Muslim employees in
the —, “Aligarh. 1289.

GOVERNMENT = MILIIARY  DAIR-

Question re profit and loss of the —.
1280-81.

~

GOVERNMENT OF INDIA—
Question re—

Admission fee for the examination
for recruitment of Assistants and
clerks in the — Secretariat and
Attached Offices. 460-62.

Advisory and Standing Committees
of the warious departments of the
—. 290.

Amount contributed by the — to
different provinces for the benefit
of agriculture.. 450.

Audit control of furniture, etc., ol
the — Departments. 1835-36.
Contribution by the — to certain Pro-
vincial Governments for-@onsiruc-
tion of Government buildings. 290.
Hmployment of States subjects under

the —. 1590-91.

Examination for recruitment of Assis-
tants and clerks in the — Secre-
ré%riat and Attached Offices. 458-

— Departments  with no - Sikhs,
Indian Christians, Depressed
Classes and Parsis. 1596,

Grant of benefit of enjoying the old
scales of pay to the retrenched
staff of the — Secretariat on re-
employment. 758.

Holding up of confirmations of sub-
ordinates in the — Sccretariat and
Attached Offices. 758-59.

House rent allowance granted to
the — staff in New Delhi. 1757.

Introduction of leave reserve and new
scales of pay in the — Offices.
1678.

Introduction of new scales of pay
for new entrants to services under
the control of the —. 273.

Modification of recruitment rules of
the — Secretariat staff. 1750-51.

Muslims of Bengal, Punjab and other
provinees in the — Secretariat and
attached offices.  918-20.

New pension rules of the —. 175T.

GOVERNMENT' OF INDTA—contd.
Question re—

Occupation of quarters in New Delh:
by the staff of the — after they
become out of class. 1681.

Public Service Commission examina-
tion for' recruitment of clerks for
the —. 1834.

Ratio of the number of Superinten-
dents to Assistants and clerks in
the — offices. 1680.

Recruitment of Bengal Muslims in
services under the —. 1825-26.
Recruitment of ministerial staff of
the — Secretariat and attached

offices. -930-34.

Representation of Muslims in the
services under the control of the
—. 439.

Representation of ‘the — at the Inter-
national Wheat Conference. 1258-
59.

Retention of the post of the Kduca-
tional Commissioner with the —.

184.
Rules of hospitals under the admini-
stration of the —. - 356.

Silver-bars leit in stock with the —
after - payment of the same to
America as a War debt. 611.

GOVERNMENT OF INDIA

PRESS(ES)—

Question re—

Decrease in the earning of the piece:
workers of the — at Calcutta and
Simla.—1847-48.

Expenditure incurred on the trans-
mission of publications from the
—, Calcutta, to the Central Publ-
caton Branch, Delhi. 433, i

Faulty check over compositors’ work
in the — at Calcuita and Simla.
1848-49.

Introduction of Lino. Machines in
the —. 1843.44.

Lino. and Mono. Operators of the
— - 1846-47.

Memorial of Inkmen of the —,
Calcutta. . 1844-45.

Memorial of temporary piece-workers
of the —, Calcutta. 1845.

Non-pdyment to piece-workers in the
— on certain Bank holidays. 1849,

Proposed shifting of the —, Calcutta,
to Delhi. 1842-43.

See alsc “Press(es)”.

GOVERNMENT OF INDIA SECRE-
= TARIAT-=
See ““Secretariat’’.

GOVENMENT OFFICE(S)—
Question re change of timings of the
Army Headquarters special train
%}7? office hours of — in Simla.
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GOVERNMENT OFFICIAL(S)—
See “Official(s)”’.

GOVERNMENT SERVANT(S)——
Question re—

Ban on — from joining the Indian
Medical Association as Members.
280.

Fees charged for operations perform-
ed in the Ripon Hospital, Simla,
on the dependants of —. 353-54.

Free medical attendance by the Civil
ES)gu'geons, Simla to Indian —. 354-

[ssue of Railway passes to — in-
stead of granting travelling allow-
ance. 452-53.

Medical aid to non-gazeted —. 353.

Purchase of shares by — in Joint
stock companies. 1252.

Rules for recognition of —’ orgaus-

ations. 1370.

GOVERNMENT SERVICE—
Question re—

Fixation of percentage for appoint-
ments in — for Muslims and other
communities. 87-90.

Retirement of superannoated men
from —. 1839-40.

GOVERNOR GENERAL—

—'s assent to Bills. 38-38.

Ruling as to whether a member of
the Executive Counecil of the —,
who is not a Member of the
Assembly, has the right of raising
a point of order on the floor of
the House. 1692-93.

GRAHAM, SIR LANCELOT—
Indian Income-tax (Second Amend-
ment) Bill—
Consideration of clauses, 710, 711,
712, 713, 714
Indian Medical Councid Bill—
Consideration of clause 18. 1884.
Indian Railways  (Amendment) Bill-—
(Amendment of section 51)—
Motion to pass. 706, 707-08.
Tndian States (Protection) Bill—

Motions to _ refer to Selcet. Com-
mittee and to circulate. 1078,
1085, 1086, 1087, 1088.

Murshidabad Estate  Administration

Bill—
Consideration of clause 10. 1573.
Oath of Office. 1.
Resolution 7e amendment of Rule re-
lating to the constitution of the

Committee on Public Accounts.
+-1896. b

Workmen's  Compensation (Amend-
ment) Bill—

. Motion to amend sub-clause (a) of
clause 14. 117.

Motion to amend clause 21. 127,
130.

GRAIN—
Question re purchase of — for the

Military and Management of the
depots.  740-42.

GRAND “HORD—
Question re—
Diversion of the East Indian Rail-
way, Punjab Mails from the main
line to the —. 33-34, 336-38, 609.
Trains running on the — and main
line of the East Indian Railway

between Howrah and Moghalsarai.
609-10.

GRAND TRUNK EXPRESS—
Question 7e revision of the timings of
the — between Madras and Delhi.
1829.

GRANTHAM, MR. 8. G.—
Oath of Office. 2.

GRANTS-IN-AID—
Question 7e to Local Bodies in
the Cantonments. 512-13.

GREAT BRITAIN—
Question re—

Difficulties experienced by ‘Indian
Students in the Universifies in —.
556-57.

Gold  exported from India since —
went off the gold standard. 444-45.

Sale of silver to —. 1113.

GREAT INDIAN PENINSULA RAIlL-
WAY—
See ‘‘Railway/(s)".
GREAT WAR—

Question re— ¥
Committee on the — Pensions. 599-
600

Leave and pension of military em-
ployees invalided during the —.
770-73.

Pension of certain military men in-
creased by re-employment during
the —. 787-88.

See also ““War”.
GRIEVANCE(S)—
Question re— :

Alleged — against the  Munieipal
Committee, Ajmer. 377-78. -

— of apprentices working in the De-
puty Commissioner’s Office, Delhi.
941, z

— of dndians in the Federated Malay
States, Indo-China and Siam. 735.

— of Muslims against the Medical
Department of the North Western
Railway. 1283-84. ;

— of the employees of the Rohilkund
and Kumaon Railway. 7585,

— of the Indian shipping companies. °
1267.
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GRIEVANCE(S)—contd.
Question re—
— of the Muslim employees of the
Dehra Dun Postal Division. 36
37.
— of the staff of the Central Publi-
cation Branch. 8988-800.
— of the State Prisoners confined
the Damoh Sub-Jail.  280-83.
— of the Telegraph staff. 1371-72.
Resolution re — of the travelling public
on the Assam Bengal Railway.
1164-69. .

GROUND ENGINEERS—
See “Engineer(s)".

GROUP SYSTEM—

Question 7e — of ticket checking on
the North Western Railway. 732.
GUARD(S)—

Question re—

Applications for leave by the —-
gn the East Indian Railway. 1838-
9,

Case of one Mr. Bhartin, ex—, Fast
Indian Railway. 1336-38. -

Non-posting of unqualified — as As-
sistant Station Masters on Indian
Railways. 1675-76.

Pay of — on tne Kast Indian Rail-
way. 632.

Promotion of — to the Assistant
Station Masters cadre in the Delhi
Division of the North Western
Ratlwey.  526-27.

Promotion of Indian Assistant Bta-
tion Masters as — in the Morada-
bad and Lucknow Divisions, Kast
Indian Railway. 283,

Recruitment of — in the Moradabad
Division, Kast Indian  Railway.
1850-51.

Suppression of Indian Assistant Sta-
tion Masters by Kuropean and
Anglo-Indian — on the Kast Indian
Railway. 632.33.

GUHA, MR. ARUN CHANDRA—
Question re non-grant of an _allowance
t.? 63.‘1516 family of Btate Prisoner —.

GUHA ROY, MR. NIKHIL RANJAN—
. Question re acquittal of — by the
Caleutta High Court. 1606-07.

GUJIRATI—

Question re qualifications poe'ia_eaaed by
the Superintendent of KEducation,
Delhi, In the — and Marathh
Languages. 555.

GUNJAL, MR. N. B.— ;
Demand for Supplementray Grant in
respect of “‘Civil Aviation’™. 1905.

GUNJAL MR. N. R.—contd,
Resolution re—

Amendment of Rule relating to the
constitution of the Committee on
Public Accounts. 1897.

Draft Convention and Recommenda-
tion concerning the age for ad-
mission of children to non-indus-
trial employment. 1892.

GUNNY BAGS—
Question re — and packing cases pur-
chased by the Central Publication

Branch. 900.

GUPTA. MR. KESHAV CHANDRA—
Question re maltreatment of — a poli-
tical prisoner. 921

GUPTA, MR. MANORANJAN—
Question 7e—
Illness of State Prisoners — and
Mr. Bhupendra Kumar Datt. 1604.
Non-grant of an allowance to the
family of State Prisoner —. = 1604-
05.

GURDASPUR— i
Question re provision of certain neces-
gities to Kalanaur, . District —.
1036-37.

GURKHA SEPOY—
See “Sepoy(s)'”.

H
HAIG, THE HONOURABLE SIR
HARRY—
Hindu Temple Entry  Disabilities

Removal Bill—

Mation to circulate 234-35.

Indian States (Protection) Bill—
Motion for leave tg iutroduce. 294
Motions to refer to Select Committee

and to circulate. 1077-85, 1184
1205, 1206, 1211, 1216-17, 1218,
1219, 1225-26.

Motion for Adjournment re—
Alleged scurrilous article in the
Daily  Guzette, re  Mahaims
Gandhi, 1434, 1435-26, 1439, 1440,
1444,

Facilities given to Mahatma
Gandhi in jail. 159, 161-63, 168.

HAILEY, SIR MALCOLM—
Question 7e evidence given by the
Secretary of State for India and by
— before thd" Joint Parliamentary
Committee.
HAJ—
Question re refusal .to allow M
Ismail Ghuznavi to proceed to
Mecca for — pilgrimage. 1659-61.
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HAJ ENQUIRY COMMITTEE—
Question re— g
Confidential report  submitted by
the —. T738-40.
Recommendations of the —. 615

HAJ PILGRIMS—
“See “Pilgrim(s)”’.

. HARBANS SINGH BRAR, SIRDAR—
l Demand for Supplementary Grant in
respect.  of ‘“ New Capital
Works at Delhi”. 1241-43.
Indian Railways (Amendmentj Bill—
Motions to consider to re-circulate
and to recommit to Select Com-
mittes. 482-83.
Indian States (Protection) Bill—
Motiong to refer to Select Coum-
mittes and to circulate. 1207,
1222-23, 1224, 1226.

Question re income-tax assessed on tne
income of {Rai Bahadur Banarsi
Das of Ambala. 1252-53.

Question (Supplementary) re construc-
tion of new guarters for Members
of the Legislature in New Delhi.
346.

HARDSHIP(S)—
Question re—

Complaints and — of Indians in
the Panamanian countries,
America. 463.

— felt by passengers visiting the
fair at Ajmer. 435.

HARDWAR—
Question 7e—
Adh-Kumbh  Mela, —. 1823-24,
1824-25.
Arrangements for the Adh-Kumbh
Mela, 1933, at —. 1463,
Duties performed by the Railway
staff during melas at Garhmuk-
tesar, — and Roorkee. 1462,

HARI RAJ SWARUP, LALA—
Cotton. . Textile Industry Protection
(Second Amendiment)  Bill—
Motion to consider. 1060-61.
Mﬁljﬁhidubad Estate = Admimstration
ill—
Consideration of clause 7. 1571
Question re—
Agreement, on the production of
sugar reached in the World Eco-
nomic Conference in London. 483,

Rights and  duties of the Vice-
E’gresidanb of a Cantonment Board.
9,

Resolution 7e proprietary rights of
citizeng in the land.  1147-48.

HARIJAN(S)—
Question re facilitiea to Mahatma
Gandhi for uplift of —. 768-69.

HARIPUR—

Question 7e allegations in regard to
punishments , etc., meted out to
political prisoners in the — Central
Jail. -~ 1122,

HASSAN, MR. K. M.—

Question re action taken on the recom-
mendations contained in —'s re-
port.  455.

HAULAGE ALLOWANCE—

See ‘“‘Allowance(s)”’.

HEAD CLERK—
See “Clerk(s)"".

HEAD MASTER(S)—
Question re non-treatment of — of the
East Indian Railway Indian High
3S()choo]s as Gazetted Officers. 520-

HEAD MISTRESS(ES)—
Question re first class railway passes
allowed to the — of the Oakgrove
School. 453.

HEAD POST OFFICE—
See ‘“Post Office(s)”.

HEAD POSTMAN(EN)—
See “‘Postman(en)’.

HEALTH—
Question re—

Condition of the — of  certain
political prisoners in the Cellalar
Jails, Andamans, 361-62

Condition of the — of Mukul Ranjan
Sen and Bijren = Roy , political
prisoners in fthe  Andamans.
360-61.

Present, condition of the — of State

Prisoner Mr. Surendra Mohun
Ghosh. 516-17.

Present state of — of Benoyendra
Nath Roy  Chaudhury, a State
Prisoner in the  Rajahmundry
Jail. 920,

Reply of telegrams enquiring about
the — of political prisoners in the
Cellular Jail, Andamans. 362-63.

HEALTH OFFICER—

Question re communal composition of
the staff in the office of the Chief
Medical and ——, North Western
Railway. 1284-85.

HEDJAZ—
Question. 7e difficulties and hardships
of pilgrims returned from —. 9-11.

HEDJAZ PILGRIMS (MUALLIMS)

BILL
See “Bill(s)”".
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HIGH COMMISSIONER FOR
INDIA—
Question re—
Employment of Indians in  the
office of the —. 1016,
Retrenchmeng of Indians employed
in the office of the —. 1015-16.
Statements (laid on the table) 7e the
lowest tenders not accepted by the
— in purchasing stores. 287-89.

HIGH COURT(S)—
Question re— ;
Acquittal of Mr. Nikhil Ranjan
Guha Roy by the Calcutta. —.

1606-07.
Appointment of a Sikh as a Judge
in the Lahore —. 940,
Communal . composition of  the

Judges of —- and Chief Courts.
906, -

Increase in ‘the number of Muslim
Judges in the Calcutta —. 907.
Keeping of the Calcutta — in the
New  Constitution on different
footing from that of other —.

750.

Proposed tiansfer of the scat of
the — from Allahabad to Lucknow.
1255,

HIGH SCHOOL(S)—
Sce “School(s)”.

HILL ALLOWANCE—
See ““Allowance(s)”

HILT, SECTIONS—

Question re increase of free lugmage
allowance on —. 1114-15.

HILL STATION(S)—
Question 7¢ Holiday Homes main-
tained by the North Western Rail-
way at —.  1558-59.

HINDI—

Question re possession of a diploma or
certificate in the — language hy
the Superintendent of Education,
Delhi.  555.

HINDU(S)—

Question re—

Appointment,  of —  Superinten-

dents in the Punjab Postal Circle.

- 1667,

- Calling of Indians as — in the
_ Uniteq States of America. 457-58,
Declaration of —  community as

Minority Community for recruit-

. ment in the Punjab and North-

" West  Frontier Postal = Circle.
1666.

Discharge of cerfain — clerks from
the office of the Chief Accounts
Officer, North Western Railway.
1668-70.

HINDU(S)—contd.
Question re—contd.

Discharge of certain —— in the
Dehra Dun = Head Post Office.
1685-86.

Grant of enhanced salaries to —
Assistant Surgeons  with English
qualifications, 1285

Management of the — Refreshmeng
Room at Lahore Railway Station.
1010-13.

Posting of — Superintendents in the
Punjab and North-Wes: Frontier
- Postal - Circle. 1683,

Recruitment of Garhwali -— in the
Quetta  Head Post  Office as
packers. and postmen. 954,

Replacement of a few Muslims by
— in the inferior establishment
of the Jhelum Head Post Office.

1688.

Retrenchment of — in certain Rail-
wavy - Mail Service Divisions.
1380-81.

Retrenchment of — in the Punjab

and ‘North-West Frontier Postal
Circle. 1380,

Sindhi — discharged from the Office
of the Chief Engineer, Survey
and Constrnetion, North Western
Railway. 380.

Trouhles of the
State. 185-86.

HINDU RAO HOSPITATL—
Question re racial discrimination in
the fixation of hospital charges in

the —, Delhi. 355-56.

— of the Alwar

HINDU TEMPLE ENTRY DISABILYI-
TIES REMOVAL BILL—
See “Bill(s)”’.

HINDU WIDOWS—
See “Widow(s)".

HINDU WIDOW’S RIGHT OF
MAINTENANCE BILL—
See “Bill(s)”.

HIS MAJESTY'S GOVERNMENT—
Qll’llest?izou re transfer of Aden to —.
1-72.

HISSAR—
Question 72 compulsory attendance of
the staff of the — Head Post Office
on a holiday. 1379-80.

HISTORY " OF “THE RUSSIAN
REVOLUTION— 3

Quesiion re prohibition of the im-

portag;smn info India of Ttrotsky's
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HOLIDAY (S)—
Question re—
Compulsory attendance of the staff
of the Hissar Head Post Office
on a —. 1379-80,
Non-payment, to piece-workers in the
Government of India Presses on

certain Bank —. 1849,
HOLIDAY HOMES—
Question 7e¢ — maintained by the
North Western Railway at hill
stations. 1658-59.

HOME DISTRICT(S)—
See ‘‘District(s)’’,

HOON, MR. A.—

Cotton Textile Industry Protection
(Second Amendment) Bill—
Motion to consider. 1065-66,

. Indian Railways (Amendment) Bill—
Motiong to consider, to re-circulate
and to recommit top Select Com-
mitiee. 328-30.
Question  (Supplementary) e alleged

attack on Mahatma Gandhi by the"

Daily Gazette of Karachi, 1275.
Untounchability - Abolition Bill—
Motion tg:- circulate. 1000,

HOT'PER, MR. JAHEQ ROW’LAND__

Questi on re insolvenvy  of
employee of the Central Pubhcatlon
Branch. - 1475-76.

HORSE-BREEDER(S)—
Question re conference of — of the

Jhelum Canal Colonies. 519-22
HORSE-BREEDING—

Question r7¢ — in the Jhelum Canal
Colonies.  518-19, 522-24.
HOSPITAL—

Question re—
Civil —, Delhi. 201.
Civil Surgeon in charge of Ripon
— in Simla. 355.
Doctors in charge of — on pilgrim
ships. 621,
Employment of Musllm doctors and

— assistants on pilgrim  ships.
621.

Location of the existing TInfectious
Diseases  Isolation —, Delhi.
557-58,

Military — in India. 791-95.
Non-admission of Indians in the
‘Walker and Portmore —, Simla.
., 356,

Racial deserimination in the fixa-
tion of hospital charges in the
Hindu Rao —, Delhi. 355-56.

Rules of — under the administra-
tion of the Government of India.
356.

HOSPITAL ASSISTANT(S)—
Question re—
Employment of Muslim doctors and
— on_ pilgrim ships, 621.
HOSPITAL CHARGES—
Question re racial diserimination  in
the fixation of — in the Hindu Rao
Hospital, ' Delhi. 355-56.

HOUR(S) OF EMPLOYMENT—
Question re clerks employed on work

connected  with — regulations on
the North Western Radway 1674-
75.

HOURS OF REST—

Question  re introduction of new
system of — on the East Indian
Railway. 633.

HOUSE(S)—

Question 7e proposed  demolition of
certain — in the  Secunderabad
Cantonment. 686-87.

HOUSE RENT—

Question re—

Grant of — to clerks unwilling to
occupy Summer Hill quarters.

1469-70.
—  charged from the Ministerial

Staff of the Civil Departments.
350-51.

HOUSE RENT ALLOWANCE__
See ‘‘Allowance(s)",

HOUSING PROBLEM—
Question 7¢ — of the Indian employees
of the East Indian Railway at
Jamalpur. 16-18.

HOWRAH—
Question re—

Introduction of a faster train wvia
Loop Line from — +to Delhi.
1854-55,

Trains running on the ‘Grand Chord
and main line of the East Indian
Railway betwéen — and Moghal-
sarai. 609-10.

HUDSON, SIR LESLIE—

Appomtmeut of — on the Comm1ttee
on Petitions. - 462. :

Expressions of regret on the assassina-
tion of Mr. Burge, District Magis-
trate of Midnapore. 779-80.

Expressions of regret on the death

: oi— k

Mr. B. N. Misra. 1863.

Mrs. Annie Besant. 1919.
Indi%:_nIncome-tax (Third Amendment)

HIET

Motion fo refer to Select Com-
mittee. T17.
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e St e
s e e
23 —ci LLNESS—
SON, SIR LESLIE contd. 2 I §

H‘ggio?l re Future Administration - of Question 7e— )
Mok en. 1806, 1811-12, 1813. of Khan Abdul Ghafiar Khan's
Nomination of — to the Panel of brother. 1036.

Chairmen. 3 T Gogf prisoners in the Andamans.
i ‘oliti the Empito ) _
Qusﬁiﬁk;&nzl%ﬁgs. °f 626 A —— of Professor J. ©. Ghosh, a
Reserve Bank of India Bill— political prisoner. 1835
Motions to refer to Joing Committee of Saroj Ranjan Acharya a
and to circulate. 1485-88. detenu 1n 5 ﬂle Deoli Detention
Resnlu'ti_on s b rt°f 5‘?‘%“’?; s ”__Cm:[p -Stg’ze:.‘gﬁsoners Manoranjan
foreign cotton IIMPOTLS. : Gupta and Bhupen:ira Kumar
- HUNGER-STRIKE— Dutt. 1604.
151 re—
S e in the IMMIGRANTS—

Death of prisoners from —

Andamans. A : "
_ by certamn political prisoners 1d
ihe Andamans. 110, 335-36, 364,
1597, 1603.
— by detenus in the Deoli Deuen-
tion Camp.

Sending or recel

ving of communica-
tions by prisoners jol

ning — I

left stranded at Akra,

Question e ——
358-59.

Kidderpore.

IMPERIAL BAN
Question 7& subscribed ¢

K OF INDIA—
apital of the

IMPERIAL BANK OF INDIA

the Cellular Jail, Andamans.
1508.
HYDER ALI— ‘
Question re maintenance of the family
of — and Tipu Sultan. 2-4.
I
IBRAHIM ALI XKHAN, LIEUT.,
NAWAB MUHAMMAD—
Question re—
“Fxsmination for recrmitment of

postal clerks. 37.

Grievances of the Muslim employees
of ghe Dehra Dun Postal Division.
36-37.

(AMENDMENT) BILL—
See ““Bill(s)".

G TRADE—
ion of the —

1263-64.

IMPERIAL COASTIN
Question re reservat
to British ships.

IMPERIAL COUNCIL OF AGRICUL-
TURAL RESEARCH—
Question 7¢—
Filling up ©
1760.
Research work on behalf of the —
done at Agra. 1762.

{ vacancies in the —.

Inadequate appointments of Muslims
as temporary Assistant Income-tax
Officers in the United Provinces.

- 90-91. ;

Tocation of the exi
Diseases Isolation
557-58.

Mnuslims appointed in the Mussoorie

sting Infectious
Hospital, Delhi.

Head and Sub-Post Offices in the
inferior Cadre. 1445.
IDUL-FITR—

'ngggiqn.n.{acilitiea given to Muslim
employees of the State Railways to
perform Idul-Zuha and —— pray-
ers. 544.

IDULZUHA—
Question re facilities given to Muslim

employees of the State Railways to
perfort:4-— and 1dol-Fitr pray-
ers. 944,

Staff employed on the “research
side’” of the ——. 1763-64.
Staff serving under the in con-
neotion with locust campaign.
1761-62.
Statistical section of the ——. 1764-
IMPERIAT: LIBRARY—
Question re shifting of the —— 1o
New Delhi. 508-08.
IMPORT(S)—

Question re— :
— and export of certain comm

ties since the ratification of

Ottawa Pact. 245-5L.

of copper sulphate i
India. 1016-17.

_ of cotton textile and yarn, etc.,
throngh Kathiawar Ports. 1464
_ of “Edible 0il” into India from

Japan. 1745-46.
"ot motor cars designed to Iul
without petrol from Japan.
— of playing cards into
India from Japan. 1117.

odi-
ths

nto British

British




INDEX TO LEGISLATIVE

ASBEMBLY DEBATES, . 6l

IMPORT (S)—contd,
Question re—contd.
of rubber hose into British
India. 1017-18.
—— of sugar through Kathiawar

Ports. 1464.
Jnelusion in  the sea-borme trade
volume of statistics of —— through

Kathiawar Ports. 1465.

Increase- in the of fruits and
vegetables from foreign countries.
1117-18.

Total value of —— and exports of
India. 1112-13.

Resolution 7e raising of duty on foreign
cotton 566-

IMPORTATION—
Question re prohibition of the
into India of Trotsky’s History of
the Russian Revolution. 95.

INCHAPE COMMITTEE—

Question re amendment of leave rules

as recol ‘mended by the -——. 616,
INCOME(S)—
Question re—

Assessment of income-tax from Gov-
ernment employees having a pri-
vate of over Rs. 1,000. 495.

from income-tax and super-tax
from each Province. 1758-59.

—— of the Accountant, Government
Forms Press, Aligarh. 1289.

since the increase in the price of
Post card. 1746-47.

income-tax assessed on the —— of
Rai Bahadur Banarsi Das of
Ambala. 1252-53.

Reduction in the —— of the Com-
missioners for the Port of Cal-
cutta. 1021.

INCOME-TAX—
Question re—
Agitation of the white settlers in

Kenya against . 1007.
Amount of — collected in Calcutta.
1472.
Assessees to —— and super-tax and

Assistant Commissioners engaged
in appellate work in certain pro-
vinces. 934-35.

Assessment of
in Sind. 259. :

Assessment of from Government
employees having a private income
of over Rs. 1,000. 485.

Assessment of in Calcutta. 1472,

Extensions given to the Commissioner
and Assistant Commissioner of
—— in the United Provinees and
the Punjab, respsctively. 1375-76.

Income from and supér-tax from
each Province.: 1758-59.

—— and super-tax paid by the tea-
planters in Assam. 1757-58.

from contractors

e e
INCOME-TAX—contd.
Question re—contd.
. }asgesaeg on the income of Rai
ahadur Banarsi D
gy as of Ambala,
— circulars issued by the Cent
PBoardtoffRevenue. 1{72. St
ayment of refunds to —— 5
e assessees.
Transfer of the Supaul and Madhi-
pura E";ub-‘Divisiona in the Bhagal-
pur District to Purnea District for
purposes. 278,
Translation of the form of notice of

demand of in Sindhi. 259,
INCOME-TAX ACT—
See  ‘Indian ——'' ynder “*Act(s)”.

INCOME-TAX COMMISSIONER—
Question re—
Appeals pending before each Assist-

ant in the United Provi :
493.95. rovinces

Recruitment of Sikhs in the oﬁice of

the ., Punjab and North-West
Frontier Province. 507.

INCOME-TAX DEPARTMENT—
Question re—
Communal composition of Inspectors
and Assistant Examiners, etc., in
the ——, Sind. 260-61,
——in Bengal. 1452-54.
Officers discharged for failure to pass
departmental examination in the
in Bengal." 1452,
Recruitment of Sikhs in the ——
Punjab and North-West Frontier
Province. 507-08.
Retrenchment’ in the —— Bengal.
1454-55.
Saving effected by the retrenchment
of seven officers in the
Bengal. 1454,

INCOME-TAX OFFICERS—
Question re—
Abuse of discretionary powers vested
in the — at Calcutta. 1471
Additional —— and Assistant
Karachi. 257-58. 5
Applications for registration of firms

received by the —— in Karachi,
1044, Laliig. o

?

£

Inadequate appointments of Muslims
as temporary assistant —— in the
United Provinces. 90-91.

—— and Assistant —— appointed in
Bengal. 1451.

Retrenchment of —— in Bihar and
‘Orissa. 40.

INCOME-TAX (AMENDMENT) BILL—
See “Indian ——" under “Bill(s)”.

.
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INCOME-TAX (SECOND AMEND-

MENT) BILL— :
See “Indian —— under “Bill(s)”’.

INCOME-TAX (THIRD AMEND-
MENT) BILL— B,
See )"India.n ___» under “‘Bill(s)”.
INCREMENT (S)—
Question 7¢— Y
Grant of — to the officials of the
Sorting Office, Madras General
Post Office. 1851,
Non-grant_of advance to the
staff of the Central Publication

Branch on their transfer to Delhi.
367-68.

INDARPRASTHA STORES—
Question 1e liquidation of the —

Delhi. 1756.
INDEBTEDNESS—

Question re —— of gazetted officers

in the Telegraph Department. 1368.
INDENT(S)— {

Questimg' !ré — placed by the Great
Indian Peninsula Railway with
the Indian Stores * Department.
202-207.

INDIAN(S)—

Question re— e
Amelioration of the condition of —
in the Lake Proviace in Tangan-
yika. 1007-08. ;
Appointment of an —— a8 Director
General, Indian Medical Service, or
as Public Health Commissioner in

Tndia. 923-25. : S
Calling of as Hindus in the
United States of America. 457-58.
Complaints anc hardships ofm——
in  the Panamanian = countries,
America. 463.

Denial of equity and fairplay to —
in New Zealand. 532-34.

Employment of in the office of
the High Commissioner for India.

11016 :

European. style quarters for —— 1n
the Currency Note Press, Nasik.
785-86

Exp!orat.:inn of the  possibility of
making Drazil, British Guiana, or
. some other places as a possible out-
"Tet for. the South African

sl 157 LS :
Governing hodies of the East Indian
2 1254

Railway Schools. for —— -
Hh.

G'riéxr:ancés of —— in the Federated
Malay States, Indo-China and
Siam.  T36.

“___ students outside India. 272.

INDTAN (8)—contd,

Question re—contd.
in the Indian Civil Service ap-
pointed as Executive Councillors in

the Provinces. 1672-74.
Non-admission of —— in the Walker
ggg] Portmore Hospitals in Simla.
Non-admission of to the Prince
of  Wales Seamen’s  Institute,
Bombay, 1267.
Number and percentage of —— in

New Zealand. 532.
Overlooking of claims of trained —
in the Jamalpur Workshop, East
Indian Railway. 545.
Promotion of —— Assistant Station
Masters to the posts of Platform

Assistants on the East Indian
Railway. 465-66.
Racial - vestrictions against —— to
buy land in Kenya. 1003.

Recruitment of to the Indian
Air Force. 1676-77.
Retrenchment of —— employed in
the office of the High Commission-
er for India. 1015-16.
Rules for recruitment of to the

Indian  Army Veterinary Corps.

364-65.
Safeguarding the legitimate interests
of in Fiji.

Sending back of repaf;riated _
from Natal and other prats of
South” Africa to their homes. 735~

5

INDIAN AIR FORCE—
Question re—
Recruitment of Indians to the —
1676-T1.
Selection of personnel for enrolment
in the combatnat ranks of the —.
1483-85.

INDIAN ARBITRATION (AMEND-
MENT) BILL—
See “Bill(s):

INDIAN ARMY—

Question 7e nomination of the —
soldiers to the = Indian Military
Academy, Dehra Duon. 809-12.

See also “‘Army’’.

INDIAN ARMY ORDNANCE CORPS
Question re—
Indianization in the 1610.
Promotion of Storemen in the —.
1608-09, 1610-11.
Storemen of the —. 1610.
INDIAN ‘ARMY SERVICE CORPS—
Question re—
Examination for recruitment to the
764-65.
Girant of pension to checkers of the
. 11203

2
24
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INDIAN ARMY SERVICE CORPS—
contd.
Question re—contd.
Pay of clerks of the 1293,
Pay of store-keepers' of the
1293.

INDIAN ~ ARMY VETERINARY
CORPS—

Qnestion re' rules for recruitment of
Indians to the 364-65.

INDIAN BRANCH—
Question 7¢ payment made to the
of the Ross Institute. 12568.

INDIAN CHRISTIANS—

Question re Government of India
Departments with no Sikhs,
Depressed Classes and  Parsis.
1596.

INDTAN CIVIL SERVICE—
Question re—
Indians in the
ecutive Conncillors in
vinces. 1672-74.
Pay of new entrants to the
the Indian Police Secvice. 273,
Services of European or other
officers lent to places outside Bri-
tish India. 935, 1768-71.

INDIAN COASTAL TRAFFIC (RE-
SERVATION) BILL—
See - “Bill(s)"".

INDIAN CONGRESS(ES)—
See “‘Congress(es)”.

appointed as Ex-
the Pro-

and

INDIAN DOCK LABOURERS BILL—

Sce “Bill(s)™.

INDIAN EMPLOYEES—
See “Employee(s)”.

INDIAN FINANCE BILL—
See *Bill(s)”.

INDIAN FORCE—
Question re formation
wing of the Royal
1482-83.

INDIAN FOREST
BILL—
See “‘Bill(s)™.

INDIAN INCOME-TAX ACT—
See “‘Act(s)”.

INDIAN INCOME-TAX
MENT) BILL—
See “Bill(s).

INDIAN TNGOME-TAX (SECOND
AMENDMENT) BILL—
See “Bill(s)".

of an
Air- Force.

(AMENDMENT)

(AMEND-

INDIAN INCOME-TAX
AMENDMENT) BILL—
Sce *‘Bill(s)”.

(THIRD

INDIAN INTERESTS—
Question 7 bodies in Transvaal re-
preseuting the 450,

INDIAN “KHADDAR” (NAME PRO-
TECTION) BILL—
See “Bill(s)".

INDIAN LAC CESS (AMENDMENT)
BILL—
See “Bill(s)”.

INDIAN
B
See “Bill(s)"

INDIAN MEDICAL ASSOCTATION—

Sez **Association(s)’

INDIAN MEDICAL COUNCIL BILL
See “Bill(s)”.

INDIAN MEDICAL DEPARTMENT—
Question re promotions of Assistant
Surgeons and Sub-Assistant Surgeons
of the ——. 759-60.

MARINE (AMENDMENT)

INDIAN MEDICAL SERVICE—
Question re— :
Appointment of an Indian as Direc-

tor General, —— or as Pub!ic
Health Commissioner in Indis.
923-25.

Indian Research Fund Association
work done by the Assistant-in-
Charge of the Public Health sec-
tion of the office of the Director
(ieneral, ——. 948-49.

Officors  of  the employed on
specialist duties. 788-91.

INDIAN MERCHANT SHIPPING
(AMENDMENT) BILL—

Sez “Bill(s)”".
INDIAN MERCHANT SHIPPING

(SECOND AMENDMENT) BILL—
See “Bill(s)"’.

INDIAN MILITARY ACADEMY—
Question re nomination of the Indian
Army soldiers to the —, Dehra
Dun. 908-12.

INDIAN NATIONAL CONGRESS—
Questicn re— :
Allegations against certain sergeants
during the —— Session in Calcutta.
184-85.
TResolutions passed by the —— held
in Calcutta, 19-20.
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INDIAN OFFICER(S)— -
" Question re— :
Increase in the proportion of in
the Survey of India Department.

614.
Number of certain —— on the North
Western Railway. 1480-81.

INDIAN PASSENGERS—
See *‘Passenger(s)’’.

INDIAN PENAL CODE—

Question re suspension of employees
of the East Indian Railway, ac-
cused of an offence under the —
but released on bail. 1456.

INDIAN PETROLEUM BILL—
See “Bill(s)".

INDIAN POLICE SERVICE—
Question re pay of new entrants to
the Indian Civil Service and the
27

INDIAN POSTS AND TELEGRAPHS
DEPARTMENT—
See “Posts and Telegraphs Depart-
ment”.

INDIAN RAILWAY(S)—
See “Railway(s)”.

INDIAN RAILWAY CONFERENCE
ASSOCIATION—
Question re expenditure of the —.
618.

INDIAN RAILWAY GAZETTE—
Question re—
Article in the —— against the Stand-
‘ing Finance Committee for Rail-
ways. 1831.
—— of Calcutta. 630-31.

INDIAN RAILWAY MAGAZINE—
Question re article entitled ‘“‘Mons-
trous’ in the ——. 1115,

INDIAN RAILWAYS (AMENDMENT)
BILL—
See “Bill(s)”.

INDIAN RESEARCH FUND ASSOCI-
ATION—

Question re creation of the post of
Assistant Secretary in the —.
949-50.

INDIAN REVENUE(S)—
Question re loans advanced to the
?ghawalpur State out of ——. 035-

See also “Revenue(s)’’.

INDIAN SHIPPING—
Question re participation of — in
the coastal and overseas trade of
India. 1265-67.

INDIAN SHIPPING COMPANIES—
Question re—
Grievances of the ——. 1267.
Protection to the ——. 1264-65.

INDIAN STATES—
Question re—
T.oans due to —— and Provincial
Governments. 536.
Payment by the and Provincial
Governments of debt instalments.
5aT.

INDIAN STATES (PROTECTION
BILL—
See “Bill(s)”".

INDIAN STORES DEPARTMENT—
Question re—

Dilapidated condition of the building
occupied by the ——. 893-94.

Indents placed by the Great Indian
Peninsula Railway with the Indian
Stores Department. 202-07.

Supply of enamel purple brown to
the BEastern  Bengal  Railway
through the 1053.

Tender called or by the
enamel navy green. 1052.

for

INDIAN TARIFF (AMENDMENT)
BILL—
See “Bill(s)”.

INDIAN TARIFF (OTTAWA TRADE
AGREEMENT) SUPPLEMENTARY
AMENDMENT BILL—

See “Bill(s)".

INDIAN TEA CONTROL BILL—
See “Bill(s)”.

INDIAN WIRELESS TELEGRAPHY
BT
See ““Bill(s)’.

INDIANISATION—
Question re—

in the Indian Army Ordnance

Corps. 1610.

in the Traction Department of
the Great Indian Peninsula Rail-
way. 680.

—— of the Central Cypher Bureau
of the Foreign and Political De-
partment. 1591-95, 1842.

of the Opium Department. 95.

INDO-CHINA—
Question 7e—
Expulsionm%f certain' Chettiars from

Grievances of Indians in the
Federated Malay States, —— and
Siam. 735, ;
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INDO-JAPANESE TRADE CONVEN-
TION—

Question 7e expiry of the —— of
1905. 747,
INDUS—
Question re Lloyd Barrage scheme on
the ——- River. 92-93.

INDUSTRIAL STAFF—
Question re demotion and reduction
in salaries of the in the East-
ern Bengal Railway Press. 1346.
Sez also ‘‘Staff’’.

INDUSTRIES AND LABOUR DE-
PARTMENT—
Election of the Standing Committee
for the ——. 203-94, 951.

INDUSTRY (IES)—
Question re—
Action taken under the Safegunarding
of Act. 104.
Condition of agriculture and —— in
foreign countries. 1047,
given protection under the safe-
guarding of Act. T44-46.
Protection of the private dairy
from the unfair competition of
military dairies. 1276-77, 1279-80.
Report of the Tariff Board on glass
——. 1387-88.
Sugar and —— Conference held at
Simla. 550.

INFECTIOUS DISEASES ISOLATION
HOSPITAL—

Question r¢ location of the existing
, Delhi. 557-58.

INFERIOR APPOINTMENT(S)—
See ‘‘Appointment(s)”.

INFERTOR ESTABLISHMENT—
Question 7e replacement of a few
Muslims by Hindus in the of
the Jhelum Head Post Office. 1688.

INFERIOR SERVANTS—
Question re—

Communal representation of the —
in the Allahabad General Post
Office. 1823.

Non-grant of leave to the of the
Telegraph Department. 1371

Retrenchment of in each Postal
Circle. 542.

INHUMAN TREATMENT—
Question 7¢ alleged —— meted out
to Tamil labourers in Sengorra
District in Siam. 356-58.

INJUSTICE— =
Question re alleged —— to Muslims in
the Railway Mail Service, Allaha-

bad. 1100-01.

INKMEN—
Question re memorial of of the
(fovernment of India, Press, Cal-
cutta. 1844-45.

INSOLVENCY— =
Question re of Mr. James Rowland
Hopper, an employee of the Central.
Publication Branch. 1475-76.

INSOLVENT EMPLOYEES— .
Question 7¢ —— in certain Govern-
ment Departments. 1368.

INSPECTION(8)— :
Question re of combined Post and
Telegraph Offices. 1370-71.

INSPECTOR(S)—
Question re—

Amalgamation and separation of the
cadres of —— of Railway Mail
Service and —— of Post Offices.
955.

(Communal comvosition of and
Assistant Examiners, etc., in the
Income-tax Department, Sind. 260-

61.
Disability pensions drawn by Preven-
tive Officers and —— in the Kara-

chi Customs House. 261-62.

Promotion of two non-Muslims as
town —— in the General Post
Office, Allahabad. 1822

Rescrvation of posts of Assistant
Accounts Officers on the North
Western Railway for Accountants
and of Station Accounts. 558-
59.

Transfer of Inspectors and Post-
masters in the Punjab and North
West Frontier Postal Circle. 1662
63.

Withdrawal of daily allowance of
—— of Station Accounts, etc., on
the East Indian Railway. 1851

INSPECTOR(S) OF ACCOUNTS—
Question re periodical inspection of
stations on the Fast Indian Rail-
way hy the —. 380.

INSPECTOR{S) OF CREWS—

Question 17—
Consolidated allowance of —— on the
Hast Indian Railway. 2082.
Demotion of certain —— on the Eazt

Indian Railway. 292.

INSPECTORATE— s
Question re expenditure on — 1n the
Administered Areas 1n Central

India. 556.
e - e

F2
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INSTITUTE(S)—

Question 7e—
Admission of Indian Officers and
Cadets in the Prince of Wales Sea-
smen’s 1670-71.

Contribution, towards the Building |

Tund of the Prince of Wales Sea-

men’s —.  1670. 2
Non-admission of Indians to the
Prince of Wales Seamen’s %

Bombay. 1267. :
Payment made to the Tndian Branch
of the Ross 1258.

INSURANCE—

Question re—

Bonus paid to poliey-holders by postal

. 1765. .
Foreign companies doing — business

in Indin. 445:
Payment of death claims by the
" Postal —— Fund. 1361-62.

INSURANCE COMPANY(IES)—
Question re creation of —— mn India.
752-53.

INSURANCE POLICIES—
Question re payment of premia on
from the- Provident Fund by Rail-
way cmployees. 765.

INSERANCE PREMIA—
Question re permission to railway em-
ployees to pay their from the

Provident Fund. 752.

INTERMEDIATE CLASS—
Question #¢ introduction of —— ac-
commodation on the South Indian
Railway. 1114.

INTERMEDIATE EXAMINATION—
See “Examination(s)”.

INTERNATIONAL CONGRESS—

Question 7e on Penal Laws held
at Palermo. 548-50.

INTERNATIONAL  POSTAL  CON-
FERENCE—
Question re —— to be held at Cairs.
1447-48. ‘

INTERNATIONAL WHEAT . CON-
FERENCE—

Question re representation of the Gov-

~ ernment of Tndia at the —.
1258.59.

INTERVIEW(S)—
Question re—
—— granted with political prisoners
in the Andamans. 1597-98.
with political prisoners in the
6\4ndamans by their relatives. 363-

TRON SHED—
Question re renting of the long corru-
gated to the Summer Hill
Commandant. 750-51.

SMAIL:-  ALL KHAN, .KUNWAR

HAJEE—

Appointment of on the Commit-
tee on Petitions. 462.

Election of to the Standing Com-
mittee for the Department of In-
dustries and Labour. - 951.

Hedjaz Pilgrims (Muallims) Bill—

Motion to recommit to Select Com-
mittes. 1648, 1651, 1654, 1694-97.

Question re—

Allegations against the Head Clerk,
Glovernment Forms Press, Aligarh.
1289-90.

Contracts for building and supplying
goods, ete., in the Government
Korms Press; Aligarh. 1289.

Income of the Aceountant, Govern-
ment Ferms Press, Aligarh. 1289,

Increase or decrease in the Excise
Revenue in Delhi. 4L

License fees for Charas shops in
Delhi. 41

Recruitment of Muslim employees in
the Glovernment Forms Press, Ali-
garh. 1289,

Question (Supplementary) re—

Confidential report submitted by the
Haj Enquiry Committee. 740.

Difficulties and hardships of pilgrims
returned from Hedjas. 10.

Fixation of percentage for appoint-
ments in Government service for
é\%uslims and other communities.

Maintenance of the family of Hyder
Ali and Tipu Sultan. 3.

Resolutions passed by the Indian
lg;)at;iona.l Congress held in Calentta.

State Prisoners in custody. 4.

Suspension of the Civil Disobedience
Movement. 91.

Troubles of the Hindus of the Alwar
State. 185-86.

Wog{_ﬁen’s Conpensation (Amendment)

=

Consideration of elange 2. 71,

ISMAIL KHAN, HAJT CHAUDHURY

MUHAMMAD—

Election of to the Standing Com-
mittee for the Department of In-
dustries and Labour. 951.

Hedjaz Pilgrims (Muallims) Bill—

Motion to recommit to Select Com-
mittee. 1693-94.

Question re—

Filling up of vacancies-in the Tmper-
i'.;lso(}ouncil Agriculturar Research.

—
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ISMAIL KHAN, HAJI CHAUDHURY
MUHAMMAD—contd.
Question re—contd.

Officer in charge of the Andamans
fisheries. 1748,

Representation of minority communi-
ties in the 7oologlcal Survey of
India, 1747-48.

Research work on behalf of the Im-
perial Couneil of Agricultural Re-
search done at Agra. 1762,

Staff employed on the ‘‘research side®
of the Imperial Council of Agri-
cultural Research. - 1763-64.

Staft serving under the TImperial
Councii of Agricultural Research in
connection “with locust  campaign.
1761=62.

Statistical section of the: Imperial
Council of Agricultural Research.
1764-65.

Tours of officers of certain depart-
ments.” 1762-63.

ITALY—
Question re rumoured transfer of a part
of Kenya to £

J

JADHAV, MR B, V.—
Code of Criminal Procedure (Amend-
ment) Bill—
Motion to refer to Select Committee.
391-92. s
Demand for Supplementary Grant in
respect of ‘‘New Capital Works at
Delhi’’. - 1238-39.
Yactories Bill—
Motion -to refer to Select Com-
mittee, 1640, 1641, 1642-43, _644.
Hindu Temple Emsry Disabilitios Re-

moval Bill—
Motion to circulate. 214, 233, 235-
40.
Hindu Widow's Right of Maintenance
Bill—.

Motion to circulate.  960. :
Indian Coastal Traffic- (Reservation)
Bill—.
Motion to continue. 415,
Indian “Khaddar” (Name Protection)
Bill—. -
Motion to refer to Select Committee.

Indian lew&ws (Amendment) Bill—
Motions to consider, to re-circulate. -
and to recommit to Select Com-
mittee. 480-82.

Indjan States (Protection) Bill—
Motions to refer to Select Com-
mittee and to ecirculate. 1188.
Motion for Adjournment re facilities

given to Mahatma Gandhi in jail
. 160-61.
~ Motion re future Administration of
°5 Aden. 1730, 1736, 1773-79.

JADHAV, MR, B. V —coatd.
Question re—

Amount received from the enhanced
petrol  tax  for <road purposes.
1348-49,

Construction of a budge on a canal
between Moghalpura and Lahore
on the North Western Railway.
1009.

Golg and silver held in the Currency
Department. 1349-50.

Question (,Supplamentary) Te—

Absence of a direct train beftween
Delhi ‘and Karachi. " 108,

Diversion of the East Indian Rail-
way Punjab Mails from the main
line to the Grand Chord. 338,

Indianisation of the Central Cypher
Bureau of the Foreign and Politi-
cal Dep'tmment 1582,

Indians in' the Indiap Civil Service
appointed-as Hxecutive Councillors
in-the provinces. 1674,

Payment of War Debt by England
fo the United States of America
with silver aequired from ~India,
266.

Procession on the Zladazi Day in
Shahdara; Delhi: 71459

Raising of -a sterling loan in London
by the Secretary of State for
Indid. 1363.

Refusal of passport {o Mr. B. J.
Déorukhlar, nationalist leader of
the Depleaned Classes, to proceed
to London. 270

Represgentations made by Dr. Bhupal
Singh and -Mr. Satish Parkrashi,
prisoners' in the Andamans. 1600.

Reserve -Bank of Tndia Bill—
 Motions to refer fo Joint Com-
"~ mittee and to. m.rculaie _ 1511-13.
Resolution re— =

Admissions to’ ——the Military
Academy. 1153-55, 1156, 1161.

Proprietary rights of citizens in the
land, 1132-33, 1146.

Untouchability Abol:tlon Bill—

Motion ta circulate, 998, 1000.

Workmen’s Compensatmn (Amend-
ment)  Bill—

(Consideration of— -

Claunse 2.4 70 Tlssg s
Clanse 18." 121
- Clauge"23. 142-43.

JATL(S)—
Motion for Adjournment re facilities
given to. Mahatma Ga.ndhl in —.
116, 147-69. - e
Question re—

Allegations in regard to pumshments
etc., metetd —out, to fo politieal
;msoneg;z in the Haripur Central
= I
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JAIL(S)contd.
Question re—contd.

Application for transfer
Rajahmundry — of State
Prisoners Messrs. Surendra Mohan
Ghosh and Jivan Lall Chatterjee.
*517-18. ar T

Benpalj State Prisoners coniimed 1
t,h% Rajahmundry —, 1605-06.

from the

Bengali State Prisoners detained in
_ of the Madras Presidency.
895. T

Bengalis ~detained without trial in
Burma — under the Burma
Ordinance. 897.

Cellular — in the Andamans. 336.

Classification in. — of Indian
~ prisoners. 1376-77.

Condition of the health of certain
political prisoners in the Cellular
~—, Andamans. 361-63.

Deaths from pneumonia in — in the
Andamans. 236-87. :
Diet, allowance of certain Bengall
State Prisoners detained in — in

the Madras Presidency. 885-86.
Forced feeding of Mahabir Singh, &
late  political prisomer in the
Collular —; Andamans. 285-86
Girievances of the State Prisoners
confined in the Damoh Sub —.

280-83.

Tliness of certain State Prisoners
detained in  the Rajahmundry
Central —. 516.

Moplahs convicted of, offences con-
nected with the Malabar Rebel-
liog in — and ‘Andamans, 634

Non-supply of certain books to State
Prisoners confined in the Damoh
Sub- — 284

Persons in — in' connection with the
(ivil Disobedience Movement or
other political movements. 443.

Political prisoners confined in — in
Tndia and in the Andamans. 497.

Present . state  of health of
Benoyendra Nath Roy Chaudhury,
a Siate Prisoner in the Rajah-
mundry, —. 920

Provision of electric fans for State
Prisoners and detenus in the
Trichinopoly —. 896.

Release of persons detained in —
for indefinite periods. 1455,

Removal of Mr. Devidas Gandhi to

Multan — in a third class com-

1659.

Reply of telegrams enquiring about
the health of political prisoners in
ééle Cellular —, Andamans, 362-

- ‘ |

partment,
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JAIL(8)—contd.
Question re—contd.

Search by police of the room and
belongings of State Prisoners con-
fined in the Damoh Sub- — 284-
85

Sending or receiving of communica-
tions by prisoners joining hunger-

strike:  in. . the  Cellular  ——,
Andamans. 1598.

Sports allowance for DBengal State
Prisoners in — of the Madras

Presidency. 896-97.
State Prisoners and detenus in —.

897

Transfer of certain State Prisoners
from  Muzaffargath — to some
other —. 515-16,

Transfer of State Prisoner Mr,
Rasik Lal Das to some other —,
1606.

Freatment meted out to Mr. M. 8.
Aney in the Midnapur —. 176-
78.

Working of the oil-press in —.
1037.

JAILOR—

Question re¢ permission to prisoners im
the Andamans to have money in
—’s custody for personal expendi-
ture. 1588-99.

JAMALPUR—
Question re—

Communal composition of apprentices
nominated to the Welding Depart-
ment, — Railway Workshop. 544,

Continunance of the East Indian
Railway Band at —, 18,

Employment officer at the — Work:
shops. 19,

Housing problem of the Indian em-
ployees of the East Indian Rail-
way at —. 16-18,

Overlooking of claims of trained
Indians in the — Workshop, Easé
Tndian Railway. 545, :

Racial discrimination in the —
Workshop, Fast Indian Railway.
544, 545,

Reading Room [Association of an
Indian Railway echool at —
1385-86.

JAMES, MR. F. E.—

EIectionﬂc:f In:o ghe Select Committee
on the endment, i
Orders. 783. ol
Indian Income-tax
ment) Bill—
Cpnsideration of clause 26. 714.
Indian Railways (Amendment) Bill—
Motions to consider, to re-circulate
and to recommit to Select Com-
mittee. 304, 313-16. 3

(Second Amend-
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JAMES, MR, F. E.—contd.
Indian Tea Control Bill—

Motion to consider and to refer to
Select Committee. 1623-24.
Indian Wireless Telegraphy Bill_—

Motion to consider. T720-21,
Motion for Adjournment re—
‘Aerial bombardment on Kotkai in
the Trans-Frontier. 881-83,

Alleged securrilous article in  the
Daily Gazette re  Mahatma
Gandhi. 1429-31, 1440, 1441.

Motion re future Administration of
Aden. 1792, 1793.

Question 7e¢ assassination of Mr.
Burge, District  Magistrate of
Midnapore. 778-79.

Question (Supplementary) re—
Abolition of the Empire Marketing
Board. 1826, 1827.
Alleged- attack on Mahatma Gandhi
by the Daily Gazette of Karachi

1272,
Export of silver from India to
America. 264.

Expulsion of certain Chettiars from

Indo-China. 1032

Import of copper sulphate into
British India. 1017.

Import of rubber hose into British
India. 1018,

Proposed revision of the terms of
the Ottawa  Agreement. 1335,
1336.

Resolution re—

Draft Convention and Recommenda-
tion concerning the age for admis-
sion of children to non-industrial
employment. 1894-05,

Proprietary rights of citizens in the
land. 1137-39.

JAMIAT-UL-ULEMA-I-HIND—
Question re—

Application” from for giving
evidence before the Joint Parlia-
mentary Committes. 1035.

Release of members of the Work-
ing Committee of the —. 1350.

Release of workers of the —, Delhi,
16569

JAMMU—
Question e
foreign sugar
Kashmir and — States.

JAPAN—
Question re—
Boycott  of Indian
256-57.
Certain schmes in operation in —.

export of duty-paid
from Karachi to
426,

cotton by —.

Contemplateq establishment of mills
and factories in India by —. 104.

Impory, of “Edible Oil” into India
from —. 1745.46.

AT

|

I

JAPAN—contd.
Question re—contd. :
Import of motor cars designed to
run without petrol from — 1365.°
Playing cards imported into British
India from —, 1117,
JAPANESE DELEGATION—
Question re impending visit of a —
for negotiations for a trade con-
vention. 747-48.
JEHANGIR, SIR COWASJI—
Consideration of the Report of the

Public ~ Accounts Committee.
1026.
Cotton Textile Industry Protection

(Second Amendment) Bill—
<Motion to consider. 851, 1068.
Demand for Supplementary Granf in
respect of ‘“‘New Capital Works
at Delhi”. 1233.

Expressions ~of regret on  the
assassination of Mr." Burge,
District Magistrate of Midnapore.
779,

Expressions of regret on the death of

Mr. B. N. Misra. 1862,
Mrs. Annie Besant. 1917-18.
In%i.aﬁ't ‘“Khaddar’ (Name Protection)
1=
Motion to refer to Select Committee_
979-80.
Indian States (Protection) Bill—
Motions to refer to Select Com-

mittee and to circulate. 1204,
1216, 1217-18, 1219
Motion for Adjournment ze—
Aerial bombardment on Kotkai in
the Trans-Frontier. 874,
Alleged scurrilous article in the
Daily. Gazette re  Mahatma
Gandhi. 1431-34, 1435,

Motion re future Administration of
Aden. 1787, 1796, 1803-08.
Question” (Supplementary) re—
Alleged attack ‘on Mahatma Gandhi
by the Daily Gazette of Karachi.
1270, 1271, 1275.

Allotment of quarters in New
Delhi. 1038, 1039.

Arrest of Mr. Devidas Gandhi at
Delhi. 763.

Construction of quarters in New
Delhi  912-13.

Firms manufacturing playing cards
in India, 909.

Loans advanced to the Bahawalpur
State out of Indian revenues.

937, 938, 930.

Raising of a sterling loan in London
by the Secretary of State for
India. 1364,

Tenders for furniture supplied to
the Military Finance Department.
1836-37.




70

JEHANGIR, SIR COWASTI[—contd,
Reserve Bank of India Bill—

Motions to-refer to Joint Com-
mittee and to circulate. 1310,
1400, 1401, 1408-11, 1412-15.

Resolution re proprietary rights
citizens in the land. 1140-42.

Untouchability Abolition Bill—

- Motion to oirculate. 1000,

JHA, PANDIT RAM KRISHNA—
Hindu Temple Entry Disabilities
Removal Bill—
Motion to circulate. 210, 235,
Hindn Widows' Right of Maintenance
Bill—
Motion to circulate.
Question re— "
- Clost, incurred by Government on the
haulage, travelling and other
allowances for the nominated
members of the Legislative
Assembiy. 1121
Transfer of the control of the
Badrinath Temple to the Ruler of

of

958.

the Tehrj Estate. 32.
JHELUM—
Question re—
Communal inequality in inferior
appointments in the — Head Post
Office. 1370.

Replacement of a few Muslims by
Hindus in the inferior establish-
ment of the — Head Post Office.
1688,

JHELUM CANAL COLONY(IES)—...
Question re—
Conference of of
the —. 518-22,
Horse-breeding in the —  518-19,
522-24.

JOG, MR, 8.-G.—
Indian Medical Council Bill—
Motion to consider. 1875-T7.
Indian Merchant Shipping (Second
Amendment) Bill—
_ Motion to pass. 1556-57,
Indian Railways (Amendment) Bill—
Motions to consider, to re-circulate
and to recommit to Select Com-
mittee. 329.
Indian States (Protection) Bill—

horse-breeders

- Motions to refer to Select Com-
mittee and to circulate. 1206,
- +1209:13:
Murs]gn‘i&abad, Estate Administration
s

Consideration of clause 3. 1560-61.
Motion to pass. 1582-83.
Question re—
Absence of elected Members in the
:Il\;g:; Delhi Municipal Committes,

INDEX TO LEGISLATIVE ASSEMBLY DEBATES,

JOG, MR. 8. G.—concld.
Question re—contd.
Area of land in New Delhi reserved
for allotment to Diwans and
Raises. 1125,

Article in the Bombay Chronicle

under the heading ‘‘Great Indian

Peninsula Railway and workers”.
1612

Certain alterations in the "D type
orthodox quarters in New Delhi.
1840-41.

Demotion of certain drivers of the
Gireat Indian Peninsula Railway.
1479-80.

Dismissal of public servants in mili-
tary employ, 1841

Educational qualifications of non-
official nominated members of the
New Delhi Municipal Committee.
1107-08.

Extension of the privileges of the
local © gelf-government  to New
Delhi public. 1108.

Filling up of certain postal appoint-

ments  permanently at certain
places. 11023,

Grant of pension to telephone
operators.  1657-58.

Holiday homes maintained by the

North Western
stations. 1658-59.
Indians in the Indian Civil Service
appointed as Executive Councillors

Railway at hill

in the Provinces, 1672-74
Inquiry under certain jparagraphs
of the proposals in the White

Paper. 1672
Non-filling up of cerfain permanent
appointments in the Post Offices.

1101-02.

Permission to postal reserve clerks
to  appear for confirmation
examination. 1104.

Postal Officials  officiating in the

Bombay Postal Circle. 1103-04.

Preference to ex-approved  candi-
dates in the Postal Department in
making appointments. 1103.

Purchase of petrol by the New
Delhi Municipal Committee, 1108,
1767,

Retrenchment of Anglo-Indians by
the Superintendent, Railway
school of Transportation,
Chandausi. 1480.

Rules for suing Government for
breach of  trust in respect of
service conditions, ete. 1658,

Shops on Baird Road, New Delhi,
1108-09.

Status of Berar
Constitution.. 1671-72.

Uniforms supplied to Travelling
Ticket  Examiners. on the East
Indian Railway. 1480,

in the Faderal
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JOG, MR. 8. G.—contd.
Question (Supplementary) re—

Assassination of Mr. Burge, District
Magistrate of Midnapore, - 778,

Calling of Indians as Hindus in the
United States of America. 458.

Ceylonese deputation in Simla. 257.

Cost of Meernt Conspiracy Case.

T67.

Export of silver from India to
‘America. 264,

Facilities for the Mount Everest
air expedition, 440.

Gold exported from India since
Great Britain went off the gold
standard. 444

Presidential speech of Mr. Subhas

Chandra Bose in the recent poli-
tical conference in London. 256.

Restriction on the possession of
swords. 437 438,
State Prisoners in custody.

Reserve Bank of India Bill—
Motions to refer to Joint Committes
and to cirenlats. 1507,
Resolution re draft: Convention and
Recommendation concerning the
age for admission of children to

non-industrial employment. 1884
90, 1894, 1805,
Workmen's ~ Compeénsatioqn  (Amend-
ment) Bill— :
Motion to consider. 64-65.
Consideration of clanse 23, 139
140-42.
JOHANNESBURG—

Question r¢ resolutions passed by the
Provincial =~ Conference  of the
Transvaal Indian Congress held
at —. 449-50.

JOINT PARLTAMENTARY COM-

MITTEE—
Question re—

Amount paid to each witness invited
to give evidence before the —
748-50.

Amount paid to witnesses for going
to London for giving evidence
before the —. 342-43.

Application from Jamiat-ul-Ulema
for giving evidence before the —
1035

‘Evidence given by the Secretary of

State for India and by Sir
Malcolm  Hailey before the —.
543. =5
Organisations  invited for giving
evidence before the —, T48-50.
Representative  of the All-Tndia
Muslim League for giving
evidence before the —, 34344,

See also “Parliamentary Committee’..

|
|

JOINT STOCK COMPANIES—
Question  7e purchase of shares by
Government servants in —. 1253;

JOSHI, MR, N, M. —
Cotton = Textile Industry Protection
(Second Amendment) Bill—
Motion to consider. 855-60, 1072,

Indian Railways (Amendment) Bill—

Motions to consider, to re-circulate
and to recommit to Seleet Com-
mittee. 300, 467-7T9, 485,

Indian States (Protection) Bill—
Motions to refer to Select Com-
mittee and to circulate. 1082-83,
1191, 1195-1201, 1220.
Indian Wireless Telegraphy Bill—
Motion to consider. 718,

Question re—
Air bombardment on the tribal area
of the North-West Frontier, 681.

Allowance to the stenographers of
the Central Telegraph Office and

General Post  Office, Madras.
1851-52.
Frauds committed by the depart-

mental and  extra-departmental
staff in the Bombay Postal Circle.
1173-74,

Grant of increments to the officials
of the Sorting Office, Madras
General Post Office. 1851

Grant of pension to Baudot mistries,
1852.

Non-maintenance of the record of
poor box collections made on
varions ships by the Shipping
Office, Bombay. 197.

Number of overseers and postmen,
ete., in each Postal Circle. 1124-
25 P

Owverseer and sorting postmen under
the control of the Presideney
Postmaster, Bombay. 1473,

Postal clerks in each postal circle.

953,
Postal recruited telegraphists. 1853,
Promotion of Indian  Assistant

Station Masters as Guards in the
Moradabad and TLucknow Divi-
sions, Hast Indian Railway. 203,

Promotions of the old Oudh and
Rohilkhand Railway  staff fo
vacancies of the old East Indian
Railway staff. 465,

Recrnitment, of members of minority
communities in the Post Offices
and Railway Mail Service in the
Bombay Presidency. 1472-73.

Retirements in certain grades in
the Posts and Telegraphs Deparb-
ment. 1852-53,

—
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JOSEI, MR, N. M.—contd.

Question (Supplementary) re—

Admission fee for the examination
for recrnitment of Assistants and
clerks in the Government of India
Secretariat and Attached Offices.
461.

Alleged attack on Mahatma Gandhi
by the Daily Gazette of XKarachi
1273 1274,

Arrest of Mr. Devidas Gandhi at
Delhi. 763, T64. .
Cost of Meerut Conspiracy Case.

766.

Denial of equity and fairplay to

Indians in New Zealand. 533,

Disposal of certain publications as
waste paper on the eve of the
transfer of the Central Publication
Branch to Delhi. 431, 432,

Employment of Muslim doctors and
hospital  assistants on  pilgrim
ships, 621

Expenditure of the Indian Railway
Conference Association. 618.

Fares of different classes on State
Railways. 436.

Fixation of percentage for appoint-
ments in Government service for
Muslims and other communities.
80.

Free medical attendance by the
Civil Surgeons, Simla, to Indian
Government servants. 355.

Impending visit of a Japanese dele-
gation for negotiations for a trade
convention. 748,

Loans advanced to the Bahawalpur

State out of Indian revenues.
938, 939-40.

Preparation of rolling stock pro--

gramme of Railways. 619,
Purchase of grain for the military
and management of t{he depots,
741, 742,
Racial restrictions against Indians
to buy land in Kenya. 1003,
Recognition = of Muslim  Trade
Unions.  607-08.

Recruitment of ministerial staff of
the Government of India Secre-
'fé%?at and attached offices. 033,

Release of Mahatma Gandhi. 12.

Eepresentation of the travellling
public at the Rail-Road Con-
ference held at Simla. 1021,

Representatives of India at the
World Economic Conference in
London. 255, :

Revenue earned at the "docka by the
Calcutta Port Trust. 627.
=R Pt —ath]

JOSHI, MR, N. M.—conéd.
Question (Supplementary) re—contd—
Sum to be taken from India as a
result of the Ottawa Agreement,
182-83.

Resolution re proprietary  rights of
citizens in the ‘land. 1133-36,
1137, 1139, 1140, 1141, 1144, 1147,
1148,

Untouchability Abolition Bill—

Motion to circulate. 997,
Workmen’s Compensation
ment) Bill—
Motion to consider. 63-64, 65, 68.
Consideration of—
Clause 2. 70, 75-76, T8.
Clause 3. 79-80, 81-82, 84, 85.
Clause 18, 121, 122,
Clause 21. 123, 126, 128-29.
Clause 22. 132.
Clause 23. 134-39, 140, 141.

(Amend-

JOURNEYMEN—
Question re selection of — for the
North Western  Railway Work-
shops, Mughalpura. 734-35,

JOY RIDES—
Question r¢ use of an officer’'s carriage
for — under orders of the Divi-

sional Superintendent, Moradabad
Division; - East Indian Railway,
1462.

JUDGE(S)—
Question re—

Appointment of a Sikh as a Judge
in the Lahore High Court. 840.

Communal composition of the — of
High Courts and Chief Coarts,
906.

Increase in the number of Muslim
— in the Calcutta High Court.
907.

JUDICIAL OFFICER(S)—
Question 7e—
— in the Delhi Province. 926-27.
Posting of — and police Bazetted —
to their home districts, 927

K

KALANAUR—

Question re provision of certain veces-
sities to —, District (Gurdaspur.
1036-37.

KALKA SIMLA RAILWAY—

See ‘‘Railway(s)”.

KAMALUDDIN  AHMAD,
UL-ULEMA, MR.—
Oath of Office. 2..
KAMBAR—
Question re allegations against one Mr.

Mangharam, Sub-Post Master, —.
264-65.

SHAMS-
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KARACHI—
Question re—

Absence of a direct train between
Delhi and —. 106-09.

Absence of a direct train between
Lahore and — via Dadu. 109.

Additional Income-tax Officer, and
Assistant Income-tax Officer, —.

257-58,

Alleged attack on Mahatma Gandhi
by the Daily Gazette of —, 1268. |
75.

Applications for registration of firms
received by the Income-tax Officer
in —. 1044,

Disability pensions drawn by pre
ventive Officers and Inspectors m
the — Customs House. 261-62.

Export of duty-paid foreign sugar

from — to Kashmir and Jammu
States.  426.
Export of foreign sugar from — to

Persian Gulf Ports. 427.
Extension of Trans-Continental Air
Service from — to Singapore.
267-69.
Post of Office Superintendent, —
Division, North Western Railway.

628-29.

Protectors of Haj Pilgrims at —.
464.

Survey of the — Bombay proposed

broad gauge line. 1667-68.

KARAM DIN, KHAN SAHIB MALIK—
Question re allegations against —,

\ Telegraph  Master, (Government——

Telegraph Office, Laliore. '1667.

KASHGAR—
Question 7e disturbances m — = and
Yarkand. 94.

KASHMIR—

Question re export of duty-paid foreign
sugar from Karachi to —  and
Jammu States. 426,

KATHTAWAR—

Question re—

Arrears in foreign sea-borne trade
statistics for — Ports.  1463.
Import of cotton textile and yarn,
etc., through — Ports. 1464.
Import of sugar through — Ports.

1464.
Inclusion in the sea-borne  trade
volume of statistics of Imports—
through — Ports.  146b.

KENYA—
Question re—
Agitation of the white settlers mm —
against income-tax.  1007.
Demand for Closer Union of Hast
Africa including Tanganyika with -
—. 1383-84.

KENYA—contd,
Question re—contd.

Demand of white settlers for the
control over the finances of —.
1008, 1383.

Leases in — Native Reserves, 1004.

Maize Pool Scheme in —. 1006-07.

Racial restrictions against Indians
to buy land in —. 1003. :

Rumoured transfer of a part or —
to Italy. 105.

“KHADDAR” (NAME PROTECTION)
BILL—
See “Indian — under “Bill(s)"".

KHATAULI—
Question 7e stoppage of express trains
at —, North Western Railwog.
1282-83, 1376. "

KIDDERPORE—
Question re immigrants lett stranded at
Akra, —. 358-59.

KIFAET ULLAH, MUFTI—
Resolution re release of Mr. Gandhi

— and other political prisoners.
566.

KISTHANGANJI—
Question 7e running of special trains

between Barsui and — on  the
Hastern Bengal Railway.—631.
KOTKAI—

Motion for Adjournment re aerial bom-
bardment of — in the Trans-Fron-
tier. 551-55, 780-83, 865-89:

Question re aerial bombardment at —
on the North-West Frontier. 753-
54,

KRISHNAMURTHI, MR. G.—

Question re discharge of —, General
Secretary of the Madras and
Southern Mahratta Railway Km-
ployees’ Union. 1116.

KUNDU ROY, MR. DHIRENDRA
CHANDRA— -
Question re illness of —, a detenu in

the Deoli Detention Camp. 448.

KURUKSHETRA— 3
Question 7e failure of water supply at

the — station after the solar
cclipse. 1257-58.
L

LABOUR UNION(S)—
See ““Union(s)’.

LABOURERS—

Question re alleged inhuman treatment
meted out to Tamil — in Sengorra
District i Siam. 356-58.

LAC CESS AMENDMENT BILL—
" See ‘““Indian —"’ under *“‘Bill(s)".
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LADIES—
Question re—

Non-reservation: of a compartment
for — in the Light Trains running
between  Bareily  Junction and
Pilibhit. on the Rohilkand  and
Kumaon Railway. 1106.

Reservation of accommodation for
*— on the Great Indian Penmsula
Railway. 769-70.

LAHIRI CHAUDHURY, MR. D. K.—

Cotton Textile Industry  Protection
(Second Amendment) Bill—
Motion to consider. 855, 863, 864-

65.
Hindu Temple

Entry  Disabilities
Removal Bill—
Motion  to circulate. 212, 214,
215, 221-24.

Indian Railways (Amendment) Bill—
Motions to consider to re-circulate
and to recommit to Select Com-
mittee. 325-28.
Indian States (Protection) Bill—

Motions to refer to Select Committee

and to circulate. 1078.
Motion for Adjournment re—

Aerial bombardment on Kotkai in
the Trans-Frontier. 553, 870, 871,
87-88.

Alleged scurrilous article in  the

Daily - Gazette = re  Mahatma -
Gandhi. 1442,
Facilities given to Mahatma Gandh
in- jail.  154-168.
Administration

Murshidabad Estate
Bill—
Motions to consider and fo refer
to Select Committee. 728,
Point of Order—

— raised by —, during the dis-
cussion of the motion to refer the
Indian States (Protection) Bill to
Select Committee as to whether
the proposed measure was not
ultra vires of the Indian Legis-
lature on the ground that = its
jurisdiction was not only confined
to India, but also extended to
parts which were beyond British
India, as set forth in clause 2.
1078. !

Question 7e—
Abuse of diseretionary powers vested

in the Income-tax Officers at
Calcutta. 1471.

Amount of Income-tax collected in
Calcutta. 1472,

Applications for leave by the guards
on the East Indian Railway.
1833-39.

Assessment  of  income-tax in
Caleutta. 1472,

Income-tax circulars issued by the
Central Board of Revenue. 1472.

LAHIRI CHAUDHURY, MR. D, K —
contd.
Question re—contd.

Petitions filed under section 27 of
the Indian Income-tax Act 1n
Calcutta. 1471,

Rates of allowances drawn by postal
employees at Darjeeling. 954-55.

Rejection of applications for appoint-
ments_from the sons and relatives
of postal officials of the Calcutta
General Post Office. 1386.

Replacement of selection grade Town
Inspectors of Post Offices at
Calentta: by time-scale men. 1387,

Retention in Calcutta  of Babn
Aswini’ Kumar Chowdhury, ‘Town
Inspector of Post Offices. 1386-87.

Retiremient of superannuated men
from Government Service. 1839-
40.

Supply of enamel purple brown to
the = Eastern  Bengal tailway
through the Indian Stores Depart-

ment.  1063.
Tender called for by the Indian
Stores  Department for enamel

navy green.  10562.

Testing' of samples of enamel navy
green by the Government Test
House, Alipore. 1053

Question (Supplementary) re—

Allegations of assault made on the
Congressmen after their arrest in
Calcutta. 22.

Mr. Gandhi’s fast. 27.

Present condition of the health of
State  Prisoner  Mr. Surendra
Mohan Ghosh. 517.

State Prisoners in custody, 5, 6,

Resolution re—

Proprietary rights of citizens in the
land, 112931, 1133.

Repayment of half currency notes
597.

Untouchability Abolition Bill—

Motion to circulate.—997, 1001.

Workmen’s  Compensation (Amend- |

ment) Bill— :

Consideration of clause 21. 123-24,
LAHORE—

Question re—
Absence of a direct train between —
and Karachi via Dadu. 109,

Allegations against Khan  Sahib
Malik  Karam Din, Telegraph
Master, Government Telegraph
Office, —. 1667.

Annual Administration Report of the
— Cantonment Board. 512, |

Appointment of a Sikh ag a Judge
in the — High Court. ~940.

Appointment of certain Ticket Col
lectors as Special icket Hxa
miners in the — Division of the
North Western Railway. 51314

EmEe

}-
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LAHORE—contd.
Question re—contd.
Construction of a bridge on a canal

between Moghalpura and — © on
the North Western Railway. 1008-
10

Deputation of ‘a2 medical man for a
clerical job in the Office of tle
Medical Officer, —. 1287-88.

T'ree supply of witer to the — Can-
tonment Board for watering roads.
511.

Indian Posts' and Telegraphs Em-
ployees’ Mutual Relief Fund, —.
1283:

Management of the Hindu Refresh-

ment  Room at — Ratlway Sta-
tion. 1010-13.
Military = dairies in Simla and —.
262-63.
Platform raised by ~Muslim em-

ployees in the compound of the
— (General Post Office,  984.
Rate of electric energy supplied by
Military Engineering Services to
— Cantonment Board. 510-11.
SBupersession of telephone operators
in the — Telegraph Enginecring

Division. 1689.
Three decipherable currency notes
of the — Circle. 1010,

Transfer of certain roads from the
Military Engineering Services to
the — Cantonment Board. 511-
12
LAKE PROVINCE—

Question re amelioration of the condi-
tion of Indian in — in Tangan-
yvika, 1007-08.

| LAKE SQUARE—*

Question re defects in certain quar-
ters of — and Clive Squares in
New Delhi.  1281-82.

LA, CHAND, HONY. CAPTAIN
RAO BAHADUR CHAUDHRI—

Code of Criminal Procedure (Amend-

ment) Bill—

Motions to refer to Select Com-
mittee. 386-91. 392. 3Ya.
LALCHAND NAVALRAI. MR—
Ajmer-Merwara Juveniles Smok-
ing Bill—
Motions to consider and to pass.
991-92.
Cantonments (Honse-Accommodation

Amendment) Bill—

Motion to .consider. 1716-17.
Code of Criminal Procedure (Amend-
ment) Bill—
Motion to refer to Select Com-
mittee. 383, 241-44.
Deémand. for Supplementary irant
i respect of “New  (Capital

Works at Delhi’.
Election of — to the

Committee. 1692.
Election of — to the Select Com-

mittee on the Amendment of
- —— Btanding Orders. 783.

1232.
Salt Industry

= Motion to pass.

75

LALCHAND NAV.

Hindu Temple
moval Bill—
Motion: to cirenlate.

Hindu Widows’
Bill—
Motion to circulate! 96548,

Imperial Bank of India (Amendment)

ALRAT, MR -—conid.
Entry Disabilites He

; 2130 219, 230,
Right of Maimntenance

Bill—
Motion * to refer 't Joint Com
mittee 1538-39; 1550-51.

Motion making nominations to the
Joint Committee, 1779, :
Indian  Arbitration (Amendment )

Bill—
Motion fo consider, 1715

Indian Income-tax (Second
ment) Bill—
Motion to consider. 700
Consideration of clauze 10, 713

Amend .

tndian Income-tax (Third Amend-
ment) Bill—
Motion +to refer to  Select Com-

mittee. - 717,

Indian Merchant Shipping
Amendment) Bill—
Motior to refer to

mittee.  56-60.

Indian Railways (Amendment) Bill—
Motions to consider, to re-circulate

and to recommit fo Select Com
mittee 323.

{Second

Select Com-

[ 703-05, 706, 707.
Indian States (Protection) Bill—
Motions to refer to Select Committee

and to circulate. 1188, 1189, 1191,
1226, 1227.

Indian Tea Control Bill—

Motion to refer to Select Committee,
1622-23.
Indian Wireless Telegraphy Bill—
* Motion to consider. 719,
Land Acquisition (Amendment) Bill—
Motion to consider. 723-24.
Motion for Adjournment re—

Alleged scurrilous articles in the
Daily Gazette re Mahatma (Gandh.
1421, 1424-28, 1437.

Facilities given to Mahatma Gandhi

in jail. 150, 151, 152, 158, 159.
Murshidabad  Estate Administration
Bill— y

Motions to consider and to refer to
Select Committee. T728.

Consideration of—
Clanse 3. 1563.
Clause 4. 1568, 1569.
Clause 7. 1571-72.

Question re—
Absence of a direct train between
Delhi and Karachi. 106-09.

Absence of a direct train between
Lahore and Karachi via Dadu.
109
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LALCHAND NAVALRAI, MR.—contd,

Question re—contd.

Additional lIncome-tax Officer, and
Assistant Income-tax  Officer,
Karachi. 257-58.

Admission fee for the examination
for recruitment of Assistants and
clerks in the Government of India
Secretariat and Attached Offices.
460-62.

Alleged attack on Mahatma Gandh1
by the Daily Gazette of Karachi.
1268-75.

Amendment of section 61 of the
Tndian Incomedax Act. 259-60.

Amendment  of section 64 of the
indian Income-tax Act. 1451.

Amount paid to witnesses for going

to London for giving evidence
before the dJoint Parliamentary
Committee.  342-43.

Appiications received from assessees
in Sina for transfer of their
assessment. 1450-51.

Assessment of Income-tax from con-
tractors in Sind. 259.

Assessment proceedings under the
Indian Income-tax Act in Sind.
258-59.

Beggars on the station platiorms of
State Railways.  252.

Beggary in India. 251-52.

Clerical staff of the Currency Offices
m India.  754-55.

Communal composition of Inspectors
and Assistant Examiners, etc., 1
the Income-tax Department, Sind.
260-61.

(Complaints and hardships, of Indians

in the Panamanian countries,
America.  463. 3
Construction of quarters in  New

Delhi. 913.
Contracts of stalls at Railway sta
tions.  263-64.

Death of certain political prisoners
in the Andamans. 110. :
Difficulties and hardships of pilgrims

returned from Hedjaz. Y-11.
Difficulties  experienced by Indian
students in the Universities 1D
Great Britain.  556-57.
Disability pensions drawn by FPre
ventive Officers and Inspectors io
the Karachi Customs House. 261-

62.

Duties of the Divisional Personnel
Officers on the North Western
Railway.  1744-45. :

Hnforcement of the attendance of
persons at police stations by police
officers.  12-15. ;

Examination for recruitment of As-
sistants and clerks in the Govern-
vernment of India Secretariat and
Attached Offices.  458-60.

Hunger-strike. by certain  political
prisoners in the Andamans. 110.

3

LALCHAND NAVALRAI, MR.—contd,
Question re—contd. ;
Introduction of elective system 1in
the Quetta Municipality. 180.
Lloyd Barrage scheme on the Indus

River. 92-03.

Military dairies in Simla and Lahore
268-63.

Persons whipped in connection with
the Civil Disobedience Movement,
15-16.

Post of  Office Superintendent,
Karachi Division, North Western
Railway. 628-29.

Professional  represeutation in the
(tivil and Criminal Courts  of
Quetta. 18082.

Quetta Club.  179-80, 1125-26.

Re-employment  of retrenched staff
of the North Western Railway.
1661-62.

Release of Mahatma Gandhi. 11-12.

Selection of Journeymen for the
North Western Railway Work-
shops, Mughalpura.  734-35.

Survey of the Karachi-Bombay pro-
posed broad gauge line. 1667-68.

Suspension of the Civil Disobedience
Movement.  91-92.

Transfer of certain men of the com-
mercial staff - employed in the
Quetta Division on the North
Western Railway.  T96.

Translation of the form of notice of
demand of lncome-tax in Sindhi.
250,

Transportation of political prisoners
to the Andamans. 110-1Z.

Question (Supplementary) re— \

Age of compulsory rvetirement 10
Railway Board’s Office. 1045

Allegations against the British India
Steam Navigation Company. &75.

Allegations against the Military in

Calcutta. 172-75.

Allegations against the police 1o
Calcutta and  Bombay. 1740,
1741.

Alleged unfair  treatment of the
Railway Officers towards Muslm
employees. 1098.

Appointment of an Indian as Direc-
tor (General, Indian Medical Ser-
vice, or as Public Health Commis:
gioner in India. = 924-25.

Appointment  of Presidents and

Memberg of the Tariff Board from
other than  Bombaj.

provinces

929.

Arrest. of Mr. Devidas Gandhi ab
Delhi. 762, T6B.

Case of one Mr. Bharthi, ex-Guard,
East Indian Railway. 1337, 1338

Changes in the treatment of prisons
ers in the Andamans. 1602. ‘

et
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LALCHAND NAVALRAT MR.—contd. LALCHAND NAVALRAI, MR.—contz,
Question (Supplementary) re—contd. Question (Supplementary) re—contd.

Circulation of a proposal for pur-
chase of Derby Sweep fickets by
the  Divisional  Superintendent,
Moradabad Division, KEast Indian
Railway.  1461.

Confidential report submitted by the
Haj Enquiry Committee. 739, 740.

Construction of a bridge on a canal
between Moghalpura and Lahore
on the North  Western Hailway.
1009, 1010. g

Construction of quarters in New
Delhi. 345.

Consultation with the Local Ad-
visory Committees on different
Railways in fixing rates for eat-
ables and serateq water. 274 275

Death of certain political prisoners
in the Andamans. 103.

Denial of equity and fairplay to
Indians in New Zealand. 532,
533.

Differential treatment in sanctioning
special pay for town Inspectors
and Accountants of post offices.
1027.

Discrimination against Asiatic staff
in the Tanganyika Railways. 1004,
1005.

Disposal of certain publications as
wasté paper on the eve of the
transfer of the Central Publication
Branch to Delhi. 431 432 433.

Diversion of the East Indian Rail-
way Punjab Mails from the main
line to the Grand Chord. 337.

Educational requirements of the new
Indian Army. 276.

Employment of Muslim doctors and
hospital assistants on pilgrim
ships. 621.

Examination for recruitment of new
hands in the Wireless 'l'elegraph
Department.  526.

Experimental check over the Travel-
ling Ticket Examiners’ work on
the East Indian Railway. 498.

Failure of water supply at the Kuru-
kshetra  station  after the
solar eclipse. 1258.

Firms manufacturing playing cards
in India. 925-26.

Fixation of percentage for appoiné-
ments in Government service for
Muslims and other communities.
89, 90

Gold exported from India since
Great Britain went off the gold
standard.  445.

Ground  engineers  employed in
different flying clubs. in India.
365.

Horse breeding in the Jhelum
Canal Colonies.  523.

Hunger-strike by certain political
prisoners in the Andamans. 336.

Increase in the import of fruits and
vegetables from foreign countries.
1119. !

Indian students outside India. 272.

Indianisation of the Central Cypher
Bureau of the Foreign and Poli-
tical Department. 1594.

Interview with political prisoners in
t:’;]gz Andamans by their relatives

Interviews granted with political
prisoners in the Andamans. 1598.

Irregularities in charging salaries of
the subordinates on the Hast
Indian Railway. 1752.

Judicial officers in the Delhi Pro-
vince.  927.

Leasing out of military dairies to
contractors. 1279,

Loans advanced to the Bahawalpur
State out of Indian revenues.
937. 938.

Maintenance of the family of Hyder
Ali and Tipu Sultan. 31.

Management of the Hindu Refresh-
ment room at Lahore Railway
Station. 1011, 1013.

Marking of sixteen square feet space
for each pilgrim in pilgrim ships.
619-20.

Memorial submitted by Assistant
Way Inspectors, North Western
Railway, for modification in their
condition of service. 1013, 1014.

Mr. Gandhi’s fast. 26, 30.

Nomination of members of the New
Delhi  Municipal Committee.
1263.

Opinions about the unification of
standards of the medical hcen-
tiates. 280.

Participation of Indian shipping mn
the coastal and overseas trade of
India.  1266.

Pay of new entrants to the Indian
Civil Service and the Indian Police
Service. 2T73.

Permission to priseners in the Anda-
mans to have money in Jailor's
custody for personal expenditure.
1598.

Playing cards’ imported into British
India from Japan. 1117

Proceedings of the Sub-Committee
of the World Eeconomic Conference
dealing  with shipping subsidies.
1251.

Procession on the Ekadasi Day m
Shahdara, Delhi. 1450,

Proposed raising of the Age of
Superannuation.  535. :
Qualifications of Members nominat-
ed to the Reserve Bank and
Statutory Railway Board Com-

mittees. 194-96.,
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LALCHAND NAVALRAI MR.—contd.

Question (Supplementary) re—contd.

Refusal of passport to Mr. B. J.
Deornkhkar, nationalist leader of
the Depressed Classes, to proceed
to London. 269. 270.

Reply of telegrams enquiring abouf -

the health of political prisoners
in the Cellulay Jail, Andamans.
362.

Representation for the postponement
of the Autumn  Session of the
Legislative Assembly’ to Novem-
ber.  266.

Representation of the  travelling
public at the Rail-Road Confer-
ence held at Simla.  1020.

Representations made by Dr. Bhupal
Singh and Mr. Satish Pakrashi,
prisoners  in  the = Andamans.

1600, 1601.

Reservation of accommodation for
ladies on the Great Indian Penin-
sula. Railway.  770.

Restriction on the possession of
swords. 437, 438.

Retrenchment in the United Pro-
vinces Postal Circle. 1028.

Running of a through bogie between
two stations.  1256.

Ruming  of the Fruit  Farm at
Quetta on commercial lines. 616.

Separation of Aden from ° India.
447, _

State Prisoners in custody. 4, 5, b.

ransfer of the control of the Badri-

nath Temple to the Buler of the
Tehri Estate. 1032, 1035.

Treatment meted out fo Mr. M. S.
Aney in the Midnapur Jail. 175-
78.

Waiting list of retrenched personnel
in Railway Board’s Office. 1046.

Working of the oil-press in jails.
1037.

Removal of Doubts about the Appli-
cation. of the Doctrine of Hepre-
sentation, in case of succession to

~ Stridhan  under the Dayabhag

- Bill—

Motion to circulate. 989, 990

TReserve Bank of India Bill—

Motions {o refer to Joint Committee
and to circulate.  1508.

Resolution re—

Admissions to the Military Academy,
1157-58.

Proprietary rights of citizens in the
land.  1148-50.

Raising of duty on foreign cotton
imports. 56970, 573, 57A.

Repayment of half currency notes.
590-91.

LALCHAND NAVALRAI MR.—contd.
Workmen’s Compensation  {Amend-
ment) Bill— .
Consideration of—
Clause 2. 69-70, 78.
Clause 3. 82.
Clauge 18. 119-20.
Clause 21. 124, 125.

LAND(S)—
Question 7¢—

Area of — in New Delhi reserved
for allotment to Diwans and
Raises.  1125.

Racial restrictions against Indians
to buy — in Kenya. 1003.

Bale of the surplus — at Summer
Hill called the football ground.
T51-52.

Withdrawal from Cantonment autho-
rities the management of class B |
— and entrusting the same to the
Military Estates officers: 612-13.

Resolution re  proprietary rights of
citizans in the —.  1126-51.

LAND  ACQUISITION (AMEND-
MENT) BILL—
See “Bill(s)™.

LAND MORTGAGE BANK—

Question re declaration of debentuves
of the Central — of Madras as
trustee securities.  618.

LAND REVENUE—

Question re reduction of — and grant
of Takavis to agriculturists 1
Sind and Baluchistan. 795.

LANGUAGE(S)—

Question re qualifications possessed by
the Superintendent of Kducation.,
Delhi, in the Gujarati and Marathi
—.  bbd.

LATHI(S)— 2

Question re¢ proposal to check illicit
travelling by use of — on  the
Fast Indian Railway. 499.

LAVATORY—

Question re want of proper — arrange-
ment in the Madras General” Post
Office Building. 1174,

LEAFLET(S)—

Question re remand to police custody

of persons arrested. for distribut-

ing mnauthorised — in Delhi. 271,
LEASES—
Question r¢ — in Kenya Native He-
serves. 1004.
LEAVE—

Question re—

Applications for — by the guards on
the .Hast Indian Railwav. 1835
a4, ;

— and pension of military employees
invalided during the Great Wan
T70-78:

Non-grant of — to the ‘inferior
servants of the Telegraph Depart-
ment. 1371.

- et
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LEAVE RESERVE—
Question re introduction of — and
new scales of pay in the Govern-
ment of India offices. 1678.

LEAVE RULE(S)—
Question re report of the Enquiry
about the —. 53b.
See also ‘‘Rule(s)”.

LEE. MR. D. J. N.—
Oath of Office. 2.

LEGISLATIVE ASSEMBLY—
Address by His Excellency  the

Viceroy to the Members of the
Council of State and the —. 417-
25

Question re—

Cost incurred by Government on the
haulage, travelling and other
allowances for the mnominated
members of the —. 1121.

Nomination of the Members of the
— to the Jomt  Parliamentary
Committee. 191-93.

. Representation for the postponement
of the antumn session of the —.
266-67. 1589.

Ruling as to whether a member of
the Executive Council of the (zov-
ernor (General. who is not a Mem-
ber of the —, has the right of
raising a point of order on the
floor of the House. 1692-93.

4 LEGISLATIVE COUNCIL(8)—
Question re seats for Muslims m the
Bihar and Orissa —. 454.

LEGISLATURE (S)—
Question re—
Construction of new quarters for
Members of the — in New Delhi.

345-46.
Nomination of a Moplah Member of
the Central — to the Committee

to be formed for arranging the
constituencies- of the Federal As-

sembly. 635.

LETTER (S)—

Question re— — found uncleared from
the — box of the Pishin Post
Office. 954.

LETTER BOX(ES)—

Question re letters found  uncleared
from the — of the Pighin Post
Office. 954.

LEVEL CROSSING—
Question re — on either side of the
, Railway station at Unao. 464-65.

——

LICENCE(S)—
Question re—
— fees for Charas shops in Delhi.
41.
— for Tell and Diana brand German
air pistols in Bengal. 685.

LICENTIATE(S)—
Question r¢ opinions about the unifica-
tion of standards of the medical

279-80.

LIFE CONVICT(S)—
See “‘Convict(s)’".

LIGHT(S\—
Question re—
Arrangements for — m the com-
partments of the Broach Jambu-
sar Railway. 434-35.
—- of railway signals. 114.

LIGHTHOUSE(S)—
Motion re dues in respect of — and
buoy in British India. 1865.

LILADHAR CHAUDHURY, SETH—
Question re—

Bandot  Supervisors in 'lelegrapn
Offices.  1686-87.

Discharge of certain Hindus 1 the
Dehra Dun  Head Post Office.
1685-86.

Grant of pension to telephone oper-
ators. 1688-89

Non-observance of certain orders of
the Postmaster (General, Punjab.
1687-88.

Position of an official appointed m a
new office after the abolition of
his post in his former  office.
1689.

Posting of Hindn Superintendents
in the Punjab and North-West
Frontier Postal Circle. 1683.

Preponderance of Muslims m  the
Peshawar Postal Division. 1683
85.

Replacement of a few Muslims by
Hindus in the inferior establish-
ment of the Jhelum Head Post
Office.  1688.

Reservation of accommodation for
ladies on the Great Indian Penin-
sula Railway.  769-70. -

Supersession of telephone operators
in the Lahore Telegraph Kngineer-
ing Division. 1689,

LILLOOAH—
Question re—

Appointment  of ex-apprentices of
the — Workshop. 381. :

Appointment of —  apprentioes.
1356-57, 1357-58. .

Appointment of — apprentices as
Electricians and I'rain Kxaminers.
1359.
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LILLOOAH—contd.
Question re—contd.
Appointment of — apprentices as
train examiners.  1358-59.
Appointment of — ex-apprentices as
Ward-keepers, ete., on the Kast

Indian Railway. 380.
Appointment of trained ex-appren-
tices in the Hast Indian Railway
Waorkshops, —. 564.
Mechanical ex-apprentices of the
East Indian Indian Railway Work-
shop, —.  560.

LINO MACHINES—
See ‘‘Machine(s)™.

LINO OPERATORS—
See “‘Operator(s)”.

LIQUIDATION— -
Question r¢e — of the Indarprasth
Stores. Delhi,  1756.
LIQUOR—

Question 7e—
Adulteration in the country — m
Delhi.  503-04.
Complaints about adulteration in
country — bottles. 40.

Dutv on country —.  40.

Introduction of tender system for
sale of country — in Dehi. 499-
500.

Maintenance of a uniform rate for
retail sale of country — in Delhi.
502-03.

Sale of colonred and plain — at

~ "Delhi.  500-01

Selling  price of country —
Delhi. 501-02.

LLOYD BARRAGE—
Question 7e — scheme on the Indus

River. 92-93.

LLOYD, THE HONOURABLE MH.
-zl marmi;
Indian  Income-tax
ment) Bill—
Motion for leave to introduce. 56.
Oath of Office. 1.

(Third Amend-

LOAN(S)—

Quastion re—
— advanced to the Bahawalpur
State ount of Indian  revenues.
035-40. ° :

— due to Indian States and Pro-
vincial Governments.  536.

—— taken by Provincial Govern-
ments.  537-38.

Refusal of Provinecial Governments’
Demand for —.  5637.

Repayment of 4 per cent. Conver-
sion —. 263,

LOANS AND ADVANCES BEARING
INTERESTS—
Demand for Excess Grant.

LOCAL ADVISORY
MITTEE(S)—
See “Advisory Committee(s)’”.
LOCAL BODIES—
Question re Grants-in-Aid to — in
the Cantonments. 512-13.

LOCAL GOVERNMENT(S)—
Question re—
Grant of power of
money to —.  5H3T.
Promotion = of subordinates to —
service in an officiating capacity
on all State Railways except on

1229,
COM.

borrowing

the Great Indian  Peninsula
Railway. 340.

LOCAL RAILWAY ADVISORY
COMMITTEES—

See ‘‘Advisory Committee(s)".

LOCAL SELF-GOVERNMENT —
Question re extension of the privileges
of the — to New Delhi public.
1108.

LOCATION—
Question re — of some attached offices
in New Delhi. 894-95.

LOCUST CAMPAIGN—
Question 7e¢ staff serving under the
Imperial Council of Agricultural
Research in connection with —

1761-62.
LONDON—

Question re
Agreement on the production ol
sugar reached in the World HEco-
nomic Conference in —. 443.
Amount paid to witnesses for going

to — for giving evidence beforé
the Joint  Parliamentary  Com:
mittee.  342-43.

Minute of dissent of Sir Purshotam-
das Thakurdas on the report of
the — Committee on the Indiad
Reserve Bank, 1680-82.

Presidential speech of Mr. Subhas
Chandra Bose in the recent poli
tical conference in —. 255-56.

Raising of a sterling loan in — by
the Secretary of State for India
1362-64

Refusal of passport to Mr. Bi J
Deorukhkar, nationalist leader of
the Depressed Classes, to procesd
to —. 269-70.

Representatives  of India at
World Economic Conference 1

Telephone connection of India with
—, etc. "97-98. )
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LOOP LINE—

Question re introduction of a  faster
train via — from  Howrah to
Delhi. 1854-55.

LORRY—

Question re use of office — by the
Manager,  Central = Publication
Branch. 1475.

LOWER DIVISION—

Question re examination for — postal

clerks held at Delhi. 954.
LOWER SCALE— '

Question 7e — of Railway freight on
coal from Pench and Chanda
Valley collieries. 1044.

LUCKNOW—

Question re—

Absence of a direct train between
Delhi and —. 1105.

Promiotion of Indian Assistant Sta-
tion Masters as Guards in  the
Moradabad and — - Divisions,
East Indian Railway. 293.

Proposed transfer of the seat of the

High Court from Allahabad to
—. 12585,
Running of a through bogie between
— and Bombay. 1828.
LUGGAGE -ALLOWANCE—
Question ~re increase of free — on hill
sections, 1114-15.

LUMSDEN SQUARE—
Question re insanitary - conditions near
Sumru Place and —, New Delhi.
1290.

MACHINE(S)—
Question re—
Introduction

Government of

of TLino — in the
India Presses,

1843-44.
Purchase of  certain — by the
East Indjan Railway - Press.

1342-43.
Purchase of time-recorder — by the

Bast Indian Railway  Press.
1341-42,
MACKENZIE, MR. R, 1" H—
Election of — to the Standing Com-
mittee for the  Department of
Commerce. 951.
Workmen's  Compensation  (Amend-
ment) Bill—
Consideration of clause 21. 131,
MADHIPURA—

Question  re - transfer of the Supaul
and —  Sub-Divisiong in' the
Bhagalpur ~ District, to Purnea
2D'_"ist.rici. for = Tncome-tax purposes.

8. - s

l

MADRAS—
Question re—
Allowance to the stenographers of
the Central Telegraph Office and

(General Post Office, —. 1851-52.
Communal  composition  of the
gazetted staff in the — Postal
Circle. 650-52.

Communal cocmposition of the non-
pazetted staff in the — Postal
Circle. 671-72.

Declaration of debentures of the
Central Land Mortgage Bank of
— ag trustes securities. 618

Grades of officers in the — Customs
Preventive Staff. 1333.

Grant of increments to the officials
of the Sorting Office, — General
Post Office. 1851

Inadaquacy of the space for the
staff in the — Ceneral Post Office
1171-75. _

New overtime rules for the Assistaut
Preventive  Officers of the —
Customs Office. 1333-34.

Removal of the sorting office fo the
__ General Post Office building.
198-99.

Revision of the  timings of the
(trand Trunk Express between —
and Delhi. 1829.

Structure of the — General Post
Office Building. 1173,

Want of proper lavatory arrange-
ment- jn the —  General Post
Office Building. 1174,

MADRAS AND SOUTHERN MAH-
RATTA RATLWAY-—
See “Railway(s)”’.

MADRAS AND SOUTHERN MAH
RATTA RAILWAY EMPLOYEES'
UNION— >

See ‘“Union{s)’’. =

MADRAS PRESTDENCY—
Question re— -
Bengal State Prisoners detained in
jails of the —. 895,
Diet allowance  of certain ‘Bengal
State Prisoners detained in jails
in the 895-96.
Sports allowance for Bengal State
Prisoners in jails of the — 896-97,

MAGAZINE— o s
Question re reports of Mr I. M.
Pekham, United States Attorney,
about the Ghadar party —. 457
MAGISTRATE(S)—
Question re City — of Delhi. 105-06
MAHABIR SINGH— -
Question 7e forced feeding of —, a
late - political  prisoner —in the
Cellular Jail, Andamans. 285 86.

g 2
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MAIL(8)—
n re— :

Qu]%:t;};ilment of the Punjab — m
the Dinapore Division, East Indjan

Railway. 445-46. : o
Diversion oi the East Indian Railway
Punjab — from the main line ‘o
the Grand Chord. 33-34, 336-38,

Expeﬁditure incmrred for conveyance
of — by the sub-postmaster,
Staff College, Quetta. 1664

Running of dining cars for Indian
passengers in — and  eXpress
trains. 766.

Saving effected by the discontinuance
of allowance paid t¢ postmen for
the delivery of Foreign —. 542.

MATL TRAINS—

See “Train(s)'.

MATLANI—

Question se construction of platforms
and overbridges at — and Bhojes-
pura - stations on the Rohilkuud
and Kumaon Railway. 758

MAIN LINE—
Question re—
Diversion of the East Indjan Ra'i-
way Punjab Mails from the —
to the Grand = Chord. 33-34,
336-38, 609.
Electrification of the — of the Groat
Indian Peninsula Railway. 1858
Trains running on the Grand Chord
and — of the East Indian Rail-
way betweon Howrah and Moghal.
sarai. 609-10.

MAIZE POOL SCHEME_
Question re — in Kenya. 1006-07.

MALA—
Question 7e railway accident at —
?gghilkund and Kumaon Railway.

MALABAR—

Question' re Moplahs  convicted  «f
offences  connected with the —
Rebellion  in jails and in the
Andamans. 634,

MALDIV ISLANDS —
Question re troubles in —. 1110,

MALTREATMENT—
Question 76 — of Mr, Keshva Chandr.s
Gupta, a political prisoner, 921,

MANAGER—
Question re nse of office lorry by the
]'.—4';503nt.ral Publication Branch.

MANGHARAM, MR.—
Question 7e cllegations against one —,
Suh-Postmester, Kambar. 264-6%.

MANURE(S)— -
Question 7e freight on — and fertili-
sars on tine Madras and Southern
Mahratta and South Indian Ratl-
ways. 1018-19.

MARATHI—

Question re qualifications possessed
by the Superintendent of Edue:x:
tion, Delhi, in the Gujrati and
— languages. 555,

MARINE ENGINEERS—
See “Engineer(s)”.

MASTER— :
Question © re  special  qualifications
required for the posts ¢f the —
and Deputy — of Nasik Presses,
785.

MASWOOD AHMAD, MR, M—
Amendment of Standing Orders—
Motion for leave to :inend. 206,
Cotton Textile Industry Protection
(Second Amendment) B:ll—
Motion to copsider. 1066-67.
Demand for Supplementary Grang in
respect of ‘‘New Capital Works
at Delhi”. 1232-34, 1236,
Election of — to the 3elect Committee
on ths Amendment of Standing
Orders. 733, £
Hedjas Pilgrims (Muallims) Bill—
Motion to recommit to Select Comn-
mittee. 1648-53, 1654, 1694, 1695
1696, 1697, 1698, 1Til.
Hindu Temple Entry Disabilities
Removal Bill—
Motion to emrculate. 208,
Im}ggﬁial Banit of India (Amendment!
=
Motion making nominationg to the
Joint Committee. 1772,
Indjan Railways (Amendment) Bill—
Motions tc consider, tc re-circulite
and to recommit to Seiccr . Com-
mitlee: 319-20, 323,
Consideration of clause 2, 692,
Indian States (Protection) Bill—
Motions to  refer to Selvct Com-
mittee and to circulate. 1224,
Motion for Adjournment re—

Aerial  pombardment of Kotkai in
the Trans-Frontier. 554, 583-85-
Alleged scurrilous article in the
Daily Gazette re Mahatma

Gandhi. 1442.44
Facilities given to Mahatma Gandhi
in jail. T6E, |
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MASWOOD AHMAD, MR, M.—contd,

Motion 7e— % X

Election of the Stand‘ng Commitice

for the Department of Commerce,
293.

Election cf the Stancin: Committee
for the Departmen: of ladustries
and Labour. 203

Question re—

Absence »f a direcy train betweeu
Delhi and Lucknow. 1105,

Absence 5f Muslim Officers in the
Caleutta Port Trust,  546-47,
1766.

Action taken on the recommends
tions contained by Mr. K. M.
Hassan’s report . 485,

Ace of compulsory relivement in
Railway Board’s Office. 1045 46.

Age-iimiy for certain appointments
in the Army. 276-77.

Air bombardment on thg iribal a-sra
of the North-West Iiontier
679-84.

Allegations against Mr. Chandra,
Archological Soperintendent.
Poona. 856-57.

Allegations m regar] to uwishments
ete,, meted ouat to political
prisoners in the Harjpnr Cen'ral
Jail. 1122

Alleged injustice to Muslims in the
Railway ofail Sery e, Allahabad
1100-01.

Alleged unfair = treatment of the
Railway Officers towards Muslim
employees. 1096-98.

Amalgamation of clerical grades in
the Audit  Department, North
Western Railway. 947-48.

Amendment, of leave rules as recom-
mended by the Inchcape Com-
mittee. 616,

Amount ' contributed by the Govern-
ment of India to different pro-
vinces for the benefit of agricul-
ture.  450.

Amount paid to each witness. invited
to give evidence before the Joint
Parliamentary Committee. T748-50,

Amount, paid to witnesses for going
to London  for giving evidence
hefore the Joint - Parliamentary
Committee. 342-43.

Amount spent on the salaries and
allowances of the officers under
the Calcutta - Port Trust. 547,
1766. i

Application from
for giving evidence
Joint Parliamentary

1035 a2

_ Appointment of a Financial Adviser
to the Chief Commissioner,
Andamans. 536,

Jamiat-ul-Ulema
before the
Committee.
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MASWOOD AHMAD, MR M.—contd.,
Question re—contd. £
Appointment of Muslims in the
Commercial Statistics Branch of

the Commerce Department. 1095-

96.
Arrangements for lights in the
compartments of the Broach

Jambusar Railway. 434-35.
Bodies in Transvaal representing the
Indian interests. 450.
Calling of Indians as Hindus in the
United States of America. 457-

58,
Certain schemes in operation in
Japan. 277.

Civil Hospital, Delhi. 201

Claims of the Posts and Telegraphs
Department: against the Railways.
617.

Committees  formed in connection
with constitutional reforms. 1445-
46.

Communal composition of appren-
tices nominated to the Welding

Department,  Jamalpur Railway
‘Workshop. 544,
Communal  composition  of certain

grades of services in the Accounts
Department, East Indian Railway,
1853.

Communal composition of the clerks
in  the Deputy Commissioner’s
Office, Delhi. 941.

Communal composition of the
gazetted staff in the Benga]l and
Assam Postal Circle. 640-42

Communal  composition of the
gazetted staff in the Bjhar and
Orissa Postal Circle. 642-44,

Communal  composition of  the
gazetted  staff in the Bombay
Postal Circle 644-46.

Communal  composition of the
gazetted staff in the Burma Postal
Circle. 646-48.

Communal  composition  of the
gazetted staff in the  Central
Postal Circle. 648-50,

Communal  composition  of  the
gazetted  staff in the  Madras
Postal Cirele. 650-52,

Communal  composition of  the
gazetted staff in the Punjab and

North-West Frontier Postal
Circle. 652-54.
Communal  composition of the

gazetted staff in the Sind and
Baluchistan Postal Circle. 654-56.

Communal composition of the
gazetted staff in the  United
Provinces Posta] Circle. 656-58.

Communal  composition of the
gazetted staff on the Multan Divi-
sion of the North  Western
Railway. 1106-07.
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MASWOOD AHMAD, MR, M,—contd,

Question re—contd.
Communal compositjon of ihe
gazetted staff under the direct
control of the Director  Genera

] Telegraphs. 635-40.
of Posts and Teleg P  ite

Communal composition  © d
Judges of High Courts and Chief
Courts. ="

(Clommunal composition of the

stafi in the Bengal

Ppostal Circle. 661-62
i the

pon—gazebted
and Assam

Communal composxt,iop 0 ;
non-gazetted staff in the Bihar
and Orissa Postal Circle. 663-
64' g

Communal composition of the

non-gazetted staff in the Bombay

Postal Circle. 665-66.
Qommunal compositjon of the
non-gazetted staff in the Burma

Postal Circle 667-68.

Communal composition of the
non-gazetted staff in the Central
Postal Circle. 669-70.

of the

Communal composition
non-gazetted staff in the Madras
Postal Circle. 671-72,

Clommunal composition of the
non-gazetted staff in the Punjab
and North-Wesg Frontier Postal
Circle. 673-74.

composition  of she
non-gazetted staff in the Sind and
Baluchistan Postal @ircle.  675-T6.

Communal  composition of the
non-gazetted staft in the United
Provinces Postal Circle. 677-T8.

Communal  composition - of the
non-gazettted staff under the direct
control of the Director Genera
of Posts and Telegraphs. 658-60.

Communal  composition of the
stafi recruited by the Chief Medi-
cal Officer, North Western Rail-

way. 1288.

Conditions:  of  agricalture and
industries  in foreign  countries.
1047,

Confidential report submitted by
the Haj Enqugiy Committee.
739-40.

Consideration of the Hedjaz
Pilgrims (Muallims) Bill in the
current Session of the Legislative
Assembly. 600:01.

Cox;sf.mct.ion of the New Narbada
Bridge on the Bombay, Baroda
and ._G'qntral India Railway. 272

Consultation with the Lacal Advisory
Commitfees on different, Railways
in fixing rates for eatables and

o azragidfwabﬁ., ]273-76, ‘ :
onfra or Muslim. s -
Eagk e im. syeets-stall at
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MASWOOD AHMAD, MR, M.—contd,
Question re—contd.

Conversion of the pensjons of certain
officers. from  ‘‘voted” to “mon-
voted'’. 535-36.

Death of one H. Bagchi, a detenu
in the Deoli Detention Camp.
1257.

Decisions of the Tribunal on Capita
tion Charges. 617,

Declaration of  debentures of the
Central Land Mortgage Bank of
Madras ag trustee securities. 618

Defects in certain quarters of Lake
and Clive Squares in New Delhi,
1281-82.

Denial of equity - and fairplay to
Indians in New Zealand. 532-34.

Derajlment of a passenger train neap
Dharampur, Kalka-Simla Railway.
550, « =%

Derailment, of an engine and some
bogies near Chiniot, North West-
ern Railway. 1259.

Derailment of the Punjab Mail in
the Dinapore Division, Easy Indian
Railway. 445-46.

Detenus kept in different places
443-44,

Detenus. sent to the Deoli Detention
Camp. 445.

Determination of ~ seniority in the
Deputy - Commissioner’s Office,
Delhi. 941

Differential treatment of Kuropean,
Anglo-Tndian and Indian Assiste
ani Station Masters on the East
Indian Railway. 633, 634.

Disconragement of the formation of
Mauslim Trade Unions. 607,

Disproportion of certain appoint:
ments on the North Western
Railway. 276,

Doctors in charge of hospitals on
pilgrim ships.

FEducational = requirements of the
new Indian Army. 276,

Employment of communities inade
quate‘slv represented in the Cenjril
Public Works Department. 1095

Employment of Muslim doctors and
hospital  assistants  on pilgrin
ships. 621,

Enforcement of the Punijab Primar
Education Act in Delhi. 1347-%

Evidence given by the Secretary d
State for India and by _Si
Malcolm Hailey before the Joini
Parliamentary ~ Commitiee. 54

Excess in expenditure under ‘Paj

and  Allowances’” of  Reservis
606-07. )

Exclusion from customs duty o
Tabarrukats imported by “Hij

pilgrims, 622
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MASWOOD AHMAD, MR M.—contd.
Question re—contd. !

Expenditure of the Indian Railway
Conference Association. 618.

Expiry of the Indo-Japanese Trade
Convention of 1905. 747

Export duty on rice. 451

Export of Bihar rice. 688,

Extension of certain privileges to the
Bihar and Orissa and  Caleutta
Muslim  Chambers of Commerce.
453-54. ;

Facilities for the  Mount Everest
Air BExpedijtion. 439-40.

Facilities given to Muslim employzes
of the State Railways to perform
1d-ul-Zuha and Id-ul-Fitr prayers.
544,

Failure of water  supply at the
Kurukshetra ~ station  after the
solar eclipse. 1257-58,

Fares of different classes on State
Railways. 435-36.

Tirst class railway passes allowed
to the Head Mistress of the
Oakerove School. 453,

Fixation of the date and time for
different = Standing ~~ Committees.
1260-61. -

TForejgn companies doing insurance
business in India. 445.

Forward policy of Government on
the North-West Frontiey Border,
1387,

Free occupation of Giovernment
quarters by certain employees of
the  Archmological Department.,
1856.

Geneological ~ table of  the Delhi
Royal Family  prepared by the
Chjef Commissioner of Delhi.
41-47.

Gold and silver reserves in India.
448-49.

Gold bullion in reserve in the
Currency. 601,

Gold exported  from India since
Great Britain went off the gold
standard.  444-45,

Government's  share in Company-
managed Railways. 455-56.

Grant of power of borrowing mouney
to T.ocal Covernments. 537.
Crievances of apprentices working
in the Deputy Commissioner's
office Delhi. 941,

Hardships felt' by passengers visiting
the fair at Ajmer. 435.

Tgnoring the clajms of Muslims in
the  Archwmological  Department.
1857-58.

Tllness of Khan Ahbdul Ghaffar
Khan’s hrother. 1036,

Tllness of Mr. Dhirendra Chandra
Kundu Roy, a detenn in the Deoli
Detention Camp. 8

MASWOOD AHMAD, MR, M.—contd..
Question re—contd.

Impending visit of a Japanese Dele-
tion for negotiationg for a irade:
convention. T47-48, 7

Import of motors into India and
the duty thus realised, 442,

Increase in the number of Muslim
Judges in the Calcuita High

Indian students outside India. 272,

Industries given  protection under
the  Safegnarding of Industries
Act. 744-46.

Introduction of new scales of pay
for new entrants to services under
the control of the Government of
India. 273.

Introduction of new system of hours
of rest on the East Indian Rail-
way. 633

Issue of Railway passes to Govern-
ment servants instead of granting
travelling. allowance. = 452-53,

Keeping of the Calcuta High Court
in the mew Constitution ‘on differ-
ent footing from that of other
High Courts. - 750.

Loans due to Indian  States and
Provincial - Governments. 536.
Loang Ytaken by Provincial Govern-

ments.  537-38.

Loss on  coinage in the Currency
Department. 604,

Losses ~ inecurred in ~— working the
Executvie Commissarjat:  Depart-
ment in the Andamans. 605-06

Manufacture of playing = cards in
India. 545-46.

Marking of sixteen square feet space
for each pilgrim in pilgrim ships.
619-20. :

Military ~ expenditure in  1930-3l.
604.

Moplahs convicted of offences con-
nected with the Malabar Rebellion
in jails and in the Andamans.

l\ioplz-l.hs detained under Regulation
TIT and the Moplah Outrages Act.
35.

634-35.

Moplahs wanted by police  under
Regulation' IIT and the Moplah
Outrages Act. 634.

Mr. Gandhi’s fast. 26-30, 1122-23.

Mr, Gandhi's telegram to the -
Private Secretaty to His Excel-
Jericy. the  Viceroy and  replies
thereto. 538-40.

Murder of one Sardar Sher Singh
in California, United States of
America. 456-57.

Muslim Sub-Assistant Surgeons and
Asgsistant.  Surgeons on the East
Tndian Railway, 1288
Muslims and  Clompany-managed
Railway. 1100. i




£ INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

MASWOOD AHMAD, MR M.—contd.
Question re—contd.

New ten-rupee and  five-rupee
currency notes. 1034-35. .
Night duty of Assistant Station
asters on certain branch lines
of the East Indian Railway. 633

Nomination of a Moplah Member
of the Central Legislature to the
Committee to be formed for
arranging the constituencies of the
Federal Assembly. 635.

Non-appointment of a Muslim on
Committees formed in connection
with the separatjon of the Orissa
Province. 341-42.

Non-reservation of a compartment
for ladies in the Light Trains
running between Bareilly Junction
and Pilibhjt on  the Rohilkund
and Kumaon Railway. 1106,

Number and percentage of Indians
in New Zealand. 532,

Proposed demolition of a portion of
the wall which separates Old
Delhi from New Delhi. 543-44.

Organisations  invited for giving
evidence before the Joint Parlia-
mentary Committee. 748-50.
Overlooking of claims of trained
Indians in the Jamalpur Work-
shop, East Indian Railway. 545.

Passes of different classes allowed
to Railway employees. 452.

Pay of guards on the East Indian
Railway. 632

Pay of Indian Assistant Station
Masters on the East Iniian Rail-
way. 632.

Pay of Indian Station Masters on
the Hast Indian Railway. . 632.
Pay of new entrants to the Indian
Civil -~ Service and the Indian

Police Service. 273.

Pay of train, clerks, telephone
elerks, etc., on the East Indian
Railway. 632.

Pay of Travelling Ticket Examiners
on the East Indian Railway. 632.

Payment by the Indian States and
Provincial Governments of debt
instalments. 537.

Payment, made to the Indian Branch
of the Ross Institute. 1258

Pension aid to the Delhi Royal
Famiiy. 48. .

Permanent clerks working in the
Sub-Registrar's Office, Delhi. 941,

Permanent vacancies in certain de-
partments of the Great Indian
Peninsula  Railway. 339-40.

Persons detained in different Deten-

tion Camps in India. 453.
Persons getting extensions after
reaching the age of superannuation
in the Deputy Commissioner's
Office, Delhi.  940-41

MASWOOD AHMAD, MR M.—contd.
Question re—contd. A

Persons in jail in connection wita
the Civil Disobedience Movement
or other political movements. 443.

Palitical priscners confined in jails
in India and in the Andamanps.
497,

Preparation of rolling stock pro-
grame or Railways. 613-19,

Prevention of the sale «f bad salt
to the public. 538,

Promotion of subordinates in the
Engineering Department of the
Great Indian Peninsula Railway.
338.

Promotion of subordinates to Local
Government service in on officiat-
ing capacity on all State Railways
except on the Great Indian Penin-
sula Railway. 340,

Proposal for the introduction of
molified system of Commercial
accounts in the Bengal Cinchona
Department. 615.

Proposed raising of the age of
superannuation. 535.

Provision of facilities for = Tibbi
izgeutment on pilgrim ships. 622-

Publication of advertisements in
connedtion with the services and
educational matters, etc., in the
Gazette. 603-04.

Qualifications, for appointment as
as  (Chief Claims Clerk in the
office of the Deputy Chief Com-
mercial . Manager, ~ East Indian
Tndian Railway. 452

Racial discriminaton in the Jamalpu:
Workshop, East Indian Railway.

544, 545,
Ratification of the Air Convention
of 1914. 290:

Recognition  of  Muslim Trade
Unions. 607-08.
Recommendations  of the Haj
Enquiry Committes. 615,
Recruitment of Muslims in ' the
Calcutta Pory Trust, 548.49, 1766.
67

Recruitment, of staff in the Calcutta
Port Trust. 1767.

Reduction of the cost of post cards.
438-39.

Refusal hy Messrs. Turner Morrison
Company to issue concession
tickets to poor pilgrims. 622

Refusal of Provincial Governments’
Demand for Loans. 537.

Refusal to allow Mr, Ismail
Ghuznavi to proceed to Mecca for
Haj pilgrimage. 1659-61.

Release of Khan Abdu] Ghaffar
Khan. . 1036
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MASWOOD AHMAD, MR, M.—contd.

Question re—conid.

Release of members of the Working
Committee of the Jamiat-ul-
Ulema-i-Hind. - 1350.

Removal of surplus posts in the
Engineering Cadre of the Greab
Indian Peninsula Railway. 340.

Replacement, of British clerks at the
Headquarters of Commands of the
Indian Army by Indian clerks.
277.

Report of the enquiry about the
leave rules. 535.

Reports of Mr. I. M, Pekham,
United States Attorney, about the
Ghadar party magazine. 457,

Representation of Muslims in the
services under the control of the
Government of India. 439,

Representation of the Government
of India at the International
Wheat Conference. 1258-59.

Representative of the All-Tndia
Muslim League for giving evidence
before the Joint Parliamentary
Committee. 343-44,

Reservation of posts of Assistant
Accounts Officers on the North
Western Railway for Accountants
and Inspectors of Station
Accounts. 558-59,

Resolutions passed by the Provincial
Conference  of the Trausvaal
Indian Congress held at
Johannesbhurg.  449-50.

Rest for certain Station Masters on
the Hast Indian Railway. 634.
Restriction on the possession of

swords. 436 38.

Retrenchment, in the Archmological
Department. 1855-56.

Retrenchment of staff in  the
Calcutta Port Trust. 549.

Retrenchment of staff in the Rail-
way Board’s Office. 1099-1100,

Running of a throngh bogie between
two stations. 1256

Running of mail trains through
Patna. 1256.

Running of special trains betweon
Barsui and Kishanganj on the
Eastern Bengal Railway. 631

Running. of the Fruit TFarm at
Quetta on commercial lines. 615-
16.

Sale of five pice and four pice
postage stamps. 438,

Sale of Treasury Bills. 550-51,
Reats for Muslims in the Bihar and
Orissa Legislative Council. :
Secrelary to the Board of High
School and Intermediate Educa-
tion, Rajputana and Central

India 291

MASWOOD AHMAD, MR, M.—contd.

Question re—concld.

Selling price of milk and cream at
the Wellington Farm. 604-05.

Separation of Aden from India.
446-47.

Separation of the different cadres
of each railway. 340-41.

Service Unions, Associations, etc.,
recognised by Government. 1047
1

Silver bullion in reserve in the
Currency. 602. Ligd
Space for alley-ways in pilgrim

ships. 620. i
Steaming capacity of certain pilgrim
ships. 621.

Stores and stocks in factories under
the Army Department. 606,

Subsberibed capital of the Imperial
Bank of India. 602

Success of a non-matriculate tem-
porary  clerk of the Railway
Board’s Office in the Public Ser-
vice Commission  stenographers
examination. 1098-99.

Sugar and  Industries Conference
held at Simla. 550.

Supersession  of Indian  Assistant
Station Masters by Eurepean and
Anglo-Iniian Guards on the East
Indian Railway. 632-33.

Supersessions on the North Western
Railway. 1288. :

Surplus posts in superior cadres on
the Great Indian Peninsula Rail
way. 338-38.

Third International ~Congress on
Penal Laws held at Palermo.
549-50.

Through bogies  betweer  certain
stations, 1255-56.

Training in Commercial Engineer-
ing in America. 1106

Transfer of the Assistant Superin-
tendent of Archmology, = Central
India and ~ Rajputana, fo some
other Cirele. 185T7.

Troubles in Maldiv Islands. 1110.

Uniforms supplied to the Assistant
Station Masters on the Hast
Indian Railway. 633.

Utilisation of the two anna petrol
tax. 440-41.

Vacancies in the gazetted rank in
the Railway Services. 1258-60.

Value of service stamps. 454-55.

Voluntary  retirement  of Muslim
employees of the Calcutta Port
Trust. 549, 1767.

Waiting list of retrenched personnel
in Railway Board's Office. 1046.
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MASWOOD AHMAD, MR M.—contd.

Question (Supplementary) 7e—
Absence of a direct train between
Lahore and Iarachi wvia Dadau.
109.

| Admission fee for the examination

i for recruitment of Assistants and
derks in the Government of
Tndia Secretariat and Attached
Offices. 460.

Allegations against the Military in
Calcutta. 172-75.

Allegations  against the police in
iC'alcutta and Bombay. 1740, 1741,
1742.

Alleged attack on Mahatma Gtandhi
by the Daily Gazetie of Karachi.
1270.

Appointment of an Indian as
Director General, Inlian Medical
Service, or as Public Health
Commissioner in India.

Appointment  of * Presidents and
Members of the Tariff Board
from provinces  other than
Bombay. 929.

Arrests and detention in connection
with allege revolutionary activi-
ties in the Delhi Prevince. 270-
71

Case of one Mr. Bharthi, er-Guard,
East Indian Railway. 1338,

Consolidated  allowances paid on
the East Indian Railway. 1352,
1353.

Difficulties and hardships of pilgrims
returned from Hedjaz.

Dissatisfaction of Oriyas on_ accouli
of non-inclusion of certain areas
in the proposed: Orissa Province.

Diversion of the East Tndian Rail-
way Punjab Mails from tre main
line to the Grand Chord. 338.
~Duties of the Divisional Personnel
~ Officers on the “North Western
Railway. 1744-45,
Externment of Maulana  Sultan
-~ Ahmed : from Delni _ 486, 497.
~ Firms manufacturing playing cards
in Tndia. 909! 5
Tixation of percentage for appoint-
ments in Clovernment service for
Néuslims and  other communities.
B8, ;
Governing bodies of the East Indian
i E{%méway .schools . for Indians.

" Grievances of the State Prisoners
confined in the Damoh Sub-Jail.

Houa'ing I,;fublem of the Intan
em_ployees of the East Indian
Railway at Jamalpur. 17, 18.

MASWOOD AHMAD, MR. R

Question (Supplementary re—cantd-

Inadequate appointments of Muslims
as temporary Assistant Income-
tax Officers in the United Pro-

vinces. 9L

Introduction of a new pattern of

five-rupee note. 610-11.

Loans advanced to the Bahawalpar
State out of Indian revenues.

936

Nomi'nation of the Members of the
Legislative Assembly to the Joint

Parliamentary  Committee.
93.

Non-appointment. of Muslims as
extra-lepartmental Postmasters

at Allahabad. 1823.

Procession on the Bkadasi Dajy in

Shahdara. Delhi. 1459

Professional  representation in the
Civil and Criminal Courts of

Quetta. 180-82

Protection. of the private dairy
industry from the unfair compet1-

tion of military dairies. 1280.

Qualifications of Members nominat-
el to the Reserve Bank and
Statutory Railway Board Com-

mittees. 194-96.

Raisine of a _ sterling = loan in
London by the Secrefary of

State for India. 1363.

Recrnitment of ministerial staff of
the  Covernment of TIndia Sec-
retariat -and attached offices. 932,

933.
Sate Prigoners in custody. D.
Reserve Bank of Inlia Bill—

Motions to refer to Joint (lommitte

and to circulate. 1500-06.
Resolution 7é—

Proprietary  rights of . citizens iR

the Jland. 1143, 1145-47.

Release . of Mr. Gandhi, Mafti
Kifaetullah- and. other political

prisoners.

Repayment of half currency notes.

5896.

Workmen's Compensaticn (Amend- ﬁ

ment) Bill—
Consideration of -clause 23. 143,

MATRICULATE(S)—

Question re success of a non— tem |
porary  clerk  of the Railway
Board's Office in the® Public
Qarvice  Commission stenogra

phers’ examination. 1098-99.
MEAL RELIEF—

Question 7e — in post offices. 136T.

MECCA—

Question 7e refusal -to allow Mr.

Tsmail - Ghuznavi: to proceed

— for Haj pilgrimage. 1659-61.

e
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MECHANTCAL EX-APPRENTICES—

See ‘‘Apprentice(s)”’.

MEDICAL AID—
Question re — to non-gazetted Gov-
ernment servants. 353,

MEDICAL ASSOCTATION—
See “‘Association(s)”.

MEDICAL ATTENDANCE—
Question re free — by the Civil
Surgeons, Simla; to Indian Gov-

ernment servants. 354-56.

MEDICAL COUNCIL BILL—
See “Indian —" under “‘Bill(s)”.

MEDICAL DEPARTMENT—
Question re—

(Communal composition of clerks in
the — North Western Railway.
1286.

Grievances of Muslims against the
— of the North Western Railway.

-84.
Paucity of Muslims in the — of

the North Western Railway.
515.

Promotions of Assistant Surgeons
and Sub-Assistant Surgeons of

the Indian —. 759-60,
MEDICAT, LICENTIATE(S)—

See “Licentiate(s)”.
MEDICAL OFFICER(S)—
Question re—

Abolition of the post of District -—
on the Rohilkund anl Kumaon
Railway. 755,

Communal compositicn of District

— on State Railways. 1284,
Communal composition of  staff
in the office of the Chief Medical
and Health Officer, North
Western Railway. 1284-85
Communal composition of  staff

recruited by the Chief —, North
Western Railway. .1288.

Deputation of a medical man for a
clerical job in the Office of the
—, Lahove. 1287-88.

Dismissal of one B. Ghulam
Muhammad, a clerk in the office
of the Chief —, North Western

Railway. 1287
Representation of Muslims in the
Establishment Branch of the
Office of the Chief — North
Western Railway. 1285-86.
Victimisation of Muslims in the
Office of the Chief —, North

Western Railway. 1286-87.
MEDICAL TREATMENT— .
Question 7e arrangements for — of
Indian clerks in New Delhi.
1756.

MEERUT CONSPIRACY CASE—

Question re—

Cost of —.
1n22-25,

MELA(S)—
Question re—
Adh-Kumbh —,

1824-25.
Arrangements for the Adh-Kumb

. 1933, at Hardwar. 1403,

Duties performed by the railway
staff during — at Garhmuktesar,
Hardwar and Roorkee. 1462,

— held at places in the Meralabad

T766-67.

Hardwar. 1823-24.

Division, East Indian Railway.
1824,
MEMBER(S)—
Question re—
Allowances of — of different Com-
mittees and Commissions. 599

Appointment of Presidents and —

of the Tariff Board from pro-
vinces other than Bombay. 927-
30.
MEMORIAL(S)—
Question re—

Action taken on the — of the
employees of the East Indian
and Eastern Bengal Railway
Presses. 1347T.

— from certain employees of the
East Indian and the Eastern
Bengal Railway presses. 1343.

— from Engineering Supervisors,
Telearaphs. 1051-52.

— of inkmen of the Government of
India Press, Calentta. 1844-45.
— of temporary piece-workers of
the Government of TIndia Press,

Calcutta. 1845.
— of the TInspectors of Crews, Hast
Indian Railway.

— submitted by Assistant Way

Inspectors, North Western Rail-

way. for modification in their

condition of service. 1013-14.
MENU—

Question 7e — of diet supplied to
certain prisoners in the Andamans.
1599. >

MERCHANT SHIPPING (SECOND
AMENDMENT) BILT—
See “Indian —'’ under “Bill(s)".

MESSAGE(S)—
— from the Council of State inti-
mating  concurrence in  the
Tegislative Assembly  Resolution

recommending committal of the
Tmperial Bank of India (Amerd-
ment) Bill to a Joint Committee
of both the Houses. 1765. ‘
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MESSAGES—contd. Al
_ from the Council of State inti-
matin concurrence in the

Legislative  Assembly Resolution
recommending committal of the
Reserve Bank of India Bill to a
Joint Committee of both the
Houses. 1765.

Question 7e Dr. Rabindra Nath

Tagore's — to the hunger-strik -
ing prisoners in the Andlamans.
1601-02.

METAT, POLISH—

Question re test of red seal brand
— and silver polish by the
Alipore Test House. 1038-40.

MIDNAPORE—
Question re—
Assassination of Mr, Burge, District
Magistrate of —. 778-79.
Treatment meted out to Mr. M. 8.
Aney in the — Jail. 175-T8,

MILITARY—
Question re—

Allegations  against
Calcutta. 172-T5. 5

Collection of information re political
outlook of — tenderers. 893,

Dismissal of public servanls in —
employ. 1841

the — in

Purchase of grain for the — and
Management of the depots. 740)-
42,

MILITARY ACADEMY—
Resolution 2e—
Aimissions to the —. 1151-63.
Teaching staff of the Indian —,
Delira Dun. 1375.

MILITARY  ACCOUNTS DEPART-
MENT—
Question .re—
Depatation of men from the —.
1837-38.
Retrenchment of Accountants from
the —, Rawalpindi. 30-32, 34.

MILITARY COLLEGE(S)—
See “‘College(s)"".

MILITARY DAIRTES—
Question re—
Leiaéiing out. of — to contractors.
Protection of the private dairy
industry from the unfair competi-
tion of —. 1276-77, 1279-80.
See also “Dairy(ies)”.

MILITARY DATRY FARMS—
Question 7e¢ communal composition of
2 the clerical staff in the Military
Grass and —. 1014,

MILITARY EMPLOYEES—

Question re leave and pension of —
invalided during the Great War.
770-73.

MILITARY ENGINEERING SER-

VICE(S)—

Question re—

Officers and clerks in the —y
Western Command, Quetta.
686.

Rate of electric energy supplied by
— to the TLahore Cantonment
Board. 510-11.

Representation of Muslims in the
clerical staff of the —, Western
Command, Quetta. 686.

Transfer of certain roads from the
— {o the Lahore Cantonment
Board. 511-12

MISITARY ESTATES OFFICER(S)--
Question 7e withdrawal from Canlon-
ment authorities the management
of class ‘B’ land and entrusting
the same to the Military Estates
Officers. 612-13,
See also ‘‘Estate Officer(s)”.

MILTTARY EXPENDITURE—

Question re — in 1930-31. 604
MILITARY FINANCE DEPART-
MENT—

Question re—

Extension given to the Hstablish-
ment Officer of the —. 183T7.
Tenders for furniture supplied to

the —. 1836-37.

MILITARY GRASS FARMS—
Question re communal  composition
of the clerical staff in the — and
Dairy Farms, 1014.

MILITARY HOSPITALS—
See ‘‘Hospital(s)".

MILITARY MAN(EN)—
Question re—
Disability pension to dischargel —.
788

Pension of certain — increased by
re-employment  during the Great
War. 787-88.

MILK—

Question re selling “Price of — and
cream at. the Wellington Farm.
604-05.

MILL(S)—

Question re contemplated establish-
ment of — and factories in India
by Japan. 104.
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MILLIGAN, MR. J. A.—
Iniian Tea Control Bill—
Consideration of clause 21. 1626.
Oath of Office. 1.

MINISTERIAL ESTABLISHMENT—

Question 7e recruitment of the — of
the  Contracts Directorate, Army,
Headquarters, 34-36.

MINISTERIAL SERVICE— :
Question re refund of fees to certain

candidates not permitted to
appear at the — Examination of
the Public Service Commission.
1354-55.

MINISTERIAL STAFF—
Question re—
House rent charged from the —— of
the Civil Departments. 350-51.

Reeruitment of of the.Gﬂvern-
ment of India Secretariat and
attached offices. 930-34.

MINORITY COMMUNITY (IES)—
Motion for Adjournment re reservation

of appointments for 37-38.

Question re— :

Recruitment of members of —— in
the Post Offices and Railway Mail
Service in the Bombay Presidency.
1472-73. -

Representation of —— in the Offices
of the Accountant-General, Posts
and Telegraphs. 200. :

Representation of —— in the Zoologi-
cal Survey of India. 1747-48.

MINT—
Demand for Excess Grant.

MINUTE OF DISSENT—

Question 7e of Sir Purshotamdas
Thakurdas on the report of the
London Committee on the Indian
Reserve Bank. 1690-92.

MISCELLANEOUS (RAILWAYS)—
Demand for Excess Grant. 1230.

1229.

- MISRA, MR. B. N.— :

Election of to the Salt Indust
Committee. 1692.

Expressions of regret on the death of
uestion re— )

QAllegntions against a clerk in the
Office of the Controller of Railway
Accounts. 178-79.

Alleged falsification of accounts by
a clerk of the Office of the Direc-
tor, Telegraph Engineering Eastern
Circle. 1368-69. :

Complaints about adulteration
country liquor bottles. 40.

in
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MISRA, MR. B. N.—contd.
Question re—contd,

Consolidated allowance of Inspectors
of Crews on the East Indian Rail-
way. 292,

Contri‘bntion by the Government of
India to certain Provincial Gov-
ernments for construction of Gov-
ernment buildings. 290,

Decentralisation of the administration
of the Posts and Telegraphs De-
partment. 1369-70,

Demotion of certain
Crews on the
292,

Denial of hill allowance to the Rail
za%y staff stationed at Dehra Dun.
56.

Inspectors of
East Indian Railway

Denial to railway subordinates of
Moradabad of the privilege of see-
ing officers at Calcutta. 796,

Dissatisfaction of Oriyas on account
of non-inclusion of certain areas in
ghe proposed Orissa Province. 7-

Duties of the Head Clerk to a Super-
intendent of Post Offices. 1448,

Duty on country liquor. 40,

Duty system of telegraphists and
signal room clerks. 1367,

Grievances of the Telegraph staff.
1371-72.

Hours of duty of Railway Mail Ser-
vice sorters. 1446.

Indebtedness of gazetted officers in
the Telegraph Department. 1368.

Inequality in the distribution of
higher posts in the Railway Clear-
ing Accounts Office. 1109-10.

Insolvent employees in certain Gov-
ernment Departments. 1368,

Inspection of comhbined Post and
Telegraph Offices. 1370-71,

International Postal Conference to
be held at Cairo. 1447-48. -

Meal relief in post offices. 1367.

Motor drivers of Police Officers in
Delhi. 463.

Non-grant of leave to the inferior
servants of the Telegraph Depart-
ment. 1371.

Non-recognition of services rendered
during the Great War on the East
Indian Railway. 690:91. >

Office-bearers of Postal Unions. 1448-
49

Permission to the Telegraph employ-
ees to work in the race course.
1366.

Prosecution of certain officials of the
Central Telegraph Office, Calcutta,
for divulging the contents of tele-
grams regarding races. 1365-66.

Punishments given to the subordin-
ates of the Moradabad Division,
East Indian Railway. 796,
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MISRA, MR. B, N.—concld,
Question re—oontd. Ea
Realisation of subscription of mem
bers ©of  service organisations
through the salary bills of the staff.
1378, -
Re-organisation of the Railway school
at Chandausi, East Indian Rail-

WAy, i ; X :
Report of the Varma Committee.
1367, .

Retrenchment in the United Provin-
cos Postal Civele, 1372-T4

Rules for recognition of Goyernment
sorvants’ organisations. 1370

Soparate museum for Orissa. 1.

State Prisoners in _custody. 4-6

Suspension of certain subordinates of
the Moradabad Division, East
Tndian Railway. 796. .

Peaching staff of the Indiau Military
Academy, Dehra Dun, 1375,

Teaching staff of the Rayal Indian
Military College, Dohra Dan 13:3
5. :

Unauthorised appointments in  the
Postal Department. 1369.

Unions recognised by the principal
Railway Administrations. 564.

Resolution re admissions to the Mili-

tary Academy. 1151-5%, 1163,

MISTRIES—
Question re grant of pension to Bandot
—. 1852
MITCHELL, MR., A—
Qath of Office. 2.
MITRA, MR. 8. C—
Amendment of Standing Orders—
Motion. for leave to amend. 2.
~ Motion to refer to Select Commitiee.

Code of Criminal Procedure (Amend-
ment) ill—

Motions to refer to Select Committee.

. 410,

Consideration of the Report of .. the
Eablic Accounts Committee. 1911-

Cotton Textile Industry Protection
(Second Amendment) Bill—

Motion to consider. 853.

. Demand for Supplementary Grant in
respect of “New Capital Works at
Delhi”. 1243-45. -

Election of —— to the Select Com-
mittee on the Amendment ci Stand-

. ing Orders. 783.

Election of —— to the Standing Com-
mittee for the Department of Com-
merce, 951 ;

_Hedjaz Pilgrims (Muallims) Bill—

' Motion to recommit. to Select Com-

_ mittee. 1711, . :

Hindu f;fgmgjeﬂ Entry  Disabilities
Removal Bill. Motion fo circulate.
203, 939, LSS

MITRA, MR. 8. C.—contd,

Imperial Bank of India (Amendment)
Bill—
Motion to refer to Joint Committee
1545-46.

Indian Tea Control Bill—
Motion to refer to Select Commtte:.
1615-18.
Withdrawn. 1625.

Motion for Adjeurnment re—-:

Aerial  bhombardment on Kotkai in
the ~Trans-Frontier. 879, 885-86.

Alleged scurrilous article in the Uiy
Gazette 1¢ Mahatwa Gandhi, = 1330,
1428-29.

Facilities given to Mahatma (vandhi
in jail. 147-50, 15T,

Motion re future Administruticn of
Aaen. 1796, 1812, 1819.

Murshidabad Estate  Adrninistration
Rill—
Motions to consider and to refer to
Select Committee  Tih-Zi
Consideration of clause 3. 1564.
Negotiable Instruments (Amendment)
Bill—
Motions to consider and to refer 1o
Select Committee, 1713.

Question re—

Acquittal of Mr. Nikhil Ranjan
Guba Roy by the Calcutta High
Court. 1606-07.

Action taken un certain recommenda-
tions of the Drugs Enguiry Com
mittee Report. 106.

Acute distress of the staff of the
Central Publication Branch on
account of the bursting of mon-

“ soon. 370.

Advisory and Standing Committees
»{ the various departments »f the
tiovernment of India. 290.

Allegations against the Calentta Post
Irast.  1832-33, 1833-34.

Alleged mismanagement of the Cen- i

tral Publication Branch. 1474
Amounts contributed by the Bengal
Nagpur Railway for the construc-
tion of the buildings of certain
Indian schools. 1478.
Anaesthetist in the Ripon Hospital,
Simla. 930.
Application for transfer from  the
Rajahmundry Jail of State Prison-
“ere Messrs. Surendra Mohan Ghosh
and Jivan Lall Chatterjee. 517-18.
- Appointment of Lillooah cx-appren-
tices as’ Ward-Keepers, etc,, on the
~_East Indian Railway. f
~ Appointment of Presidents and Mem-
bers of the Tariff Board from
gaovinces other than Bombay. 927-

WO LR
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MITRA, MR S C.—contd.

Question re—conid.

Army Headquarters special train
between Summer Hill and Simla.
34748, 349, B2

Ban on Government servants from
joining the Indian Medical Associ-
ation as Members. 280,

Bengali State Prisoners confined in
the Rajahmundry Jail. 1605-06.
Cellular Jail in the Andamans. 336.
Censorship of the correspondence of

political prisoners. 283-84.

Central Book Depot, Calcutta. 1475.

Changes in the treatment of prisoners
in the Andamans. 160Z.

Civil Surgeon in charge of Ripon
Hospital in Simla. 355.

Clerical duties done by the record
suppliers in the Central Publication
Branch. 1477.

Communal composition of the hold-
ers of selection grade posts under
the Postmaster, Allahabad. 1822

Cominunal representation of the in-
ferior servants in the Allahabad
General Post Office. 1823.

Condemnation of certain quarters in
Timarpur, Delhi. 370-71.

Condition of State Prisoners Messrs.
Surendra Mohan Ghosh and Jivan
Lal Chatterjee. 517.

Condition of the health of certain
political prisoners in the Cellular
Jails, Andamans. 361-62.

Condition of the health of Mukul
Ranjan Sen and Biren Roy, politi-
cal prisoners in the Andamans.
360-61

Confirmationg in the grade of Assist
#nt Station Masters on the North
Western Railway. 1481

Construction of new quarters for
Membhers of the Tegislatures in
New Delhi. 345-46.

Construction of quarters for teachers
of Bengal Nagpur Railway Schools.
1479,

Consteuction of quarters in  New
Delhi. 344-45, 346-47, 912-13.

Continuance of the Bast Indian Rail-
way Band at Jamalpur. 18.

Conversion of the Noakhali Post
Office into a Sub-Pest Office.. 1832.

Death of prisoners from hunger-
strike in the Andamans. 279,

Deaths from pneumonia in jails in
the Andamans. 286-87.

Detenus detained in the Deoli Deten
tion Camp. 1607-08.

Devices adopted by certain persons
to evade the- Child Marriage Re-
straint Act. 252.

Difficnlties of the staff of the Central
Publications Branch due to 1ts
transfer to Delhi.  368-69.

MITRA, MR. 8. C.—contd_

Question re—confd.

Dim-lit streets of New Delhi. 1280.
Discharge of temporary staff of Cen-
tral Publication Branch 366-67.
Discrimination in the distribution of
quarters on the North Western

Railway. 1481-82.

Disposal of certain publications as
waste paper on the eve of the trans-
fer of the Central Publication
Branch to Delhi. 430-33.

Disposal of dead bodies of certain
prisoners in the Andamans. 1602.

Dr. Rabindra Nath Tagore’s message
to the hunger-striking prisoners in
ihe Andamans. 1601-02.

Economy and rétrenchment in the
géaicutta Port Trust. 1833, 1834-

Employment. of Indians in the office
of the High Commissioner for
India. 1016.

Employment officer at the Jamalpur
Workshops. 18.

Expenditure incurred oun the trans-
mission of publications from the
Government of India Press, Cal-
cutta, to the Central Publication
Branch, Delhi. 433.

Fees charged for operations perform
ed in the Ripon Hospital, Simla,
on the dependants of Government
seryants, 3563-54.

Firms manufacturing playing cards
in India. 907-09.

Forced feeding of Mahabir Singh, a
late political prisoner in the Cellu-
lar Jail, Andamans. 285-86.

Formation of an Indian Force wing
of the Royal Air Force. 1482-83.

Free medical attendance by the Civil
Surgeons, Simla, to Indian Govern
ment servants. 354-55.

Free railway passes allowed to Army
Headquarters clerks living in nri-
vate houses in Summer Hill. 351.

rant of benefit of enjoying the old
scales of pay to the retrenched staff
of the Government of India Secre-
tariat on re-employment. 758,

Grievances of the State prisoners con-
fined in the Damoh Sub-Jail. 280-
83

Holding vp of confirmations of sub
ordinates in the Government of
Tndia Secretariat and  Attached
Offices.  758-58.

House rent charged from the Minis-
terial Staff of the Civil Depart-
ments. 350-51.

Housing problem of the Indinn em-
ployees of the East Indian Railway
at Jamalpur. 16-18.

“Janzer-strike by certain poltical
prisoners in the Andamans. 535-36.
364, 1597, 1603.
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MITRA, MR. 8. C.—contd,

Question re—contd.

Hunger-strike by detenus in the
Deoli Detention Camp. 373.

Tllness of certain State Prisoners cCe-
{ained in the Rajahmundry Central
Jail. 516.

Illness of Messrs. Benoyendra Nath
Roy Chowdhury and Jivan Lall
Chatterjee. 518.

Tliness of prisoners in the Andamans.
1603.

1llness of Saroj Ranjan Acharya, a
detenu in  the Deoli Detention
Camp. 372-73.

Tllness of State Prisoners, Manoran-
jan Gupta and Bhupendra Kumar
Dutt. 1604.

Improvement in the design of a bone-
crusher. 950.

Indian Posts and Telegraphs Em-
ployees’ Mutual Relief Fund,
Lahore. 1283,

Insanitary conditions near Samru
Place and Lumsden Square, New
Delhi. 1290,

Tnsolvency of Mr. James Rowland
Hopper, an employee of the Cen-
tral Publication Branch. 1475-76.

Tnterview with political prisoners in
the Andamans by their relatives.
363-64.

Tnterviews granted with political
prisoners in the Andamans. 1597-
98.

Intimation of the deaths of prisoners
ir. the Andamans to their relatives.
1604.

Maintenance of the family of Hyder

_Ali and Tipun Sultan. 2-4.

Maltreatment of Mr. Keshva Chandra
Gupta, a political prisoner. 921.

Medical aid to non-gazetted Govern-
ment servants. 353,

Menu of diet supplied to certain

prisoners in the Andamans. 1599
Military Hospitals jn Tndia. 791-85.

Mitigation of the hardships of the
stafi of the Central Publication
Branch. 371-72.

Muslim gazetted officers in the Unit-
ed Provinces Postal Circle. 1821.

Muslims of Bengal, Punjab and other
provinces in the Government of
Indian Secretariat and attached
offices. 919-20.

Newspapers supplied to political
prisoners in the Andamans. 1597

Nomination of the Indian Army sol-
diers to the Indian Military Aca-
demy, Dehra Dun. 909-12.

Non-admission of Indians in the

‘Walker and Portmore Hosritals in
Simla. 3566. YT

MITRA, MR. 8. C.—contd,
Question re—contd.

Non-appointment of Muslims as
extra-departmental Postmasters at
Allahabad. 1822-23.

Non-grant of advance increments 1o
the staff of the Central Publica-
tion Branch on their transfer to
Delhi. 367-68.

Non-grant of an allowance to the
family of State Prisoner Mr. Arun
Chandra Guha. 1605.

Non-grant- of an allowance to the
family of State Prisoner, Mr.
Manoranjan Gupta. 1604-05.

Non-zsale of monthly tickets at station
booking offices on the Kalka Simla
Railway. 914.

Non-supply of certain books to State
Prisoners confined in the Damoh
Sub-Jail. 284.

Number of certain Indian Officers on
the North Western Railway. 1480-

8l.

Officers of the Indian Medical Ser-
vice employed on specialist duties.
788-01.

Opinions about the unification of
standards of the medical licenti-
ates. 279-80.

Passes for dependents of employees
of the North Western Railway.
1482.

Passes for free conveyance of Army
Headquarters clerks between Sum-
mer Hill and Simla. 914-16.

Payment of refunds to Income-tax
assessees. 278-79.

Permission to a detenu in the Deoli
Detention Camp to perform the
Sradh ceremony of his father.
1608.

Permission to prisoners in the Anda-
mans. to have money in Jailor’s
custody for personal expenditure.
1598-99.

Petition for the transfer of Mr.
Mahendra Nath Roy from the Deoli
Detention Camp to Calcutta. 921.

Policy of Government towards Com-
pany-managed Railway = Schools.
1477-78.

Position of teachers in Company-
%anaged Railway Schools. 1478-

Position of temporary clerks in the
%:ntral Publication Branch. 1476-

Present condition of the health of
State Prisoner Mr. Surendra Mohan
Ghosh. 516-17.

Present state of health of Benoyen-
dra Nath Roy Chaudhury, a State
Prisoner in the Rajahmundry
Jail. 920
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MITRA, MR. 8. C.—conid,
Question ré—contd.

Promotion of two non-Muslims as

town Inspectors in the General
Post Office, Allahabad. 1822.
Proposed removal of an ancient

shrine at Azimganj by the East
Indian Railway authorities. 366.

Proposed transfer of one Sudhansu
Ranjan Sen, a political prisoner, to
the Andamans. 1831-32.

Provision of a elub for Indian clerks
living in Summer Hill quarters.
348-49.

Provision of facilities for free con-
veyance to the civilian clerks liv-
;rég in Summer Hill quarters. 349-

Public Service Commissioner exam-
ination for recruitment of clerks
for the Government of India.
1834.

Racial discrimination in the carriage
of dogs by railway trains between
Summer Hill and Simla. 913-14.

Racial discrimination in the fixation
of hospital charges in the Hindu
Rao Hospital, Delhi. 355-56.

Raising the status of the Dhooria
Post Office in the Rawalpindi Divi-
sion. 1689-90,

Ratio of Bengal and Punjab Muslims
to the Muslim population of India.
919.

Reckoning of seniority on the North
Western Railway. 1481,

Recrnitment of Bengal Muslims in
services under the Government o
India. 1825-26,

Recrnitnient of ministerial stafi of
the Government of India Secretar-
iat and attached offices. 930-34.

Recruitments made in the Central
Publication Branch. 1476.

Refusal to allow Army Headquarters
Indian Clerks living in private
houses to travel by the special train
running betwezen Summer Hill and

Simla. 918
Repayment of 4 per cent. Conversion
Loan.™ 253,

Repayment of War Debts by England
out, of ‘the silver reserves tran-
shipped from India. 277-78.

Reply- of telegrams enquiring about
the health of political prisoners in

tge Cellular Jail, Andamans. 362-

63. :

Representations made by Dr. Bhupal
Singh and Mr. Satish Pakrashi,
prisoners in the Andaman: 1600-
01

. Restrictions in Burma and Bengal for
Germdan automatic repeatent alarm
pistols. = 685.

MITRA, MR. 8. C.—contd,

Question re—contd.

Retention of the post of the Educa-
tional Commissioner in the future
constitution of India. 252-53.

Retrenchment in the Telegraph Tra-
fic and Telegraph Engineering
Branches of the Telegraph Depart-
ment. 953.

Retrenchment of Indians employed
in the office of the High Commis-
sioner for India. 1015-16,

Rules of hospitals under the admin-
istration of the Government of
India. 356.

Running of a special train for civilian
clerks between Summer Hill and
Simla. 351-52.

Salaries drawn by the non-gazetted
staff of the Central Publication
Branch.—369-70.

Sanction of additional staff for the
Central Publication Branch to

cope with  the work connected
with the transfer of the Patent
Office specifications. 434,
Scheme of reorganisation of the
Clentral Publication  Branch.
1476.

Search by police of the room and
belongings of State Prisoners
confined in the Damoh Sub-Jail
284-85,

Selection of personnel for enrolment
in the combatant ranks of the
Indian Air Force. 1483-85.

Sending or receiving of communica-
tions by prisoners joining hunger-

strike in  the Cellular ~ Jail,
Andamans. 1598

Suicide ' eommitted by a postal
official of the Rajshahi division.
955,

Supply of rule books to the East
Tndian Railway employees. 19,

Transfer of State Prisoner Mr.

Rasik Tal Das, to some other jail.
1606, :
Transfer of the Supaul and Madhi-
pura_Sub-Divisions in the Bhagal-
pur Distriet to Purnea District
for Income-tax purposes. 278.

Travelling of children of European
clerks by the special train running
_bhetween Summer Hill and Simla.
918-19.

Travelling of unauthorised persons
by the special train running
between Summer Hill and Simla.
916.18,

TUse of office lorry by the Manager,
Central Publication Branch. 1475.

Question (Supplementary) re—

Air bombhardment on the Tribal area
of the North-West  Frontier.
679, 681, 682.

H
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MITRA, MR. S. C.—conid,
Question (Supplementary) re—contd.

Allegations against certain sergeants
during the Congress Session in
Calcutta. 184-85.

Allegations of assault made on the
Congressmen after their arrest In
Calcutta. 24.

Alleged unfair treatment of the
Railway Officers towards Muslim
employees, 1088,

Appointment of an  Indian ~ as
Director General, Indian Medical
Service, or as Public Health
Commissioner’ in India. 925

Arrest of Mr. Devidas Gandhi at
Delhi. 762

Communal  composition of the
gazetted -~ staff under the direct
control of the Director General of
Posts and Telegraphs. 638.

Death ‘of certain political - prisoners
in the Andamans. 103,

Dissatisfaction of OQriyas on account
of non-inclusion of certain areas
in the proposed «Orissa Province.
8 v ‘

Externment of Maulana Sultan
Ahmagq from Delhi. 486, 407,
Fixation of the date and fime for
different Standing ' Committees.

1261.

Loans advanced fo the Bahawalpur
State out of Indian revenues. 979,

Mr Gandhi’s fast. 27 28,

Non-appointment of a Mushm  on
committees formed in connectinn
with the separation of the Orissa
Province. 341" ;

Permission to Mp, Sailendra  Nath
Ghose, an Exile, to return to
India. 1384-85,

Prohibition of the eniry into lndia
of publications by Rash - Behar
Bose.w 359

Qualifications of Members mominat-
ed to the Reserve Bank and
Btatutory Railway = Board Com-
mittees. - 194.96.

Railway accident near Mokameh on
~the Kast Indian Railway. 96, 97.

Refusal of passport” to- Mr- B. J.
Deorukhkar, Nationalist leader of
the Depressed Classes, to proceed
to London. 270

Representatives - of Tndia at the
World  Economic Conference in
London. ' 255: :

_Revenue carned at the docks by the
-~ Calcutta Port Trust. 627.
Sam to he taken from India as a
resnlt- of  the Ottawa Agreement.
182:83 .57 wens

MITRA, MR. 8, C.—concld,
Question (Supplementary) re—contd.

Transfer of Aden to His Majesty’s
Government. 171-T2.

Transfer of control of  the
Badrinath Temple to the Ruler
of the Tehri Estate. 1033,

Transportation of political prisoners
to- the Andamans. 111, 112,

Reserve Bank of India Bill—

Motions to refer to Joint Committee

and to circulate. 1314.
Resolution re—

Amendment of Rule relating to the
constitution of the Committee on
Public Aeccounts. 1896,

Repayment of half currency notes.
501-92.

MODY, MR. H. P.—

(Cotton Textile Industry  Profection

(Second Amendment) Bill—

Motion: to consider, 1065-59, 1063,
1064, 1071,

Indian ““Khaddar’’ (Namg Protection)

Bill—

Motion to refer to Select Committee,
973-77, 983,

Indian States (Protection) Bill—

Motions to refer to Select Com-
mittee  and = to circulate. 1080,
1081, 1084-85, 1089.

Point of order raised by — as to
whether clause 3 is in order as it
secks to interpolate into section
121A of the Indian Penal Code an
addition to the armoury of the
law which makes it possible for
a  British . Counrt to deal with
offences committed  against the
Administration of an Indian State
in the State itself. 1084.

Nomination of — to the Panel of
Chairmen, 462,

Question (Supplementary) re—

Alleged -attack on Mahatma Gandhi
by the Daily Gazette of Karachi.
1275.

Appointment  of Presidents and
Members of the Tariff Board from
provinees other than Bombay. 929,

Toans advanced to the Bahawalpur
State out” of Indian = revenues.
936-37.

Reserve Bank of India Bill—

Motion to refer to Joint Committee,
1398, 1402, 1403-09. 1413,

MODY WARD SCHEME—
Question re non-adoption of the — of
ticket. checking on the North

Western Railway. 734
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MOKAMEH—

Question re railway accident near —
on the East Indian Railway.
96-97.

MONO OPERATORS—
See ‘‘Operator(s)”.

MONSOON—

Question re acute distress of the staff
of the Central Publication Branch
on account of the bursting of —.
370.

MOORE'S “FAMILY MEDICINE”—
Question re revised edition of the —-,
1678. ;

MOPLAH(S)—
Question 7e—

__ convicted of offences connectad
with the  Malabar Rebellion in
jails and in the Andamans. 634

— detained under  Regulation III
and the Moplah Outrages: - Act.
634-35,

— wanted by police under -Regula-
tion ITI and the Moplah Outrages
Act. 634.

Nomination of a — Member of the
Central Tegislature to the Com-
mittee to be formed for arranging
the constituencies of the Federal
Agsembly. 635.

MOPLAH. OUTRAGES ACT—
See ‘‘Act(s)”.

MORADABAD—
Question ré—

Circulation of a proposal for pur-
chase of Derby Sweep tickets by
the Divisional Superintendent, —
Division, East Indian Railway.
1460-61,

Denial to railway  subordinates of

_— of the privilegs ' of = seeing
officers at’ Calcutta. 796
Melas held  at places in the —

Division, Fast Indian  Railway.
1824, :
Promotion of Indian’ Assistant
Station Masters as CGuards in the
— and Lucknow Divisions, East
Indian Railway. 293.
Punishments given to the sub-
ordinates of the — Division, East

Tndian Railway. 796.
Recruitment of guards in.the —
* Division, Fast Indian Railwaj.
.. 1850-51.

Senjority list of staff in the —

Division, Bast Indian Railway.

1849-50.

|

MORADABAD—contd.
Question re—contd.

Suspension of certain subordinates
of the — Division, East Indian
Railway, 796,

Use of an officer’s carriage for joy
rides under orders of the Divi-
sional Superintendent, — Divi-
gion, Hast Indian Railway. 1462.

MORGAN, MR, G.—
Ajmer-Merwara  Juveniles
Bill— :

Motion to consider and to pass. €81
Election of — to the Standing Com:
mittee for the Department . of
Industries and Labour. 951
Iixpressions of vegret on the deaths
of Sir Zulfigar Ali Khan, and
Khan Bahadur Sarfaraz Hussain
Khan. 51, 54.
Factories Bill—
Motion to refer to Select Committee:
1634-35,
Indian Railways (Amendment) Bill—
(Amendment of section 51)—
Consideration of clause 2, .699-700.

Smolking

Murshidabad Estate Administration
Bill—
Consideration of—

Clause 3. 1563.

Clanse 7. 1571, 1572

Clause 20.- 1576.

Clause 22, (1578,

Resolution r¢ draft Convention - and
Recommendation concerning  the
age for admission of children to
non-industrial employment. 1892
92

Workmen's Compensation {Amend-

ment) Bill—

‘Consideration of clauses. 69, 70,
71, 73, 76-77, 117, 119, 118, 122,
127, 132133, 139-40, 141, -

MORTGAGE BANE—
Question re declaration of debentures
of the Central Land — of Madras
as trustee securifies. 618.

MOTION (S)—
— re—
Dues in respect of lighthonses and.
buoy in British India. 1865.
Future administration of Aden.
1772-1820.
MOTION FOR ADJOURNMENT—
Suggestion by the Chair that if
Honourable Members are nof in
full  possession  of facts with
vegard to a particular- case, and
if mo short notice is taken of
their  questions, - what they
should do -is actually to ask for
the leave of the Tlouse to move

LEmnee

H 2
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MOTION TFOR ADJOURNMENT—
contd.
the — and then ask the leave of
the  Chair for permission to
waive objection on the question
of urgency until the full facts
are available to Honourable
Members, and if the Chair is
satisfied that it is a proper case,
necessary  permission could be
given to move the motion on a
Tater day. 565,
See also ‘‘Adjournment(s)
MOTOR(S)—
Question re import of — into India
and the duty thus realised. 442,

MOTOR CARS—

Question re import of — designed to
run without petrol from Japan.
1365.

MOTOR DRIVER(S)—

Question re — of Police Officers in
Delhi. 463.

MOTOR OMNIBUS SERVICE—

Question ye — and Electric omnibus

service in Delhi. 1854,

MOUNT EVEREST—
See¢ “Everest’’.

MRAZ, MR, GEORGE—

Question re arrest and deportation of
— who was running a German
Therapeutic Imstitute in Delhi.
625.

MUAZZAM SAHIB BAHADUR, MR.
MUHAMMAD—

Demand for Supplemeniary Grant in
respect of—
Civil Aviation, 1905-06,
“New Capital Works at
1241,

Delhi”.

Hedjaz Pilgrims (Muall:'msg) Bill—

Motion to recommit to Select Com-
mittee. 1701-02.

Indian Railways (Amendment) Bill—
(Amendment of section 51)-—
Consideration of clause 2. 701-02.

Motion 7e future Administration of

Aden. 1792, 1813-19,
Murshidabad Estate Administration
Bill—

Consideration of—

Clause 3. 156263

Clanse 4, 1566.

Clause 10. 1572 1573,

Clanse 11. 1574,

Clanse 20. 1576.
Motion to pass. 1584-85.

MUAZZAM  SAHIB BAHADUR,
MR. MUHAMMAD—contd.
Question 7e—
Amalgamation and separauion of
the cadres of Inspectois of Rail-
way Mail Service and Inspectors
of Post Offices. 955
Casualties due to rash driving in
New Delhi and Delhi City. 39.
Tnadequacy of the space for the
staff in the Madras CGeneral Post
Office. 1171-73.
Indianisation of the Central Cypher
Bureau of the Foreign and
Political Department. 1591-85,

Removal of the sorting office to the

Madras General Post Office build-
ing. 198.99.

Structure of the Madras General
Post Office Buwlding ~ 1173,

Want of proper lavatory arrange-
ment in the Madras General Post

Office Building. 1174

Question  (Supplementary) re manu-
facture of playing cards in Tndia.
546.

half

repayment  of
579-8B3, 597.

Resolution re
currency notes,
MUGHALPURA—
(Juestion 7e—
Construction of a bridge on a canal

between — and Lahore on the
North Western Railway. 1008-
10.

Qualificationg of chargemen in the
carriage and wagon shops, Noith
Western Railway, —. 946.

Selection of Jouraeymen for the
North Western Railway work-
shops —. 734-35.

Suspension and dischaige of ceriain
chargemen in the carriage und
wagon shops, —, North Western
Railway. 946-47.

MUGHALSARATL
Question re trains running on the
Grand Chord and main line of
the Tast Indian Railway Lbetween
Howrah and —. 609-10,
MUJUMDAR, SARDAR G. N.—
Motion 7e future Administration of
Aden. 1808-11
Question re establishment of the pro-
posed Reserve Bank in India. 73T7.

MULTAN_—
Question re—
Communal composition of gazetted

staff on the — Division of the
North Western Railway. 1106-
07

Removal of Mr. Devidas Gandhi
to — jail in a third class com-
partment. 1659,

S S T T T e
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MULTIPLE UNITS SECTION—
Question 7e post of = Superintending
Foreman for the — of the Trae-
tion Department of the Great
Indian Peninsula Railway. 690.

MUNICIPAL ADMINISTRATION—
Question re — of Ajmer City. 1820.

MUNICIPAL COMMITTEE—
Question rz—
Absence of elected Members in the
New Delhi —. 1107,
Alleged grievances against the —
Ajmer. 377-78.

Appointment of an Executive
Officer in the —, Ajmer. 378,
Educational qualifications of non-
official nominated members of the

New Delhi — 1107-08.
Nomination of members of the New
Delhi —. 1262-63,
Non-payment, of the salaries of some
sweepers of the —, Ajmer. 378.
Purchase of petrol by the New
Delhi —. 1109, 1167,

MUNICIPALITY (IES)—.
Question re¢ proposal for the amalga-
mation of the — of Ol and New
Delhi. - 1854.

MUNSHI, MR, JEHANGIR K.—
Motion e future Administration of
Aden. 1790-93.

MURDER—
Question 7¢. — of one Sardar Sher
Singh in California, United States
of America. 360, 456-57,

MURSHIDABAD ESTATE AD-
MINISTRATION BILL—
See “Bill(s)".

MURTUZA SAHED
MAULVI SAYYID—
Motion for Adjournment . 7e aerial

bombardment on Iotkai in the
Trans-Frontier. 886-87.
Question re—

Allegations against the police in
Calcutta and Bombay. 1739-42.
Examination for the recruitment of
lower division clerks held at the
Benares City Post Office. 956.

Inadequate representation of Mus-
lims on. the Cantonment Board,
Poona, 1830.

Post of the Personal Assistant to
the Accountant-General, Posts and
Telegraphs. 201,

Release of workers of the Jamiat-
ul-Ulema-i-Hind, Delhi. 1659,
Removal of Mr. Devidas Gandhi to
Multan jail in a third class com-

partment. 1658,

—

BAHADUR,

MURTUZA SAHEB BAHADUR,
MAULVI SAYYID—contd.
Question 7e—contd.

Rent of Government quarters paid
by the staff of the office of the
Deputy Accountant-General, Posts
and Telegraphs, Delhi. 1053-54.

MUSEUM—
Question re separate — for Orissa 7.

MUSLIM(8)— :
Question re—

Absence of — Officers in  the
Calcutta Port  Trust. 546-47,
1766,

Alleged injustice to — in the Rail-
way Mail Service, Allahabad.
1100-01.

Alleged unfair treatment of the
Railway Officers towards Muslim
employees. 1086-98.

Appointment of — in the Com-
merecial Statistics Branch of the
Commerce Department. 1095-96.

Appointment of — in the Sind and
Baluchistan Cirele. 40,

Contract ~for — sweets-stall at
Amritsar. 1099

Discouragement of the formation of
— Trade Unions.

Employment  of — doctors  and
hospital assistants on pilgrim ship,
621.

Facilities given to — employees of

the State Railways to perform
Tdul-Zuha and Idul-Fitr prayers.
544,

Fixation of percentage for appoint-
ments in Governmenf service for
— and other communities. 87-90.

Grievances of . against the
Medical Department of the North
Western Railway. 1283-84.

Grievances of the — employees of
the Dehra Dun Postal Division.
36-37.

(irievances of the — staff of the
Quetta Head Post Office, 199,

Tgnoring = the claims of — in the
Archweological Department,  1857.
58.

Inadequate appointments of — as
temporary assistant Income-tax
Officers in the United Provinces.
90-91.

Inadequate rvepresentation of — on
the Cantonment Board. Poona.
1830.

Tnerease in  the number of —
Judges in the Calcutta High
Court. 907.

— and Company-managed Railway.
1100.

— appointed in the Mussoorie Head
and Sub-Post Offices in the in-
ferior cadre. 1445
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MUSLIM (8)—contd.
Question re—contd.

— draftsmen retrenched from the
Office of the Chief Engineer,
Survey, and Construction, North
Western Railway. 380, :

— pazetted officers in the United
Provinces Postal Circle. 1821,

— of Bengal, Punjab and other pro-
vinces in the Government of India
Secretariat and attached offices.
319-20.

—  Sub-Assistant  Surgeons and
Assistant Surgeons on the East
indian Railway. 1288,

— Superintendents in the Govern-
ment. of India Secretariat and
attached offices. 685.

Non-appointment, of a — on com-
mittees formed in connection with
the separation of the Orissa Pro-
vince, 341-42.

Non-appointment of — as extra-
departmental Postmasters  at
Allahabad. 1822-23

Non-recruitment of — clerks in the
office of the Divisiona]l] Engineer,
Telegraphs, New Delhi. 955-56.

Paucity of — in the Medical
Department of the North Western
Railway. 515.

Platform raised by — employees in
the compound of the Tahore
General Post Office. 8954

Preponderance of — in the
Peshawar Postal Division, 1683-
85

Promotion of two non- — as town
Inspectors in the General Post
Office, Allahabad. 1822

Ratio of Bengal and Punjab — to
the — population of India. 919.

Recognition of — Trade Unions.
607-08.

Recruitment of Bengal — in services
under the Government of India.

1825-26.
Recruitment of — employees in the
Glovernment, Forms Press,

Aligarh. 1289,

Recruitment of — in the Calcutta
Port. Trust. 548-49, 1766-67_

Replacement of a few — by Hindus
in the inferior establishment of
the Jhelum Head Post Office,
1688,

Representation of — in the clerical
staff .of the Military Engineering

Service, - Western Command,
Quetta. 686.
Representation.  .of — in  the

Establishment  Branch  of the
Office of the Cheif Medical Officer,
North Western Railway. 1285-86.

MUSLIM(S)—contd. ’
Question re—contd. F
Representation of — in the services

under the control of the Govern-
ment of India. 439.

Seats for — in the Bihar and Orissa
Legislative Council. 454,

Victimisation of — in the Office of
the Chief Medical Officer, North
Western Railway, 1286-87

Voluntary retirement of — em-
ployees of the Calentta Port
Trust.. 549 1767.

MUSLIM LEAGUE—

Question re representative of the
All-India — for giving evidence
before the Joint Parliamentary
Committee. 343.44,

MUSSOORIE—

Question re Muslims appointed in
the — Head and Sub-Post Offices
in the inferior cadre. 1445,

MUTUAL RELIEF FUND—

Question 7¢ Indian Posts and - Tele-
graphs  Employees’ —, TLahore.
1283.

MUZAFFARGARH—

Question re transfer of certain State
Prisoners from — Jail to some
other jail. 515-16

N
NARBADA—

Question re construction of the new —
Bridge on the Bombay, Baroda
and Central India Railway. 272, |
379-80.

NASIE—
- Question re—

Allotment of residential quarters in
the Currency Note Press, —. 786.

Application of the Factory Rules to
g;e Currency Note Press, —. 786-

Appointment of Adya Gaud
Brahmans in the Currency Note
Press, —. 785. |

Assistant Supervisors of different
communities appointed in  the
Currency Note Press, —. 785.

Conviction and sentence of the per-
petrators of thefts in the Currency
Note Press, —. 784, ]

Departmental action taken against
the supervisors retained or re-
trenched in the Currency Note
Press, — T785.

European style quarters for Indians
in the Currency Note Press, —
785-86.

Forged ten-rupee mnotes in  the
Currency Note Press, —. 784.




e

INDEX TO LEGISLATIVE ASSEMBLY DEBATES 101

NASIK—contd,
Question re—contd. .

Results of the audit of the accounts
of architects of — buildings. 786.

Shortage of five-rupee note sheets in
the Currency Note Press, —. 784.

Special qualifications required for
the posts of the Master and Deputy
Master of — Presses. 785.

Star water-marked currency notes
printed in the Currency Note
Press, —. 784.

Technical apprentices employed in
the presses at —. 786.

Verification of spoiled or rejected
currency notes in the Caurrency
Note Press, —. 784.

NATAL—

Question re sending back of repatria-
ted Indians from — and other
parts of South Africa to their
homes. 735-36.

NATIVE RESERVES—
Question re leases in Kenya —. 1004.

NAWAB NAZIMS—
Question re properties of the — of

Bengal and Bihar and Orissa.
48-49.
NEGOTIABLE INSTRUMENTS

(AMENDMENT) BILL—
See ** Bill(s) .

NEOGY, MR. K. C.—
Expressions of regret on the assassina-
tion of Mr. Burge, District
Magistrate of Midnapore. 779.

Indian Railways (Amendment) Bill—
Motions to consider, to re-circulate
and to recommit to Select Com-

mittee. 302, 304, 469-75, 486.

Indian States (Protection) Bill—
Motions to refer to Select Committee
and to circulate. 1201-06, 1207-09,
1216, 1217.

Motion for Adjournment 7re  alleged
seurrilous article in the Daily
Gazette re Mahatma Gandhi.
1431, 1438-39, 1440, 1441.

Murshidabad Estate
Bill—
Motions to consider and to refer to
Select Committee. 725-26.

. Nomination of — to the Panel of
Chairmen. 462.

Point of order raised by — as to what

: kind of amendments (restricted or
of a general character) can be
moved to the motion of a mover of
a Bill for eliciting public opinion
by circulation. 208-10.

Administration

NEOGY, MR. K. C.—contd.
Question re—

Admission of Indian Officers and
Cadets in the Prince of Wales Sea-
men’s Institute. 1670-71.

Coal raised in India. 1042-43, 1693.

Collieries working in Bengal and
Bihar coal-fields. 1042.

Contribution towards the building
fund of the Prince of Wales Sea-
men’s Institute, 1670.

Export of Bengal and Bihar coal.
1043.

Grievances of the Indian shipping
companies. 1267,

Lower scale of railway freight on
coal  from Pench and Chanda
Valley Collieries. 1044. ‘

Non-admission of Indians to the
Prince of Wales Seamen’s Insti-
tute, Bombay. 1267.

Participation of Indian shipping in
the coastal and overseas trade of
India. 1265-67.

Proceedings of the Sub-Committee of
the World Economiec Conference
dealing with shipping subsidies.

1251. -
Protection to the Indian shipping
companies. 1264-65.

Reservation of the Imperial coasting
trade to British ships. 1263-64.
Restriction of raisings of collieries:
owned by Railways. 1043. <
Training of Marine Engineers in

India. 1267-68.
Withdrawal of surcharge on coal.
1043-44.

Question (Supplementary) re—

Admission fee for the examination
for recruitment of Assistants and
clerks in the Government of India
Secretariat and Attached Offices.
461, 462.

Allegations of assault made on the
Congressmen after their arrest in
Calcutta. 24, 25, 26.

Alleged assault on the people at the
Esplanade tram-shed in Caleutta.
115. T :

Alleged attack on Mahatma _Gandhi
by the Daily Gazette of Karachi.

1272, 1274. :
Arrest of Mr. Devidas Gandhi at
Delhi. 763.
Construction of the new Narbada
Baroda

Bridge on the Bombay,
and %entml India Railway. 272.
Death of certain political prisoners
in the Andamans. 103. .
Diversion of the East Indian Rail-
way Punjab Mails from the main
line to the Grand Chord. 338.
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NEOGY, MR, K. C.—contd.
Question (Supplementary)—contd.
Grievances of the State Prisoners
confined in the Damoh Sub-Jail
281, 282. :
Indians in the Indian Civil Service
appointed as Executive Conncil-
lors in the provinces. 1674.
Insulting treatment meted out to

deck passengers at the time of
their vaceination at Rangoon.
186-90.

Minute of dissent of Sir Purshotam-
das Thakurdas on the report of
the Tondon Committee on the
Indian Reserve Bank. 1691

Mr. Gandhi’s fast. 27,

Nomination of the Members of the
Legislative Assembly to the Joint
Parliamentary ~ Committee. 191-
93.

Qualifications of Members nominated
to the Reserve Bank and Statutory
Railway Board Committees. 194-
96.

Refusal of passport to Mr. B, J.
Deornkhkar, nationalist leader of
the Depressed Classes, to proceed
to London. 269.

State Prisopers in custody. 5, 6.

Treatment meted out to Mr. M. 8.
Aney in'the Midnapur Jail. 175-

78. :
Reserve Bank of India Bill—
Motions to refer to Joint Com-
mittee and to _circtﬂate. 1520.

NEW 2 CAPITAL WORKS
DELHI— :
Demand for

1231-50:

NEW DELHI—

Question re—
Absence of elected Members in the
— Municipal Committee. 1107,

AT

Supplementary Grant.

Alleged embezzlements by  the
building supervisor of the Vice-
regal Lodge, —. 505.

Allotment of quarters in —. 1037-

530
Appointment of doctors and opening

of a dispensary in —. 1678-79.
Area of land in — reserved for
allotment to Diwans and Raises.
1125.

Arrangements for medical treatment
of Indian clerks in —. 1766.

Casualties due to rash driving in —
and Delhi City. 39.

‘Certain alterations in the
type orthodox quarters
1754-55, 1840-41.

Construction of new quarters for
Members of the Legislatnres in
—. 345-46.

‘e D 9"
in —.

NEW DELHI—contd.
Question, re—contd.

Construction  of  guarters
344-45, 346-47, 912-13, 1766.

Damage due 1o excessive rainfall to
certain ‘articles in the Council
House Building in —. 514-15.

Défects in certain guarters of Lake
and Clive Square in —. 1281-82.

Dim-lit streets of —. 1290,

Educational qualifications of non-
official nominated members of the
— - Municipal - Committee.  1107-
08.

Electric light in D'
quarters in —, 1755-56.
Establishment of a development
directorate for Old and —. 1854.
Extension of the privileges of the
local self-government to — public.

1108.
House rent allowance granted to the
Government of India staff in —.

in —,

type

1757.

Insanitary conditions near Samru
Place and Lumsden Square, —.
1290.

Location of certain attached offices
n —.

Location of some attached offices in
—. 894-95.

Nomination of members of the —
Municipal Committee. 1262-63.

Non-recruitment of Muslim clerks in
the office of Divisional Engineer,
Telegraphs, —. 955:56.

Occupation of quarters in — by the
staff of the Government of India
after they. become: out of class.
1681.

Population of — 49.

Proposal for the amalgamation = of
the municipalities of Old Delhi
and —. 1854

Proposed demolition of a portion of

the wall which separates Old
Delhi from —. 543-44.

Purchase. of = petrol by  the
— Municipal Committee. 1109,
1767.

Safety of the inmates of the “D”

and “C" type quarters in —.
905.
School buildings on the Ridge at
—. 1261-62.

Shifting of the Imperial Library to

Shops on Baird Road, —.
1757.

Trade carried on in —.

1108-09,

291.
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NEW ZEALAND—
Question re—
Denial of equity and fairplay to
Indians in —. 532-34.
Number and percentage of Indians
in —. 532.
NEWSPAPER(S)—
Question re—
— supplied to political prisoners in
the Andamans. 1597.

Objectionable advertisements in —.
630.
NIGHT DUTLY—
Question r7e — of Assistant Station

Masters on certain branch lines of
the East Indian Railway. 633.

NOAKHALI—
Question r¢ conversion of the — Pos!
Office into a Sub-Post Office
1832,

NOMINATION(S)—
Question re—

— of a Moplah Member of the
Central Legislature to the Com-
mittee to be formed for arranging
-the constituencies of the Federal
Assembly. 635.

— of members of the New Delhi
Municipal Committee. 1262-63.

— of the Indian Army soldiers to
the Indian Military Academy,
Dehra Dun.  909-12.

— of the Members of the Legislative
Assembly to the Joint Parlia-
mentary Committee. 181-93.

NON-GAZETTED GOVERNMENT
SERVANTS—

See ‘“‘Government Servant(s)”.
NORTH-WEST FRONTIER—

Question re—
Aerial bombardment at Kotkai on

the — 753-54. A
Air bombardment on the tribal area
of the —. 679-84,

Air bombing on the — of India.
1034. . :
Bombardment of certain villages of
independent tribes on the — by

British aeroplanes. 738.

Bombhing of tribal area on the —.
769.

Communal - composition  of  the
gazetted staff in the Punjab and
— Postal Circie. 652-54.

(Clommunal composition of the non-
gazetted staff in the Punjab and —
Postal Cirele. 673-74.

Declaration of Hindu Gommunity as
Minority Community for recruit-
ment in the Punjab and — Postal
Circle. 1666.

NORTH-WEST  FRONTIER—contd.
Question re—contd.
Forward policy of Government on

the — Border. = 1387.

Posting of Hindu Superintendents
in the Punjab and — Postal
Circle. 1683.

Relrenchment of Hindus in the
Punjab  and — Postal  Circle.
1380.

Transfer from and to non-family and
unhealthy stations in the trans-
frontier in the Punjab and —
Postal Circle. 1664.

Transfer of Inspectors and Post-
masters in the Punjab and —
Postal Circle.  1662-63.

Troubles at the — of India. 629.

NORTH-WEST FRONTIER PRO-
VINCE—
Question re—

Recruitment of Sikhs in the Income-
tax Department, Punjab and —.
507-08.

Recruitment of Sikhs in the office of
the Income-tax Commissioner,
Punjab and —. 507.

NORTH WESTERN RAILWAY—
See ‘* Railway(s) ™.

NOTE(S)—

Question re—

Forged ten-rupee. — in the Currency
— Press, Nasik. 784.

Introduction of a new pattern of
five-rupee —.  610-11.

New ten-rupee and five-rupee cur-
rency —. 1034-35. ‘

Shortage of five-rupee — sheets in
the Currency Note Press, Nasik.
784.

Star water-marked currency —
printed in the Currency Note
Press, Nasik. 784.

Three decipherable currency — of
the Lahore Circle. 1010.

Verification of spoiled or rejected
currency — in the Currency Note
Press, Nasik. 784.

Resolution re repayment of half
currency notes. 9-97.

NOTICE OF DEMAND—
Question re translation of the form of
— of Tncome-tax in Sindhi. 259.

NOYCE, THE HONOURABLE SIR
FRANK— :
Demand for Supplementary Grant in

respect of—
Civil Aviation. 1898-1902, 1904.
New Capital Works at Delhi.

1232, 1233, 1244, 1247, 1248.
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NOYCE, THE HONOURABLE SIE
FRANK—contd.
Factories Bill— :
Motion for leave to introduce.
8L.
Motion to refer to Select Com-
mittee. 1627-30, 1638, 1646-47.
Indian Medical Council Bill—
Motion to consider. 1872

Indian Petroleum Bill—

Motion for leave to introduce. 55.
Motion to circalate. T715-16.

Indian Railways (Amendment) Bill—

Motions to consider, to re-circulate
and to recommit to Select Com-
mittee. 314, 473.

Indian Wireless Telegraphy Bill—
Motion to consider. 718-19, 722.
Motion to pass. 722.

Land Acquisition. (Amendment) Bill—
Motion to consider. 723.

Motion to pass. 724.

Motion re election cf the Standing
Committee for the Department of
Industries and Labour. 293.

Resolution re—

Draft Convention- and Recommend-
ation concerning the age for
admission of children to mnon-in-

1180-

dustrial employment. 1885-88,
1895.
Raising of duty on foreign cotton
imports. 568, 569.
Workmen’s Compensation  (Amend-

ment) Bill—
Motion to consider.
Consideration of—

61-62, 64, 67-68.

Clause 2. 70, 73-75, TT.
(lause 3. B83-84, 85.
iClanse 17. 113-19.
Clause 18. 119, 120, 121, 122-23,
126, 129-30.
Clanse 23. 135, 143-45.
‘Motion to pass. 297, 208.
0

OAKGROVE EUROPEAN SCHOOL—
Question re distinction  between the

. — and other East Indian
Railway Schools. 531,
OAKGROVE SCHOOL—
See ** School(s) -
0OATH OF OFFICE—
Allah Baksh Khan  Tiwana, Khan
Bahadur Malik. 87.

Bower, Mr. E. H. M. 1

Chatarji, Mr. J, M. 1.

Chimman Fal, Rai Bahadur Lala. 2.

Gox;»Mr.- AR, L.

Fraser-Tytler, Major W. K. 1, 1589.

Gthose, the Honourable Sir Bepin
Behary, 1.

(3lancy, Mr. Bertrand James. 589.

Graham, Sir Lancelot. 1.

i
|
|
|
|

OATH OF OFFICE—contd.
Grantham, Mr. S. G. 2.

Kamaluddin Ahmad, Shams-ul-
Ulema Mr. 2.

Lee, Mr. D..T. N.,2

Lloyd, the Honourable Mr. A. i,
1

Milligan, Mr. J. A. L
Mitchell, Mr. A. 2
Pandya, Mr. Vidya Sagar. 1
Ramakrishna, Mr. V. 1
Schuster, the  Honourable
(Gieorge. 245.
Sloar; “Mr—~1; .- 1o
Studd, Mr. E. 1
Vazir Muhammad,
Shaikh Yakub. 1

OFFEN CES—

Sir

Khan Bahadur

Question re non-release on bail of
persons arrested for — under sec-

tion 18 of the Emergency Press

Act, 1931, in Delhi. 271-72,
OFFICE BEARERS—
Question 7e — of Postal TUnions.
1448-49,

OFFICE HOURS—

Question 7e change of timings of the
Army Headquarters special train
or of — of Government offices in
Simla. 1470,

OFFICE SUPERINTENDENT(S)—
See “Superintendent(s)’.

OFFTCER(S)—

- Question re—

Alleged unfair treatment of the
Railway — towards Muslim em-
ployees. 1096-98,

Conversion of the pensions of cer-
tain — from ‘‘voted” to ‘‘non
voted’’. 535-36.

Grades of — in the Madras Cus-
toms Preventive Staff. 1333.

Increase in the proportion of Indiam
— in the Survey of India Depart-
ment. -

Indebtedness of gazetted — in the
Telegraph Department. 1368,
Muslim gazetted — in the United
Provinces Postal Circle. 1821
— and clerks in the Military Engi-
neering ~ Service, Western Com-

mand, Quetta. 686.

— discharged for failure to pass
departmental examination in the
Income-tax Department in Ben
gal.. 1452

Promotion and recruitment of — in
%1194 Survey of India Department,
Promotion of —'in the Survey of
India Department, 614.
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OFFICER(S)—contd.
Question re—contd.
Saving effected by the retrench-
ment of seven — in the Income-
tax Department, Bengal. 1454,
Service of Kuropean Indian Civil
Service or other — lent to places
outside British India. 1768-71.
Services of European Indian Civil

Service or other — lent to places
outside British India. 935,
Strength of — in the Survey .of
India Department. 613.
Tours of — of certain departments.
1762-63,
OFFICTAL(S)—
Question re—
Ektensmns given to — with thirty
years’ service in the Punjab Pos-
tal Circle Office. 1111-12,

Pogition of an — appointed in a
new offica after the abolition of
his post in his former office. 1689.

Postal — officiating in the Bombay
Postal Circle. 1103-04,

Proposal of restricting the passage
of Government —, proceeding to
g'znglnnd to  British  eteamers.

Rejection of applications  for ap-
pointments from the sons and re-
latives of postal — of the Calcutta
General Post Office. 1386,

Rehrement of — having thirty
years' service in Postal Circle offi-
ces. 1029

Suicide committed by a postal — of
the Rajshahi division. 955.

OIT—
Question re import of “Edible — *
into India from Japan. 1745.46.

OIL COMPANIES—
Question 7e combination of —.

OTL-PRESS—
Question 7¢  working of
jails. 1037,

OLD DELHI—

Question re proposed demolition of a
portion of the wall which sepa-
rates — from New Delhi. - 543-44

See also “Delhi” and ‘“New Delhi”.

OMNIBUS SERVICE—
Question 7e  motor and
in Delhi. 1854.

OPERATING DEPARTMENT—
Question re—

Appointment of apprentice
examiners for the —.
Stoppage of recruitment of appren-
tice Train Examiners for the —.

East Indian Railway. 564.

729.

the = in

electric —

train

OPERATIONS—

Yuestion re fees ch'u‘ged for — per-
formed in the Ripon  Hospital,
Simla, on the dependents of Gov.
ernment servants. 353-54.

OPERATIVE STAFF—
See “‘Staft™.

OPERATOR(S)—
Question re—

Girant of pension to telephong — .
1688-89.

Lino and Mono — of the Govern-
ment of India Presses. 1846-47.

Supersession of telephone — in the
Lahore Telegraph Engineering Di.
vision. 1689.

OPIUM DEPARTMENT—
Question  re  Indianisation of
— . 95

the
ORDINANCE(S)— _
Question re Bengalis delained with-

out trial in Burma jails under the
Burma — . 897,

ORDNANCE . CORPS—

Question re—

Indianisation in the Indian Army
— . 1610.
Promotion of Storemen in  the
Indian Army —. 1608-08, 1610-
il
Storemen of the Indian Army — .
1610.
ORGANISATION(S)—
Question 7e—
— invited for giving evidence
before the Joint Parliamentary
Committee. 748-50.
Rules for recognition of Govern-
ment servants” — . 1370.
ORISSA—
Question 7e—
Dissatisfaction  of Oriyas on ac-

connt of non-inclusion of certain
-u-oaa in the proposed — Province.

1\Ton .lppolnt.ment. of a Mauslim on
committees formed in connection
with the separation of the — Pro-

vince. 34142.
Separate museum for — . T.
ORIYAS—

Question re¢ dissatisfaction of — on
account of non-inclusion of cer-
tain areas in the proposed Orissa
Province. T7-9.

ORTHODOX QUARTLRS@
See “‘Quarter(s)’’.
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OTTAWA—
Question re— :
Import and export of certain com-
modities since the ratification of
the. — Pact. 245-51,
Proposed revision of the terms of
the — Agreement. 1334-36,
Sum to be taken from India as a

result of the — Agreement. 182-
83.
Unsatisfactory  working of the —
Agreement  in some. particulars.
624-25,

OUDH AND ROHILKHAND RATL-
WAY—
See *“ Railway(s) .

OVERBRIDGES—

Question re construction of platforms
and — at Mailani and Bhojeepura
stations on the Rohilkund and
Kumaon Railway. T758.

OVERCROWDING—
Question re sufferings of deck passen-
gers coming from Rangoon to
Caleutta due to — . 426.

OVERSEAS TRADE— :
Question: 7¢ parficipatio nf  Indian
shipping in the costal and — of

India. 1265-67.
OVERSEER(S)—
Question re—
Number of and postmen, ete.,
in each Postal Circle. 1124-25.

— and sorting postmen under the
control of the Presidency Post-
master, Bombay. 1473,

OVERTIME RULES—
Question re new — for the Assis-
tant Preventive Officers of the
Madras Customs Office. 1533-34,

P

PACKER(S)—
Question re reeruivment of Garhwali
Hindus in the Quetta Head Post
Office as — and postmen.. 854,

PACKING CASE(S)—
Question, re gunny bags and — pur-
chased by the Central Publication

Branch. 900.
PAINT(S)—
Question re. — used by the Kastern
Beéngal Railway for painting their
wagon. 1052,

PAKRASHI, MR. SATISH—
Question re vepresentations made by
Dr. Bhupal Singh and —. pr-
goners in the Andamans. 1600-01.

[
|
i
t
\
E
|i
i
1

PALERMO—

Question ¢ Lhird International® Con-
gress on Penal Laws held at —.

549-50.

PANAMANIAN COUNTRIES—
Question re complaints and hardships

of Indians in  the —, America.
463.

PANDYA, MR. VIDYA SAGAR—
[mperial Bank of India (Aineudment)
Bill—
Motion to refer to Joint Committes.
1533-42, 1549, 1551.

Motion for Adjournment —re faci-
lities given fo Mahatma Gandhi
in jail. 167, 168.

Oath of Ofiice. L
Question (Supplementary) re—
Alleged attack on Mahatma Gandhi
by the Daily Gazette of Karachi.

1275.
Fixation of the date and time for
differeny Standing Committees,
1261.

Tncrease in the import of fruits and
vegetables from foreign  countries.

909,

Telephohe connection of India with
London, etc. 97-98

Reserve Bank of India Bill—

Motions to vefer - to. Joint. Com-

mittee and to circulate. 1300-19,
1409.
Resolution re - repayment - of  half
cnrrency notes. 586-89.
PANEL OF CHAIRMEN—
Nomination to the —. 1462
PARLIAMENTARY. COMMITTEE—!

Question re momination of the Mem-
bors of the Legislative Assembly
to the Joint —-. 191-93.

See also “‘Committee(s)”.

PARMA NAND, BHAI—
Question re—

Allegations against  Kban Sahib
Malik Karam™ Din, Telegraph
Master, Government Telegraph

Office, Lahore. 1667.

Allegations against the late estab-
lishment clerk, Simla Head Post
Office.  1664-65.

Allegations against the Superinten-
dent of Post Offices. Rohtak Divi-
gion. 13B2.83.

Appointment. of Hindu Superinten-

" dents in the Punjab Postal Circle.
1667.

Arrangements for the

Adh-Kumb
Mela, 1933, at Hardwar. *

1463.

——
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PARMA NAND, BHAT—contd.
Question re—contd.

Case of Messrs, Vaishampayan and
Potdar, accused in the Delhi con-
spiracy case.  1377-78.

Circnlation of a proposal for pur-
chase of Derby Sweep tickets by
the  Divisional Superintendent,
Moradabad Division, East Indian
Railway. 1460-61.

Classification in jail of Indian pri-
soners. 1376-T7.

Communal inequality *in inferior
appointments in the  Jheluom
Head Post Office. 1379.

Compulsory attendance of the staff
of the Hissar Head Post Office
on a holiday. 1379-80.

Declaration of Hindu community as
minority community for recruit-
ment in the Punjab and North-
West Frontier Postal Circle. 1666.

Duties performed by the Railway
Staff  during melas at Garh-
muktesar, Hardwar and Roorkee.
1462.

Expenditure incurred for  con-
vevance of mails by the sub-post-
master,  Staff College,  Quetta.
1664.

Extensions given to the  Commis-
sioner and Assistant Commissioner
of Income-tax in the United Pro-
vinces and the 'Punjab, vespec-
tively.  1375-76.

Tixternment of one Mr. Ratna Pra-
kash from Delhi. 1378-79.

(Girant of an allowance to Mr. V.
(. Vaishampayan, a State Pri-
soner. 1378,

Grant of pension to checkers of the
Indian Army Service Corps. 1293.

Irregular action of the late Deputy
Postmaster, Amritsar. 1663.

Tssue of duty passes for his private
servant. by  the Superintendent,
Railway School of Transportation,
Chandausi.  1461-62.

Pay of clerks of the Indian Army
Service Corps. 1293.

Pay of store-keepers of the Indian
Army Service Corps. 1293

Period of stay of each Deputy Post-
master (eneral in one Postal
Circle. 1381-82.

Postings of postal officials in  the
Punjab Circle to their home dis-
tricts.  1666-67. :

Procedure for recruitment of engi-
neering ~ supervisors in the Posts
and  Telegraphs Department.
1665. ;

Procession on the Hladasi Day in

Shahdara, Delhi, 1458-60.

Retrenchment in the Chief Accounts

Office of the North Western Rail-

way. 550.

PARMA NAND, BHAT-—contd,
Question re—conid.

Retrenchment of Hindus in certain
Railway Mail Service  Divisions.
1380-81.

Retrenchment of Hindus in  the
Punjab and North-West Frontier
Postal Circle.  1380.

Stoppage  of express trains  at
Khatauli, North Western  Rail-
way. 1376.

Transfer of Inspectors and  Post-
masters in the Punjab and North
West  Frontier  Postal Circle,
1662-63.

Transfers from and to non-family
and unhealthy stations in  the
transfrontier in the Punjab and
North-West Frontier Postal Cir-
cle. 1664.

Transfers in the interest of service
“m the Posts and Telegraphs De-
partment.  1663.

Use of an officer’'s carriage for joy
rides under orders of the Divi-
sional Superintendent, Moradabad
Division, East Indian Railway.
1462.

Vacancies of postmen, etc., in the
Saharanpur and Dehra Dun
Head Post Offices and their sub-
offices.  1665.

Question (Supplementary) re—

Air bombardment on the tribal area
of the North-West Frontier. 683.

Alleged unfair treatment of the
Railway Officers towards Muslim
employees. 1098,

Examination for recruitment of
‘Assistants and clerks in the
Government nf Tndia Secretariat
and Attached Offices. 460.

PARSI(S)—

Question re—
Question re Government of India De-
partments  with o Sikhs,

indian Christians, = Depressed
classes and —. 1596
PASS(ES)—

Question re—

Check of the work in connection:
with the issue of — on the North-
Western Railway. 688.

' Discontinuance of the privilege of
allowing free — to the composi-
tors of the East Indian Railway
Press.  1344-45.

First class Railway — allowed to-
the Head Mistress of the Oak-
grove School. 453,

Free railway — allowed to Army
Headquarters  clerks  living in
private houses in Summer  Hill.
351.
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PASS(ES)—contd,
Question re—contd.

Tasue of. duty —— for his private ser-
vant by the Superintendent, Rail-
way School of Transportation,
Chandausi. . 1461-62.

Tssue of — to. the teachers of the
Fast Indian Railway Indian High
Schools. 530-31, T75.

esue of Railway. — to Government
servants instead of granting fra-
velling allowance. 452-5

Misuse af privilege — by certain
employees of the North. Western
Railway. 1288.

_ for dependents of employees ol
the North Western Railway. 1482.

— for free. conyeyance of Army
Headquarters clerks  between
Symmer Hill and Simla. 914-16.

_ of different classes allowed to
Railway employees. 452,

PASS SECTION—
Question 7¢ — of the: North Western
. Railway. 1054

PASSAGE(S)— =
Question 7e proposal of restricting the
—_ of Government. officials, pro-
ceedmng to England, = to British
steamers. 628

PASSENGER(S)—
Question 7e—

Hardships felt by — visiting
fair at Ajmer. : :

Tnsulbing  treatmeént meted out to
decls — at the time of their vacei-
nation at Rangoon.  186:60.

Racial diserimination 1 charging
fares from - — by the: North Wes-
tern Railway staff. 922.

Running of dining cars for
— in maijl and express
T68. :

Sufferings -of deck — coming. from

. Rangoon to Calcutta due to over-
erowding. 426.

the

Indian
fraing.

PASSENGER TRAIN(S)—
See “Train(s)”. :

PASSPORT(8)-~
Question 7e—
Cancellation
Bhawani Dayal
Fiji.  508-10.
Mon-grant of a — to Mr. Sublhas
Chindra. Bose to visit England.
- 178. e
Refusal of- —to. Mr. =B, W1 Deo-
vukhkor, nationalist leader of the
Depressed Classes, to _proceed to
T.ondon. 269700

of the — of = Swami
Sanyasi to visih

l
|
!
L
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! PATENT OFFICE—

Question re sanction of additional
staff for the Central Publication
Branch to cope with the! work
connected with the traunsfer of
the —- specifications. 434

PATIL, RAO BAHADUR B. L.—
Tndian “Khaddar” (Name Protection)

Bill—
Motion  to ‘refer toSelect Jom-
mittee. 084-85-

Indian Railways (Amendment) Bill—
Motions to consider, to re-circulate
and to- recommit to Select’ Com-
mittee. ~ 318-19.
Gonsideration of clause 2. 696-99.
Motion to pass. 705.
Motion for Adjournment re—

Alleged  seurrilous article “in ' the
Daily - Gazette  re Mahatma
Gandhi. 1430.

‘Worfeiture by Government of the
Free Press Journal deposit. 1119,
20.

Question re bonus  paid 1o policy-
holders by postal insurance. 1765.
Question {Supplementary) e forced

Singh, a' late

feeding of Mahabir
the Cellular

political prisoner in
Jail, Andamans. 286

PATNA—
Question re Tunning
through —. 1256.

of mail trains

PAY (S)—
Question re—

Differential treatment in sanctioning
apecial — for Town Inspectors and
Accountants ‘of Post Offices. 1027.

Grant of benefit of enjoying the old
scaleg of == to the retreiched shafl
of the Govermment of India Sec
retariab ‘on ‘re-employment. 758

Half'— given to the Rohilkund and

Kumaon Railway ¢émployees on
gick list. T55.
tntroduction of leave reserve and

new scales of — in the Govern:
ment of India offices. 1678.

Introduction of new' scales of '— for
new entrants ‘to services undler
the control of the Government of
India. 273

Now scales of — ‘for Army Head-
quavters staff.  1682.

— of clerks of the Indian Army Ser-

wice Corps. 1293
L. At coranositors of the Bastern
Bengal Railway Press. 1345.

—. of guards on the East Tndian
Railway.
—. of Indian  Assistant’ Station
Masters on the East Indian Rail-

wav." 632.
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PAY (S)—contd,
Question re—contd.

—- of Indian Station Masters on the
Wast Indian Reilwav. 632,

— of new entrants to the Indian
Civil  Service and the Indian
Police Service. 273,

— of store-keepers of the Indian
Army Service Corps. 1203,

— of train clerks, felephone clerks,
etc., on the Bast Indian Railway.
632

~% of Travelling Ticket Kxaminers
on the Kast Indian Railway. 632,

Special — sanctioned’ for Post Office
Accountants. 1026. :

Bpecial —- sanctioned for the Town

i Inspectors of Post Offices. 1026.

PAY AND J\IJJ()\"\I'-AN(‘,‘E(S}—'

Question re  excess  -in expenditore
i under “— of Reservist. 606-07.
R PAY, SCALE :O0F—

1 Question 7re revision of the -— of
8 Aceountants  attached to . certamn

Post:  Offices.  1027-28.

PEKHAM, MR. T. M.—

Question 7e reports  of —, Tnited
States Attorney,  about the
Ghadar party magazine., 457,

PENAL LAWS—

Question re Third International Con-
gress - on — held at Palermo.
54950,

FPENCH AND° CHANDA  VALLEY

COLLIERIES—

Question e lower scale of railway
ireight on coal from —: 1044,

| PENSION (5)—

Question re—

Committee on ‘the Creat War —.

w 598-600.

ii Conversion of the — of certain offi-

‘ cers from “voted" to  “non-
voted’”. 535-36.

| Disability — drawn by Prevesitive

Officers and Inspectors in - the

i Karachi Customs House. 261:62.

Disability — 1o discharged military
men. 788,

Grant of — to Baudot  mistries,

1852,

Grant of — to checkers of the
Indian  Army Service Corps.
1293.

« BBrant of — to telephone operators.

1657-68, 1688-83,

Leave and — of military cmployees
invalided during the Grent Wir.
770-73.

—_ 4éa.id to the Delhi Royal family.

= of certain military men in-
- creased by re-employment during
the Great War. 787.88.

n——

PENSION RULK(S)—
See “Rule(s)”, g

PENSIONS, COMMUTED VALUKE
OF— i
Demand for Excess Grant. 1229,

PENSIONS,
ALLOWANCES AND_
Demand for HExcess Grant. 1229,

PEON(S)—

Question re dischatge of  certain  —
attached to Travelling Ticket Ins.
pector section on the Hast Indian
Railway. 134,

!’EH(_‘-I‘INTAGE(S_}——
Question re—
Fixation of — for appointments 1n
Government  service for Muslins
aud” other communities. §7-90.
Number and — of Indians in New
Zealand. 532,

PERIODICAL INSPECTION—
Question e -— of stations on  the
Hast Indian Railway by the Ins-
pectors of Accounts. 380,

PERSIAN GULF—
QJuestion re export of foreign sugar
from Karachi to — Ports. 427

PERSONAL ASSISTANT —

Question re post of the — {4 Lie
Accountant-General, Posts — and
Pelegraphs. 201

PERSONNE]L—
Question re—
Re-employment: of retrenched — of
the Survey of ‘India. 613,
Selection of — for enrolment in
the  combatant ranks of the
Indian Air Force.  1483.85,
Waiting list - of -retrenched — in
Railway Board’s Office. 1046,

PERSONNEL OFFICER(S)—
Question ré—
Duties of the Divisional — on the
North Western  Railway. 1744-
=5

North Western Railway Divisional
-—'  Conference. 731

Post. of — on the Madras  and
Southern Mahratta  Railway.
1116.

PESHAWAR—
Question re—

Forcible acquisition of a bungalow
by Military Estate Officer in --.
1754. 5 ]

Preponderance of Muslims in tha —

° Postal Division. —-1683-85,

SUPERANNUALTON




\

110

INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

PETITION (8)— 2
Appointment  of the Commiittee on
—. 462.

Question re—
—- filed under section 27 of the

Indian Income-tax Act in
(alcutta. 1471.

__ for the transfer of Mr. Mahendra
Nath Roy from the Deoli Deten-
tion Camp to Calcutta. 921

PETROL—
Question re—
Amount teceived from the enhanced

— tax for road purposes. 1348-
49.
Import of motor cars designed to
run without — from Japan. 1365.
Purchase of — by the New Delhi

Municipal Committee. 1109,
1767.

TUtilisation of the two-anna — tax.
440-41.

PETROLEUM BILL—
See “‘Indian —' under
PHULRA STATE—
Motion for Adjournment re cxpulsion
order passed by the Commissioner
on some residents of the —. 1225,
1291-92.
PIECE-WORKER (8)—
Question re—

Decrease in the earning of the —
of 1he Government of India
Presses at Calcutta and Simla.
1347-48.

Memorial of temporary — of the
Government of India  Press,
Clalcutta. 1845

Non-payment to — in the Govern-
ment of India Preses on certain

“Bill(s) .

Bank holidays. 1849
PILGRIM(S)—
Question re—
Consideration of the Hedjaz —

(Muallimg) Bill in_ the current
Session of the Legislative Assem-
bly. 600-01.

Difficulties and hardships of — re
turned irom Hedjaz. 9-11.

Exclusion  from customs duty of
7'202{;arrukats imported by Haj —.
622.

Marking of sixteen square feet space
for each — in — ships. 618-20.

Protectors of Haj — at Karachi,

464.

Refusal by Messrs. Turner Morrison
Company  to issue  concession
tickets to poor —. 622.

PILGRIMAGE—
Question re—
Refusal © to allow  Mr. Tsmuil
Ghuznavi to proceed te Mecca for
Haj —. 1658-61.

PILGRIM SHIP(N—
See ““Ship(s)”.

PILIBHIT—

Question r¢ non-reservation of a com-
partment for ladies in the Light
traing running between Bareilly
Junction and — on the Rohilkund
and Kumaon Railway. 1106.

PISHIN—
Question re letters found uncleared
from the letter hox of the — Post
Office. 954.

PISTOL(S)—
Question re—

Licence for Tell and Diana brand
German air — in Bengal. 685.

Pro-repeater alarm — and their de-
tonating dises. 684.

Restrictions: in Burma and Bengal
for German automatic repeatent
alarm —.  6B85.

PLATFORM(S)—
Question re—-
Beggars on the station -- of State
Railways., 262.
Construction of — and overbridges

at Mailani and Bhojeepura sta-
tions on the Rohilkund and
Kumaon Railway. 758.

— raised by Muslim employees in
the compound of the Lahore Gen-
eral Post Office.  954.

PLATFORM ASSISTANT(S)—
Question re promotion of Indian As
sistant, Station Masters to the
vosts of — on the East Indian
Railway. 465-66.

PLAYING CARD(S)—

Question 7e—

firms manufacturing — in TIndia.
907-09. 925-26. i
Manufacture of — in  India. 545- §
546 7 1
— imported into British India from §
Japan. 1117,
PNEUMONIA—
Question re deaths from — in jails
in the Andamans. 286-87.
POINT(S) OF ORDER—
Indian States (Protection) Bill— -
Decision given by vhe Chair thab

clause 3 of the — is not wultr?
vires of the Indian Legislatare.
1222.

= M

e
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IPOINT(S) OF ORDER—contd,

Indian States (Protection) Bill—contd.

— raised by Mr. D. K. Lahiri
Chandhury during the discussion
of the motion to refer the Indian
States (Protection) Bill to Select
Committee, whether the proposed
measure was not ultra vires of the
Indian Legislature- on the wronnd
that its jurisdiction was not only
eonfined to India, but also extend-
ed to parts which were bevond
British India, as set forth in
clanse 2.  1078.

— raised by Mr. K. C. Neogy as to
what kind of amendments (res-
tricted or of a general character)
c¢an be moved to the motion of a
mover of a Bill for eliciting pub-
lic opinion by circulation. 209-
10.

— raised by Mr, T. N. Ramakrishna
Reddi as to whether two separate
and independent things can  be
conpled in one and the same
motion in connection with  the
discussion of the report of the
Public Accounts Committee, as
‘the first part of the motion in
‘the particular case is with regard
to the consideration of the Report
of the Public Accounts Committes
of 1930-31, and the second part is
a demand for grant of a certain
expenditure. 1913.

— 1aised by the Honourable Sir
George Schuster as to whether an
Honourable Member may reply to
s debate on a motion which the

: Bouse has -alveady passed. 1541.

Ruling - as to whether a  member
of the Executive Council of the
Governor General. who is not a
Member of the Assembly has the
right of raising a — on the floor
of the House. 1692-93.

“When the Chair has asked for an
explanation from an Honourable
Member, no — ought to be raised
until that explanation has been
given.  1088.

See also ‘‘Ruling(s)".

POLICE—

Question re—

Allegations  against the — in
Calcutta and Bombay. 1739-42.
Moplahs wanted by ~— under Regula-
tion IIT and the Moplah Outrages

Act. 634,

POLICE CUSTODY—
Question 7e remand to — of persons
arrested for distributing unauthor-
ised leaflets i Delhi. 271,
POLICE GAZETTED OFFICER(S)—
Question re posting of judicial and —
to their home districts. 927.

POLICE OFFICER(S)—
Question re—
Enforcement of the attendance of
persons at police stations by —.

Motor drivers of — in Delhi. 463.

POLICE SERVICE, INDIAN—
See “Indian Police Service’.

POLICE STATION(S)—
Question 7¢ enforcement of the atten-
dance of persons at — by police
officers.  12-15.

POLICY (IES)—
Question re—
Forward — of Government on the
North-West Frontier Border. 1387.
Payment of premia on insurance —
from the Provident Fund by Rail-
way employees. 765.

POLICY-HOLDER(S\—
Question 7e bonus paid to — by postal
msurance. 1765,

POLISH—
Question re test of Red Seal Brand
metal — and silver — by the

Alipore Test House.  1039-40.

POLITICAL CONFERENCE(S)—
See  “Conference(s)”.

POLITICAL MOVEMENT(S)—
Question 7e persons in jail in connec-
tion with the Civil Disobedience
Movement or other —. 443.

POLITICAL OUTLOOK-—
Question re collection of information
re — of military tenderers. 893,

POLITICAL POSITION--

Question 7e present — and administra-
tive position of Gilgit.  190.

POLITICAL PRISONER(S)—
See “Prisoner(s)"". ;

POONA—
Question 7e—

Allegations  against Mr. Chandra,
Archmological Superintendent, —.
1856-57.

Inadequate representation of Mus-
lims on the Cantonment Board,
—. 1830.

POOR BOX COLLECTIONS—

Question 7e mnon-maintenance of the
vecord of — made on various ships
by the Shipping Office, Bombay.
197. :

POPE ENQUIRY COMMITTEE—

Question 7e report of the —.

65.

1

'i
i
:

-
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POPULATION—
Question re— -

— of New Delhi. 49.

Ratio of Bengal and Punjab Mus.
lims to the Muslim — of India.
919.

PORT(S)— )
Question re export of foreign sugar
from Karachi to Persian Gulf —.
427.
PORT BLAIR—
Question 7e escape of certain  life
conviets from —. 94.
PORT COMMISSIONER(S)—
Question re reduction in the income of
the — of Calcutta. 1021.
PORT TRUST(S)—
_ Question Te--

Absence of Muslim Officers in the
Calcutta —. 546-47, 1766.

Allegations against the Calcutta —
1832.33, 1833-34,

Amount spent by the Caleutta —-
on the purchase of materials in
India. 1021-22,

Amount spent on the salaries and
allowances of the officers under
‘the Calcutfa —. 547, 1766.

Economy and retrenchment in the

Calcutta —. 1833, 1834-35.
Recruitment of Muslims in the
Calcutta —. 548-49, 1766-67.
Recrnitment of stafi in  the
Calcutta —. 1767.
Retrenchment in the Calcutta —.
625-26

Retrenchment of staff in  the
Calcutta —. 548

Revenue earned abt ‘the docks by the

Calcutta —. 626-28,

Stores  purchase  policy of the
Caleutta —. 625, 1171,

Technical apprentices in  the

Calcutta — workshops. 1022,
Voluntary retirement of  Muslim
employees of the Calcutta —. 549,

1767,
PORTMORE HOSPITATL—
Question 7¢ non-admission of Tndians
in the Walker Hospital and — in

: Simla. 356.
POST(S)—
Question re—
Certain — in the Rates and Claims

offices of the Commercial Depart-
ment of the East Indian Rail-
way. 1456-47,

Tnequality in the distribution of
higher — in the Railway Clearing
Accounts Office. 1108-10.

Removal of surplus — in the En-
cineering Cadre of the Great
Tndian Peninsula Railway: 340.

Surplus — in superior cadres on
the Great Indian Peninsula Rail-
way. 358-39.

POST CARD(S)—

Question re—

Income since the increase in the |
price cf the —. 1746-47. ‘
Reduction of the cost of —. 438-39;

POST OFFICE(S)—
Question 7e—

Allegations against: the late estab- |

lishment clerk, Simla Head —:
1664-65.

Allegations against the Superinten-
dent of —, Rohtak Division, 1382

83.

Allowance to the stenographers of' |

the Central Telegraph Office and.
Genera] —, Madras. 1851-52,

Amalgamation and separation of the:
cadres of Inspectors of Railway.
Mail Service and Inspectors of-—.
955:

Communal inequality in inferior ap-
pointments in the Jhelum Tead'
—. 1379,

Communal = representation of the
inferior servants in the Allahabad®
Genera] —. 1823

Compnlsory attendance of the staff
of the Hissar Head — on a holi-
day. 1379-80.

Conversion_of the Noakhali — into-
a Sub- —. 1832,

Differential treatment in sanctioning

special pay for Town Inspectors
and Accountants of —. 1027.

Discharge of certain Hindus in the® |

Dehra Dun Head —.  1685-86,

Duties of the Head Clerk to a
Superintendent of —. 1448,

+ Examination for the recruitment of

lower division clerks held at the:
Benares City —. 956

Examination  papers = of the —
Accountants. 1028.

Frauds committed in the = Quetta:
—. 955, |
CGirant of increments to the officials
of the Sorting Office, Madras

General —, 1851,

Grievances of the Muslim staff of

the Quettan Head —. 199
Tnadequacy of the space for the staff

}'% the Madras General —. 1171-
T.etters found uncleared from the:

letter box of the Pishin —. 954
Meal relief in —, 1367,

Muslims apnointed in the Mussoorie:
Head and Sub- — in the inferior:
Cadre. 1445.
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POSTAL CIRCLE(S)—

Question re—

POST OFFICE(S)—contd.

Question re—contd.
Non-filling up of certain permanent Abolition of posts of certain cadres
appointments in the —- 1101-02. in each —. 540.
Platform raised by Muslim em- Appointment of Hindu Superinten-

dents in the Punjab —. 1667,

Communal  composition of mnon-
gazetted staff in the Bengal and
Assam —. 661-62.

plovees in the compound of the

Lahore General —. 954.
Promotion of two non-Muslims “as
town Inspectors in the General —,
Allahabad. 1822, Communal  composition  of non-
Raising the status of the Dhooria gazetted staff in the Bihar and

—“in the Rawalpindi Division. Orissa —. 663-64.
of

1689-90. Communal  composition non-

Recrnitment of Garhwali Tindus aazetted staff in the Bombay —.
in the Quetta Head — as packers 665-66.
and posvmen. 954. Communal  composition of  non-
Recrnitment of members of minority Sug;eééed staff in = the Burma —.

communities in the — ‘and Rail-
way Mail Service in' the Bombay
Presidency. 1472-73.

’
Rejection of applications for ap-
pointments from the sons and Communal compbsition of  non-

relatives of pnstalrnfﬁcinls of the g:’I.ZDtLC(] stafi in the Punjah and
Calentta General —. 1386. North-West, Frontier —. 673-T4.

Reolacement of a: few Muslims by Communal composition of nen-
cazeited staff in the Sind and

Hindus in the inferior establish-

ment of the Jhelum Head —. Baluchistan —. 675-76,

1688 ¥ Communal composition of  non-
Replacement of  selection grade gazetted staff in the United Pro-

Town Inspectors of — at. Calcutta vinces —. 677-78.

by time-scale men. 1387. Communal  composition of  the
Retention in Calcutta  of Babu { gazetted staff in the Bengal aud

Aswini Kumar Chowdhury, Tow: Assam —. 640-42.

Tnspector of —. 1386-87. Communal  composition  of the

Communal ~ composition of  non-
gazetted staff in the Madras —.
671-72.

Retrenchment in’ the Amritsar Head gazetted staff in the Bihar and
=y Orissa —, 642-44.

Revision of the  scale: of pay of Communal  composition  of  the
Accountants attached to certain gazetted staff in the Bombay —.
—=r 102728, = 644-46,

Special. . pay sanctioned for — Communal  composition _ of  the
Accountants. 1026. gggeiéed staff in the Burma —.

Special pay sanctioned for the Town :
Communal  composition - of the

Inspectors of — 1026,
Structure of the Madras General — 3 gzgegged staff in the Central —.

Building, 1173 o
Vacancies of postmen, etc., in the Communal composition  of the
Saharanpur and Dehra Dun Head oazetted staff in the Madras —.

_ and their sub-offices. 1665, 650-52.
: Want of proper lavatory _arrange- Communal composition  of the
ment in the Madras (General — gazetted staff in the Punjab and
2 Building. 1174. North-West Frontier —. 652-54.
Communal composition. of the

gazetted staff in the Sind and

{ POST OTFFICE BUTLDING— Baluchistan —. 654-56.

: Question r¢ removal of the sorting Communal  composition of the
: office to the Madras General —. gazetted staff in the United Pro-
198-99. vinces —. 656-58,

' Declaration of Hindu - Community

POSTAGE STAMPS— ? as  Minority ~ Community for
| Question 7e sale of five-picce and four- recruitment in the - Punjab and
pice —. North-West Frontier —. 166F.
Extensions given. to officials with
1 POSTAL APPOINTMENT(S)— thirty vears’ service in the Punjab
See ‘Appointment(s)”. — Office. 1111-12,
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POSTAL CIRCLE(S)—contd.
Question re—contd.

Frauds committed by the depart-

mental and extra-departmental
staff in the Bombay —. 1473-74.
Muslim gazetted officers in the

Tnited Provinces —. 1821,

Number of overseers and postmen,
etc., in each —. 1124-25.

Period of stay of each
Postmaster General in
1381-82,

Postal clerks in each —

Postal Officials officiating in the
Bombay —. 1103-04.

Retirement of officials baving thirty
years’ service in — offices, 1029.

Retrenchment in the United Pro-

Deputy
one —

541, 953.

vinces —. 1028-29, 1372-73.
Retrenchment  of certain postal
officials in each —. 541-42

Retrenchmenf of head-postmen in
each —. 541.

Retrenchment of Hindus in the
Punjab and North-West Frontier
—  1380.

Retrenchment of
in each — 542,

Savine effected by retrenchment o
staff jn each —. 542 -

Transfer from and to non-family
and unhealthy stations in the
trans-frontier in the Punjab and
North-West, Frontier —. 1664.

Transfer of Inspectors and Post-
masters in the Punjab and North-
West Frontier —. 1662-63.

POSTATL CLERK(S)—
See “Clerk(s)”,

POSTAL CONFERENCE—
Question re International — to be
held at Cairo. 1447-48.

POSTAL DEPARTMENT—
Question re—

Preference to ex-approved candi-
dates in the — in making appoint.
ments. - 1103,

Unauthorised appointments

inferior servants

in the

POSTAL DIVISTION(S)—
Question re—
Certain posts in each — of the Bom-
r'hay Circle, 1682-83
3rievances of the Musli 1
of the Dehra Dun i—m 65T
Preponderance of Muslims
Peshawar —. 1683-85.
POSTAL EMPLOYEE(S)—
See “Employee(s)”’.
POSTAL INSURANCE—
See ‘‘Insurance”

in the

|
|
|
‘_

PUSTAL INSURANCE FUND—
Question re payment of death claims
by the —. 1361-62.

PUSTAL OFFICIAL(S)—
Question re—
Contingent allowance sanctioned for

certain —, 1025-26.
Postings of — in the Punjab Circle
to their home districts. 1666-67
Retrenchment of certain — in each

Postal Circle. 541-42.
See also ““Official(s)”’.

POSTAL RESERVE CLERK(S)—
See “Clerk(s)".
PUSTAL STAFF—

Question 7¢ supply of umbrellas to the
outdoor —. B54Z,

PUSTAL UNIONS—
See ““Union(s)™.

POSTING(S)—
Question re—

_ of judicial and police gazetted
afficers to their home districts.
927.

— of postal officials in the Punjah
Circle to their home districts,
1666-67.

POSTMAN (EN)—

Question re—

Number of overseers and —, ete., in
each Postal Circle. 1124-25,

Overseer and sorting — under the
control of the Presidency Post-
master, Bombay. 1473,

Recruitment of Garhwali Hindus in
the Quetta head post office as
packers and — 954,

Retrenchment of head — in each
Postal Circle. 541

Saving effected by the  discon-
tinuance of allowance paid to —
f;l; the delivery of Foreign Mail:

Vacancies of —, ete., in the Saharan-
vur and Dehra Dun Head Posb

Offices and their sub-offices. 1665,
POSTMASTER(S)—
Question . re—
Allegations ~ against one Mr
Mangharam, Sub- -—, Kambar
264-65.
Communal  composition of the

holders of selection grade posts
under the —, Allahabad. 1822
Expenditure incurred for conveyancé
of mails by the sub. —, i
College, Quetta. 1664, i
Irregular action of the late Deputy
—, Amritsar, 1663, ! '
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POSTMASTER(S)
Question re—contd.

Non-appointment. of Muslims as
extra-departmental — at
Allahabad. 1822-23,

Overseer and sorting postmen under
the control of the Presidency —
Bomhay. 1473

Transfer of Inspectors and — in the
Punjab and North-West Frontier
Postal Circle. 1662-63.

POSTMASTER(S) GENERAL—
Question re—
Non-observance of certain orders of
the —, Punjab. 1687-88.
Period of stay of each Deputy — in
one Postal Circle. 1381-82,

POSTPONEMENT—
Question re—

Representation for the — of the
Autump Session of the Legislative
Assembly. 1580,

Representation for the — of the
Autumn_ Session of the Legisla-
tﬁive Assembly to November. 266-
7.

POSTS AND TELEGRAPHS—
Question re—

Abolition of the office of the
Accountant-General, —. 200.

Accounts in'the — Account and
Audit Offices. 200,

Appointment of the Assistant in
cnarge of the administration
branch in the Office of the Deputy
Accountant-General, —,  Delhi.

contd.

Communal = composition  of non-
gazetted staff under the direct
control of the Director General of
—. 658-60.

Communal  composition  of the
gazetted staff under the direct
confrol of the Director General of
—. 63540,

Confirmation of one My, Bashir
Ahmad Akhgar in the Office of
the Deputy Accountant General,

—  Delhi. 377.
Constitution of the Office of the
Accountant General —. 200.

Employment of Sikhs in the Office
of the Deputy Accountant General,
—, Delhi. 376-77.

Post of the Personal Assistant to
the Accountant-General, —, 201,

Rent of (Government quarters paid
by the staff of the office of the
Deputy ‘Accountant General, —,
Delhi. 1053-54.

Representation. of minority com-
munities in  the Offices of the
Accountant-General, —. 200.

POSTS AND TELEGRAPHS—contd.
Question re—contd.
Strength of the non-gazetted staff in
the office of the Accountant-Gen-
eral, —. 200,
Supervisor of records of the Office
of the Deputy Accountant-Gen-
eral, —, Delhi. 377,

POSTS AND TELEGRAPHS DE-
PARTMENT—
Demand for Excess Grant. 1230,
Question re—
Claims of the — against the Rail-
ways. 617.
Decentralisation of the administra-
tion of the —. 1369-70.
Procedure for recruitment of en-
gineering supervisors in the —.
1665.
Retirements in certain grades in the
—. 1852-53.
Transfers in the interest of service
in the —. 1663

POSTS AND TELEGRAPHS EM-

PLOYEES'’ MUTUAL RELIEF
FUND— !
Question re Indian —, Lahore, 1283.
POSTS AND TELEGRAPHS
OFFICE(S)—
Question re inspection of - combined
—. 1370-71.

POTDAR, MR.—
Question re case of Mr. Vaishampayan
and —, accused in the Delhi
conspiracy case. 1377-T8.

POWER HOUSE—
Question re staff of the Chola —,
(ireat Indian Peninsula Railway.
1859,

PRAYERS—
Question re facilities given to Muslim
employees of the State Railwaye
to perform Idul-Zuha and Tdul-

¥itr —. 544,
PREFERENCE(S)—
Question re — to goods manufactured
in India. 1123,
PREMTA—
Question re—
Payment of — on insurance policies

from the Provident Fund by Rail-
way employees. 765.

Permission to railway emplojees to
pay their insurance — from the
Provident, Fund. 752

PRESIDENCY POSTMASTER—
See ‘“Postmaster(s)”.
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ISIDENT, MR. (THE HONOUR-
PRESIDENT(S)— e PRE . = HEAS
Question re appointment of —-fand éﬁ%ETTy)ing i SHANMUKH
Members of the Tarift Board from Suggestion by — that in order to

provinces other than Bombay.
927-30.

PRESIDENT, MR, (THE HONOUR:
ABLE  SIR  SHANMUKHAM
CHETTY)— '
Expressions of regret on' the assassia-
Ption bof Mr. Burge, District
Magistrate of Midnapore. 780,
Expressions of regret on the death
of—
Khan Bahadur Sarfaraz Hussain
Khan. 54-55.
Mr. B. N. Misra. 1864-65,
Mrs. Annie Besant. 1920
Sir Zultiqar Ali Khan, 53,

Remarks by — in reply to the point
of order raised by Mr. D K
Tahiri Chaudhury, during the
discussion of the motion to refer
the lIndian States (Protection)
Bill to Select Committee : Clause
2 of the Bill defines the persons
intended to be protected by the
Bill, but as the actual act of
portection will take place with-
m the British [Indian territory
the Bill is not wulira vires of the
Indian Legislature. 1079,

Remarks by — in reply to a point
of order raised by Mr. T. N.
Ramakrishna Reddi: The wusual
parliamentary practice, when a
motion to take into consideration
the Public Accounts Committee
Report is made, is that no ques-
tion is put after discussion and
the motion, that the Report ot
the Public Accounts Committee be
taken into consideration, is simply
made with a view to giving an
opportunity to the House to have
a full and thorough discussion on
the points arising within the
Report of the Public Accounts
Committee and no question is put.
The question relating to  excess
grant has been coupled with the
first part in the particular case
on which the point of order has
been raised, becaunse it arises out
of the Report with which the first
pary deals_and so no questiom will
be put relating to the first part.
The only question that will he
put will be that the Assembly do
approve the excess expendifure,
1913-14.

get a complete answer from
Government and for the con-
venience of every one concerned,
it would be an excellent practice if
Honourable Members. who refer
the attention of Government to a
particalar newspaper article, als
ways make it a practice to send a
copy of that article to the Gov-
ernment along with the question,
1100-01.

PRESS(ES}—

Question ye—

Action taken on the memorials of
the employees of the East Indian
and Eastern Bengal Railway —.
1347

Allegations against the Head Clerk,
Government Forms —, Aligarh.

1289.-9C.
Allotment of residential quarters in
the Currency Note —, Nasik,
786.

‘Application of the Factory Rules to
ghe Currency Note —, Nasik. 786-
7.

Appointment of Adya Gaugd Brah-
mans in the Currency Note —,
Nasik. 785.

Assistant  supervisors of different
communities. appointed in the
Currency Note —, Nasik. 785,

Contracts for building and supply-
ing goods, ete.. in the Govern-
ment Forms — Aligarh. 1289.

Conviction and sentence of the per-
petrators of thefts in the Currency
Note —, Nasik. 784,

Decrease in the earning of the
piece-workers of the Government
of India — at Caleutta and Simla,
1847,

Demotion and reduction in salaries
of ‘the industrial staff in the
Eastern Bengal Railway —. 1346.

Departmental action taken against
the supervisors retained op re-
trenched in the Currency  Note
—, Nasik. 785, ;

Discontinuance of the privilege of
allowing free passes to the com-
positors of the East Indian Rail-
way —. 1344-45,

European style quarters for Indians
in the Currency Note -—, Nasik.
785-86.

Expfanfliture incurred on the trans-
mission of publications from the

Government, of India —. Caleutta,
to the Central Publication Branch,
Delhi. 433.

i_

i
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PRESS(ES)—contd.
Guestion re—contd.

Faulty check over compositors’
‘work in the Government of India

— at Calcutta and Simla. 1848-
49,

‘Forged ten-rupee notes in the
Currency Note —, Nasik, 784.

Income of the Accountant, Govern-
ment Forms — Aligarh. 1289,

Antroduction of Lino Machines in
the Government of India — 1843-
44,

TLino and Mono Operators of the
Government of India —. 1846-47.

‘Memorial from certain employees of
the Bast Indian and the Eastern
Bengal Railway —. 1343,

Memorial of inkmen of the Govern-
ment of India -— Calcuita. 1844-

b

45,
Memorial of  temporary = piece-
workers of the Government of

India —, Calcutta, 1845,
Non-payment to piece-workers in the
Government of India — on
certain Bank -holidays. 1849,
Pay of compositors of the Eastern
Bengal Railway —. 1345.
“Position of compositors and binders
after the amalgamation of the
Bast Tndian and Eastern Bengal
Railway —. 1346-47.
“Printing of the Army Department

Training Manual in private —,
1845-46,

Proposed shifting of the Govern-
ment of India —, Calcutta, to
Delhi. 1842-43.

“Purchase of certain machines by the
East Indian Railway —. 1342-

43

“Purchase of time-recorder machines
by the East Indian Railway —.
1341.42.

Recruitment of Muslim employees in
the  Government Forms. —,
Aligarh. 1280.

“Resolutions passed by the employees
.of the East Indian and Eastern
Bengal Railway —. 1345,

“Retrenchment among the industrial
staff of the Eastern Bengal Rail-
way —, 1345-46

“Retrenchment in the East
Railway —, 1339-41.

TRetreuchments and reductions in the
operative staff of the East Indian
Railway —. 134344,

‘Sale of waste paper in the TEast
Indian Railway —. 1342,

Shortage of five-rupee note  sheets
in the Currency Note —, Nasik.
784, 7

Indian

PRESS (ES)—conid.
Question re—contd. :

Special  gualifications  required for
the posts of the Master and
Deputy Master of Nasik —, 785.

Staff of the Eastern Bengal Rail-
way —, 1344,

Star water-marked currency notes
printed in the Currency Note —,
Nasik. 784,

Technical applentmes employed in
the — at Nasik. 786,

Verification of spoiled or
eurrency notes in the
Note —, Nasik. 784,

Working of the oil — in jails. 1037.

rejected
Currency

PREVENTIVE OFFICER(S)—
Question ye—
Disability pensions drawn by — and

Tnspectors in the Karachi Customs
House. 261-62,

New overtime rules for the Assistant

— of the Madras Customs Office.
1333-34,

PREVENTIVE STAFF—
Question 7re grades of officers in the

Madras Customs —. 1333,
PRICE(S)— ;
Question re selling — of milk and

cream at the

Wellington Farm,
604-05 -

PRIMARY EDUCATION ACT—
See “Punjab —'' under “Act(s)”.

PRINCE(S)—

Question re expenditure on the Cham-
ber of . from the Indian
revenues. 190-91,

PRINGE OF WALES SEAMEN'’S
INSTITUTE—
Question ye—
Admission of Indian Officers and
Cadets in the —. 1670.
Contribution towards the building
fund of the —. 1670,
Non-admission of Indlans to the —
Bombay, 1267, .

PRINTING CLEARING OFFICE—
1844

Question re —.

PRINTING, STATIONERY AND—
Demand for Excess Grant. 1220,

PRISONER(S)—

Question 7e—
Allegations in regard to punish-
ments, ctc., meted out to political

— in the Haripur Central Jail.
1122. '
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PRISONER(S)—contd.
Question re—contd.
Application for transfer from the
Rajahmundry  Jail of State —
Messrs. Surendra Mohan Ghosh
and Jivan Lall Chatterjee. 517-
r 18
' Bengal State — detained in jails of
the Madras Presidency. 895,
Bengalj State — confined in the
Rajahmundry Jail. 1605.06.
Censorship of the correspondence of
political —. 263-84. :
Changes in the treatment of — 1
the Andamans. 1602.

1376-77.

Condition of State — Messrs.
- Surendra Mohan Ghosh and Jivan
Lall Chatterjee. 517. -

Condition of the health of certam
political — in the Cellular Jails,
‘Andamans. 361-62

Condition of the health of Mukul
Ranjan Sen and Biren Roy, poli-
tical — in the Andamans. 360-61.

Death of certain political — in the
Andamans. 98-104, 110, 112
Death of — from hunger-strike in

the Andamans. 279.

Diet allowance of certain Bengal
State — detained in jails in the
Madras Presidency. 895-96.

Disposal of dead bodies of certain
— in the Andamans, 1602

Dr. Rabindra Nath Tagore's mess-
age to the hunger-striking — in

+ the Andamans. 1601-02.

Forced feeding of Mahabir Singh,
a late political — in the Cellular
Jail, Andamans. 285-86.

Grant of an allowance to Mr, V. G.
Vaishampayan, a State —. 1378.
Grievances of the State — confined
in the Damoh Sub-Jail. 280-83,
Hunger-strike by certain  political
— in the Andamans. 110, 335-36,

364, 1597, 1603.

Tllness of certain State — detained
inﬁthe Rajahmundry Central Jail.
516.

Illness of — in the Andamans. 1603.
Tllness of Professor J, C. Ghosh, a
_political —. 1835.

Tllness of State —, Manoranjan
Gupta and Bhupendra  Kumar
- Dutt, 1604

< Interview with political — in the

&ndamans by their relatives 363-

Interviews granted with political —
in the Andamans. 1537-98,

Intimation of the deaths of — in
?6]34 Andamans to their relatives.

Classification in jail of Indian —.

PRISONER(8)—contd.
Question re—contd.

Maltreatment of  Mr. Keshav-
Chandra. Gupta, a political —, 921..

Menu of dieg supplied to certain —
in the Andamans. 1599

Newspapers supplied to political —
in the Andamans,k 1587,

Non-grant of an allowance to the
family of State — Mr. Arun.
Chandra Guha. 1605.

Non-grant of an allowance to the
family of State — Mr, Manoranjan.
Gupta. 1604-05.

Non-supply of certain books to State:
— confined in the Damoh Sub-Jail.
284,

Permission to — in the Andamans:
to have money in Jailor’s custody:
for personal expenditure.  1588--

Polifical — confined in jails in India:
and im the Andamans. 487

* Present condition of the health of
State — Mr, Surendra Mohan.
Ghosh. 516-17.

Present  state of  health of
Benoyendra Nath Roy Chaudhury,
a State — in the Rajahmundry
jail. 920,

Proposed transfer of one Sudhansu.
Ranjan Sen; a political —, to the:
Andamans. 1831-32.

Provision of electric fans for State
— and detenus in the Trichino-
poly jail. 886.

Reply of telegrams enquiring about
the health of political — in the:
Cellular Jail, Andamans  362-63:.

Representations made by Dr:
Bhupal Singh and Mr. Satish
Pakrashi, — in the Andamans,
1600-01,

Representations to Government of"
Mr. Aziz Hindi, a State—. 1455.

Search by police of the room and
belongings of State — confined in
the Damoh Sub-Jail. 284-85.

Sending or receiving of communica--

tions by — joining hunger-strike-
in the Cellular Jail, Andamans.
1598,

Sports allowance for Bengal State —
in jails of the Madras Presidency.
896-97

State — and detenus in jails. 897.

State — in custody. 4-6.

State. — interned in villages and
detenus in the Deoli Detention.
Camp. B897.

Transfer of certain State — front
Muzaffargarh Jail to some other
jail. 515-16.
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PRISONER(S)—coneld.
Question re—contd.
Transfer of State — Mr. Rasik Lal
Das to some other jail. 1606.
Transportation of political — to the
Andamans; 110-12
Resolution 7e release of Mr. Gandhi,
Muifti  Kifaeatullah and other
political —. 566

PRIVATE PRESSES—

See ‘‘Press(es)”’,

PRIVATE SECRETARY—

Question re Mr, Gandhi's telegram to
the — to His Excellency the
Viceroy and replies thereto. 538-
40,

PRIVILEGE(S)—

Question re extension of certain — to
the Bihar and Orissa and Calcutta
Muslim Chambers of Commerce.
453.54.

PRIVILEGE PASSES—
See ““Pass(es)”,

PROBATIONER(S)—

Question re advertisement for — for
certain  posts at the Railway
School, Chandausi. 743-44,

PROCEEDINGS—

Question r¢ — of the Sub-Committee
of the World Economic Conference
dealing with shipping subsides;
1251.

PROCESSION—
Question r¢ — on the Fkadasi Day in
Shahdara, Delhi. 1458-60,

PROFESSTONATL REPRESENTA-

TION—

See ‘“Representation’’,

PROFESSOR(S)—

Question re assault by a Gurkha sepoy
on some — of a Barisal College.
1840.

PROFIT—

Question »e — and loss of the Gov-

ernment military dairies, 1280-81
PROHIBITION (8)—

Question re—

— of the entry into India of
publications by Rash Behari Bose.
359-60.

— of the importation into India of
Trotsky's History of the Russian
Revolution. 95,

PROPERTY (IES)—
Question re — of the Nawabh Nazims
of Bengal and Bihar and Orissa.
48-49,

=

PROPRIETARY RIGHTS—
Question 7e suits instituted by Gov-
ernment for the declaration of

their — in respect of certain sites-

and bungalows in the Rawalpindi
Cantonment. 1470-71.

Resolution re — of citizens in the-
land. 1126-51.
PROSECUTION (8)—

Question 7¢ — of certain officials of

the Central Telegraph Office,.

Caleuntta, for divulging the con-
tents of telegrams regarding races.
1365-66.

PROTECTION—
Question re—
Industries given — under the safe-
guarding of Industries Acz T744-
46,
— to the Indian shipping companies,
1264-65.

PROTECTOR(S)—
Question re — of Haj Pilgrims at
Karachi. 464,
PROVIDENT FUND—

Question yre—

Payment of premia insurance policies-

from the — by railway employees.,
765,

Permisgion to railway employees to
pay their insurance premia from
the —. 752.

PROVINCIAL CONFERENCE(S)—
See ‘““Conference(s)’.

PROVINCIAL
SUPPLEMENTING BILL—
See “‘Bill(s)".
PROVINCIAL GOVERNMENT|(S)—
Question re—
Loans due to Indian States and —.
536.
Loans taken by —. 537-38,

Payment by the Indian States and’

— of debt instalments. 537,
Refusal of — Demand for Loans.
b37.

PUBLIC ACCOUNTS COMMITTEE—

Consideration of the Report of the
—. 1908-15, 192027,

Point of order raised by Mr. T N.

Ramakrishna Reddi as to whether

two separate and independent

things can be coupled in one and
the same motion in connection

with the discussion of the report

of the —, ag the first part of the-
motion in the particular case is-

with regard to the consideration

of the Report of the — of 1930-

. 31, and the second part is a
demand for grant of a certain ex--

penditure. 1913,

* v

CRIMINAL TLAW



120

INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

PUBLIC ACCOUNTS COMMITTER—

conld.

Presentation of the Report of the --.
797-839.

Remarks by Mr. President in reply
to a point of order raised by Mr.
. N. Ramakrishna Reddi: The
usual parlimentary practice, when
a motion to take into considera-
tion the — Report is made,
is that mno question is pub
_after discussion, and the motion,
that the Report of the — be
taken into consideration, is simply
made with a view to giving an
opportunity to the House to have
a full and thorongh discussion on
the points arising  within the
‘Report of the — and, no question
is put. The question relating to
-excess grant has heen coupled
with the first pavt in,the parti-
culay case on which the poing of
.order has been raised, because it
arises ont of the Report with
which the first part deals, and so
no question will be put relating
to the first part. The only ques-
tion that will be put will {)e that
the Assembly do approve the
excess expenditure. 1813-14,

“Resolution re¢ amendment of Rule
relating to the constitution of the
—. 1896-97

PUBLIC HEALTH COMMISSIONER
IN INDIA—
Question re appointment of an Indian

as Director  General, Indian
Medical Service, or as —. 923-25,
PUBLIC HEALTH SECTION—
Question re Indian Research Fund
Association  work done by the
Assistant-in-Charge of the — of

the office of the Director General,
Indian Medical Service 948-49.

PUBLIC SERVANTS--
See “‘Servant(s}".

PUBLIC SERVICE COMMISSION—
Question re—

— examination - for
clerks for the
India. 1834.
= gxaminatinn for the second divi-
sion of the Secretariat. 904-05,
— examination for the Secretariat.
90001

Refund of fees to certain candidates
not permitted to appear at the

: Ministetial Service Examination
*  of the —. 1354-55,

recrnitment of
Government. of

PUBLIC SERVICE 'COMMISSION—
contd.
Question re—contd. .

Success of a non-matriculate tem-
porary clerk of the Railway
Board’s Office in the — steno-
graphers’ examination. 1098-99,

PUBLIC WORKS DEPARTMENT—
Question re employment of com-
munities inadequately represented
in the Centra]l] —. 1095,
PUBLICATION (S)—
Question re—
Cost of production of — sold as
waste paper on the ftransfer of

the Central Publication Branch
to Delhi. 900
Disposal of certain — as waste

paper on the eve of the transfer
of the Central Publication Branch
to Delhi, 430-33.

Expenditure incurred on the trans-
mission of — from the Govern-
ment of India Press, Calcutta, to
the Central Publication Branch.
Delhi. 433,

Prohibition of the entry into India
of — by Rash Behari Bose. 359-
60.

— of advertisements in connection
with the services and educational
matters, ete., in the Gazette. 603-

PUNISHMENTS—
Question 7e—
Allegations in regard to —, etc.,
meted out to political prisoners in
the Haripur Central Jail. 1122,
— piven to the subordinates of the
Moradabad Division, BEast Indian
Railway. 796,
PUNJAB—
Question re— .
Appointment of Hindu Superinten-

dents in the — Postal = Circle
1667.

Communal  composition  of  the
gazetted staff in the — and
North-West Frontier Postal
Circle. 652-54.

Communal  composition of  the
non-gazetted staff in the — and
North-West Frontier Postal
Circle. 673-74.

Declaration of Hindn Community

ag Minority Community for re:
cruitment in  the — and North-
West Frontier Postal Circle. 1666,
Districts in the — where people ar8

allowed to keep swords. 516
Extensions given to officials with
thirty years’ gervice in the —

Postal Circle Office, 1111-12,

L
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PUNJTAB—contd,
Question re—contd. :
" Extensions given to the Commis-
sioner and Assistant Commissioner
of Income-tax in the United Pro-

vinces and the — respectively.
1375-76.

Muslims of Bengal, — and other
provinces in the Government of

India Secretariat and attached
offices. 919-20.

Non-ohservance of certain orders of

the Postmaster General, —. 1687-
88.
Posting of Hindu Superintendents

in the — and North-West Frontier
Postal Circle. 1683,

Posting of postal officials in the
— Cirele to their home districts.
1666-67.

Ratio of Bengal and — Muslims to
the Muslim population of India.

919.
Recruitment of Sikhs in the Income-
tax Department, — and North-

West, Frontier Province, 507-08.
Recrnitmnt of Sikhs in the office of
the Income-tax Commissioner, —
and  North-West Frontier Pro-
vince. 507.
Retrenchment of Hindus in the —

and North-West Trontier Postal
Circle. 1380.

Transfer of Inspectors and Post-
masters in .the — and North-
West Frontier  Postal  Circle,
1662-63.

Transfer from and to  non-family
and unhealthy stations in the

trans-frontier in the — and North-
West Frontier Postal Circle, 1664.

{ PUNJAB MATL(S)—

I\

Question re diversion of the FEast
Tndian Railway — from the main
line to the Grand Chord. 609.

See also “Mali(s)"”,

;PUNJAB PRIMARY EDUCATION

A
See “Acts(s)”’.

PURCHASE(S)—
Question re—

— of Rohilkund and Kumaon Rail-
way. T57.

__ of shares by Government servants
in joint stock companies. 1252.

‘Stores — policy of the Calcutta Port
Trust. 625, 1171.

PURI, MR, B. R.—

Hedjaz Pilgrims (Muallims) Bill—
Motion to recommit to Select Com-
mittee. 1706 ;

PURI. MR. B. R.—contd.

Hindu Temple Entry Disabilities
Removal Bill—
Motion to circulate, 230, 232.

Indian States (Protection) Bill—
Motions to refer to Select Committee

and to circulate. 1088, 1190, 1183.

Motion for Adjcurnment re—

Aerial bombardment on Kotkai in
the Trans-Frontier, 878-8L.

Alleged scurrilous article in the
Daily Gazette re  Mahatma
Gandhi. 1380-00, 1419,  1420.21,
1422, 1423 1435,

Tacilities given to Mahatma (Gandhi

in jail. 166, 168
Motion re future Administration of
Aden. 1735-36.
Murshidabad Estate Administration
Bill—

Motion to pass, 1578-82, 1583, 1585,

1586, 1587, 1588,
Question re—

Cantonments in India. 611-12,

Creation of an All-India cadre for
the civilian Executive Officers of
(Cantonments. 613,

Executive Officers of
in India. 612.

Tnerease in the proportion of Indian
Officers in the Survey of India
Department. 614

Promotion  and
officers in the
Department. 614. :

Promotion of Officers in the Survey
of India Department. 614.

Purchase of shares by Government

gervants in joint stock com-
panies. 1252.

Re-employment of retrenched per-
sonnel of the Survey of India«
613.

Strength of officers in the Survey
of India Department. 613.

Withdrawa] from Cantonment
authorities the management of
class ‘B’ land and entrusting the
same to the Military Estates
Officers. 612-13,

Question (Supplementary) 7ce—

Allegations against the Military in

Cantonments

recruitment  of
Survey of India

Calcutta. 172-75,

Allegations of assault made on the
Congressmen  after their arrest
in Calcutta. 22, 25,

Alleged assault on the people ab
the IHsplanade tram-shed in
Calcutta. 116, :

Alleged attack on Mahatma Gandhi
by the Daily Gazette of Karachi.
1271, 1272, 1273, 1274.

Enforcement of the attendance of
person  at police stations by
police officers. 14, 15.
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PURI, MR, B. R.—contd. _
Question (Supplementary) re—contd.
Expenditure on the Chamber of
Princes from the Indian revenues.
190-91,
Fixation of percentage for appoint-
ments in Government service for
Muslims and other communities.

Indianisation of the Central Cypher
Bureau of the Foreign and Poli-
tical Department. 1593, 1594,

Insulting treatment meted out to
deck passengers at the time of
their vaccination at Rangoon. 186-
90.

Loans advanced to the Bahawalpur
State out of Indian revenues.
93540,

Mr. landhi’s fast. 28, 29, 30.

Professional representation 1in the
Civil and Criminal Courts of
Quetta. 180-82.

Qualifications of Members nominat-
ed to the Reserve Bank and
Statutory Railway Board Com-
_mittees, 194-96,

Quetta Club. 179-80.

State Prisoners in custody. 6.

Suspension of  the Civil Dis-
obedience Movement. 92.

Telephone connection of India with
London, etc. 97.

Treatment meted out to Mr. M, S.
:}Xéley in the Midnapur Jail. 175-

Workmen’s Compensation (Amendment)
Bill—
Consideration of clanse 3. 84-85.

PURI, MR. GOSWAMI M. R —
Question re—

Adulteration in the country liquor
in Deihi. 503-04.

Comnunal  composition of certain
cadires on the Great Indian
Peninsula Railway. 559,

Enhancement of water tax in the
Timarpur quarters, Delhi, 201,

Heavy traffic of cocaine and charas
in Delhi. 504.05.

Introduction of tender system for
sale of country liquor in Delhi.
499-500

Maintenance of a uniform rate for
retail sale of country liquor in

Delhi. 502-03.
Retrenchment of railway employees.
1174,
Sale of colouréd and plain liquors at
Delhi. 500-01,
Selling price of country liquor in
Delhi, 501-02.

PURNEA—

Question re transfer of the Supaul and:
and Madhipura Sub-Divisions in
the Bhagalpur District to —
District for Income-tax purposes.
278.

PURSHOTAMDAR

SIR—

Question re minute of dissent of — om
the report of the London Com-
mittee on the Indian  Reserve
Bank. 169082

PUSHEAR—
Question 7re amount spent on the

THAKURDAS,

Queen Mary Zenana Ghat, —
378-79.
Q
QUALIFICATION (8)—
Question re—
Educational — of non-official nomi-

nated members of the New Delhi
Municipal Committee. 1107-08.
Grant of enhanced salaries to
Hindu Assistant Surgeons with
English —.  1285.

QUARTER(S)—
- Question re—
Allotment of — in New Delhi.
1037-39.
Allotment of residential — in the:

Currency Note Press, Nasik. 786.

Certain alterations in the “D™ type
orthodox — in New Delhi. 1754-
55, 1840-41.

Condemnation of  certain —  im
Timarpur, Delhi. 370-71,

_Construction of new — for Members
of the Lepislatures in New Delhi.
345-46.

Construction of — for teachers of
Bengal Nagpur Railway schools.
1479. ;

Construction of — in New' Delhi.
912-13, 344-45, 346-47, 1756.

Dangerous condition  of Timarpur
—, Delhi. 1854.

Defects in certain — of Lake and
Clive  Squares  in New Delh.
1281-82.

Discrimination in the distribution of
— on the North Western Rail-
way: 1481-82. :

Electric light in “D"” type —
New Delhi. 1755-56.

Enhancement of water tax in the
Timarpur —, Delhi. 201.

European style — for Indians in the
Curtency Note Press, Nasik. 785
8Os <
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QUARTER(S)—contd.

Question re—contd.

Free occupation

of Government —

by certain employees of the Arch-
mlogical Department.  1856.

Grant of house

rent to clerks un-

willing to occupy Summer Hill —.

1469-70.

Occupation of — in New Delhi by

the staff of

the Government of

India after they become out of

class. 1681.
Provision  of

a_ club ior Indian

clerks living in Summer Hill —.

348749, 1467.

Provision of facilities for free con-
veyance to the civiliaii clerks liv-
ing in Summer —. 349-50, 1468-

69, 1470.

Rent of Government — paid by the
staff of the office of the Deputy
Accountant General, Posts and
Telegraphs, Delhi. 1053-54.

Safety of the inmates of the ‘D’ and

‘C’ type — in
QUEEN MARY ZE

New Delhi. 905.
NANA GHAT—

Question 7¢ amount spent on the

—, Pushkar.

378-79.

QUEEN’'S GARDEN—
Question re closing to the public of

the Victoria
464,

‘QUESTION (8)—
Suggestion by Mur.
order to get

Park in —, Delhi.

President that in
a complete answer

from Government and for  the

convenience of

every one concern-

ed, it would be an excellent prac-
tice if Honourable Members, who
refer the attention of Govern-

ment to a p
article, always
to send a cop,

articular newspaper
make it a practice
y of that article to

the Government along with the

—. 110001
QUETTA--

Question re—

Expenditure ineurred for conveyance

of mails by
Staff College,

the sub-postmaster,
—. 1664,

Frauds committed in the —  post

office.  955.

‘Grievances of the Muslim staff of
the — Head Post Office. 199,

Introduction of

elective system in

the —. Municipality.  180.
‘Officers and clerks in the Military

Engineering
Command, —.

Service,  Western

686.

Professional representation in the
Civil and Criminal Courts of —.

180-82.

— Club. 179-80, 1125-26.

QUETTA—contd.
Question re—contd.

Recruitment of Garhwali  Hindus
in the — Head Post Office as
packers and postmen. 054,

Representation of Muslims in the
clerical staff of the Military Engi-
neering Service, Western Com-
mand, —. 686.

Running of the Fruit Farm at —
on commercial lines.  615-16.

Transfer of certain men of the com-
mercial staff employed in the —
Division on the North Western
Railway.  796.

R

RACE(S)—
Question 7e prosecution  of certain
officials of the Central Telegraph
Office, Calcutta, for divulging the

contents  of telegrams regarding
—.  1365:66.

RACE COURSE—
Question re permission to the Tele-
gmphm%mployees to work in the
— 6.

RACIAL DISCRIMINATION—
Question re—

— in charging fares from passengers
by the North Western Railway
staff. 022.

-— in the carriage of dogs by rail-
way trains between Summer Hill
and Simla. 913-14, 922 23.

— in the fixation of hospital charges
in_the Hindu Rao Hospital, Delhi.
355-56.

— in the Jamalpur Workshop, East
Indian Railway. 544, 545.

RACIAL RESTRICTIONS—
Question re — against Indians fo buy
land in Kenya. 1003.

RAGHUBIR SINGH, RAT BAHADUR
KUNWAR—

Hindu Temple Entry Disabilities Re-
moval Bill— .

Motion to circulate. 229-31.

Question re—

Dangerous condition of the city
wall of Delhi. 629.

Leave and pension of military em-
ployees  invalided during the
Great War. T770-73.

Question  (Supplementary) re proces-
sion on the Fkadasi Day in
Shahdara, Delhi. 1459.

Resolution re—

Proprietary rights of citizens in the
land.  1131-32. ‘

Raising of duty on foreign cotton
imports.  573-T4.
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RAIL-ROAD CONFERENCE—
Question re—
— held at Simla. 600.
Representation  of the travelling
public’ at the — held at Simla.
1019-21.

RAILWAY (8)—

Assam Bengal—

Resolution re grievances of the tra-
velling public on the —- 1164-69.
Bengal Nagpur—
Question 7e—
Ameounts contributed by the -— for
the construction of the buildmngs
of certain Indian schools. 1478.
Construction of guarters for teachers
i of — schools. 1479.

Bombay, Baroda and Central India —-.

Question re—

Jonstruction of the Narbada Bridge
on the —. 379:80.

Construction of the new Narbada
Bridge on the Bombay, Baroda
and Central India Railway. 272.

Broach Jambusar—

Question re arrangements for lights
in the compartments of the —.
| 434-35.
| - Qompany-managed—

Question 7¢—

(lovernment’s share in —. 455.56.

Muslims and —. :

Policy of Government towards —
Schools.  1477-78.

Position of teachers in — schools.
1478-79.

East Indian—

Question re—

Action taken on the memorials of the
¢mployees of the — and Hastern
Bengal — Presses. 1347.

Applications  for leave by the
guards. on the —. 1838-30.

Appointment of Lillooah ex-appren-
tices as Ward-Keepers, etc., on
the —. 380.

Appointment of qualified -clerks as
Sub-Heads on the —. 1356.

Appointment of trained ex-appren-
tices in the — Workshops,
Lillooah. 564.

Case of one Mr, Bharthi, ex-Guard,
—.  1336-38.

Certain  posts in the Rates and
Claims offices of the Commereial
Department of the —. 1456-57.

chase of Derby Sweep tickets by
the Divisional  Superintendent,
Moradabad, Division, —. 1460-61.
Communal composition of certain
arades of services in the Accounts
Department, —. 1853.
Consolidated allowance of Inspec-
tors of Crews on the —. 202.

Circulation of a proposal for pur- .

RAILWAY (8)—contd.
East Indian—contd.

Question re—contd

Consolidated allowance of Travelling:

Ticket Inspectors and their Divi-
sional Inspectors on the —. 1030.

(lonsolidated allowances paid on the:

—. 1352-53.

Continuance of the — Band at
Jamalpur. 19,

Cut in the consolidated allowance of
Travelling Ticket Examiners on
the —. 1351-52.

Demotion of certain Inspectors of
Crews. —.. 292, 1749-50

Derailment of the Punjab Mail in
the Dinapore Division, —. 445-
46.

Differential treatment of European
Anglo-Indian and Indian Assist-
ant Station Masters on the —.
635. 634.

Discharge of certain peons attached

to Travelling Ticket Inspector:

section on the —. 1354.
Discharge orders passed in the
Dinapore Division, —. 1338-39.

Discontinnance of the privilege of

allowing free passes to the com-
positors of the — Press. 1344-45.

Distinction between the Oakgrove
European . School and other —
Schools. 531.

Diversion of the — Punjab Mails
from the main line to the Grand
Chord.  33-34, 530-38, 609.

Employment of two special squads
of ticket examiners on; the —.
744.

Experimental check over the Travel-
ling Ticket Examiners’ work on
the —. 497-98.

Filling up of vacancies of Sub-
Heads on the —. 1851

Formation  of squads for ticket
checking on the —. 1360.

Governing bodies of the — schools:
for Indians. 1254-85.

Grant of compensatory allowance to
Travelling ~ Ticket Inspectors on
the —. 1029-30.

Tousing problem of the Indian em-
ployees of the — at Jamalpur.
16-18.

Introduction of new system of hours:
of rest on the —. 633.

Trregulavities in charging salaries of
the subordinates on the —. 52.

Issue of passes to the teachers of
the — Indian  schools. 530-31.
T75:

Mechanical ex-apprentices of the —
Workshop, Lillooah.  560.

Melas held at places in the Morada-
bad Division. —. 1824

Memorial from certain employees of
the — and the Eastern Bengal —
presses.  1343. =
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RATILWAY (S)—contd.

East Indian—contd.

Question re—contd.

Memorial of the Inspectors of Crews
—. 1750.

Muslim sub-Assistant Surgeons and
Assistant Surgeons on the —.
1288.

Night duty of Assistant  Station
Masters on certain branch lines
of the —. ' 633.

Non-recognition of services rendered
during the Great \War on the —.
£80-91.

Non-treatment of Iead Masters of
the — Indian High Schools as
Gazetted Officers.  529-30.

Overlooking of claims =~ of trained
Indians in the Jamalpur Work-
shop, —. 545.

Pay of guards on the —. 632.
Pay of Indian Assistant - Station
Masters on the —. 632,

Pay of Indian Station Masters on
the —. 632.

Pay of  train clerks,’ telephone
clerks, etc., on the —. 632.

Pay of Travelling Ticket Kxaminers
on the —. 632.

Periodical inspection of stations on
the — by the Inspectors of
Accounts. 0

Position of compositors and binders
after the amalgamation of the
— and Eastern Bengal — presses.
1346-47.

Promotion of clerks in the — Ac-
counts Department. 1054.

Promotion of Indian Assistant Sta-
tion Masters as Guards in  the
Moradabad and Lucknow  Divi-
sions, —. 293.

Promotion of Indian Assistant Sta-
tion Masters to the posts of Plat-
form Assistants on the —. 465-
66.

Promotions of the Old Oudh and

Rohilkhand ~ Railway “staff  to
vacancies - of ther Old — staif.
465.

Proposal to check illicit ‘travelling
by use of Lafthis on the —. 499.

Propose removal of an ancient
ghrine at Azimganj by the —
authorities.  366.

Provision of facilities of accused
subordinates in departmental en-
quiries on the —. 1457-58.

Punishments given to.the subordi-
nates of the Moradabad Division,

—. T96.
Purchase of certain machines by the
— Press. 1342-43.

Purchase of time-recorder machines
by the — Press. 1341-42.

RAILWAY (S)—contd.
East Indian—contd.

Question re—contd,

Qualifications  for appointment as-
Chief Claims Clerk in the office
of the Deputy Chief Commercial
Manager, —. 452.

Racial discrimination in the Jamal-
pur Workshop, —. 544, 545.

" Railway accident’ near Moka.mah on
the == 06-07T. s

Reécruitment of < guards: in the
Moradabad Division, —. 1850-51.

Recruitment.of qualified clerks as

Accountants in the — _Acgounts-
Department. 292. ¥ i
Re-organisation ~of the: 'Railway-

Sehool at™ Chandausy, . —.' 466.

Resolutions passed by the eniployees-
of the — and J:.'Lstem Bengal —
presses. 1345. :

Rest for certain btatmn Masters on
the East Indian- Railway. - 634.

Retrenchment  #ncthe:— ' Press.
1339-41. it

Retrenchments and reductions 1n
the operative staff of ~the —
Press.  1343-44. ;

Rules for determination of seniority
of the subordinate- staff on the
—. 145T7.

Rules for recrunitment and training
of subordinate  staff on the .—.

1751-62.
Salaries of — employees on  the
transfer  of that Railway from

Company-management.  1611.

Sale of waste paper in the —
Press. 1342. ;

Seniority list maintained om the —.
1753.

Seniority  list of staff in the
Moradabad Division, —. 1848-50.
Seniority of — and 0ld Oudh and-
Rohilkund Railway Staff. 1350-51.
Status of teachers of the — Indian
schools. 527-29, T73-7b, T75--78.

891-93. 1253-54:

Stoppage of recruitment of appren-
tice Train Examiners for  the
Operating Department, —. 564.

Supersession of Indian  Assistant
Station Masters by Kuropean and
Anglo-Indian  Guards - on the —.
632-33.

Supply of rule books to the — em-
ployees. 19.

Surrender of the post of Transporta-
tion Inspector, Commercial, on-
the —. 17563. :

Suspension of certain  subordinates.
of the Moradabad Division, —.
T796.

Suspension of employees of the —
accused of an offence under the
Indian Penal Code but released on-
bail.  1456.
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RAILWAY (8)—contd.
East, Indian—contd.

Question re—contd.

rains running on the Grand Chord
and main line of the — between
Howrah  and Moghalsarai. 608-
10.

Uniforms supplied to the Assistant
Station Masters on the —. 633.
Uniforms supplied to the Travelling

Ticket Examiners on the —. 1480.
Use of an officers’ carriage for joy
rides under orders of the Diwvi
sional Superintendent, Moradabad
Division, —. 1462
scheme on the — and
Eastern Bengal —. 1455-56.

Welfare schemes on the —. 1753.

Withdrawal of daily allowance ot
Inspectors of station accounts, ete.,
on the —. 1851

‘Eastern Bengal—

Question re—

Action taken on th: memorials of
the employess of the Hast
Indian and — Presses. 1347.

Demotion and reduction in sala-
ries of the industrial staff in the
— Press.—1346.

Memorial from certamn employees of
the FEast Indian and the —.
presses.  1343.

Paints used by the — for painting
their wagon. 1052

Pay of compositors of
Press. 1345.

Position of compositors and binders
after the amalgamation of  the
East Indian and — presses.

. 1346:47.

Provision of facilities of accused sub-
ordinates in departmental enqui-
vies on the —. 1458.

Resolutions passed by the employees
of the East Indian and — presses
1345.

Retrenchment among the industrial
staff of the — Press. 1345-46.

Welfare

the —

Running of special trains between
Barsui and Kishanganj on the
—. b3k

Staff of the — Press. 1344.

Supply of enamel purple brown to
the — through the Indian Stores
Department.  1053.

Welfare schemz on the Hast Indian
and —. 1455-56.

Great Indian Peninsula—
Question re—

Article in the Bombay  Chronicle
under  the heading  ‘-- and
workers’. 1612.

Assistant Divisional Transportation
Superintendent (Traction) on the
—. 1858-59.

Breakdowns to the Electrical Multi-
ple Unit equipment on the —.
1860-61.

INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

RATLWAY (S)—concld,
Cireat Indian Peninsula—contd,
Question re—contd.
Cable repair work on the Traction

Department, —. 1860.
Communal composition  of certain
cadres on- the —. 558.
Demotion of certain drivers of the
—. 1479-80.
Electrification of the main line of
the —. 1859,

— Traction Department. 1858.

Indents placed by the — with the
Indian Stores Department. 202-
207.

Indianisation in the Traction De-
partment of the —. 680.

Permanent vacancies in certain de-
partments of the —. 3308-40.

Post of Superintending Foreman for
the multiple units section of the
Traction Department of the —.

690. :

Promotion of subordinates in  the
Engineering Department of the

Promotion of subordinates to Local
Government Service in an officiat-
ing capacity on all State Railways
except on the —. 340.

Purchase of cheap electric power in
preference to its generation by
the —: 9,

Recruitment  of a TForeman: in
England for the Distribution See
tion of the Traction; Department
of the —. 680.

Removal of surplus posts in the

Engineering Cadre of the —. 340.
Reservation of accommodation for
ladies on the —.  T769-70.
Staff of the Chola Power House,
—. 1859,
Supply of electric power on the
—.. 1859-60.

Surplus posts in superior cadres on

the —. 338-39
Indian—
Question re reduction  of freight
rates on —. 1115-16.

Kalka Simla—

Question 7e—
Derailment of a passenger
near Dharampur, —. 550,
Non-sale of monthly tickets  at
station booking offices on the —

train

914.
Railway accident uear Dharampur
on the —. 94.95.

Madras and Southern Mahratta—
Question 7e—
Discharge of employees of the —

1116-17.

Discharge of — employees consider-
ed medically unfit for one class
or group. 1115.

Discharge of Mr. G. Krishnamurthi,
General Secretary of the — Em-
ployees’ Union., 1116,

"ln-.
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RAILWAY (S)—contd.
Madras and Bouthern Mahratta—
contd,

Question re—contd.

Yreight on manures and fertilisers
on the — and South Indian -
1018-19.

Post of personnel officer on the -
116.

North Western—

Question re—

Abolition of the cadre of Travelling
Ticket Examiners on the —., 731-
732
Allowances  of Travelling Ticket
Examiners on the —, 734,

Amalgamation of clerical grades in
the Audit - Department, North
Western Railway. 94748,

Appointment of certain Ticket Col
lectors as Special Ticket Exami-
ners i the Lahore Division of
the —. 713.14,

‘Certificates of sickness produced by
the — employees. 796.

‘Check of the work in connection
with the issue of passes on the —.
688.

Clerks employed on work connected
with hours of employment regu-
lations on the —. 1674-75.

‘Communal composition of clerks in
the Medical Department, —, 128b.

Communal composition of gazetted
staff on the Multan Division of
the —. 1106-07.

‘Communal composition of the staff
m the Office of the Chief Medical
and Health Officer, —, 1984-85,

¢ ‘Communal composition of the staff

; recruited by the Chief Medical
Officer, —. 1288.

iConfirmation of  Assistant  Con-
| trollers on the —. 381-82
1 ‘Confirmation of certain clerks on

] the —. 559-60.

Confirmations in the grade of Assist-
ant Station Masters on the —.
1 1481.

3 Construction of a bridge on a canal

1 between Moghalpura and Lahore
[ on the —, 1008-10.

% Crew system on the — 720-30.

Denial of certain concessions  to
Travelling Ticket Examiners on

the —. ~ 733.
Derailment: of an engine and some
hogies near Chiniot, —. 1259,

Discharge of certain Hinda clerks

from the office of the Chief

Accounts Officer, —. 1668-70.
Discrimination in the distribution of

quarters on the —. 1481-82.

Dismissal of one B. Ghulam
Muhammad, a clerk in the Office
of the Chief Medical Officer, —.
1287. 3

RAILWAY (S)—contd.

North Western—contd.
Question re—contd.
Disproportion of certain

ments on the — 276,
Duties of the Divisional Personnel

Officers on the —. 1744.45.
Grievanees of Muslims apainst the

appoint-

Medical Department  of the —
1285-84.

Group system of ticket checking on
the —, 732

Holiday homes maintained by the
~—- at hill ‘stations.  1658:59.
Memorial submitted by Assistant
Way Inspectors, —, for modifica-
tlon in their condition of serviag,

1013-14.

Misuse of privilege passes by cer-
tain employees of the —. 1238.

Mushim draftsmen retrenched from
the Office of the Chief Engineer,
Survey and Construction, —. 380,

Non-adoption  of the Mody Ward
Schem;re:4 of ticket checking on the
—. 134

— Divisional Personnel
Conference. T31.

Number of certain Indian Officers
on the —. 1480-81.

Organisation and control of the
Travelling Ticket Examiners on
the —. 729, 730-31, 732-33, 1111.

Pass section of the —, 1054,

Passes for dependents of employees
of the —, 1482,

Paucity of Muslims in the Medical
Department of the —. 515,

Placing of certain clerks on special
duty in the office of the Agent,
—. 49-50.

Post. of Office Supsrintgndent,
Karachi Division —. 62829,
Promotion of guards to the Assist-
ant_Station Masters’ cadre in the
Delhi Division of the —, 526-27.
Promotions of officers of the Trans.
portation (Traffic) and Commer-
clal Branches of the —. 850,
Qualifications of chargemen in the
carringe  and  wagon shops,

Moghalpara. 946,

Racial discrimination. in charging

fares from passengers by the —.

Oflicers’

staff, 922,
Reckoning ‘of senicrity on the —.
1481

Reduction of the grade of Head Spe-
cial  Ticket Examiner at Feroze-
pore, —. 1111.

Reduction of Travelling  Ticket
Examiners on the —. 733,

Re-employment of retrenched staff
of the — 1661-62,

Representation of Muslims in the
Establishment  Branch of the
Office of the Chief Medical Officer,
—. 1285.86.

K
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RAILWAY (8)—contd.
North Western—contd,

Question re—contd. ;

Reservation of Posts of Assistant
Accounts  Officers on the — for
Accountants and Inspectors of
Station Accounts. 558-58.

Retrenchment in the Chief Accounts
Office of the —, 559

Solection of Journeymen for the —
Workshops, Mughalpura  734-35.

Sindhi and Non-Sindhi clerks in the
late Construction Office, —. 1676.

Sindhi Hindus discharged from the
Offico of the Chief Engineer,
Survey and Construction, —. 380

Special  and  Travelling  Tickeb
Examiners on the —. 73l

Stoppage = of express trains at
Khatanli —. 1282-83, 1376.

Supersessions on the —. 1288,

Suspension and discharge of certain

chargemen in the carriage and
wagon shops, Moghalpura, —.
946-47

Ticket checking schemes on the —.
1110.

Transfer of certain men of the

commercial staff employed in the
Quetta Division on the —. 786.

Victimisation * of Muslims in the
Office of the Chief Medical
Officer —, 1286-87.

Oadh and Rohilkhand—

Question re—contd,

Promotions of the old — staffi to
vacancies of the Old East Indian
Railway staff. 465,

Seniority of East Indian Railway
and pld — staff, 1350-51.

Question re—

Claims of the Posts and Telegraphs
Department against the —. 617.
Consultation with the local Advisory
Committees on different — in fix-
ing rates for eatables and aerated

water. 273-76.

Discrimination against Asiatic staff
in the Tanganyika —. 1004-05.
Level crossing on either side of the

— station at Unao. 464-65.

Non-posting of unqualified guards

as Assistant Siation Masters on
Indian —, 1675-76.

Preparation of relling stock pro-
gramme of —. 618-19,

Provision of fans in third class
carriages on —, 1114,

Racial discrimination in the carriage
of dogs by — ftraing hetween
Summer Hill and Simla. 913-14.

Re-appointment - of retrenched staff
of — in the inverse order of their
discharge. 292

RAILWAY (S)—contd.
Question re—contd,

Re-introduction  of = the
gystem on the —. 1788, —
Restriction of raisings of collieries

coupon- |

owned by —. 1043,

Retrenchment of — employees, =
1174.

Salaries of East Indian — em-

ployees on the transfer of that —
from Company-management. 1611,
Separation of the different cadres of

each —. g
Suggestions for economy on the —g |
113-14. 4
Ticket frauds on —. 1353-54.
Rohilkand and Kumaon—
Question re—
Aholition of the pest. of Districk

Medical Officer on: the —. 755.

Construction of platforms and over-
bridges at Mailanj and Bhojeepura:
stations on the —;, 758,

Duty of Assistant Station
roadside stations on the —
56. ,

Educational grants given by the —.
756.

Grievances of the employees of the i

755,

Half pay given to the — employees
on sick list. 755. :

Non-reservation of a compartment
for ladies in the Light trains run- &
ning between Bareilly = Junction
and Pilibhit on the — 1106.

Masters ab
755-

Posting of European® ex-soldiers !
with no knowledge of Railway
working on the —. 756, i

Purchase of the —. 757,

Railway accident at Mala, —. 756

Befnsal by the — to supply electric
powers to Indian employees. T757:

Rest house af certain stations on
the —. “757.

Tenders for catering on the —. 756,

South Tndian—
Question re—
Freight on manures and fertilisers §

on_ the Madras and Southern:
Mahratta and —. 1018-19.
Introdunction of jntermediate
accommeodation on the —.

class:
1114.

State—
Question Te—
Application of the new — Leave

Rules to the Accounts staff. 1855
56.
Beggars on the station platforms of

252,

Communal composition
Medical Officers on —.

of Districf
1284, 3
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RATLWAY (S)—contd-
State—conid.

Question re—contd.

Examination for recruitment of
Auditors in the Subordinate Rail-
way Audit Service and clerks in
the ‘offices of the Chief Auditors
and —. 1014-16, 1612.

Facilities given to Muslim employees
of the — to perform Idul-Zuha
and Idul-Fitr prayers. 544,

Fares of different classes on — 435.
36,

Mr. Smith’s report on the —
Schools. 527.

Promotion of subordinates to Local
Government, Service in an officiat-
ing capacity on all — except on
the Great Indian Peninsula Ra:l-

way. 340,
Rules governing departmental en-
quiries on —. 1458,

Selection of special class apprentices
for the superior Revenue Estab-
lishment of —. 1112

RAILWAY ACCIDENT_
Question re — at Mala, Rohilkund and
Kumaon Railway, 756,

RATLWAY ACCOUNTS—
Question re allegations against a clerk
in the Office of the Controller of
—, 178-79.

RAILWAY ADMINISTRATIONS—
Question re unions recognised by the
principal —. - 564, -
RAILWAY ADVISORY COM-
MITTEES— :
See “Advisory Committee(s)””.
RAILWAY AUDIT SERVICE—
Question 7¢ examination for recruit-
ment of Auditors in the subordi-
3 nate — and clerks in the offices
: of the Chief Auditors and State
i Railways. 1014-16, 1612.
See also “Audit Bervice(s)''.

RAILWAY BOARD—

Demang for Excess Grant. 1230,
Question re—

Ape of compulsory retirement in
—'s Office. 1045.46,

Formation of the Statutory — in
India. 624

Qualifications of Members nominated
to the Reserve Bank and Statutory
— Committees. 194-96.

Retrenchment of staff in the —'s
Office. 1099-1100.

Success of a non-matriculate ftem-
porary clerk of the —'s Office in
the Public Service Commission
stenographers’ examination. 1098-

RAILWAY BOARD—contd.
Question re—contd.
Waiting list of retrenched personnel
in.—'s Office. 1046
Withhelding of appeals addressed
to the —, 1611-12, :

RAILWAY CLEARING ACCOUNTS
OFFICE—
Question re—
Inequality in the distribution of
higher posts in the —. 1108-10.
Retrenchment, in the —, Delhi, 1054,

RAILWAY EMPLOYEE(S)—
Question re—

Payment of premia on insurance
polices from = the Provident Fund
by —. T765. :

Permission to — to pay their
insurance - premia  from the Pro-
vident Fund. 7562.

See also ‘“Employee(s)”.

RATILWAY FREIGHT—
Question 7e lower scale of — on coal
from Pench and Chanda Valley
collieries. 1044

RATLWAY MAIL SERVICE_—
Question re— 3 ;

Alleged injustice to Muslims in the
—, Allshabad. 1100-01

Amalgamation and separation of the
eadres of Tnspectors of — an
Tnspectors of Post, Offices. 955,

Hours of duty of — sorters, .14425_

Recrnitment of members of minority
communities in the Post Offices
and — in the Bombay Presidency.
1472-73. z

Retrenchment of Hindus in cerfain
— Division(s). 1380-81. i

RAILWAY OFFICER(S)—
See “‘Officer(s)”,
RATLWAY OFFICTAL(S]—:
Question 7e allegations against a — of
the Dinapore Division. 465

RAILWAY PASS(ES)—
See  ‘‘Pass(es)’.

RAILWAY SCHOOL(S)—
See. “‘School(s). =

RAILWAY SCHOOL OF TRANS-
PORTATION—
Question re—

Issue of duty passes for his private
servant by the Superintenden:,
Railway School of Transportation,
Chandausi. 1461-62,

Retrenchment of AngloIndians by
thg Superintendent, —, Chandansi.
1480.
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RATLWAY SERVICES—
See “‘Service(s)”.

RATWAY SIGNALS—
Question re light of —. 114

RAILWAY STAFF—

Question 7e duties performed by the
— during melas at Garhmuktesar,
Hardwar and Roorkee, 1462

See also “‘Stafi(s)’'.

RAILWAY STATION(S)—
Question re management of the Hindu
Refreshment Room at Lahore —.
1010-13.
See also ‘‘Station(s)”

RATLWAY SUBORDINATES—
See ‘‘Subordinate(s)’,

RAILWAY TRAIN(S)—
See “Train(s)”.

RAILWAY WORKSHOP—,
See ““Workshop(s)'.

RAILWAYS (AMENDMENT) BILL—
See “‘Indian —' under “*Bill(s)’.

RAINFALL
Question 7¢ damage due to excessive
— to certain articles in the Counecil
House Building in New Delhi.
514-15.
RAISES—
Question 7e area of land . in New
Delhi reserved for allotment to
Diwans and —. 1125

RAISMAN, MR. A
Indian Merchant Shipping (Second
Amendment) Bill—
Motion to refer to Select Com-
mittee. 61.
Motion to pass. 1557,

RAJAH, RAO BAHADUR M. C.—
Hindu Temple Entry Disabilities Re-
moval Bill— -

Motion to circulate, 218 224-20

Motion for Adjournment re facili-
ties given to Mahatma Gandhj in
jail. 152, 153,

Question re—

Appointment of doctors and opening
of a dispensary in New Delhi.
1678-79,

Arrangements for medical treatment
of Indian eclerks in New Delhi.

1755,
Constraction of quarters inp New
Delhi. 1756.

Discharge of certain Hindu clerks
from the office. of the Cheif Ac-
counts Officer, North Western
Railway. 1668-70.

RAJAH, RAO BAHADUR,K M, C—
contd.

Question re—contd.

Electric light in “D" type quarters
in New Delhi. 1755-56,

Government of India Departments
with no Sikhs, Indian Christians,
Depressed  Classes and Parsis.
1596.

House rent allowance granted to the
Government of India staff in New
Delhi. 1757,

Introduction of leave reserve and
new scales of pay in the Govern-
ment of India offices. 1678,

Liquidation of the Indarprasth
Stores, Delhi. 1756,

Loration of certain attached offices
i]] New Delhi. 1681.

New pension rules of the Govern-
ment of India, 1757

New scales of pay for Army Head-
quarters staff. 1682

Objectionable advertisements in
newspapers.

Occupation of quarters in New
Delhi by the staff of the Govern-
ment of India after they become
out of class. 1681.

Ratio of the number of Superin-
tendents to Assistants and clerks
in the Government of India
Offices. 1680,

Recruitment of Tndians to the
Indian Air Force. 1676-77

Revised. edition of the ‘‘Moore’s
Family Medicine”,  1678.

Shovs. on Baird Road, New Delhi.
1757.

Untouchability Abolition Bill—

Motion to refer to Select Committee,
692, 093-94.

RAJAHMUNDRY —
Question 7e—

Application for transfer from the —
Jail of State Prisoners Messrs.
Surendra Mohan Ghosh and Jivan
Lall Chatterjee. 517-18

Bengali State Prisoners confined in
the — Jail. 1605-06.

Tllness of certain State Prisoners
gleéained in the — Central Jail,

Present state of health of Benoyen-
dra Nath Roy Chaundhury, a
State Prisoner in the — Jail. 920.

RAJAN BAKHSH SHAH, KHAN
DAHADUR MAKHDUM SYED—

{zestion 7e—

Alleged  grievances  against the
Municipal  Committee, Ajmer.
Z77-78,
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RAJAN BAKHSH SHAH, KHAN
BAHADUR MAKHDUM SYED—
contd.

Question re—contd.

Appointment of an Executive Officer
in ~ the Municipal Committee,
Ajmer. 378,

Non-payment of the salaries of some
sweepers of the Municipal Com-
mittee, Ajmer, 378,

RAJPUTANA—

Question 7e—
Secretary to the Board of High
School and Intermediate Educa-
tion, — and Central India. 291.
Transfer of the Assistant Superin-
tendent of Archaeology, Central
India and —, to some other Circle.

1857.

RAJSHAHT DIVISION—
Question re suicide committed by a
postal official of the —. 955.

RAMAKRISHNA, MR. V.—
Oath of Office. 1.

RAMJAS COLLEGE—

Question re suspension of a candidate
from the Intermediate examina-
tion by the Superintendent, —,
Centre, Delhi. 736-37.

RANGA IYER, MR C. S.—
Cotton Textile Industry Protection
(Second ‘Amendment) Bill—
Motion to consider, 1059-60.

Demand for Supplementary Grant in
respect of Civil Aviation. 1902-
03

Expressions of regret on the assassina-
tion of Mr. Burge, District
Maugistrate of Midnapore. T779.

Expressions of regret on the death

of—

Mr. B. N, Misra. 1862,

Mrs, Aunie Besant. 1918.
Indian “Khaddar’’ (Name Protection)
Bill—

Motion to refer to Select Committee.

977-79,

Indian Railways (Amendment) Bill—

Consideration of clause 2. 488,

Indian States (Protection) Bill—

Motions to refer to Select Com-

mittee and to circulate. 1189-92,

1193-95, 1202.

Motion for Adjournment re alleged
scurrilous article in the Daily
Gazette re Mahatma Gandhi.
1424, 1436-37.

Motion 7e future Administration of
Aden. 1727, 1798-1800.

RANGA IYER, MR. C. S.—contd.

Marshidabad Estate Administration
Bill—

Motions to consider and to refer to-
Select Committee, 728,

Question (Supplementary) re admis-
sion  fee for the examination for
recruitment of Assistants anl
clerks in the Government of India
Secretariat and Attached Offices
462

Reserve Bank of India Bill—

Motions to refer to Joint Com-~
mittee and to circulate. 1407,
1513-16, 1521, 1522.

Resolution’ re raising of duty om

foreign cotton imports. 568-69.

RANGOON—
QJuestion re—

Insulting treatment meted out to
deck passengers at the time of
their vaccination at —, 186-80,

Sufferings of deck passengers com-
ing from — to Caleutta due to
overcrowding. 426,

RASH DRIVING—
Question re casualties due to — in
New Delhi ang Delhi City. 39.

RASTOGI, MR. BADRILAL—
Election of — to the Select Committee
on the Amendment of Standing
Orders. 783,
Question re—

Diversion of the East Indian Rail-
way Punjab Mails from the main
line to the Grand Chord. 608.

(Gold exported from India since
England went off the gold
standard. 611,

Introduction of a new pattern of
five-rupee note, 610-11.

Silver bars left jn stock with the
(Government of India after pay-
ment of the same to America as
a War debt. 611.

Traing running on the Grand Chord
and main line of the East Indian
Railway between Howrah and
Moghalsarar, 609-10.

RATE(S)—
Question 7e—

Consultation  with the Local

Advisory Committees on different

Railways in fixing — for eatables
and aerated water. 273-76
Maintenance of a uniform — for

retail sale of country liquor in
Delhi. 502-03.

RATES OFFICE—

Question re certain posts in the —
office. of the Commercial Depart-
ment of the Hast Indian Railway.
1456-47.
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RAT10— B
Question re — of Bengal and Punjab

Muslims to the Muslim popula-
tion of India. 919,

RATNA PRAKASH, MR.—
Question r¢ externment of one — from
Delhi. 1378-79.

RAU, MR. P. R—
Consideration of the Report of the
Public Accounts Committee, 1922,
1023, 1924.

RAWALPINDI—
Question re—

Haising the status of the Dhooria
Post Office in the — Division,
1689-90.

Retrenchment of Accountants from
the Military Accounts Department,
—. 3032, 34 A

Suits instituted by Government for
the declaration of their pro-
prietary rights in respect of cer-
rain sites and bungalows in the
— Cantonment. 1470-7T1

READING ROOM(S)—

Question re — Association of an
Tndian Railway school at Jamal-
pur. 1385-86.

REBELLION (S)—

~ Question re Moplahs convicted of

S _offences  connected  with the

< Malabar — in jails and in the
Andamans. 634,

RECOMMENDATION (8)—
Question 7e—
Action taken on certain — of the
ﬁ]lglgs Enquiry Committee Report.

Action taken on the — contained in

A Mr. K, M. Hassan's report. 455,

Recommendations of the Haj En-
quiry Committee. 615,

Resclution re draft Convention and

— concerning the age for admission

of children to non-industrial em-

ployment. 1885-96.,

RECORD(S)—
Question re Supervisor of — of the
Office of the Deputy Accountant

General, Posts and Tele, h
Delhi. 377. v

RECORDS SUPPLIER(S)—
Question re clerical duties done by the

— in the Central Fublication
Branch, 1477,

RECRUITMENT (S)—
Question 7e— ;

Declaration of Hindu Community as
Minority community for — in
the Punjab and North-West
Frontier Posta] Circle. 1666,

Examination for — of Auditors in
the Subordinate Railway Audit
Service and clerks in the offices of
the Chief Auditors and State Rail-
ways. 1014-16, 1612.

Examination for — of new hands in
the Wireless Telegraph Depart-
ment, 524-26,

Examination for — of postal clerks,

Examination for — to the Indian
Army Service Corps. T64-65,

Examination for the — of lower

division clerks held at the Benares
City Post Office. 956.

Non- — of Muslim clerks in the
office of the Divisional Engineer,
Telegraphs, New Delhi. 955-56.

Non- — of retrenched hands of the
Survey of India Departinent. 945.

Procedure for — of engineering
supervisors in the Posts and Tele-
graphs Department. 1665.

Promotions and — of officers in the
Survey of India Department. 614.

-— made in the Central Publication
Branch. 1476,

— of a Foreman in England for the
Distribution Section of the Trac-
tion Department of the Great
Indian Peninsula Railway. 690,

— of Garhwalj Hindus in the Quetta
Head Post Office as packers and
postmen. 954 5

— of Indians to the Indian Air
Force. 1676-77.

—- of members of minority com-
munities in the Post Offices and
Railway Mail Service in the Bom-
bay Presidency. 1472-73

— of ministerial staft of the Govern-
ment of India  Secretariat and
attached offices, §30-34,

— of Muslim employees ir the Gov-
ernment . Forms Press, Aligarh.
1289

— of Muslims in the Calcutta Port
Trust. 54849, 1766-67.

— of gualified clerks as Accountants
in the East Indian Railway
Accounts Department. 292,

-— of Sikhs in the Income-tax
Department, Punjab ard North-
West Frontier Provines. 507-05.

— of Sikhs in the office of the
Tncome-tax Commissioner, Punjab
and North-West  Froatier Pro-
vince. 507.




INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 133

RECRUITMENT(S)—contd,
Question re—contd.

— of stafi in the Calcutta Port
Trust. 1767,

— of staff on daily wages basis in
the Central Publication Branch.
897-69.

— of the ministerial establishment
of the Contracts Directorate,
Army Headquarters. 34-36.

— to the ,Subordinate Accounts
Service. 375-T6,

Rules for — and training of sub-
ordinate staff on the East Indian
Railway. 1751-52.

Rules for — of Indians to the
Indian ‘Army Veterinary Corps.
364-65. .

Rules of examination for — to the

superior tommercial and trans-
portation services. 1676, :
Stoppage of — of apprentice Train
Examiners for the  Operating
Department, East Indian Rail-
way. 564.
RECRUITMENT RULES—

See “‘Rule(s)”
RED SEAL, BRAND METAL PO-

LISH— :
Question 7e test of — and silver
polish by the Alipore Test House.
1039-40,

1 REDDI, MR. T. N. RAMAKRISHNA—
| Expressions of regret on the death
of Mrs, Annig Besant. 1918-19.
Factories Bill—
Motion to refer to Select Committee.
1630.
1  TImperia]l Bank of India (Amendment)
h Bill—
Motion to refer to Joint Committee,
1542-45, 1550, 1551.
Indian Railways (Amendment) Bill—
Motions to consider to re-circulate
and to recommit to Select Com-
mittee. 298, 305-13, 472.
Consideration of clause 2. 487-88,
489, 693-95, 700-01.
Motion to pass. 706-07.

‘Indian States (Protection) Bill—
Motions to refer to Select Com-
mittee and to circulate. 1193,
Point of order raised by — as to
whether two separate and inde-
pendent things can be coupled in
one and the same motion in con-
nection with the discussion of the
report of the Public ~ Accounts
Committee, as the first part of
the motion in the particular case
ig with regard to the considera-
tion of the Report of the Public
Accounts Committee of 1930-31,
and the second part is a demand
{giap;rant of a certain expenditure,

REDDI, MR. T. N. RAMAKRISHNA'
—contd.
Question re—

Assistant Divisional Transportation
Superintendeng (Traction) on the
Great Indian Peninsula Railway.
1858-59,

Breakdowng to the Electrical Maul-
tiple Unit  equipment on the
Great Indian Peninsula Railway,
1860-61,

Cable repair work on the Traction
Department, Great Indian Penin-
sula Railway, 1860.

Electrification of the main line of
the Great Indian Peninsula Rail-
way. 1859,

Great Indian Peninsula Railway
Traction Department. = 1858,

Revision of the timings of the
Grand Trunk  Express hetween
Madrag and Delhi. 1829,

Staffi of the Chola Power House,
Great Indian Peninsula Railway.
1859.

Supply “of electric power on the
Great TIndian Peninsula Railway.
1859-60,

Question (Supplementary) re—

Admission fee for the examination
for recruitment of Assistantz and
clerks in the Government of Tndia
Secretariat and Attached Offices.
462, ;

Bovceott of Tndian cotton by Japan,
256,

Reserve Bank of India Bill—

Motion to refer to Joint Cammitiea
and t{o circnalte. 1394-96, 1397-
1400, 1401-02, 1530.

Rerolution re— :

Raising of dAntv on foreign cotton
imports. 570-73 ,

Revavment of half currency notes.
583-86, 593.

REDUCTION(S)—
Question re—

Demotion and — in salaries of the
industrial  staff in the FEastern
Bengal Railway Press. 1346,

Retrenchments and — in the opera-
tive staff of the Tast Indian
‘Railway Press. 1343-44,

REFORMS—

Question 7¢ committees formed in
connection with constitutional —.
1445-46.

REFRESHMENT ROOM—

Question r¢ management, of the Hindn
— at Lahore Railway station.
1010-13,
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REFUNDS— REMOVAL OF DOUBTS ABOUT
Demand for Excess Grant. 1220, THE APPLICATION OF THE
Question re— DOCTRINE OF REPRESENTA-

Payment of — to Income-tax 7ION, IN CASE OF SUCCESSION

assessees. 278-T0. ;

— of fees to certain candidates not
permitted to appear at the Minis-
terial Service Examination of the
Public Service Commission. 1354-
55,

REGIMENT— _
Question re entry of some soldiers of
the Dorsetshire — into the Dacca
University Central Building with
fixed bayonets. T87.

REGISTRATION—
Question 7e— >
Applications for — of firms received
by the Income-tax Officer
Karachi. 1044.
_ of the Cordite Factory Labour
Union, Aravankadu.' 1742-43,

REGULATION(S)— -
Question re—
Clerks employed on work connected

with hours of employment — on
the North Western Railway. 1674-
75

Moplahs detaineq under — 1IT and
the Moplah Outrages Act. 634-35,

Moplahs wanted by police under —
11T and the Moplah Outrages Act.
634.

RELATIVE(S)—
Question re— =

Interview. with political prisoners in
‘the Andamans by their —. 363-64.

Intimation of the deaths of prisoners
in the Andamans to their —.
1604,

Rejection of applications for appoint-
ments from the sons and — of
postal  offfeials of the Calcutta
General Post Office. 1386.

RELEASE(S)—
Question Te—

— of Khan Abdul Ghaffar Khan.

1036.

— of Mahatma Gandhi. 11-12,

— of members of the Working
Committee of “the Jamiat-ul-

Ulema-i-Hind. 1350,
— of persong detained in jails for
indefinite periods. 1455.

— of workers of the Jamiat-ul-
Ulema-i-Hind, Delhi. 1659,
Resolution re& — - of Mr. Gandhi,
Mufti  Kifaetullah and  other

political prisoners. 566,

RELIEF FUND—
See “Fund(s)”.

TO STRIDHAN TUNDER THE
DAYABHAG BILL—
See *‘Bill(s)”.

RENT—

Question re¢ — of Government quarters
paid by the staff of the office of
the Deputy Accountant General,
Posts and  Telegraphs, Delhi.
1053-54.

RE-ORGANISATION—
Question r¢ — of the Railway School
at Chandausi, East Indian Rail-
way. 466,

REPAIR(S)—
Question 7e cable — work on the Trac-
tion Department, Great Indian

Peninsula Railway. 1860.
REPAYMENT(S)—

Question 7e — of 4 per cent. Con-

version Loan, 253.
REPLACEMENT (8)—

Question re — of selection grade Town
Inspectors  of Post  Offices at
Calcutta by time-scale men. 1387.

REPORT (S)—

Consideration of the — of the Public
Accounts  Committee. 1908-15,
1920-27,

Presentation of the — of tha Public
Accounts Committee. 797-839.

Question re—

Action taken on certain recommsn-
dations of the Drugs Enquiry
Commitiee —. 106.

Action taken on the recommenda-
tions -contained in Mr. K. M.
Hassan’s —. 455,

Annnal Administration — of the
Lahore Cantonment Board. 512

Confidential — submitted by the
Haj Enquiry Committee. 739-40;

.Delay in the issue of the — of Locak
Railway Advisory Commitiees,
1827-28.

Minuie of dissent of Sir Pursho-
tamdas Thalkurdas on the — of
the TLondon Commiitep on thp
Indian Reserve Bank. 1690-92.

Mr. Smith's — on the State Rail-
ways Schools. 527.

— of Mr. I. M. Pekham, United
States Attorney, about the Ghadur
party magazine. 457,

— of the enquiry about the leave

rules. i
— of the Pope Enquiry Com
mittee. 1364-65.
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REPORT(S)—contd.
Question re—

— of the Tariff Board on glass
industry. 1387-88.

— of the Varma Committee. 1367,
REPRESENTATION—
Question rTe—
Professional — in the Civil and
Criminal Qourts of Quetta. 180-82
— for the postponement = of the

Autumn Session of the Legitlative
Assembly. 1589.

— made by Dr. Bhupal Singh and
Mr, Satish Pakrashi, prisoners in
the Andamans. 1600-01,

— of minority communities in the
offices of the Accountant-General,
Posts and Telegraphs. 200,

— of minority communities in the
gioological Survey of India. I747-
8

— of Muslims in the Establishment
Branch of the Office of the Chief
Medical Officer, North Western
Railway. 1285-86.

— of the Government of India at
the International Wheat Confer-
ence. 1258-59,

— of the travelling public aj the

Rail-Road . Conference held at
Simla. 1019-21,
— to Government of Mr Aziz Hindi,
a State Prisoner. 1455,
REPRESENTATIVE(S)—

Question re—
— of the: All-India Muslim League

for giving evidence before the
Joint Parliamentary Committee.
343-44,

— of India at the World Economic
Conference in London. 253-55.

RESEARCH FUND ASSOCIATION—
Question re Indian — work done by
the  Assistant-in-Charge of the
Public Health section of the office

of the Director General;, Indian
Medical Service. 948-49.
RESEARCH SIDE—
Question re staffi employed on the

€E Yy

of the Imperial Council of
Agriculiural Research. 1763-64.

RESEARCH WORK—
Question 7¢ — on  hehalf of = the
Imperial Council of Agricultural

i Research done at Agra. 1762.
RESERVATION—

Motion for Adjournment re — of

appointments for minority com-

munities. 37-38.

RESERVATION— contd.

Question re—

— of accommodation for ladies on
the Great Indian Peninsula Rail-
way. 769-70.

— of posts of Assistant Accounts
Officers on the North Western

Railway  for Accountantg and
Inspectors of Station Accounts.
558-59. .

— of the Imperial coasting trade
to Briush ships. 1263-64,

RESERVE(S)—
Question 7e—

Gold and siiver — in India, 448-49,

Gold bullion in — in the Currency.
601.

Re-payment . of War Dehts by
England  out of the silver —
transhipped from India, 277-78.

Silver hullion in — in the Currency,
602. |

RESERVE BANK—
Question re—

Estahlishment of the proposed — in
India. 737,

Minute of dissent of Sir Purshotam-
das Thakurdas on the report of
the London Committee on the
Indian —. 1690-92,

RESERVE BANK COMMITTEE
Question 7e qualifications of Membors
nominated to the — and Statutory
Railway Board Committee. 194-
96_ |

RESERVE BANK OF INDIA BILL—
See ““Bill(s)"".

RESERVE FUND (RAILWAYS),
APPROPRIATION FROM THE—
Demand for Excess Grant. 1231,

RESERVIST(S)—

Question re excess in  expenditure
under ‘‘pay and allowances” ‘of
—. 606-07.
RESIDENTS—

Motion for Adjournment re expulsion
order passed by the Commissioner
on some — of the Phulra State.
1225,

RESOLUTION(S)—
Question re—

— passed by the employees of the
East Indian and Eastern Bengal
Railway presses. 1345,

— passed by the Indian National
Congress held in Calcutta. 19-20.

— passed by the Provincial Confer-
ence of the Transvaal Indian
Congress held at Johannesburg.
449-50.
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RESOLUTION (8)—contd,

Admissions  to the Military Aca-
demy. 1151-63.

Amendment of Rule relating to the
constitution of the Committee on
Public Accounts. 1896-97.

Drafi Convention and Recommenda-
tion concerning the age for admis-
sion of childrer to non-industrial
employment. 1885-96,

Grievances of the travelling public
on the Assam Bengal Railway.
1164-69.

Proprietary rights of citizens in the
Jand. 1126-51.

Raising of duty on foreign cotton
imports. 566-79.

Release of Mr. Gandhi, Mufti

Kifaetullah and other political
prisoners.
Repayment of half currency notes,
579-97. \
REST—
Question re. — for certain Station
Masters on the East Indian Rail-
way. 634.
REST HOUSES— :
Question 7¢ — at certain stations on
the Rohilkund and Kumaon Rail-
way. 7157
RESTAURANT(S)—

Question re provision of an orthodox
__ at Cawnpore Central Station.
1758.

RESTRICTION(S)—
Question 7e— :
— in Burma and Bengal for German
antomatic repeatent alarmn pistols,
— on the possession of swords.
436-38, -

RETAIL SALE—
Question 7¢ maintenance of a uniform
rate for — of country liquor in
Delhi. 502-03.

RETIREMEN T(S)—
Question 7e—

Age of compulsory — in Railway
Board's Office. 1045-46.

— in ceriain grades in the Posts
and  Telegraphs  Department.
1852-53.

— of officials having thirty years’
service in Postal Circle offices.
1029

— of  superannuated men from
Government Service. 1839-40,

Voluntary — of Muslim employees
]‘?‘;6 ;he Calcutta Port Trust. 549,

RETRENCHED HAND(S)—

Question re mnon-recrnibment of — of
the Survey of India Department.
945.
RETRENCHED PERSONNEL—

See “‘Personnel’.

RETRENCHED STAFF—
Question re grang of benefit of enjoy-
ing the old scales of pay to the
— of the Government of India
Secretariat on re-employment. 758.
See also “‘Stafi(s)”.

RETRENCHMENT (8)—

Question re— y

Economy and — in the Calcufta
Pory Trust. 1833, 1834-35

— among the industrial staff of the
Eastern Bengal Railway Press.
1345-46,

— and reductions in the operative
staff of the East Indian Railway
Press. 1343-44.

— in the Amritsar Head Post Office.

199,

— in the Archmological Department.
1855-56.

— in the Calcutta Pori Trust: 625-
26.

— in the Chief Accounts Office of
the North Western Railway. 559,

— in the East Indian Railway
Press. 1339-41.

— in the Income-tax Depurtment,
Bengal. 1454-55.

— in the Railway Clearing Accounts
Office. Delhi. 1054,

— in the Survey of India Depart-
ment. T742-43. 942.45, 1339.

— in the - Telegraph Traffic and
Telegraph Engineering Branches
of the Telegraph  Department.
953.

—_ in the United Provinces Postal
Circle. 1028-29, 1372-73.

— of Accountants from the Military
Accounts  Department, — Rawal-
pindi, 30-32, 34.

— of Anglo-Indiang by the Superin-
tendent. Railwav School of Trans-
portation. Chandansi. 1480,

— of certain postal officials in each
Postal Circle. 541-42,

__ of head postmen in each Postal
Circle. 541.

__ of Hindus in certain Railway
Mail Service Divisions. 1380-81.
— of Hindus in the Puniash and
North-West Frontier Postal Cireles

1380.

— of Tncome-tax Officers in Bihar
and Oris=a. 40, -

_ of Tndians employed in the office
of the Wirch Commissioner for
India. 1015-16.
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RETRENCHMENT(S)—contd.
Question rc—contd.
— of inferior servants in each Postal
Circle.  542.
1174,

— of railway employees,
— of staff in the Calcutta Port

Trust. 549.

— of staff in the Railway Board’s
Office. 1009-1100.

Saving  effected by — of seven

officers in the Income-tax Depart-
ment, Bengal. 1454,

Saving effected by — of staff in
each Postal Circle. 542.

REVENUE(S)—
Question re—

Expenditure on the  Chamber of
Princes from the Indian —,
190-01,

— earned at the docks by the
Caleutta Port Trust. 626-28,

§ REVENUE ESTABLISHMENT—

]

4

Question re selection of special class
apprentices for the Superior —

of State Railways. 1112
REVISION—
Question re proposed — of the terms
of the Ottawa Agreement. 1334-
36.

REVOLUTION—

Question 7e prohibition of the importa-
tion into TIndia of Trotsky's
History of the Russian —. 05.

'REVOLUTIONARY  ACTIVITIES—
Question re arrests and detention in

connection with alleged — in the
Delhi Province. 270-71.
RICE—
Question re—
Export duty on -—. 417.
Export of Bihar —. 688,
RIDGE—

Question re school buildings on the —
J at New Delhi. 1261-62.

JRIPON HOSPITAL—

Question re—
Anaesthetist in the —, Simla. 930.
Civil Surgeon in charge of — in
Simla.  355.
Fees charged for operations perform-

ed in the —, Simla, on the
dependants of Government
servants. 353-54.

ROAD(S)—

Quesiion re—
Amount received from the enhanced
petrol tax for — purposes. 1348-
49,

ROAD(S)—contd,
Question re—contd.
Bﬂﬁda condition of — in India. 767-

Construction of a — from Delhi to
village Basti Chiragh. 557,

Contemplated laying out of a new
— in Secunderabad. 687-88

Free supply of water to the Lahore
Cantonment  Board for watering

—. 511,

Rai] — Conference held at Simla.
600,

Shops on Baird —, New  Delhi.
1108-09.

Transfer of certain — from the
Military Engineering Services to

the Lahore Cantonment Board.
511-12.

ROADSIDE STATIONS—
Question 7e duly of Assistant Station
Masters at — on the Rohilkund
and Kumaon Railway. 755-56.

ROHILKUND AND EKUMAON RAIL.
A=
See “Railway(s)”.
ROHTAK DIVISION—

Question 7e allegations
Superintendent of
—. 1382-83.

ROLLING STOCK—
Question re preparation of ~— pro-
gramme of Railways. 618-19,

ROORKEE—

Question re duties performed by the
Railway staff during melas at
Garhmuktesar, Hardwar and —.
1462.

ROSS INSTITUTE— =
Question re payment made to the
Indian Branch of the — 1258,

against  thg
Post  Offices,

ROY, BIREN—
Question 7¢ condition of the health of
Mukul Ranjan Sen and —, poli-
tical prisoners in the Andamans,

360-61,
ROY CHOWDHURY, MR. BENOY
ENDRA NATH— s

Question re— =
Tliness of Messrs, — and Jivan Lall
Chatterjee. 518.
Present state of health of —, a
State Prisoner in the Rajahmundry
Jail.

ROY, KUMAR G. R—
Resolution re grievances of the travel-
ling public on the Assam Bengal
Railway. 1164-69. z
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ROY, MR, MAHENDRA NATH—
Question re petition for the transfer of
— from the Deoli Detention Camp
to Calcutta. 921.

ROY, RAI BAHADUR SUKHRAJ—
Question 7e—
Bad condition of
T67-68.
Bombing o¢ tribal arey on the North-
West Frontier. 769.
Tacilities to Mahatma Gandhi for
uplift of Harijans. 768-60.
Import of motor cars designed to
run without petrol from Japan.
1356.
Running of dining cars for Indian
passengers in mail and express
trains. 768.

roads in India.

ROYAL AIR FORCE—
Question re—

All-Tndia — examina‘ion. 1747,
Tormation of an Indian Force wing
of the —. 1482-83.

ROYAL FAMILY—
Question re—
Genwmealogical

— prepared by

table of the Delhi
the Chief Com-

missioner of Delhi. 41-47,
Pension aid to the Delhi —. 48.
ROYAL INDIAN MILITARY CcOL-

LEGE—

Question re teaching staff of the —,
Dehra, Dun. 1373-75.

RUBBER HOSE—
“Question re import of — into British
India. 1017-18.

RULE(S}—
Question re—
Amendment of leave
mended by the

— a8 recom-
Inchcape Com-

mittee. 616.
Application of the Factory — to
the Currency Note Press, Nasik.
786-87

Application of the new State Rail-
way Leave — to the Accounts staff.
1355-56.

Modification of recruitment — of

N the Government of India Secre-
tariat staff. 1750-51.

New pension — of the Government
of India. 1757,

— for determination of seniority of
the subordinate staff on the East
Indian Railway. 1457,

— for recognition
servants’ organisations. 1370

— for recruitment and training of
subordinate  staff on the East
Indian Railway. 1751-52.

of Government

RULE(S)—-contd.

Question re—contd.

_ for recruitment of Indians to
the Indian Army Veterinary Corps.
364-65, ;

_ for suing Government, for breach
of trust in respect of service
conditions, etc. 1658.

— governing departmental enquiries-
on State Railways. 1458,

— of examination for recruitment
to the superior commercial and
transportation services. 1676.

— of hospitals under the adminis-
tration of the Government of
India. 356.

Resolution re amendment of — relat-
ing to the constitution of the
Committee on  Public Accounts.
1896-97.

RULE BOOES—

Question re supply of — to the East
Indian Railway employees. 19,

RULER(S)—
Question re transfer of the control of
the Badrinath Temple to the —
of the Tehri Estate. 1032-34.

RULING(S) BY MR, PRESIDENT
(THE HONOURABLE SIR SHAN-
MUKHAM CHETTY)—

Bill(s)—

As Standing Orders are silent on
the point as to what kind of
amendments (restricted or of a
general character) can be moved:
to the motion of a Mover of a
Bill for eliciting public opinion:
by circulation, it'is for the Chair
to decide what amendments to
such motions would be in order.
210.

Even though one particular clause
of a — may bhe ultra wvires of the
Legislature, that does not make

the whole — ultra wvires. 1188,
Even though the provisions of a:
new amending — may be 10

consistent with any or all of the
provisions of any Statute of the
Indian Legislature, that will not
make it ultrg vires. TO7.

It is not within the jurisdiction of
the Iudian Legislature to make’
a law for the conduct of 2
subject of an Indian State for an
offence  committed  within the:
jurisdiction of that State. 1

The Legislative Assembly has no
power to enact any — for punish-
ing offences committed by mnof~
British Indian subjects outside ¢he
tervitory of British India. 1221
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BY MR, PRESIDENT
(THE HONOURABLE SIR SHAN-
MUKHAM CHETTY)—contd.
Bill(s)—contd.

The mere fact, that in g — before
the House there is one clause on
which there is doubt with regard
to the jurisdiction of the Indian
Legislature, need not debar the
House from discussing 'the —.
1089.

The powers of the Indian Legislature
are defined in the Govt. of India
Act, and not in the Queen's Pro-
clamation, and if an Honourable
Member wants to draw the atten-
tion of the Chair to the fact that
a certain — is ultra vires of the
Indian Legislature he must draw
attention te the relevant portion
of the Government of Tndia Act
and not fo the Queen's Proclama-
tion. 994,

‘When a Honourable Member, at the

time when another Honourable
Member is making a motion in
connection with a —. wants to

raise a point of order 6 he shall do
so after the Honourable Member,
making the motion has finished his
speech. 993,

‘While replying to a debate, Honour-
able Members cannot attempt to
traverse the whole ground again
in detail. 411-12,

Closure—

So far as closing of a debate is
concerned, the Chair, even without
the application of a closure motion,
can always put the question, when
the Chair is satisfied that there
has been a full and fair debate.
Therefore, applying that prineciple,
the Chair does not think that it is
bound to put the closure to 4
division, when only one or two
Honourable Memhers want a
division. 1819.

Indian Medical Council Bill—

If the Taw Member of the Govern-
ment of India is a Memher of
the House when the motion to
refer a Bill to Select Committee
is made and even if, in the
meantime. the personnel of Office

= 1z changed, there ias no necessity
to make a specific motion that the
new incumbent of the Office le
nominated to the  Select Com-
mittee. 55.

Joint Committee—

This House can only recommend to
the Council of State that a Joint
Committee be set up, and this
House has no power fo restrict
the right of the Council of State
to determine the composition of
that Committee, 1508.

|
|

RULING(S) BY MR. PRESIDENT
(THE HONOURABLE SIR SHAN-
MUEKHAM CHETTY)—contd.

Joint, or Select Committee—

A Committee of this House, whether
a Joint Committee or a Select
Committee, is set up by a motion
of this House, and every Honour-
able Member, whoever he is, has
got the right to sit on that Com-
mittee, if he is elected to that
Committee, and no Resolution of
this House, can debar an indi-
vidual from sitting on a Committee
like ‘that. 1508,

Jurisdiction of the House—
This House cannot have jurisdiction

over acts committed by Indian
State  subjects in = an Indian
State. 1088,

Miscellaneous—

A matter which is appealable must
be considered as sud judice and,
as such, cannot he discussed in
the House. 1120.

An Honourable Member who makes
a maiden speech must be given

a patient  hearing and not be
interrupted. 383,
Honourable Members cannot criti-

cise the action of His Excellency
the Vieeroy. 997.

It is no defamation to call a person
a4 “Bombay Man'. 1068,

No question can be asked in this
House with regard to a foreign
territory. 683,

The  jurisdiction of the Indian
Legislature is  covered by the
provisions of the Government of
India Act which is in force for
the time being. 1086.

Motion for Adjournment—
So far as the House is concerned,
especially in the matter of a ——,
neither the Chair nor the House
will take notice of any private
correspondence that takes place
between one Honourable Member
and any Member of Government,
565,

The answer to a question by itself
cannot be sofficient ground for
moving the adjournment of the
House unless ‘the subject-matter
of the question itself conforms to
the rules and regulations relating
to the adjournment motion. 783.

The poliey of the TLocal Government
or the Cenjral = Government. in
administering an ordinary law of
the land, is not a matter of
urgency - within the meaning of
the rules, and as such, the — 7e
forfeiture bv Government of the
Free Press Journal deposit is nob
in order. 1120,
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RULING(S) BY MR. PRESIDENT
(THE HONOURABLE SIR SHAN-
MUKHAM CHE_TTY)-—contd.

Motion for Adjournment—contd.
Though generaily the policy of the

Government, in relation to a parti-
cular matter cannot be considered
to be one of recent occurrence,
occasions may  arise when the
policy and atiitude of Governmeot
may become a matter of urgent
public importance. 1391,
Point(s) of Order— -
‘A Member of the Executive Council
of the Governor General, who 14
not a Member of the Legislative
Assembly and who exercises nis
right of addressing the Assembly
on  any occasion, - has also the

right of raising any — during the
debate in which he takes part.
1692-93.

There cannot be a‘'— when the

division is on. 1227,

When the Chair has  asked for an’
explanation from an Honourable
Member, no — ought to be raised
antil that explanation has been
given. 1088.

Question(s}— 3

Discussion cannot take place on =
—. 25,

When an Honourable Member for
the Government plainly staes that
he is not. prepared to disclose the
stages passed through by the Gov=
ernment in considering:a proposal,
it is no use for an Honourable
Member pressing for the informa-
tion by supplementary —. 88.

Reply to o debate—

Honourable Members will nog be in
order in replying to a debate on
a motion which the Flouse has
already passed, 1544

Untouchability Abolition Bill—

Whatever might have been said n
the Queen’s Proclamation, it IS
not a part of the written or un-
written law of Greap Britain and
Treland. and, therefore, it is not
covered by section 65 (2) of the
Covernment of Tndia Act. The —
ia, therefore, intra vires of the
Indian Legiclature. 995

RUSSTAN REVOLUTION—
Question re prohibition of the importa-
tion into India of Trotsky’s His-
tory of the —. 95,

8
SADIQ HASAN, SHAIEH—
Hedjaz Pilgrims (Muallims) Bill—
Moiion to recommit to Selech Com-
mittee. 1653-54, 1697, 1708,

SADIQ HASAN, SHATKH—contd.

Indian Railways (Amendment) Bill—

Motions to consider, to re-circulate
and to. recommit to Select Com-
mittee. 316-18,

Motion for . Adjournment Te aerial
bombardment on Kotkai in the
Trans-Frontier. 551  868-69,

Question re—

Appointment  of certain Ticket
Collectors = as  Special _ Tickeb
Examiners in the Lahore Division §
of the North Western Railway,
513-14. ;

Bombardment of certain villages of
independent tribes on the North-
West Frontier by British aero- o
planes. ~738.

Censorship of ‘cinematograph films.
757-38.

CD';g?()f the Delhi Conspiracy Case.

Cost of the Meerut Conspiracy Case,
766-67,

Districts in the Punjal where people:
are allowed to keep swords. 516,

Fxamination for recruitment to the =
Igxﬁulinn Army Service Corps. 764

Txtensions given fo officials with
thirty years’ gervice in the Punjab
Postal Circle Office. 1111-12.

Organization and control of travel-
ling ticket examiners on the
North-Western Railway. 1111.

Payment of premia on insurance
policies from the Provident Fund
by Railway employees. 765, :

Provision of ecertain necessities to-
Kalananr, District  Gurdaspur,
1036-37. ‘

Reduction of the grade of Head
Special ~ Ticket ~ Examiner ab
Terozepore, North-Western  Rail- §
way. 1111, i

Release of persons detained in jails
for indefinite periods. 1455.

Representations to Government of §
Mr. Aziz Hindi, a State Prisoner. §

4

1455, )
Selection of special class apprentices §

for - the  Superior Revenue |

;Eisltghlishment of State Railways.

Ticket checking schemes on the §
North -Western Railway = 1110,
Transfer of certain State Prisoners:
from Muzaffargarh  Jail to some §
other jail. 515-16. :
Unemplovment in India. 608-09.

Question (Supplementary) re—
Air bombardment on the tribal ares

of the North-West Frontier.
‘Allagations  against the police in-
Caloutta and Bombay. 1741
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SAFEGUARDING OF INDUSTRIES
ACT—
See ““Act(s).

SATEGUARDING OF INDUSTRIES
BILL—
See “Bill(s)".

SAHARANPUR—
Question re vacancies of postmen, ete.,
in the — and Dehra Dun Head
Post Offices and their sub-offices,
1665.

SALARY(IES)—
Question re—

Amount  spent on the — and
allowances of the officers under
the ~Caleutta Port Trust. 547,
1766.

Demotion and reduction in — of the
industrial staff in the FEastern
Bengal Railway Press. 1346,

Grant of enhanced — to Hindu
Assistant Surgeons with English

_ qualifications. 1285

Irregularities in charging — of the
subordinates on the Kast Indian
Railway. 1752,

Non-payment of the — of some
sweepers of the Munitipal Com-
mitfee, Ajmer. 378,

— drawn by the non-gazetted staff
of the Central Publication Branch,
369-70.

— of East TIndian Railway em-
ployees on the transfer of that
Riailway  from Company-manage-
mént. 1611:5° =

SALARY BILLS—= =
Question re realisation of smbscription
of members of service organisa-
tions through the — of the staff.
1372

SALE—
Question 7¢ — of waste paper in the
East Indian Railway Press. 1342,

SALT— 2
Question 7e¢ prevention of the sale of
bad — to the public. 538.

SALT ADDITIONAL IMPORT DUTY
(EXTENDING) BILL—
See *Bill(s)"

SALT INDUSTRY COMMITTEE—

Election of Members to the —, 1263-
94, 1692
SAMPLES—
Question 7c testing of — of enamel

navy green by the = Grvernment
Test House, Alipore. 1053.

SAMRU PLACE_
Question re insanitary conditions near
— and Lumsden Square, New

Delhi. 1290,

SANT SINGH, SARDAR—
Code of Criminal Procedure (Amend-
ment) Bill—

Motions to refer to Select Com-
mittee. 388, 406-13

Motion for Adjournment re—

Facilities given to  Mahatma
Gandh; in jail. 151, 155-57.

Reservation of appointments for
minority communities, 37-38,

Motion rs future Administration of
Aden. - 1738.
Question re—

Abolition of the cadre of Travel-
ling' “Ticket Examiners on the
North: Western * Rariway, 731,

73R Z :

Absence of Sikhs in certain offices.
506-07.

Alleged  embezzlerents by ° the
Building Supervisor of  the
Viceregal ~Liodge, Neéw  Delhi,
505,

Allowances of = Travelling - Ticket
Examiners on the North Western
Railway. 734

Army - Headquarters special” {irain
between Summer Hill and Simla.

* 146567, 1468,

Change of timings of the Army
Headquarters special train or of
offics hours of Gevernment offices
in Simla. 1470.

Combination of oil companies, 729.

+= Cemmunal  composition  of the
clerical staff in the Military Grass:

and ‘Dairy Farms. = e
Communal - composition ~ of the
Viceregal stafi. 505-06. -
Conference  of horse-breeders’ of
;ge Jhelum Canal Colonies. 519-
Confirmation of one Mr. Bashir
Almad Akhgar in the Office of
~the Deputy Accountant General,
Posts and Telegraphs, Delhi, 377.
Construction of a bridge on a canal
between Moghalpura ang Tahore:
on the North Western Railway.

1008-10.

Crew system on the North Western
Railway. 720-30.

Denial of certain concessions to
Travelling Ticket Examiners on
the North Western Railway. 733.

Employment of Sikhs in the Office
of the Deputy Accountant Gereral
Posts and Telegraphs, Delhi 376-
i

Tinlistment of ‘Y’ Cadets. 428-30.
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SANT SINGH, SARDAR—contd.
Question re—contd.

Examination for recruiiment of
Auditors in the subordinate Rail-
way Audit Service and clerks in
the offices of the Chief Auditors
and State Railways. 1612.

Examination for recruitment of new
hands in the Wireless Telegraph
Department. 524-26.

Grant of house rent to clerks um-
willing to occupy Summer Hill
quarters, 1469-70.

Group system of ticket checking on
the North Western Railway. T32.

Horse-breeding in the Jhelum (Canal
Colonies, 518-19, £22-24

Tmport and export of curtain com-
modities since the ratification of
the Ottawa Pact. 245-51.

Management of the Hindu Refresh-
ment Room at Lahore Railway
station. 1010-13.

Memorial submitted by  Assistant

* Way Inspectors, North Western
Railway, for modification in their
condition of service. 101314

Nomination of the Members of the
Tegislative Assembly to the Joint
Parliamentary Cominittes. 191-
93

‘Non-adoption of the Mody Ward
Scheme of ticket checking on the
North Western Railway. 733

‘North Western Railway Divisional

Personnel Officers’ Conference.
731,
Organisation and control of the

Travelling Ticket Examiners on
the North Western Railway. 729,
730-31, T32-33.

Paints used by the Eastern Bengal
Railway for  painting  their
wagon. 1052

Promotion of guards fo the
Assistant Station Masters’ cadre
in the Delh;j Division of the North
Westary Railway. 526-27.

‘Provision of a club for Indian
clerks living . in Summer Hill
quarters. 1467.

Provision of facilities for free
conveyance to the eciviban clerks
living in Summer Hill quarters.
1468-68, 1470,

Qualifications of chargemen in the
carriage and wagon shops, North
Western  Railway, Moghalpura.

Qnalifications of Members nominated
to ;he Reserve Bank and Statutory
gﬁall\\'ﬂy Board Commitiees. 194-

SANT SINGH, SARDAR—contd.
Question re—concld.

Recruitment of Sikhs in {he Income-
tax Department, Punjab and
North-West  Frontier ~ Province,
507-08.

Recruitment of Sikhs in the office
of the Income-tax Commissioner,
Punjab and North-Wost Frontier
Province. 507.

Recruitment to the Subordinate
Accounts Service. 37576,

Reduction of Travelling Tickeb
Examiners on the North Western
Railway. 733,

Returns of the co-operative societies
in India. 526.

Special and  Travelling Ticket
Examiners on the North Western
Railway. T731.

Suits instituted by Government for
the declaration of their proprietary
rights in respect of certain sites
and bungalows in the Rawalpindi
Cantonment. 1470-71,

Supervisor of Records of the Office

of the Deputy  Accountant
General, Posts and Telegraphs,
Delhi. 377. :

Suspension and discharge of certain
chargemen in the carriage and
wagon shops, Moghalpura, North
Western Railway, 946-47.

Three decipherable currency notes
of the Lahore Circle. 1010.

Question (Supplementary) re—

Allegations against certain sergeants
during the Congress Session in
Calcutta. 184-85

‘Allegations acainst the Military in
Caleutta. 172-75.

Alleged assault on the pecple af the
ffé)lanade tram-shed in Calcntta.

Alleged attack on Mahatnia Gandhi
hv the Daily Gazeffe of Karachi.
1274.

Certain alterations in the D" type
orthodox quarters in New Delhi.
1841

City Magistrate of Delhi. 105-06.

Death of certain political prizoners
in the Andamans. 102.

Enforcement of the attondance of
persons at police stations by police
officers 13, 15, =

Fixation of vercentage for appoint-
ments in Government service for
Muslims and other communities,
87, 88 89, 90.

Participation of Indian chipping in
the coastal and overseas trade of
Tndia. 1266.

i
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SANT SINGH SARDAR—concld,

Question (Supplementary) re—contd.

Representation of Muslims in the
services under the control of the
Government of India 439,

Representations  made by Dr.
Bhupal Singh and Mr  Satish
Pakrashi, prisoners in  the
Andamans, 1601

State Prisoners in custody. 5.

Suspension of the Civil Disobediept=
Movement. 92,

SARDA, . DIWAN BAHADUn
HARBILAS—
Ajmer-Merwara Juveniles  Smoking
Bill—

Motion to. consider. 990,
Motion to pass, 992
Hindu Widows’ Right of Maintenance
Bill—
Motion = to refer to Select Com-
mittee. 415-16.
Motion to circulate. 960, 961, 962,
966-69
Question (Supplementary) re sonstruc-
tion of new quarters for Members
of the Legislatures in New
Delhi. 346.

SARFARAZ HUSSAIN KHAN, KHAN
BAHADUR—

Expressions - of regret on the deaths
of Sir Zulfigar Ali Khan and —.
50-55.

SARMA, MR. R. 5.—

Ajmer-Merwara .~ Juveniles . ‘Smoking

Bill—

Motion to consider and to pass. 991.

Cotton Textile Industry Protection

(Second  Amendment) Bill-—

Motion to consider. 852, 854-55

Demand for Supplementaly Grant in
respect - of ‘‘New Capital Works
at Delhi’’. 1245,

Expressions of regret cn the assassina-
tion of Mr. Burge, District Magis-
trate of Midnapore 779.

Expressions of regret on the deaths of
Sir Zulfigar Ali Khan and Khan
Bahadur Sarfaraz Hussain Khan,
51, 54.

Hindu Temple Eniry Disabilities

Removal Bill— .

Motion to -cirenlate. 209, 215, 218,
220.

Imperial Bank of India (Amendment)

Bill—

Motion making nominations to the

Joint Committee, 1772

Motion for Adjournment re—

Alleged scurrilons  article in the
Daily Gazette re Mahatma Gandhi
1422 1423-24. p

Facilities given to Mahatina Gandhi
in jail. 154-55.

SARMA, MR. R. S.—contd
l\fIBullshuhhad Estate  Administiation

Hi—

Motions to consider and to refer to
Select Committee. 727,

Consideration of —

Clause 3. 1561-62.
Clase 4. 1569-70.
Question (Supplementary) re—

Alleged attack on Mahatma Gandhi
by the Daily Gazette of Karachi.
1272,

Communal  compd8ition of the
gazetted staff under the direct
control pf the Director General of
Posts and Telegraphs. 638,

Creation of insurance companies in
India. 753

Minute of dissent of Sir Purshotam-
das Thakurdas on the report of
the London Committea on the
Indian Reserve Bank. 1691,

Reserve Bank of India Bill—

Motions to refer to Joint Com-
mittee and d{o circnlate. 1497-
1500, 1519.

Resolution 7o proprietary rights of
citizens in the land. Z127.
Untouchability Abolition Bil'—
Motion to circulate. 995, 998,

SCHEME(S)—
Question re—
Certain — in operation in Japan,
277.
— of reorganisation of the Central
Publication Branch. 1476,
Welfare — on the East Indian Rail-
way. - 1753,

SCHOOL(S)—
Question re—

Amounts contributed by the Buengal
Nagpur Railway for the construc-
tion of the buildings of certain
India —. 1478.

Advertisement for probationers for
certain posts at the Hailwav —,
Chandausi, 743-44

Construction of quarters for teachers
of Bengal Nagpur Railway —.
1479.

Distinction  between the Oakgrove
European — and other East Indian
Railway —.

First class Rai]wav passes allowed
to the [Head Mistress of the
Oakgrove —. 453,

Governing  bodies of the East
Indian Railway — for Indians.
1254-55.

Issue of passes to the teachers of
the East Indian Railway Indian
High —. 530-31, 775,

Mr_ Smith's report on the State
Railways — B -

L
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SCHOOL(S)—contd.

Question rc—contd.
Non-treatment of Head Masters of
the East Indian Railway Indian
High — as Gazetted Officers. 529-

30.

Policy of Government towards
Company-managed  Railway —
1477-78.

Position of teachers in Company-
managed Railway —. 1478-79.
Reading Room Associatior of an
Indian Railway — at Jamalpur.

1385-86.
Re-organisation of the Railway —
at Chandausi, Bast. Indian Rail-

way. 466,

— buildings on the Ridge at New
Delhi. 1261-62.

Status . of teachers of the East
Indian Railway Indian —. 527-29,

775.78, 891.03, 1253-54.

SCHUSTER, THE HONOURABLE

SIR GEORGE—

Dangerous Drugs (Amendmert) Bill—
Motion for leave to introduce 839.
Motion to consider. 1717.

Motion to pass. 1718.

Demand for Excess CGrant in respect
of =
“Appropriation

Fund”. 1230.
“Appropriation from
Fuangd (Railways)"’,
“Commuted Value
1229,

“Indian: Posts
Department’”.
“Loans and Advances
Interest™, 1229,

“Mint’’. 1220,
‘“Miscellaneous  (Railways)’".
“Railway, -~ Board'. 1230:
“Refunds’’. 1229 3
‘“Stationery and Printing.’* 1229.

from  Depreciation

the. Reserve

1231
of Pensions”

and  Telegraphs

1230.
bearing

1230.

“Strategic Lines — Working Ex-
penses and Miscellaneous™. 1231,
“Saperannuation  Allowances  and
Pensions’. 1229,

“Working Expenses:  Administra-
tion”. 1230,

Demand for Supplementary Grant in
respect of—

“Civil Aviation'. 1897, 1906-08.

“New Capital Works at Delhi”.
1231, 1234-36, 1244, 1249-50:

Tmpg'f{;l Bank of India (Amendment)

=

Motion for leave to introduce, 1204,

Motion to refer to Joint Committee.
1533, 1541, 1546, 1550, 1554 56.

Motion making nominations %o the
Joint Committes. 1771, 1772,

——

SCHUSTER, THE HONOURABLE ’
STR GEORGE—contd.

Indian Income-tax (Second Amend-

ment) Bill—
Motion to consider. - 708-09.
Consideration of clause 26. 714,
Motion to pass. T14.

Indian Income-tax (Thira = Amend-
ment) Bill—

Motion to refer to Select Com-
mittee, T16-17.

Motion re—

Rlection of Members tc the Salt

Industry Committee. 1293-94.

Future Administration of Aden.
1733, 1773, 1778-83, - 1787,
1796, 1797 1814, i81T.

Negotiable Instruments (Amendment)
Bill—
Motions to consider and to refer to

Select Committee. 1712-13.
Oath of office. 245,
Pomt of order raised- by — as to

whether an Honourable Member
may reply to a debate on a motion
which the House hus already
passed, 1541
Public Accounts Committee—
Presentation of the Report of the

kil

—. 797-839;
Consideration of the Rerort of the ]l
=, 1908, 19145, 1924,
1925-27.

Reserve Bank of India Bill—
Motion for leave to intreduce. 1177-
80
Motions to refer to Joint Committee
and to cireulate. 1295.1300, 1301,
13121326, 1323, 1394, 1402, 1412,
1414, 1501, -1505, 1524-37. 3
Motion ‘making nominatisns
Joint Committee. 1771
Resolution re  repayment of half
currency motes. 592-97.

1o the

SCOTT, Mr. J. RAMSAY—
Cotton Textile Industry  Protection
(Second Amendment) Bill—
Motion fo consider. 845-47.

Question 7e—

Arrears in foreign sea-horne trade
statistics for Kathiawar  Ports.
1463. 2

Delay in the issue of the reports of
T.ocal Railway ‘Advisory Com-
mittees. 1827-28.

Tmport of cotton fextile and yarn,

etc.. throngh Kathiawar Ports.
1464,

Import of sugar through Kathiawar
Ports.
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-SCOTT, MR. J, RAMSAY—contd.
Question re—contd.

Inclusion in the sea-borne trade
volume of statistics of imports
through Kathiaway Ports., 1465.

Preference to goods manufactured
in India. = 1124;

Running of a through bogie between
Lucknow and Bombay. 1828,

SEA-BORNE TRADE—
Question re—

Arrears in foreign — statistics for
Kathiawar Ports. 1463,
Inelusion in  the — volume of

statistics  of imports
Kathiawar Ports, 1465

"BEAMEN'S INSTITUTE—
Question re-—

Admission of Indian  Oificers and
Cadets in the Prince of Waleg —.
1670-71.

Contribution towards the  building
fund of the Prince of Wales —.
1670,

SEARCH(ES)—
Question re — by police of the room
and belongings of State Prisoners
confined in the Damoh Sub-TJail.
284-85,

SECOND DIVISION—
Question - 7e Public Service . Commis-

through

sion examination:for the — of
the Secretariat. 904-05,
SECRETARTAT(S)—

Question re—

Admission fee for the examination
for recruitment of Assistants and
clerks in the Government of India
— and Attached Offices. 460-62.

Examination for recruitment of
Assistants and clerks in the Gov-
ernment of India — and Attached
Offices,  458-60.

‘Grant of benefit of enjoyving the old
scales of pay to the retrenched
staff of the Government of lndia
— on re-employment. 758,

Holding up of confirmations of ‘sub-
ordinates in the Government of
India — and Attached Offices.
758-59.

Modification of recraitmant rales of
the Government of India — staff.
1750-51.

Muslim Superintendsnts in the Gov-
ernment of India — and attached
offices. 685, - P

Muslims of Bengal, Puanjab and

- other provinces in the Government
of India — and attacheq rfRces.
§19-20.

e

SECRETARIAT(S)—contd. -
Question re—contd.
Public Service Commission examina-
tion for the second division of
the —. 904.05
Public Service Commission examina-
tion for the —. §00-01,
Recruitment of ministerial stalf of

the Government of India — and
attached offices. G30-34.
SECRETARY(1ES)—

Question re— :

Discharge of Mr. G, Krishna-
murthi. General — of the Mad-
ras and Sonthern Mahratta Rail-
way - Employees’ Union. 1116.

—to the Board of High School and
Intermediate Education Ray-
putana and- Central India, 29]1.

SECRETARY OF BSTATE  TOR
INDIA—
Question re—

Evidence. given by the — and
by Sir. Malecolm = Hailev before
the Joint Parliamentary Com-
mittee, 543,

Raising of a sterling loan in Tion-

don by the —, 1362:64.

SECUNDERABAD—
Question 7e—
Contemplated laying out of a new

road in —, 687-88
Proposed  demolition of cerfain
houces in the — Cantonment,
686-87.
’SECURITY(IES)—-

Question re declaration of  deben-
tures -of the Central Land Mort.

gage ?Bnnk of Madras as {rustee
618, =

SELECT COMMITTEE_
Election of Members to the — .on

the. Amendment = of Standing
Orders. 783,

SELECTION GRADE—
Question re—

Communal composition of the hold-
ers of posts under the Post-
master, Allahabad. ~ 1822,

Replacement of — Town Tnspec-
tors of Post Offices at Caleutta
by time-scale men. 1387.

SEN, MR, 8. C.—
Hindu  Widows’ Right of Main-
tenance Bill—

Motion to circulate. 964,
Imperial Bank of TIndia (Amerd-
ment) Bill—
Motion to refer to Joint Committee,
1549, 1551-52,

L2
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SEN, MR. S. C.—contd.
Indian Income-tax (Second Amend-
ment) Bill— ;
Consideration of clanse 10. 711-12.
Tndian  “Khaddar” (Name Protec-
tion) Bill—
Motion to refer to Select Com-
mittee. 985-86.
Indian Railways (Amendment) Bill—
Motion to consider, to re-circulate
and to recommit to Select Com-
mittee. 326.
Consideration of clause 2. 702
Motion to pass. T08.

Question (Supplementary) 7e—
Circulation of a propos for pur-
chase of Derby Sweep tic-
kets by the Divisional Superinten-
dent, Moradabad Division, East
Indian Railway. 1461,
Revenue earned at the docks by
the Malcutta Port Trust. 628.
Resolution 7¢ repayment of half
currency notes. -90.
Untouchability Abolition Bill—
Motion to circulate. 1001
Workmen's Compensation  (Amend-
ment) Bill}—
Consideration of—
Clause 2, 72, 73, T78-T9.
Clause 3, 82-83.
SEN, MUKUL RANJAN—
nestion re condition of the health
of — and Biren Roy, political
prisoners  in  the Andamans.

360-61. _
SEN, PANDIT SATYENDRA
NATH—
Hindu Temple Entry Disabilities Re-
moval Bill—

Motion to circulate. 208, 208, 210-
20, 201, 222, 226, 231, 235, 237,
238, 239, 240.

Motion for Adjournment re facilities
given to Mahatma Gandhi in jail.

. 150, 151, 152.

Murshidabad Estate
11—
Motion to ‘pass. 1582,
Question 76—

Allotment of quarters in New
Delhi. 1037-39.

Application of the new State Rail-
way Leave Rules to the Accounts
stafi. 1355-56.

Appointment  of apprentice train
examiners for the Operating De-
partment. 1357.

Appointment of ex-apprentices of
the Lillooah Workshop. 381,

‘Appointment of Lillopah _appren-
- tices. 1356-57, 1357-58.

Appointment, of Lillooah apprentices
as Electricians and Train Exa-
miners. 1350.

Administration

SEN, PANDIT SATYENDRA NATH—
contd.
Question re—contd.

Appointment, of Lillooah apprentices:
as train examiners. 1358-59.

Appointment of qualified clerks as'
Sub-Heads on the East Indian
Railway. 1356.

Appointment of ‘trained-ex-appren-
tices in the East Indian Railway
Workshops, Lillooah. 564,

Assault by a Gurkha sepoy on
some Professors of a Barisal Col-
lege. 1840,

Case of one Mr. Bharthi, ex-Guard,
East Indian Railway. 1336-38.
Discharge of Railway employees in
certain departments in the Dina-

pore Division. 1829-30.

Discharge orders passed in the Dina-

* pore Division, East Indian Rail-
way. 1338-39.

Distinction  between the Oakgrove
European School and other East.
Indian Railway Schools. 531

Examinations for Baudot Supervi-
sors and Telegraph  Masters.
952,

Formation of squads for tickel
checking on the East Indian
Railway. 1360.

Governing bodies of the East In-
dian Railway  Schools for In-
dians. 1254-55.

Tmport of “Edible Oil” into India
from Japan. 1745-46.

Income-tax and Assistant Income-
tax Officers appointed in Bengal.
1451,

Income-tax Department in Bengal
1452-54. .

Tssue of passes to the teachers of
the East Indian Railway Indian
High Schools. 530-31. ;

Ticence for Tell and Diana brand
German  air pistols in Bengal
685. g

Mechanical  ex-apprentices  of the
East Indian Railway Workshop,
Lillooah. 560.

Mr. Smith’s report on the State
Railways Schools. 527,

Nomination of members of the New
Delhi  Municipal Committee.
1262-63.

Non-treatment of Head Masters of
the East Indian Railway Indian
High Schools as Gazetted Offi-
cers. - 529-30.

Officers discharged for failure to
pass departmental examination in
the Income-tax  Department ib
Bengal. 1452.

Payment  of halves
notes. 1746.

Population of New Delhi. 49.

of currency
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SEN, PANDIT SATYENDRA NATH--

coneld.
‘Question re—concld,

Promotion of clerks in the East In-
dian Railway Accounts Depart-
ment. 1054,

Recruitment of qualified clerks as
Accountants in the East Indian
Railway Accountg Department,
202

Refung of fees to certain candi-
dates not permitted to appear at
the Ministerial Service Examina-
tion of the Public Service Com-
mission.—1354-55.

Rejection by  the Alipore  Test
House of a tender sample of
Messrs, Sett and Dass Company.
1040-42.

Restrictions in Burma and Bengal
for German antomatic repeatent
alarm pistols. 685,

Retrenchment in the Income-tax
Department, Bengal. 1454-55.

Retrenchment in the Railway Clear-
ing Accounts Office, Delhi, 1054,

Saving effected by the retrenchment
of seven officers in the Tncome-tax
Department, Bengal. 1454,

School buildings op the Ridge at
New Delhi. 1261-62.

Status of teachers of the East In-
dian Railway Indian Schools.
527-29, 1253-54.

Stoppage of recruitment of appren-
tice Train Examiners for the
Operating Department, East In-
dian Railway. 564.

"Test of red seal brand metal polish
and silver polish by the Alipore
Test House. 1039-40,

“Trade carried on in New Delhi.

‘Working of the oil-press in jails.
1037.

“Question (Supplementary) re—

Alleged attack on Mahatma Gandhi
by the Daily Gazette of Karachi.
1270.

Case of one Mr. Bharthi, ex-Guard,
East Indian Railway. 1338,

Circulation of a proposal for pur-
chase of Derby Sweep tickets by
the Divisional Superintendent,
Moradabad Division, East Indian
Railway, 1460, 1461.

Persons whipped in connection with
the Civil Disobedience Move-
ment. 16,

Transfer of the control of the Ba-

drinath Temple to the Ruler of the
Tehri Estate. 1032, 1033.

SEN, PANDIT SATYENDRA NATH-
coneld,

Untonchability ‘Abolition Bill—
Point of order raised by — as to
whether the — is not ultra wires
of the Indian Legislature. 994.
Motions to refer to Select Commit-

tee and to circnlate. 995-96, 997-
1000, 1001.

SEN, PROTFESSOR 8. C.—
Qnestion re facilities granted to —
in completing his studies and tak-
ing a career thereafter. 182

SEN, SUDHANSU RANJAN—

Question re proposed transfer of one
—, a political prisoner, to the
Andamans. 1831-32,

SENGORRA—
Question re alleged inhuman treat-
ment meted out to Tamil labourers
in — District in Siam. 356-58.

SENIORITY LIST(S)—
Question 7e—
— maintained on the East Indian
Railway. 1753,
— of stafi in the Moradabad Di-
vision, East Indian Railway.
1849-50.

SENTENCE(S)—
Question re conviciion and — of the
perpetrators of the thefts in the
Currency Note Press, Nasik. 784.

SEPARATION—
Question 7e—

Amalgamation and — of the cadres
of Inspectors of Railway Mail Ser-
vice and Inspectors of Post Offi-
ces. 955, ST

Non-appointment. of a Muslim on
Committees formed in connection
with the — of the Orissa Pro-
vince. 341-42

— of Aden from India. 445-47.

— of. Burma. 104

— of different cadres of each rail-
way. 340-41.

SEPOY(S)—
Question re¢ assanlt by a Guorkha —
on some Professors of a Barisal
College. 1840.

SERGEANT(S)—
Question 7e allegations against certain
— during the Congress Session in
Calcutta. 184-85,

SERVANT(S)—
Question re—
Dismissal of public — in military
employ. 1841,
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SERVANT(S)—contd,
Question re—contd.
Issue of ditty passes for his private
— by the Superintendent, Railway
School of Transportation, Chan-
dausi. 1461-62.

SERVICE(S)—
Question re—
Introduction - of new scales of pay

for new entrants to — under the
control of the Government of In-
dia. - 273.

Memeorial - submitted by Assistant
Way Inspectors, North Western
Railway, for modification in'thsir
condition of —. 1013-14.

Non-recognition of — rendered dur-
ing the Great War on the East
Indian Railway. 680-91,

Promotion of subordinates to TLocal
Government — in an officiating ca-
pacity on all State Railways ex-
cept on the Gireat Indian Peninsula
Railway. — 340,

Publication of advertisements in
connection with the — and edu-
cational matters, efc., in the
Gazette. 603-04.

Representation of Muslims in the
— under the control of the Gov-
ernment of India. 438.

Retirement of officials having thirty
years’ — in Postal Circle offices.
1029.

Rules for suing Government for
breach of trust in respect of —
conditions, etc. 1658.

Rules of examination for recrnit-

" ment to tha superior commercial
and transportation —. 1676.

— of European Indian Civil Ser-
vice or other officers lent to places
outside British India. 935.

Vacancies .in the gazetted rank in
the Railway —. 1259-60.

SERVICE ORGANISATIONS— :
Question re realization of subsecrip-
tion of members of — through
the salary bills of the staff. 1372

SERVICE STAMP(S)—
~ See “‘Stamp(s)".
SERVICE - UNIONS— .

See “Union(s)”.

SESSION—

Question 7¢ representation for the
postponement, of the Autumn — of
the TLegislative Assembly to No-
vember. 266-67.

SETT AND DASS COMPANY,
MESSRS.—
Question re rejection by the Alipore
Test House of a tender sample
of —. 104042

SHAFEE DAOODI, MAULVI MU-
HAMMAD—
Expr:;ssions of regret on the death

of —

Mr. B. N. Misra.. 1864.

Sir Zulfigar Ali. Khan and XKhan
Slga&adur Sarfaraz Husain Khan.

Motion for Adjournment re—

Aerial bombardment = on Kotkai in
the Trans-Frontier. 552-53, T781-
82; 865-68, B882.

Alleged scurrilous article -in  the:
Daily Gazette .re. Mahatma Gan- |
dhi. 1437-38. 1

Expulsion order passed by the Com-
missioner on some 1esidents of
the Phulra State. 1225, 1291-92.

Motion r¢ future Administration of
Aden. . 1789-90.

Mzﬁ'sillidabad Hstate Administration
ill—

Motions to consider and to refer to

Select Committee. 728 1|
Question re—

Air bombing on the North-West
Frontier of India. 1034,

Certain- alterations in  “D” type |
orthodox ®quarters in New Delhi. !
1754 55.

Muslim Superintendents in the Gov-
ernment of India Secretariat and
attached offices. 685,

Question (Supplementary) re—

Air bombardment on the fribal area
of the North-West Frontier. 680,
681, 682, 683.

Censzorship of cinematograph films,
738.

Dissatisfaction of Oriyas on ac- ‘
count of non-inclusion of certain
areas in the proposed Orissa Prin-
vince. 8.

Railway accident near Mokameh on
the East Indian Railway. 96,
g7. \

Running of special trains between
Barsui - and  Kishanganj - on the
Eastern Bengal Railway. 631,

SHAHDARA—
Question re procession on the FEka-
dasi- Day in — Delhi. 1458-60.

SHARE(S)—
Question re—

‘Government’s — in (Company-maua-
ged Railways. 455-56.

Purchase of — by Government ser-
vants in joint stock companies.
1252,

SHED— 1
Question re renting of the long cor—
rugated iron — to the Summer

Hill Commandant. 750-51,
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SHER MUHAMMAD KHAN GAKH.
AR, CAPTAIN—

Expressions of regret on the deaths of -

Sir Zulfigar Ali Khan and Khan
Bahadur Sarfaraz Hussain Khan.
52, 54,
Indian States (Protection) Bijl—
Motions to rvefer to Select Corm.
mittee and ‘to ‘circulate. 1090,

1219-21.

Motion se future Administration of
Aden. 1799,

Question  (Supplementary) re—

Nomination - of the Indian Army
soldiers: to the Indian Military

Academy, Dehra Dun. © 911,
Troubles of the: Hindus of the
Alwar State; 185-86.

Resolution re admissions te the Mili-
tary Academy. 1155-57, 1162.
Workmen's. ‘Compensation ~ (Amend-

ment) Bill—
. Consideration of clause 21, 125,
SHER SINGH, SARDAR—
Question 7e¢ murder of one - — in
California,: United States of Ame-
rica. 360, 456-57.

SHIP(S)—
Question 2e—
“Doctor in charge of hospitals on

pilgrim —. €21.

Employment of Muslim doctors and
hospital assistants on pilgrim —.
621,

Marking of sixteen square feet
space for each pilgrim, in pilgrim
— .~ 619-20.

Non-maintenance of the record of
poor box collections made on va-
rious — by the Shipping Office,
Bombay. 197. :

Provision  of facilities for Tibbi
treatment on pilgrim —. 622-23.

Reservation of the Imperial coast-
ing trade to British — . 1263-64.

Space for alley-ways in pilgrim — .
620. -

Steaming = capacity
pilgrim —. 621.

SHIPPING COMPANIES—
| Question re—

* Grievanceg of the
i 1267.

. Protection  to the
1 1264-65. g
SHIPPING MASTERS— :
‘Question re abolition of the appoint-
~ ments of the Deputy and Assistant
— in Calcutta. 198.

HIPPING OFFICE—

Question 7¢ non-maintenance of _the
* record of poor box -collections
made on various ships by the —
Bombay. 197.

of  certain

Tadian, =,

Indignsse=,

iy

=

5

SHIPPING SUBSIDES—
Question 7¢ proceedings of the Suh-
Committee of the World Economie
Conference dealing with —, 1257,

SHOP(S)—
Questiqn rée—
Qunhﬁ_cat.ions of chargemen in {he
%rr‘ltage and “wagon — North
9425 et Railway, Moghalpura,
=, on- BairdiRg
1108:09; 1757, %
uspension anqd gje l
Li'i'lll_ chargemen ir: f:fl:rg-p -'Of s
wagon Mughulpura, North

Western thilway. 946-47

New Delhj,

SHRTNE-

Wushuion ge Proposed remoyg]
S 'al of ap
Aldentz = Carodin j
% 3 : ganj by the
36':6:1, Indian Raﬁway authorities,

STAM—
Question re—

Alleged inhuman

thum; treatment meted
outb. to - Pamil labourers iy, Sen-
,Sorra District in —, 85658,
“rlevances of Indians jn the Fe.

derated Malay S, -
painy 735"‘) States, Indo-Ching

SICK LIST—

Quesf‘im‘ e half pay given 1o the
Rohilkund and Kumaen Railway
employees on —, 755,

SICKNESs— =

Question re certificiates of — pro-
duced by the North Western Rail-
way employees. 796,

SIGNAL(S)—
Question 7e light of railway —. 114.

SIGNAL ROOM—
Question re duty system of f{elegra-
phists and — clerks. 1367.

SIKH(S)—
Question re—

Absence of — in certain offices.
Appointment of a — as a Judge in
the Lahore High Court. 940.
Employment of — in the Office of
the Deputy Accountant General,
Posts and  Telegraphs,  Delhi.

376-77.

Government of India Departments
with - no. —, _ Indian hristians,
Depressed  Classes  and ' Parsis.
1596.




150 INDEX TO LEGISLATIVE ASSEMBILY DEBATES.

SIKH (S)—contd
Question re—contd.

Recruitment of — in the Income-
tax Department, = Punjab and
North-West  Frontier Province.
507-08.

Recruitment of — in the office of
the  Income-tax Commissioner,
Punjab and North-West Frontier
Provinee. 507,

SILVER—
Question re—
Export of — from India to Ame-
rica. 264.
Gold and = held in the Currency
Department. 1349-50.
Payment of War Debt by England
to the United States of America

with — acquired from India.
266.

Repayment of War Dehts by Eng-
land out of the — reserves tran-

shipped from India. 277-78.
Sale of — to Great Britain. 1113.

SILVER BARS—

Question re — left in stock with the
Government of India after pay-

ment of the same to America as
a War debt. 611.

SILVER BULLION—
* Question ¢ — in reserve in the
Currency. 602.

SILVER POLISH—
Question 7¢ — test of red seal brand
metal polish and by the Ali-
port Test House. 1039-40.

SILVER RESERVES—
Quezziong re’ gold and — in India

SILVER TRANSACTIONS—

Question 7¢ — with England for
payment of war debt to America.
623,
SIMLA—

Question 76—
Allegation = against the Assistant
- Station Master —. 922,
Allegations against the late estab-
lishment  clerk, — Head Post
Office. 1664-65.
Amestheg;st. in the Ripon Hospital
Army Heedquarters spacial train be-
tween Summer Hill and —. 347-
48, 349, 352, 1465-67, 1468,
Ceylonese deputation in —. 257,

SIMLA—contd.
(Question re—contd.

Change of timings of the Army
Headquarters special train or of
office hours of Government offices
in —. 1470.

Civil Surgeon in charge of Ripon
Hospital in —.  355.

Decrease in - the earning of the
piece-workers of the Govern-
ment of India Presses at Calcutta
and —. 1847.

Faulty check over  compositors’
work in the Government of India
Presses at  Calcutta and —.
1848-44.

Fees charged for operations per-
formed in the Ripon Hospital —,
nn the dependants of Government
servants. 353-54.

Free medical attendance by the
Civil Surgeons, —, to  Indian
Grovernment servants. 354-55.

Military dairies in — and TLahore.
262:63.

Non-admission of Indians in tha
Walker and Portmore Hespitals
in — 356.

Passes for free eonveyance of Army
Headquarters clerks hetween Sum-
mer Hill and —. 914-16.

Racial discrimination in the car-
riage of dogs by railway trains
between Summer Hill and —
913-14, 92293,

Rail Roads Conference held at —
600.

Railway accident near Dharampur
on the Kalka — Railway, 94-95.
Refusal to allow Army Headquarters
Indian clerks living in private
honses to travel by the special
train running between Summer

Hill and — 918.

Representation  of the travelling
public at the Rail-Road Confer-
ence held at —. 1019-21,

Running of a special train for civi-
lian clerks between Summer Hill
il == Bh1=n2.

— exodus. 265.

Sugar and Industries Conference
held at —. 550.

Travelling of children of European
clerks by the speeial train run-
ning between Summer Hill and —.
$18-19

Travelling of unauthorised persons
by the special train, running be-

tween Summer Hill and — . 916-
18.
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SIND—
Question re—

Applications receiveq from assesses
in — for transfer of their assess-
ment. 1450-51.

Assessment of Income-tax from con
tractors in —. 258.

Communal composition of Inspectors
and Assistant Examiners, etc., in
the Income-tax Department, —.
260-61.

Communal  composition  -of the
gazetted staff in the — and Balu-
chistan Postal Circle. 654-56,

Clommunal composition of the non-
gazetted staff in the — and Balu-
chistan Postal Circle. 675-76.

Reduction of land revenue and grant
of Takavis to agriculturists in —
and Baluchistan. 795,

RIND AND BALUCHISTAN CIRCLE—
Question 7e appointment of Muslims
in the —. 40.

SINDHI(S)—
Question re—

— and Non— clerks in the late
Construction office, North Western
Railway. 1675.

— Hindus discharged {rom the Office
of the Chief Engineer, Survey and
Construction, North Western Rail-

way. 380,
Translation of the form of motice of
demand of Income-tax in —. 259,

SINGAPORE—

Question re extension of Trans-Conti-

nental Air Service from Karachi
to —. 267-69.
SINGH, EUMAR  GUPTESHWAR
PRASAD—

Election of — to the Standing Com-
mittee for the Department of Com-
merce. 951

+INGH, MR.. GAYA PRASAD—
Appointment of — on the Committee
on Petitions.  462.
Cotton- Textile Industry Protection
(Second Amendment) Bill—
Motion to consider, B860-63.
Demand for Supplementary Grant in
respect of—-

Civil Aviation. 1903-04, 1906,
“New Capital Works “at « Delhi’.
1245-49.

Expr?ssions of regret on the ~death
of—.

Mr. B. N. Misra. 1864

Sir Zulfigar Ali Khan and Khan
Bahadur Sarfaraz  Husain  Khan,

51, b3.

SINGH, MR. GAYA PRASAD—contd.

Factories Bill—
Motion to refer

mittee. 1635-36.

Hedjaz Pilgrims (Muallims) Bill—

Motion to recommit to Select Com-
mittee. 1697,

Hindu Temple Entry Disabilities Re-
moval Bill—
Motion to circulate. 215,

In;l}i%? “Khaddar” (Name Protection
31—

Motion to refer to Select Committee.
969-73, 975, 980, 986.

Indian Railways (Amendment) Bill—
Motions to consider to ve-circulate
and to recommit fo Select Com-
mittee, 320-24, 478.
Indian States (Protection) Bill—
Motions to refer to Select Committee
and to circulate. 1189, 1192, 1227,
Indian Wireless Telegraphy Bill—
Motion to consider, 719-20.

Motion for Adjournment re aerial hom-
bardment on Kotkai in the Trans-
Frontier. 876-T7.

Motion 7e future Administration of
Aden. 1727, 1783-89.

Murshidabad Estate Administration

Bill—

Consideration of—
Clause 20. 1576.
Clause 22. 1578.

Question 7e—

Accident to the 8 Down Delhi Ex-
press at Asansol. 175,

Action taken under the Safeguarding
of Industries Act. 104.

Agitation of the white seftlers in
Kenya against income-tax. 1007.

Allegations against cerfain sergeants
during the Congress Session in
Calcutta, 184-85.

Allegations against the British India

to Select Com-

:S’;eam Navigation Company. 373-
A]]eéaticms against the Military in
Caleutta. 172-75.

Allegations of assault made on the
Congressmen after their arrest in
Calcutta. 21-26,

Alleged assault on the people at the
Esplanade tram-shed in Calcutta.
114-16.

Alleged inhuman treatment meled
out {0 Tamil labourers in Sengorra
District in Siam. 356-58.

Allotment of residential quarters in
the Currency Note Press, Nasik.
786,

Amelioration of the condition of
Indian education in British Guiana,
1006. E

Amelioration of the condition of
Indians in the Lake Province in
Tanganyika. 1007-08. ;
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SINGH, MR. GAYA PRASAD—contd
Question r¢—contd.

Amount spent on the Queen Mary
Zenana Ghat, Pushkar. 378-79.

Application of the FNactory Rules to
the Currency Note Press, Nasik,
786-87.

Appointment  of Adya  Gaud
Brahmans in the Currency Note
Press, Nasik. 785,

Arrestt and deportation of - Mr,
George Mraz who was running a
German Therapeutic Institute in
Delhi. 625.

Arrest of Mr. Devidag Gandhi at
Delhi.  760-64.

Arrests and detention in connection
with alleged revoluticnary activi-
ties in the Delhi Province. 270-
71 :

Assessees to income-fax and super-
tax and Assistant Commissioners
engaged in appellate work in cer-
tain provinces. 934-35,

Assistant  supervisors of different

communities appointed in the Cur-
rency Note Press, Nasik. 785.

Boycott of Indian cotton by Japan.
256-5T7.

Cancellation of the passport of Swami
Bhawani Dayal Sanyasi to visit
Fiji. 509-10.

Ceylonese deputation in Simla. 257,

City Magisirate of Delhi, 105.06.

Closing to the public of the Victoria
Park in Queen’s Garden, Delhi,
464- 3

Collection of information re political
outlook of military  tenderers.
893. s

Communal composition of the clerical
staff in the Military Grass and
Dairy Farms. 1014

Construction of a bridge on a canal
between Moghalpura and Lahore on
the' North Western Railway
1008-10. .

Construction of the Narbada Bridge
on the Bombay. Baroda and
Central India Railway. 379.80

Contemplated establishment of mills
and factories in India by Japan.
104. ;

Conviction and sentence of the per-
petrators of thefts in the Currency
Note Press, Nasik. 784

Damagg due to excessive rainfall to
certain articles in  the Council
House Building in  New Delhi.
514-15.

Death of certain political prisoners
in the Andamans, 98-104.
Demand for Closer Union of East

Africa including Tanganvyika with
Kenya. 1383-84. s

SINGH, MR. GAYA PRASAD—coniu.
Question re¢—contd. .
Demand of white settlers for the-

control over the finances of Kenya.
1008, 1383, e

Departmental action taken against
the superyisors retained or re-
trenched in  the Currency Note
Press, Nasik. 785,

Disability pension to discharged
military men. 788.

Diserimination against Asiatic staff
in the Tanganyika Railways. ~1004-
05,

Disturbances  in - “Kashgar ~ and
Yarkand. 94.

Diversion of the East Indian Railway
Puanjab Mails from the main line
to the Grand Chord. 336-38.

Employment of two special squads of
Ticket Examiners on the East
Indian Railway. T744.

Entry of some soldiers of the Dorset-
shire Regiment into the Dacca Uni-
versity Central Building with fixed
bayonets. 787.

Escape of certain life conviects from
Port Blair. 94,

European style quarters for Indians
in the Currency Note Press, Nasik,
785-86.

Examination  for  recruitment of
Auditors in the Subordinate Rail-
way Aundit Service and clerks in
the offices of the Chief Auditors
and State Railways. 1014-16.

Expenditure on the Chamber of
Princes from the Indian revenues.
190-91.

Exploration of the possibility of
making Brazil, British Guiana, or
some other places as a possible ont-
let for the South African Indians,
105.

Expulsion of certain Chettiars from
Indo-China. 1030-32.

Extension of Trans-Continental Air-

Service from Karachi to Singapore.
267-69.

Externment  of  Maulana ' Sultan
Ahmed from Delhi. 495.97.

Facilities granted to Professor S. C.
Sen in completing his studies and
taking a career thereafter, 182

Fixation of percentage for appoint-
ments in (overnment serviee for
Muslims and other communities.
87-90.

Forcible acquisition of a bungalow by
Military Estate Officer in
Peshawar. 1754.

Forged ten-rupes notes in the Cur-
rency Note Press, Nasik. 784
Immigrants left stranded at Akra,

Kidderpore, 358-59.
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SINGH, MR. GAYA PRASAD—contd.

Question 7c—contd.
Indianisation of the Opium Depari-
ment. 95, .
Leases in Kenya Native Reserves.
1004,
Loans advanced to the Bahawalpur
State out of Indian revenues. 835-
40

Maize Pool Scheme in Kenya. 1006-
07,

Management of the Hindu Refresh-
ment Room at Lahore Railway
station. 1010-13.

Memorial submitted by Assistant
Way TInspectors, North Western
Railway, for modification in their
condition of service, 1013-14,

Municipal administration of Ajmer
City. 1829.

Murder of one Sardar Sher Singh in
California,  United - States of
Amierica. " 360.

Non-grant of a passport to Mr.
Subhas Chandra Bose to visit Eng-
land. 178,

Non-release in hail of persons arrested
for offences under section 18 of
the Emergency Press Act, 1931, in
Delhi. 271-72.

Payment of War Debt by England
to ‘the United States of America
with silver acquired from India.
266,

Pension ‘of certain military men in-
creased by re-employment, daring
the Great War, 787-28,

Persons arrested, released and prose-
cuted in connection with the hold-
Ing of the Congress Session in
Caleuntta, 20.

chéal Union in East Africa. 1005

Present condition of the health of
Saroj Ranjan Acharva detained in
the Deoli Detention Camp. 95.

Present political and administrative
position of Gilgit- 190, 1174,

Presidential speech of Mr Subhas
Chandra Bose in the recent politi-
cal conference in London. 255-56.

Prohibition of the entry into India
of publieations by Rash Behari
Bose, 359-60.

Prohibition of the importation into
India of Trotsky’s History of the
Russian Revolution. 95,

Promotions of Assistant Surgeons and
Sub-Assistant  Surgeons of the
Indian Medica] Department. 759-
60,

Proposal of restricting the passage of
Government,  officials, proceeding

to England, to British steamers.
628.

SINGH, MR. GAYA PRASAD—contd.

Question 7e—contd.

Racial restrictions against Indians to
buy land in Kenya. 1003.

Railway accident near Dharampur on
the Kalka BSimla Railway. 94-95.
Railway accident near Mokameh on
the Hast Indian Railway. 956-97.
Recruitment of the ministerial estab-
lishment of the Contracts Director-
ate, Army Headquarters. 84-36,
Refusal of passport to Mr, B, J.
Deorukhkar, nationalist: leader of
the Depressed Classes, to, proceed

to London. 269-70.

Remand to police custody of persoms-
arrested for distributing unauthor-
ised leaflets in Delhi, 271.

Representation for the postponement-
of the Autumn Session of the
Legislative Assembly to Novem-
ber. 266-67.

Representatives - .of India . at = the
World Economic Conference in
London, 253-85.

Resolutions passed by the Indian
National Congress held in Calcutta.
19-20.

Results of the audit of the accounts
of . architects of Nasik buildings.
786.

Retention of the post of the Educa-
tional Commissioner with the Gov-
ernment of India, 184.

Retreuchment in the Calentta Port
Trust. 625-26.

Retrenchment of accountants . from
the Military Accounis Department,
Rawalpindi.. 30-32, 34.

 Retrenchment of Income-tax Officers

in Bihar and Orissa. 40, .
Ravenue earned at the oc]:s"i:y‘ﬁ!é
Calcutta Port Trust. 62628,
Rumoured fransfer of a- part of
Kenya to Ttaly. 105. Eraty
Safeguarding the legitimate interests
of Indians in Fiji. 1006.
Separation of Burma. 104

Sarvice of European Indian Civil
Service or other officers lent to
places  outside  British India.
1768-71. ; s

Services of European Indian Civil
Service or other officers lent to
places outside British Tndia. 935.

Shifting of the Imperial Library to
New Delhi. 508-09.

Shortage of five-rupee note sheets in
the Currency Note Press, Nasik.
784.

Simla exodus. 265, :

Special qualifications requirved for the:
posts of the Master and Deputy
Master of Nasik Presses. 785.
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SINGH, MR. GAYA PRASAD—contd.
Question re—concld.

Star water-marked currency notes
printed in the Currency Note
Press, Nasik. 784

Stores purchase policy of the Cal-
catta Port Trust. 625, 1171.

Sufferings of deck passengers coming
from Rangoon to Calcutta due to
overcrowding. 426.

Sum to be taken from India as a
result of the Ottawa Agreement,
182-83.

Technieal apprentices employed in
the Presses at Nasik. T786.

Telephone connection of India with
London, ete. 97-88.

Three decipherable currency notes
of the Lahore Cirele. 1010.

Transfer of Aden to His Majesty’s
Government. 171-72,

Transfer of the control of the Badri-
nath Temple to the Ruler of the
Tehri Estate, 1032-34.

Treatment meted out to Mr. M. S.
Aney in the Midnapur Jail. 175
8.

Troops from British India sent to
Alwar. 686.

Trouble: at the North-West Frontier
of India. 629,

Troubles of the Hindus of the Alwar
State. 185-86,

Verification of spoiled or reiected
currency notes in the Currency
Note Press. Nasik. 784,

Question (Supplementary) re—
Absence of a direct frain hetween
Delhi and Karachi. 108.
Adh-Kumbh Mela, Hardwar. 1824
Admission’ fee for the examination
for recruitment of Assistants and
clerks in the Government of Tndia
Sacretariat and Atfached Offices.
462.

Admission of TIndian Officers and
Cadets in the Prinea of. Wales
Seamen’s TInstitute. 1671.

Allerations acainst  the wnlice in
Calentta and Bombav. 1741,

Alleged attack on Mahatma Gandhi
hv the Daily Gazette of Karachi.
1270, 1273. 1274

Amount paid to witnesses for going
to London for giving evidence
before the Joint Parliamentarys
Committee. 342.

Appointment of an Indian as Direc-
tor General. Indian Medical Ser-
vice, or as Public Hea'th Commis-
sioner in India. 924-925,

Appointment of Presidents and Mem-
bers of the Tariff Board from Pro-
vinces other than Bombay. 930.

SINGH, MR. GAYA PRASAD—contd:
Question (Supplementary) re—contd.
Communal composition of the gazet-
ted staff under the  direct
control of the Director (General of
Posts and Telegraphs. 637.
Construction of new quarters for
Members of the Legislatures in
New Delhi. 345.
Construction of quarters in New
Delhi. 913. l
Construction of the new Narbada
Bridge on the Bombay, Baroda and ;
Central India Railway. 272 i
i
1
|

Consultation with the Local Advi-
sory Committees on different Rail-
ways in fixing rates for eatables
and aerated water. 274, 275.

Death of certain political prisoners
in the Andamans. 112,

Denial  of equity and fairplay to
Indians in New Zealand. - 532, |
534,

Dissatisfaction of Orivas on account
of non-inclusion of certain areas
in the proposed Orissa Province.
8. 9

Facilities for the Mount Everest air
expedition. 440.

Firm= manufacturing playing cards
in India. 908-09.

Housing problem of the Indian em-
plovees of the East Indian Railway
at Jamalpur. 16. :

Increase in the nmumber of Muslim
Judges in the Calcutta High Court. i
a07.

Indianisation of the Central Cypher
Bureau of the Foreign and Politi-
~al Department. 1592, 1595, ]

Indians in the Tndian Civil Service
appointed as Executive Councillors
in the Provinces. 1674, ‘

Leasing out of militare dairies to

contractors. 1278, 1279.

Manufacture of = playing cards in
india. 546.

Mr. Gandhi’s fast. 26.

Nomination of the Members of the
Legislative Assembly to the Joinb
Parliamentary Committee. 191-93,

Proposed revision of the ferms of
the Ottawa Agreement. 1336.

Protection of the private dairy
indastry from the unfair competi-
tion of military dairies. 1276,
1277, 1280.

Protection to the Indian shipping
companies. - 1265,

Publication of advertisements in con=
nection with the services an

educational matters, etc., in the
Gazette. 603-04. :

b S

.
L.&‘;ﬂ.\ i
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SINGH, MR. GAYA PRASAD—concld.
Question  (Supplementary} re—concld.
Purchase of grain for the military
and management of the depots.
741.
Recognition of Muslim
607

2

Trade Unions,

Recruitment of  ministerial staff of
the Government of India Secre-
tariat and attached offices. 932,
933, 934.

Representation of the travelling pub-
lic at the Rail-Road Conference
held at Simla. 1021.

Selling price of milk and cream at
the Wellington Farm. 604-05,

Separation of Aden from India.
447.

Teaching staff of the Royal Indian
Military ~ College, Dehra Dun.
1375,

Reserve Bank of India Bill—
Motions to refer to Joint Committee
and tfo circulate. 1285, 1330-32,
1391-94, 1403.
Workmen's Compensation (Amendment)
Bill—
Consideration of clause 21. 129.

EITARAMARAJU, MR, B.—

Appointment of — on the Committee
on Petitions, 462,
Caotton  Textile Industry Protection

(Second Amendment) Bill—
Motion to consider. 841-45
Hindu Widows’ Right of Maintenance
Bill—
Motion to circulate. 958-60, 961-63,
966.
Indian Medical Council Bill__
Motion to consider, 1877-79. 1882

Motion 7e future Administration of

Aden. 1793-98.

SLOAN, MR, T.—

Motion for Adjournment re alleged
scurrilous Wrticle in the Daily
Gazette re Mahatma Gandhi. 1421,
1438. -

Oath of Office. 1.

SMITH, MR.
Question re —'s reporf on the State
Railways Schools.

SOCIETTES— ; ‘
Question re returns of the co-operative
— in India. 526,

SOHAN SINGH, SIRDAR—
Question re—

Appointment of a Sikh as a Judge
in the Lahore High Court. 940.

Promotions of officers of the Trans-
portation - (Traffic) and Commer-
cial Branches of the North West-
ern Railway. 950.

SOLAR ECLIPSE—
Question 7e failure of water supply at
the Kurukshetra station after the
—. 1257-58.

SOLDIER(S)—
Question re—

Entry of some — of the Dorsetshire
Regiment into the Dacca Univer-
sity Central Building with fixed
bayonets, 787.

Nomination of the Indian Army —
to the TIndian Military Academy,
Dehra Dun. 909-12.

Posting of European ez— with no
knowledse of Railway working on
the Rohilkund and Kumaon Rail-
way. T56.

Reservation of seats for — in the
Army Headquarters, 1449,

— holding upper division appoint-
ments in the Army Headquarters.

1449-50.
SON(S)—
Question re rejection of application for
appointments from the — and

relatives of postal officials of the
Calcutta  General  Post Office,
1386.

SORTER(S)—
Question 7¢ hours of dutv of Railway
Mail Service —. 1446,

SORTING OFFICE—
Question re—

Grant of increments to the officials of
the —,. Madras General Post
Office. 1851.

Removal of the — to the Madras
General Post ' Office building.
198-99,

SORTING POSTMAN—

See  “Postman(en)””,

SOUTH AFRICA—
See also “Africa’.
‘Question re sending back of repatriated
Indians from Natal and other parts
of — to their.homes. 735.36,

SOUTH AFRICAN INDIAN(S)—
See ‘Tndian(s)’.

SOUTH INDTAN RAILWAY—
See “Railway(s)"’.

SPACE(S)—
Question re—

Inadequacy of the — for the staff
in the Madras  General  Post
Office.  1171-73.

Marking of sixteen square foot —
for each pilgrim in pilgrim ships.
619-20.

— for alley-ways in pilgrim ships.
620.
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SPECIAL DUTY— :
Question 7e placing of certain clerks
on — in the office of the Agent,
North Western Railway. 49-50.

SPECIAL PAY—
See “Pay’’.

SPECIAL TICKET EXAMINER—
See “Ticket Examiner(s)',

SPECTAL TRAIN(S)—
See “Train(s)".

SPECIFICATION (8)—

Question re sanction  of additional
staff for the Central Publication
Branch to cope ' with the work
connected with the traisfer of the
Patent Office —. 434.

SPEECH(ES)—
Question. re presidential — of Mr.
Subhas Chandra Bose. in the re-
cent  political  conference in

London. 255-56.

SPORTS ALLOWANCE(S)—
See ‘““Allowance(s)".

SQUAD(S)—
Questior. re—

Employment of ‘two special — of
Ticket Examiners on the East
Indian Railway. T744.

Formation of — for ticket check-

ing on the East Indian Railway.
1360.

SRADH CEREMONY—
Question re permission to a detenn in
! the Deoli Detention Camp to
 perform the — of his Tather.
1608.

STAFF COLLEGE—
Question re expenditure incurred for
conveyance of mails by the sub-

postmaster, —, Quetta. 1664,
STALLS—
Question re contracts of — at Rail-
. way stations. 263-64.
STAMP(S)—
Question r7e—
Sale of five ~‘pice and - four pice
postage —. 438. :
Value of service.—. 454-b5.

STANDING COMMITTEE(S)—

Election of the —  for the Depart-
ment of Commerce. 283, 951.

Election of the — for the Department
of Industries and ~ Labour. 293-
94. '

Question re fixation of the date and
time for different —. 1260-61.

See also “Committee(s)”’.

STANDING FINANCE COMMITTEE

FOR RAILWAYS—
Question re article in the Indian Rail-
way (Gazette againsg the —. «1831.

STANDING ORDERS—
Amendment of—
Motion for leave to amend granted.
296,
Referred to Select Committee.
Election of Members to the
Committee. 783.

STAR WATER-MARKED CURRENCY
NOTES—
See **Note(s)'.

STATE(S)—
Question re—
Loans due to Indian — and Provin-
cial Governments. 536.
Payment by the Indian — and Pro-
vincial Governments of debt ins-
talments. 53T7.

STATE. PRISONER(S)—
See  ““Prisoner(s)’’.

STATE RAILWAY (8)—
See “Nailway(s)”.

296.
Select

STATEMENT(S) THE

TABLE)—
— re the lowest tenders not accepted
by the High Commissioner for

éndia in purchasing stores. 287-
g. .‘ d - *

(LAID ON

STATEMENT: OF ‘BUSINESS—

— by the Honourable Sir .Joseph
Bhore. - 1986-97, 691, 1126, 1175-76,
1613.

STATES (PROTECTION) BILL—
See “Indian —'" under “Bill(s)’.

STATES SUBJECTS—

Question 7e employment of — under
the Government of India. 1590-
a1.

STATION(S)— 5

Question re— :

Beggars on the — platiorms. of
State Railways. 252.

Contracts of stalls at Railway —.

263-64.
Level crossing on either side of the
Railway — at Unao. 464-65.

Non-sale of monthly tickets at —
hooking offices on the Kalka Simla
Railway. 914.

Periodical inspection-of — on the
East Indian Railway by the lIns-
pectors of Accounts. 380.

Provision of an orthodox restaurant
at Cawnpore Central —. 1758.
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STATION (S)—conid.

Question re—contd.
Rest houses at certain — on = the
Rohilkund and Kumaon Railway.

757.
Running of a  through hogie
hetween two —. 1256.

Through bogies between certain —.
55-56.

1255-

Transfers from and to non-famiy
and unhealthy — in the frans-
frontier in the Punjab and North-
West, Frontier Postal Circle.
1664.

BTATION ACCOUNTS—
Question re—
Reservation of posts of Assistant

Accounts Officers on the North
Wastern Railway for Aeccountants
and Inspectors of —. 558-58.

Withdrawal of daily allowance of
Inspectors of —, etc.. an the East
Indian Railway. 1851.

STATION MASTER(S)—
Question re—

Allegation against the Assistant —,
Simla. 922.

Confirmations in the grade of Assist
antt — on the North Western
Railway. 1481.

Differential treatment of European,
Anglo:Indian and Indian Assist-

ant. — on the East Indian Rail-
way. b633. 634.
Duty of Assistant — at roadside
stations on the Rohilkund and

Kumaon Railway. 755-56.

Night duty of Assistant — on cer-
tain branch lines of the East
Indian Railway. 633.

Non-posting of unqualified guards

as - Assistant — on Indian Rail-
Ways. 1675-76.
Pay of Indian Assistant — on the

East Indian Railway.  632.

Pay of Indian — on the East Indian
Railway. 632

Promotion of guards fo the Assist-
ant — cadre in the Delhi Divi-
sion of the North Western Rail-
way. 526-27. :

Promotion of Indian Assistant — as
Guards in the Moradabad  and
Tmcknow  Divisions, East Indian
Railway. 295,

Promotion of Indian Assistant — fo
the posts of Platform Assistants
on the East Indian Railway. 465-
66.

“Rest for certain — on the East
Indian Railway. 634.

‘Supersession of Indian Assistant —
by European and  Anglo-Tndian
Guards on the East Indian Rail-
way. 632-33.

STATION MASTER(S)—contd. =
Question re—contd,
Uniforms supplied to the Assistant
6H3" on the Hast Indian Railway.
3.

STATIONERY AND PRINTING—
Demand for Excess Grant. 1229.

STATISTIC(S)—
Question re—
Arrears in foreign sea-borne trade
— for Kathiawar Ports. 1463.
Inclusion in the sea-horne  trade
volnme of — of imports through
Kathiawar Ports.  1465.

STATISTICAL SECTION—

Question re — of the Imperial Council
gg Agnicoltural Research.  1764-

STATUTORY RAILWAY BOARD—

Question re formation of the — in
India.  624.

STATUTORY RAILWAY BOARD
COMMITTEE—

See “‘Committee(s)”.

STEAMER(S)—
Question re proposal of restricting the
passage of Governmeni officials,
proceeding to England, to British

—. 628.

STEAMING CAPACITY—
Question re — of certain
ships. 621.

pilgrim

STENOGRAPHER (S)—
Question re— £ ilimes ot
Allowance to the — of the Central
Telegraph Office and General Post
Office, Madras. 1851-52.
Buccess of a non-matriculate tem-

porary clerk  of the Railway
Board's Office in the Pnublic
Service Commission —' examina-
tion.  1098-99.

STERLING LOAN— ]
Question re raising -of a — In
London by the Secretary of State

for India.  1362-64.

STOCK(S)—
Question re—

Silver bars left in — with the Gov-
ernment of India after payment of
the same to America as a War
debt. 611.

- Stores and — in factories nnder the
Army Department.  606.
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STORE(S)—

Question re— ?

— and stocks in factories
the Army Department. 6U6.

.— purchase policy of the Calcutta
Port Trust. 625, 1171.

Statement (laid on the table) re
the lowest tenders not accepted
by the High Commissioner for
India in purchasing —. 287-89.

under

STORE-KEEPERS— ;
Question 7e pay of — of the Indian
Army Service Corps. 1293,

STOREMAN (EN)—
Question re— .
Promotion of — in the Indian Army
Ordnance Corps. 1608-09, 1610-11.
— of the Indian Army Ordnance

Corps.  1610.

STRATEGIC LINES—WORKING EX.
PENSES AND MISCELLANEOUS
(RATLWAYS)—

Demand for Excess Grant. 1231

STREET (8)—

Question re dim-lit — of New
Delhi.  1280.

STUDD, MR. E.—

Election of — to the Salt In-

dustry Committee. 1692,
Indian Railways (Amendment) Bill—
Motions to consider, to re-circulate
and to re-commit to Select Com-

mittee.  475-76.

Indian Tea Control Bill—

Motion to refer to Select
mittee.  1620.

Qath of Office. 1.

Question r¢ payment of death claims
by the Postal Insurance Fund.
1361-62.

Question (Supplementary) re increase
in the import of fruits and vege-

Com-

tables from foreign  countries.
1118.
STUDENT(8)—
Question re—

Difficulties  experienced by Indian
— in the Universities in Great
Britain.  556-57.

Falling offi in the number of — in
the Benares and Aligarh Univer-
sities.  624.

Indian — outside India. 272.

SUB-ASSISTANT SURGEONS—

Question re Muslim — and Assistant
Surgeons on the Hast  Indian
Railway. 1288.

See also ““Assistant Surgeon(s)”.

SUB-HEAD(S) -
Question 7a—

Appointment of qualified clerks us:
— on the East Indian Railway.
1356.

Filling up of vacancies of — on the-
East Indian Railway. 1851.

SUB-JAIL(S)—
See “‘Jail(s)”.

SUBORDINATE(S)—
Question re—

Denial to railway — of Moradabad
of the privilege of seeing officers-
at Caleutta. 7T96

Holding up of confirmations of —
in the Government of India Secre
tariat and Attached Offices. 758-
54,

Irvegularities in charging salaries of:
the — on the Kast Indian Rail-
way. 1752.

Promotion of -— in the Kngineering:
Department of the Cheat Indian:
Peninsula Railway. 338.

Promotion of — to Local Govern-
ment service in an officiating capa-
city on all State Railways except.
on the Great Indian Peninsuls:
Railway.  340.

Provision of facilities of accused —-
in departmental enquirmes on the
East Indian Railway.  1457-58.

Provision of facilities of accused —
in departmental enquiries on the

Kastern. Bengal Railway. 1458,

Punishments given to the — of the
Moradabad Division, East Indian
Railway.  796.

Suspension of certain — of  the
Moradabad Division, East Indiau
Railway.  796.

SUBORDINATE ACCOUNTS SER-

VICE— -

Question re recruitment to the —.
375-T6.

SUBORDINATE RAILWAY AUDIT
SERVICE—

Question re examination for recruit-
ment of Aunditors in the — and
clerks in the offices of the- Chief
Auditors  and State  Railways.

1014-16, 1612,

SUBORDINATE STAFF—

Question re rtules for determinatiom
of seniority of the —— on the East
Indian Railway. 1457.

SUB-POST OFFICE(S)—

See “Post Office(s)’.

SUB-POSTMASTER(S)— -
Sce “Postmaster(s)”,
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SUB-REGISTRAR—
Question re permanent clerks working
in the —’s Office, Delhi. 941.

SUBSCRIPTION(S)—

Question re realisation of — of mem-
bers of service organisations
through the salary bills of the
staff. - 1372.

SUGAR—
Question re—

Agreement on the production ot
sugar reached in the World Eco-
nomic Conference in London. 493.

Export of dufy-paid foreign — from
Karachi to Kashmir and Jammu
States.  426.

Export of foreign — from Karach
to Persian Gulf Ports. 427.

Export of foreign — to Afghanistan
and Duzdap. 427. ;

Importt of — through Kathiawar
Ports.  1464.

— and Industries Conference held
at Simla. 550,

SUHRAWARDY, SIR ABDULLA-AL-
MAMUN—

Expressions of regret on the assassin-
ation  of Mr. Burge, District
Magistrate of Midnapore.  780.

Expressions of regret on the deaths
of Sir Zulfigar Ali Khan and
Khan Bahadur Sarfaraz Hussain
Khan. 52-53, 54.

Hedjaz Pilgrims (Muallims) Bill—

Motion to recommit to Select Com-
mittee. 1704.

Nomination of — to the Panel of
Chairmen.  462.

Untounchability Abolition Bill—

Motion to circulate. 997,

SUICIDE—

Question re — committed by a postal
official of the Rajshahi division.
955.

SUITS—

Question 7e — instituted by Govern-
ment for the declaration of their
proprietary rights in respect of
certain tites and bungalows in the
Rawalpindi Cantonment. 1470-

71
SUKKUR— ;
Question re Welfare clerk in  the
Railway Workshops at —. 1675.

SULTAN AHMAD, MAULANA—
Question 7e¢ externment of — from
Delhi,  495-97.

SUMMER HILL—
Question re—

Army Headquarters  special train
between — and Simla.  347-48,
349, 352, 1465-67, 1468.

Free railway passes allowed to Army
Headquarters clerks living in pri-
vate houses in —. 351,

Grant of house rvent to clerks un-
willing to occupy — quarters.
+1469-70. >

Passes for free conveyance of Army
Headquarters clerks between —
and Simla. 914.16.

Provision of a club for Indian clerks
living in- — quarters. 348-49,
467.

Provision of facilities for free con-
~veyauce to the civilian eclerks liv-
ing in — quarters. 349-50, 1468-
64, 1470. :

Racial discrimination in the carriage
of dogs by railway trains between
— and Simla. 913-14, 922-23.

Refusal to allow Army Headquarters
Indian clerks = living in private
houses to travel by the special
tramn ruonning  between — and
Simla.  918.

Renting of the long corrngateg iron
shed to the = — Commandant.
750-51.

Running of a special train for civi-
lian clerks between — and Simla.
351-62. :

Sale of the surplus land at — called
the football ground. 751-52.

Travelling of children of European
clerks by the special train running
between — and Simla. 918-19,

Travelling of unauthorised persons
by the special train, running be-
tween — and Simla. 916-18.-

SUPAUL—

Question re transfer of the — and
Madhipura Sub-Divisions in  the
Bhagalpur District to  Purnea
District for Income-tax purposes.
278.

SUPERANNUATED MEN—
Question re retirement of — from
Government Service. 1839-40.

SUPERANNUATION—
Question re—

Persons getting  extensions after
reaching the age of superannua-
tion in the Deputy Commissioner's
Office, Delhi. 940-41.

Proposed raising of the Age of —.
535, :
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SUPERANNUATION — ALLOWANCES
AND PENSIONS—
Demand. for Excess Grant. 1&29..

SUPERINTENDENT(8)—
Question re—

Appointment. of Hindu — in the
IFﬂ]ab Postal Circle.. 1667.

Circulation. of a proposal for pur-
chase of Derby Sweep tickets by
the Divisional —, Moradabad
Division, East Indian.  Railway.
1460-61.

lssue of duty passes for his private
servant by the — Railway School
of  Transportation,  Chandausi.
1461-62.

Muslim — in the Government of
India Secretariat  and attached
offices:. 685,

Post of Office — Karachi Division,
North Western Railway. 628-29.
Posting of Hindu — in the Punjab
and  North:West Frontier Postal

Circle.  1683.

Ratio of the number of — to As-
sistants and clerks in the Gov-
ernment of India Office. 1680.

Retrenchment of Amglo-Indians by
the. —,. Railway school of: Trans-
portation, Chandausi. 1480

Suspension of a candidate irom the
Intermediate examination by the

RamJas College Centre, Delhi.
736

Use of .n officer’s mrrla,ge for joy
rides ander orders of the Divi-
sional —, Moradabad  Division,
East Indian® Railway. 1462.

SUPERINTENDENT OF ARCHAO-
LOGY—: g
Question, re transfer of the Assistant

—, Central India and Rajputana,

to some other Circle. 1857.

SUPERINTENDENT(S) ' OF  POST
OFFICES—
Question re—
Allegations against the —, Rohtak
Division.  1382:83.
Duties of the Head Clerk to a —.
1448.
See also ‘‘Post Office(s)".

SUPERINTENDING FOREMAN (EN)—~
See “Foreman(en)”.

SUPERSESSION (8)—
Question re—

— of Indian Assistant Station
Masters by Kuropean and Anglo-
Indian Guards on the East Indian
Railway.  632-33.

— on the North Western = Rail-
way. 1288.

SUPER-TAX—
Question re—

Asgessees to Income-tax and — and
Asgistant Commissioners engaged
in appellate work in certain pro-
vinces.  934-35.

Income from  income-tax and —
irom each Province.  1758-59.

income-tax and — paid by the tea
planters in Assam. 1757-58.

SUPERVISOR(S)—

Question 7e—

Assistant — of different commu-
nities' appointed in the Currency
Note' Press, Nasik. 785.

Deparhmental action taken against
the — retained or retrenched in
the Cucrency Notes Press, Nasik.
785.

Memorials  from Engineering —,
Telegraphs.  1051-52.

— oi Records of the Office of the
Deputy Accountant General, Posts
and Telegraphs, Delhi. 377.

SURCHARGE—
Question re withdrawal of — on coal.
1043-44
SURVEY—
Question 7e — of  the Karachi-
Bombay proposed broad — gauge
Ime.  1667-68.

SURVEY AND CONSTRUCTION—
Question 7e—
Muslim draftsmen retrenched from
the Office of* the Chief Engineer,
—, North Western Railway., 380.
Sindhi Hindus discharged from the
Office of the Chief. Engineer, —,
North Western' Railway. 380.

SURVEY OF INDIA—
Question re—

Competitive examination  for Afll-
ing up of vacancies in the — De-
partment. = 945,

Non-recruitment of  retrenched
hands of the — Department. 945.

Re-employment of retrenched per-

sonnel of the —. 613.
Retrenchment in the —  Depart-
ment.  942-45.

SURVEY OF INDIA DEPARTMENT—
Question 7e—
Increase in the proportion of Indian
Officers in the —.
Promotion and recruitment of offi-

cers in the —. 614,

Promotion of Officers in the —.
614.

Retrenchment  in - the —.  742-43,
1339,

Strength of officers in the —. 613.
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SUSPENSION(8)—

Question rr—

— and discharge of certain charge-
men in the carriage and wagon
shops, Moghalpura, North West-
ern Railway. 946-47.

— of a candidate from the Inter-
mediate examination by the Super-
intendent, Ramjas College Centre,
Delha. 736-37.

— of certain subordinates' of the
Moradabad Division, East Indian
Railway. 796.

— of employees of the East Indian
Railway, dccused of an offence
under the Indian Penal Code but

reidased on bail. 1456.
SWEEPER(S)—
Question 7¢ non-payment  of  the
salaries of somé — of the Mumni-
cipal Committee, Ajmer. 378.
SWEETS STALL—
Question re contract for Muslim — at
Amritsar. 1099,
BWORD(S)—
Question re—
Districts m ~ the Punjab = where

people are dllowed to keep —.

516.
Restriction on the possession of —.
436-38.
)
TABARRUKATS—
Question 7e exclusion from customs
duty of — .imported by Haj

pilgrims. 622,
“TAGORE, DR. RABINDRA NATH—
Question re —'s message to the
hunger-striking prisoners in the
Andamans. 1601-02,

TAKAVIS—
Question re reduction of land revenue
and grant of — to agriculturists
iin Sind and Baluchistan. 795.

‘TALIB MEHDI KHAN, MAJOR
NAWAB MALIE—

Expressions of regret on the assassi-
nation of Mr.  Burge, District
‘Magistrate of Midnapore, 780,

TExpr;ssions of regret on the death
of—

Mr. B. N, Misra. 1863-64.
Mrs. Annie Besant. 1919

Inﬁljﬁn ‘“Khaddar’” (Name Protection)

ijE=
Motion to refer to Select Committee
981-82. -

Mot&'o_n for Adjournment re facilities
given to Mahatma  Gandhi in
jail. 157-58, 159,

Question 7e—

Indianisation in the Indian Army
Ordnance Corps. 1610,

TALIB MEHDI KHAN, MAJOR
NAWAB MALIEK—contd.
Question re—contd.

Promotion of Storemen in  the

Indian Army = Ovdnance Corps.
1608-09, 1610-11.
Storemen  of the TIndian  Arny
Ordinance Corps. 1610,
Resolution re proprietary rights cf

citizens in the land. 1144-45

TAMIL—

Question 7¢ alleged inhuman freat-
ment, meted out to — labourers
in Sengorra  District .in  Siam.
556-58,

TANGANYIKA—

Question 7e—

Amelioration of the condition of
Indians in the Lake Province in
e (07 P, e

Demand for Closer Union of East
Africa including — with Kenya.
1383-84.

Discrimination against Asiatic staff
in the — Railways. 1004-05,

TARIFF BOARD—
Question re—

Appointment  of Presidents and
Members of the — from provinceg
other than Bombay. 927-30.
Report of the — on glass industry.
1387-88.
TAX(ES)—

Question re—

Amount received from the enhanced
petrol — for road = purposes.
1348-49.

Utilisation of the two anna petrol

TEA CONTROL BILL—
See “Indian —’ under “Bill(s)”.

TEA-PLANTERS—
Question re income-tax and super-tax
];gid by the — in Assam. 1757-

TEACHER(S)—
Question re—

Construction of quarters for — of
Bengal Nagpur Railway Schools.
1479,

Tssue of passes to the — of the East
Indian Railway Indian = High
Schools. 530-31, 775. ’

Position of — in Company-managed
Railway Schools. 1478-79.

Status of — of the East Indian
Railway Indian Schools. 527-29,

773-75. T75-78, 801-93. 1253.-54.

TEACHING STAFF—
See “Staff’’,

M2
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(1

TECHNICAL APPRENTICES—
See “Apprentice(s)”. :

TEHRI ESTATE—
Question 7¢ transfer of the control of

the Badrinath ~ Temple to the
Ruler of the — 32. 1032-34.

TELEGRAM(S)—
Question ré— ;
Mr, Gandhi’s — %o the Private
Secretary to His Excellency the
Viceroy and replies  thereto.
538-40. :

Prosecution of certain officials of
the Central Telegraph Office,
Caleutta, for  divulging the
contents of —  regarding races.
1365-66,

Reply of — enquiring ahout the
health of political prisoners 1in
the  Cellular Jail,  Andamans.
362-63.

TELEGRAPH(S)—
Question re—.
Memorials from Engineering Super-
visors, —. 1051-52.
Non-recruitment of Muslim clerks
in the -office of Divisional Engi-
neer, —, New Delhi. 955-56.

i

TELEGRAPH DEPARTMENT—
Question re—
Examination for recruitment of new
hands in the Wireless — 524-

- Tndebtedness of gazetted officers in
the —.
Non-grant of leave to the inferior
servants of the —. 1371
Retrenchments in the  Telegraph
Traffic and Telegraph Engineer-
ing Branches of the — 953.

TELEGRAPH EMPLOYEE(S)—
See ‘“Employee(s)”.

TELEGRAPH ENGINEERING—
Question re alleged falsification of
acconnts by a clerk of the office

of the = Director, —, Eastern
Circle. 1368-69.
TELEGRAPH ENGINEERING
BRANCHES—

Question re retrenchments in the Tele-
graph  Traffic and — of the
Telegraph Department. 953,

TELEGRAPH ENGINEERING DIVI.
STON—

Question 7e supersession of telephone

operators in the Tahore —. 1689.

TELEGRAPH MASTER(S)—

Quesiion 7e— )
Allegations against Khan Sahib»

Malilk Karam Din, — Govern-
ment Telegraph Office. Lahore.
1667.

Examinations for

Baundot Super--
visors and —. 2
TELEGRAPH OFFICE(S)—

Question 7e— S :
Allegations againsy, ~ Khan Sahib-

Mailk Karam Din, Telegraph:
Master, CGovernment — Lahore.
1667.

Allowance to the stenographers of
the Ceniral — and General Post
Office, Madras. 1851-52.

Baudot Supervisors in —. 1686-37

Prosecution of certain - officials of
the  Central —, Calcutta, for
divulging the contents of tele-
grams regarding races. 1365-66.

Selections of electrical supervisors
for carrier curreni work in the-
Centra] —, Calecntta: 953.

TELEGRAPH STAFF—
See “Staff’’. 1371-72.

'I‘ELEGR-.APH TRAFFIC BRANCH-

S—

Question re retrenchments in the --
and  Telegraph Engineering
Branch of the Telegraph Depart-
ment. 953.

TELEGRAPHIST(S)—
Question 7e—
Duty svstem of — and Signal rooms
elerks, 1367.
Postal recrnited —. 1852

TELEPHONE(S)—
Question re—

Grant of pension to — operators..
1657-58.

Pay of train clerks, — clerks, ete...
on the East Indian Railway. 632-

— connection of India with London_
etc.  97-98,

TELEPHONE OPERATORS—
See “Operator(s)”..

TELL BRAND—

Question. e licence for — and Diana
brand German air  pistols 1
Bengal: 685.

TEMPLE(S)—

Question 7e transfer of the controf

of the Badrinath — to the Ruler

of the Tehri Estate. 32, 1032-34.
TENDER(S)—
Question re—

Rejection by  the Alipore  Test

House of a — sample of Messrs.

Sett and Dass Company. 1040-42.
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“TENDER(8)—contd.
Question re—contd.: .

__ called for by the Indian Stores
Department  for enamel mnavy
green. 1052. :

— for catering on the Rohilkund
and Kumaon Railway. 756,

— for furniture supplied to the
Military  Finance  Department.
1836-317.

— for supply of furniture to the
Zoological Survey of India. 1855.

Statement (laid on the table) re the
lowes; — nofi accepted hy the
High Commissioner for TIndia in
purchasing stores, 287-89.

‘TENDER SYSTEM—

Question re introduction of — for
sale of country liquor in Delhi.
499-500.

"TENDERERS—

Question re collection of information
re political  outlook of military
893

“TEN-RUPEE CURRENCY NOTE(S)—
Question re—
Tssue of new ten-rupee and five-
rupee currency notes. 1385.
New — and five-rupee  currency
notes. 1034-35.
See alsg “Currency Note(s)".

"TEN-RUPEE NOTES—
Question re forged — in the Currency
Note Press, Nasik. 784,

“TEST HOUSE—
Question re—

Rejection by the Alipore — of a
tender sample of Messrs, Sett and
Dass . Company. 1040-42,

‘Test of Red Seal Brand metal
polish and silver polish by the
Alipore —. 1039-40,

Testing of samples of enamel navy
green by the  Government —,
Alipore. 1053,

“TEXTILE INDUSTRY PROTECTION
(SECOND AMENDMENT) BILT.—
See “Cotton —'' under “‘Bill(s)”.

‘THAMPAN, MR, K. P.—
Cotton Textile Industry Protection
(Second Amendment) Bill—
Motion for leave to introduce. 295
Motion to consider. 1061-64, 1077.
Indian Medical Council Bill—
Motion to consider. 1879-81, 1883.
Indian Railways (Amendment) Bill—
Motions to consider, to re-circulate
and to recommit to Select Com-
mittee. 466-69,
-Question re—
Allegation  against the ‘Assistant
Station Master, Simla, 922

THAMPAN, MR. K P.—contd.
Question re—contd. £
Article entitled  ‘“Monstrous™ 1n
the Indian Railway Magazine.
1115. 3 :

Article in the Indian Razlv_:ay
Gazette against the Standing
Tinance Committee for Railways.
1831, :

Discharge of employees of the
Madras and Southern Mahratta
Railway. 1116-17.

Discharge of Madras and Southern
Mahratta - Railway  employees
considered medically unfit for one
class or group. 1115.

Discharge of Mr, G. Krishnamurthi,
General Secretary of the Madras
and Southern Mahratta Railway
Employees’ Union. 1116.

Dumping of Ceylon  copra into
India. 1047,

Employment  'of States  subjects
under the Government of India.
1590-91.

Grades of officers in the Madras
Customs Preventive Staff. 1333.

TIncrease of free luggage allowance
on hill sections. 1114-15.

Introduction of intermediate class
accommodation on the  South
Indian Railway. 1i14,

Memorials from Engineering Super-
visors, Telegraphs. 1051-52.

New overtime rules for the Assistant
Preventive Officers of the Madrag
Customs Office. 1333-34,

Post of personnel officer on the
Madras and Southern Mahratta
Railway. 1116.

Promotion to the rank:. of charge
men at the Cordite Factory,
Aravankadu. 1743-44.

Proposed revision of the terms of
the Otiawa Agreement. 1334-36.

Provision of fans in third class
carriages on Railways. 1114.

Racial  discrimination in charging
fares from  passengers by the
North ~ Western Railway  staff.
922,

Racial discrimination in the carriage
of dogs by railway trains between
Summer Hill and Simla. 922-23.

Raising of a sterling loan in London
by the Secretary of State for
India. 1362-64. }

“Reduction of freight rates on Indian
Railways. 1115-16]

Registration of the Cordite Factory
Labour Union, Aravankadu.
1742-43. : :

Report of the Pope Enquiry Com-
mittee. 1364-65,
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THAMPAN, MR. K P.—contd.

Question (Supplementary) 7e—
Indianisation of the Central Gyphey
Burean of the Foreign and Poli-

tical Department. 1592, 1593,
1594, 1595.
Transfer of the control of the

Radrinath Temple to the Ruler of
the Tehri Estate. 1034.
Reserve Bank of India Bill—

Motions to refer to Joint Committee
and to circulate. 1488:97.

THERAPEUTIC INSTITUTE—
Question 7e arrest and deportation of
Mr. CGeorge Mraz  who was
running a German — in Delhi.

THIRD CLASS—
Question re—
Provision of fans in — carriages on
Railways. 1114. )
Removal of Mr. Devidas Gandhi
to Multan jail in a — compart-
ment. 1659,

THIRD INTERNATIONAL
GRESS—
Question re — on Penal Laws held
at. Palermo. 549-50.

THROUGH BOGIE—
Question r¢ running of a — between
Lucknow and Bombay. 1828.

TIBBI—
Question re provision of ifacii_ities for
— treatment on pilgrim ships.
622-23. "

TICKET(S)—
Question re—

Circulation of a proposal for pur-
chase of Derby Sweep — bv the
Divisional Superintendent, Mora-
dabad ~ Division, East  Indian
Railway. 1460-61,

Formation of squads for — checking
on the East Indian Railway. 1360.

Group system of — checking on
the North Western Railway. 732

Non-adoption of the Mody-Ward
Scheme of — checking on the
North  Western Railway. T734.

Non-sale of monthly — at station
baoking offices on the Kalka-Simla
Railway. 914,

Refusal by Messrs. Turner Morrison
Company to issue concession —
to poor pilgrims, 622

Travelling  without — on railway
trains, 1353.

TIC‘KE:I‘ CHECKING SCHEMES—
Question 7e — on the North Western
Railway. 1110.

CON-

TICKET CO'LLEC'I:O{R(_S)—-

Question re appointment of certain
— as Specfal"i‘icket Examiners
in the Lahore Division of the
North Western Railway. 513-14.

TICKET EXAMINER(S)—

estion Te— -
QuAbolition of the cadre of Travelling

_ on the North Western Rail--
way. 751, 732 ;

Allowances of Travelling — on the-
North Western Railway. 734,
Appointment of certain _Tlcke‘u

llectors as Special — in the

Tahore Division of the North
Western Railway. 513-14.

Cunt in the consolidated allowance

of Travelling '— on  the East
Indian Railway. 1351-52.
Denial of certain concessions o

Travelling — on the North West-
ern Railway. T733.

Employment of two special squads
of — on the East Indian Railway.
744,

Experimenta]l check over the Travel-
ling — work on the East Indian
Railway. 497-98.

Organisation and control of the
Travelling — on the North
Western  Railway. 729, 730-31,
732-33. _

Pay of Travelling — on the East
Indian Railway.  632.

Reduction of the grade of Head

Special — at Ferozepore, North

Western Railway. 13k
Reduction of Travelling — on. the

North Western Railway. T733.
Special and Travelling — on the

North Western Railway. T3,
Uniforms  supplied to Travelling
ﬁS’O n the East Indian Railway..

TICKET FRAUD(S)—

See “Fraud(s)”.

TICKET INSPECTOR(S)—

Question Te—

" Consolidated
ling — and their
Inspectors on the
Railway. 1030.

Grant of compensatory allowance fo-

travelling — on the East Indian-
Railway. 1029-30.

allowance of Travel-
Divisional
East Indian

TIMARPUR—

Question re—
Condemnation of certain quarters
in —, Delhi: 370-71.
Dangerous condition of — quarters,
Delhi. 1854
Enhancement, of water tax in thes
— quarters, Delhi. 201
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TIME-RECORDER MACHINE(S)—
See ‘“Machine(s)'”,

TIME-SCALE—
Question 7e replacement of selection
grade Town Inspectors of Post

Offices at Calcutta, by — men.
1387.
TIMING(S)—
Question re—
Change 0of — of the Army. Head-

quarters special train or of office
hours of Government offices in
Simla. 1470.
Revision of the — of the Grand
Trunk Express. between Madras
and Delhi. 1829, .

TIPU SULTAN—
Question re maintenance of the family
of Hyder Ali and —. 2-4,

TOTTENHAM, ME. G. R F.—

Cantonments (House Accommodation

Amendment) Bill—
Motion to consider. 1715-16.
Motion o pass. 1716.

Motion for Adjournment e Aerial
bombardment on Kotkai in t{he
Trans-Frontier. 867, 873-78, 879,
880, 882, 885.

Resolution 7e admissions to the Mili-
tary Academy. 1158, 1159-63.

TOUR(8)— i
Question re — of officers of ecertain
departments. 1762-63..

TOWN INSPECTOR(S)—
Question re—

Differential treatment in sanction-
ing special pay for — and
Accountants of Post Offices. 1027.

Replacement of selection grade —
of Post Offices at Calcutta by
time-scale men. 1387. |

Retention in Calcutta of Babn
Aswini Kumar Chowdhury, — of
Post Offices. 1386-87,

Special pay sanctioned for the — of
Pos; Offices. 1026,

See alsp ‘‘Inspector(s)”.

TRACTION DEPARTMENT—
Question re—

Cable repair work on the —, Great
TIndian Peninsula Railway. 1860.

Great. Indian Peninsula Railway —.
1858.

Indianisation  in tha: — ‘of- the
Great Indian Peninsula Railway.
690.

TRACTION -DEPARTMEN T—contd.

Question re—contd.

Post of Superintending Foreman for
the multiple units section of the
— of the Great Indian Penin-
sula Railway. 690,

Recruitment of a  Foreman in

England for  the [Distributicn
Section of the — of the Greas
Indian Peninsula Railway. 620.

TRADE(S)—
Question 7e—

Arrears in foreign sea-borne —
statistics for Kathiawar Ports.
1463,

Inclusion in the sea-borne — volume
of statistics of imports through
Kathiawar Ports. 1465.

Participation of Indian shipping in
the coastal and overseas — of
India. 1265-67, -

Reservation of the Imperial coasting
— to British ships. 1263-64,

— carried on in New Delhi. 291

TRADE CONVENTION—
Question re—
Expirvy of the Indo-Japanese — of
1905. 747.
Impending visit of a Japanese Dele-
gation  for negotiations for a
47-48.

TRADE UNION(S)—
Question 7e—
Discouragement of
of Muslim —: 7.
Recognition of Muslim —. 607-08.

TRAIN(S)—
Question re—

Absence of a direct —  between
Delhi and Karachi. 106-09, -
Absence of a direect — = between

Delhi and Lucknow. 1105

Absence of a direci —  between
Lahore and  Karachi vig Dada.
109.

Army.  Headquarters  special —
between Summer Hill and Simla.
347-48, 349, 352, 1465-67. 1468

Change of timings of the Army
Headquarters . special — or of
office hours of Government officas
in Simla. 1470,

Derailment of a passenger — near
Dharampur.  Kalka-Simla Rail-
way. 550.

Introduction of a faster — wig Loop
Line frem Howrah to  Delhi.
1854-55.

Non-reservation of a compartment
for ladies in the light — running
hetween Bareilly  Junction and
Pilibhit on  the Rohilkund and

Kumaon Railway. 1106.

the formation
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TRAIN (8)—contd,
Question 7e—contd.

Racial discrimination in the carriage

of dogs by railway — between
Summer Hill and Simla. 913-14,
922-23.
Refusal to allow Army  Head-

- quarters Indian clerks living in
private houses to travel by the
special — running between Sum-
mer Hill and Simla. 918,

Running of a special — for civilian
clerks between Summer Hill and
Simla. 351-52.

Running of dining cars for Indian
passengers in mail and express —.
768.

Running of mail — through Patna.
1256,

Running of special —  between
Barsui and  Kishanganj on the
Eastern Bengal Railway. 631.

Stoppage of express — at Khatauli,
North Western Railway. 1282-83,
1376,

— running on the Grand Chord and
main line of the East Indian Rail-
way between Howrah and Moghal-
sarai. 609-10.

Travelling of children of European
clerks by the special — running

between Summer Hill and Simla.
918-19.

Travelling of unanthorised persons
by the special — running between
Summer Hill ang Simla. 916-18.

Trat:e]linp; tickets on
railway —.

withous
1353.

TRAIN CLERKS—
Question re pay of —, telephone
clerks, ete.., on the East Indian

Railway. 632,

TRAIN EXAMINER(S)—
Question re—
Appointment of apprentice — for
the Operating Department. 1357.
Appointmeny, of Lillooah apprentices
as Eleciricians and —. 1359,
Appointment of Lillooah apprentices
as —, 1358-59. :
Stoppage of recrnitment of appren-
tice — for the Operating Depart-
ment, East Indian Railway. 564.

TRATNING—
Question 7¢ — of Marine Engineers
in India. 1267-68.

TRAINING MANUAIL—
Question 7e printing of the Army
Department — in private Presses.
1845-46.

TRAM-SHED—
Question re alleged assault on the
people at the Esplanade — in
Calcutta. 114-16.

TRANS-CONTINENTAL AIR BSER-
VICE—

See ““Air Service(s)".

TRANSFER(S)—

uestion 7e— :

QApplication for — from the Rajah-
mundry Jail of State Prisoners
Messrs. Surendra Mohan Ghosh
and Jivan Lall Chatterjee. 517-
18.

Applications received from assessees
in Sind for — of their assess-
ment. 1450-51.

Difficulties  of the  staff of the
(lentral Publication Branch due
to its — to Delhi. 368-69,

Non-grant of advance increments to
the staff of the Central Publica-
tion Branch on their — to Delhi.

367-68,

Petition for the transfer of Mr.
Mahendra Nath Roy from the
Deoli Detention Camp to Calcutta.
921.

Proposed — of one Sudhansu

Ranjan Sen, a political prisoner,
to the Andamans. 1831-32

Proposed — of the seat of the High
Court from Allahabad to Lucknow.
1255

Rumonred — of a part of Kenya
to Italy. 105, :

Salaries of East Indian - Railway
employees on the — of that Rail-
way irom Company-management.
1611.

- — from and fo non-family and un-
healthy stations in the irans-
frontier in the Punjab and North-
West ~ Frontier Postal  Circle.
1664.

— in the interest of service in the
Posis and. Telegraphs Department.
1663,

— of certain men of the commercial
staff employed in the Quetia Divi-
sion on the North Western Rail-
way. 796,

— of Inspectors and Postmasters in
the Punjab and  North-West
Frontier Postal Circle. 1662-63.

— of State Prisoner Mr, Rasik Lal
Das to some other jail. 1606.

— of the Assistant Superintendent
of Archzology, Central Tndia and
Rajputana, to some other Circle.
1857.

— of the control of the Badrinath
Temple to the Ruler of the Tehri
Estate. 1032-34.
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TRANS-FRONTIER—
Motion for Adjournment re aerial
bombardment of Xotkai in the
—. 5b1-65, 7T760-83, 865-89.

"TRANSLATION—
Question re — of the form of notice
of demand of Income tax in

Sindhi, 259,

TRANSPORTATION—
Question re—
Retrenchment of Anglo-Indians by

the  Superintendent, Railway
School of —, Chandausi. 1480.

— of political prisoners to the
Andamans. 110-12.

TRANSPORTATION INSPECTOR(S),

COMMERCIAL—
Question 7e surrender of the post of
1—‘753 on the East Indian Railway.

TRANSPORTATION SERVICES—
Question re rules of examination for
recruitment to the superior com-

mercial and —. 1676
TRANSPORTATION (TRAFFIC)

BRANCH—

Question 7Te promotions of officers of
the — and Commercial Branch
of the North Western Railway.
950,

TRANSVAAL—

Question re—
Bodies in — representing the Indian
interests. 450,
Resolutions passed by the Provincial

Conference of the — Indian
Congress held at Johannesburg.
449-50.

TRAVELLING—

Question re proposal to check illicit
— by use of lathiz on the East
Indian Railway. 499.

“TRAVELLING ALLOWANCE—
See ‘*Allowance(s)’.

“TRAVELLING PUBLIC—
Question re representation of the —
at the Rail-Road Conference held
at Simla. 1019-21.
Resolution 7¢ grievances of the — on
the Assam Bengal Railway. 1164-69.

"TRAVELLING TICEKET EXAMIN-
ER(S)—
Question re pay of — on the East

Indian Railway. 632.
See also “‘Ticket Examiner(s)’.

TRAVELLING TICKET INSPEC-

TOR(S)—

Question re discharge of certain peons
attached to — Section on the
East Indian Railway. 1354,

See also ““Ticket Inspector(s)”.

TREASURY BILL(8)—
Question 7e sale of —.

TRIBAL AREA—
Question re—
Air bombardment on the — of the
North-West Frontier. 679-84.
Bombing of — on the North-West
Frontier. 769.

TRIBE(S)—
Question 7¢ bhombardment of certain
villages of independent — on the

550-51.

North-West.  Frontier by British
aeroplanes. 738,
TRIBUNAL—
Question 7re decisions of the — on
Capitation Charges. 617,
TRICHINOPOLY— :

Question 7e provision of electric fans
for State Prisoners and detenus
in the — jail. 896.

TROOP(S)—
Question 7¢ — from British India
sent tog Alwar. 686.
TROTSKY—

Question 7¢ prohibition of the importa-
tion into India of —'s History of
the Russian Revolution, 95,

TROUBLE(S)—
Question re — at-  the North-West
Frontier of India. 629,

TRUSTEE SECURITIES—
Question 7¢ declaration of debentures
of the Central Land Mortgage
Bank of Madras as —. 618,

TURNER MORRISON COMPANY,

MESSRS.—

Question re refusal by — to issoe
concession  tickets to poor pil-
erims. 622,

i U
UMBRELLAS—

Question re supply of — to the out-
- door postal staff. 543.
UNAO—

Question 7e level crossing on either
side of the Railway station at —-
464-65.

UNAUTHORISED PERSONS—

Question re travelling of — by the

special train running between
Summer Hill and Simla. 916-18.
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UNEMPLOYMENT—
Question re — in India. 608-08.

UNFAIR TREATMENT—
Question re alleged — of the Railway
Officers towards Muslim employaes,
1096-98.

UNIFORM(S)—

Question re—
— supplied to the Assistant Station
Masters on the East Indian Rail-

way. 633.
— supplied to Travelling Ticket
Examiners on the East Indian

Railway. 1480

UNION(S)—
Question re—

Demand for closer — of East Africa
including Tanganyika with
Kenya. 1383-84.

Discharge of Mr. G. Krishnamurthi,
General Secretary of the Madras
and Southern Mahratta Railway

Employees’ —. 1116,
Discouragement of the formation of
Muslim Trade —. 607.

Office bearers of Postal —. 1448-49,
Postal — in East Africa. 1005-06.
Recognition of Muslim Trade —.

607-08.
Registration of the Cordite Factory
Labour —, Aravankadu, 1742-43

Service —, Associations, etc., recog-
nised by Government. 1047-51.
— recognised by the principal
Railway Administrations. ' 564.

UNITED PROVINCES—
Question re—

Appeals pending before each Assist-
ant Income-tax Commissioner in
the —. 493-95.

Communal  composition of  the
gazetted staff in the — Postal
Circle. 656-58.

Communa] composition of the non-
gazetted staff in the — Postal
Circle. 677-78.

Extensions given to the Commis-
sioney and  Assistant Commis-
sioner of Income-tax in the —
anl the Punjab, respectively.
1375-76.

Inadequate appointments of Muslims
as temporary assistant Income-tax
Officers in the —. 90-91.

Muslim gazetted officers in the —
Postal Circle. 1821.

Retrenchment in the — Postal
Circle. 1028-29, 1372-73.

UNITED STATES OF AMERICA—
Question re—
Calling of Indians as Hindus in ihe

UNITED STATES OF AMERICA—
contd.

Question re—contd.

Murder of one Sardar Sher Singh
in California, —. 360, 456-57.
Payment, of War Debt by England
to the — with silver acquired

from India. 266.

Reports of Mr, 1. M. Pekham, —
Attorney, about the Ghadar party
magazine. 45T.

UNIVERSITY(TES)—
Question 7e—

Difficulties experienced by Indian
students in the — in Greab
Britain. 556-57.

Entry of some solliers of the
Dorsetshire  Regiment into the
Dacca — Central building with
fixed bayonets. T87.

Falling off in the number of students
in24 the Benares and Aligarh —.
624.

UNTOUCHABILITY

BILL—

See “'Bill(s)".

UPPER DIVISION—

Question 7e—

Soldiers holding — appointments in
the Army Headquarters. 1449.50.

Unqualified persons promoted to —
in the Army Headquarters. 1450.

UPPI SAHEB BAHADUR, MR.—

Hedjaz Pilgrims (Muallims) Bili—-

Motion to recommit to Select Com-
mittee. 1655-56,

Motion for Adjournment re aerial
bombardment on Kotkai in the
Trans-Frontier. 888-89.

Question re—

Clerks employed on work connected
with hours of employment regula-
tions on the North Western Rail-
way. 1674-75. :

Indents placed by the Great Indian
Peninsula Railway with the Indian
Stores Deptt. 202-207.

Modification of recruitment rules of
the Government of India Secre-
tariat staff.  1750-51,

Non-posting of unqualified guards
as Assistant Station Masters on
Indian Railways. 1675-76.

Protectors of Haj Pilgrims at
Karachi. 464. -

Rules of examination for recruit-
ment to the superior commercial
and transportation services. 1676.

Sindhi and Non-Sindhi clerks in the
late construction office, North
Western Railway. 1675.

Welfare clerk in the Railway Work-
shops at Sukkur. 1675,

ABOLITION
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UPPI SAHEB BAHADUR, MR.—
contrd.,
Question (Supplementary) re—
Confidential report submitted by the
Haj Enquiry Committee. 739.
Indianisation of the Central Cypher
Bureau of the Foreign and Politi-
cal Department. 1842

A

VACANCY (IES)—
Question re—

Competitive examination for filling
up of — in the Suryvey of Irndia
Department. 945,

Filling up of — in the Imperial
Council of Agricultural Research.
1760.

Filling up of — of Sub-Heads on
the East Indian Railway. 1851
Permanent — in certain iepartments
of the Great Indian Peninsula

Railway. 339-40.

— in the gazetted rank in the Rail-
way Services. 1259-60.

— of postmen, etc., in the Sahavan-
pur and Dehra Dun Head Post
Offices and their Sub-Oiffces.

1665.
VACCINATION—

Question 7e insulting treatment meted
out to deck passengers at the
time of their — at Rangoon.
186-90.

VAISHAMPAYAN, MR. V. G—
Question re—

Case of — and Mr. Potdar, accused
in the Delhi conspiracy case.
1377-78.

Grant of an allowance to — a State
Prisoner. 1378.

VARMA COMMITTEE—

Question 7e report of the —. 1367
VAZIR MUHAMMAD, KHAN
BAHADUR SHAIKH YAKUB—
Oath of Office. 1.
VEGETABLES—
Question e increase in the import of
fruits and — from foreign

countries. 1117-19.

VICE-PRESIDENT—
Question 7¢ rights ani duties of the
— of a Cantonment Board. 499.

VICEREGAL LODGE—
Question re alleged embezzlements by
the Building Supervisor of the
—, New Delhi. 505.

VICEREGAL STAFF—
Question re communal composition of
the —. 505-06.

VICEROY, HIS EXCELLENCY
THE—
Address by — to the Members of
the Council of State and the
Legislative Assembly. 417-25,

Question r7e Mr. Gandhi's telegram to
the Private Secretary to — and
rcplies thereto. 538-40.

VICTORIA PARK—
Question 7e closing to the public of
the — in Queen’s Garden, Delhi.
464.

VILLAGE(S)—
Question re—

Bombardment of certain — of inde-
pendent, tribes on the North-West
Frontier by British aeroplanes.
738.

Construction of a road from Delhi
to — Basti Chiragh. 557.

State Prisoners interned in — and
* detenus in the Deoli Detention
Camp. 897.
w
WAGES—

Question re recruitment of staff on
daily basis in the Central Pub-
lication Branch. 897-89.

WAGON (8)—

Question ¢ paints used by the Eastern

Bengall%_saélway for painting their

WAITING LIST— 7
Question 7& —— of retrenched person-
nel in Railway Board’s Office.

1046.

WAJIHUDDIN, KHAN BAHADUR

HAJI— 3 :
Hedjaz Pilgrims (Muallims) Bill—
Motion to recommit to Select Com-

mittee. 1702.

Indian Railways (Amendment) Bill—

' Motions to consider, to re-circulate:
and to recommit to Select Com-
mittee. 324-25.

Question re— =

Buildings in the Ambala Cantonment.
795.

Competitive examination for filling
up of vacancies in the Survey of
India Department. 945.

Consolidated allowance of Travelling
Ticket Inspectors and their Divi-
sional Tnspectors on the East In-
dian Railway. 1030.
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WAJIHUDDIN, KHAN BAHADUR
HAJI—contd.
Question re—contd.

Contemplated laying ount of a new
road in Secunderabad. 687-88.

Contingent allowance sanctioned for
certain postal officials. 1025-26.

Differential treatment in sanctioning
special pay for Town Inspectors
and Accountants of Post Offices.
1027.

Exaniination papers of the Post
Office: Accountants. 1028,

Experimental check over the Travel-
ling Ticket Examiners’ work on
the East Indian Railway. 497-38.

Grant of compensatory allowarce to
Travelling Ticket Inspoctors on
the East Indian Railway. 1029-30.

Non-recrnitment of retrenched hands
of the Survey of India Depart-
ment. 945.

Proposal to check illicit travelling by
use of lathis on the East Tndian
Railway. 499.

Proposed demolition of certain
houses in the Secunderabad Can-
tonment. 686-87.

Retirement of officials having thirty
years’ service in Postal (ircle
offices. 1029.

Retrenchment in the Survey of Tndia
Department. 942-45.

Retrenchment in the United Provin-
ces Postal Cirele. 1028-29,

Revision of the scale of pay »f Aec-
countants attached to certain Post
Offices.  1027-28.

Special pay sanctioned for Post Office

~ Accountants. 1026.

Special pay sanctioned for the Town
Inspectors of Post Offices. 1026.

WALKER HOSPITAL—

Question re non-admission of Indians

in the and Portmore Haspital
in Simla. 356.
WALL—
Question re proposed demolition of a
portion of the —— which se-

parates  Old Delhi from New
Delhi. 543-44.
WAR—
Question re—
Committee on the Great
sions.. 599-600.
Leave and pension of military em-
ployees invalided during the Great
3.

Pen-

Non-recognition of services rendered
during the Great on the East
Indian Railway. 690-91.

Pension of certain military men in-
creased by re-employment during
the Great ——. 787-88

WAR DEBT—
Question re—

Silver bars left in stock with the
Government of India after pay-
ment of the same to America as
—. 611.

Silver transaction with England for
payment of to America. 523,

See also ‘‘Debt(s)”.

WARD-KEEPERS— :
Question re appointment of Lillooah
ex-apprentices as , etc., on

the Fast Indian Railway. 380.
WASTE PAPER—

Question re—

Cost of production of publications
sold as on the transfer of the
Central Publication Branch to
Delhi, 900,

Disposal of certain publications as

on the eve of the transfer of
the Central Publication Branch to

Delhi. 430-33.

Sale of —— in the East Indian Rail-

way Press. 1342

WATER—
Question re free supply of —— to the
Lahore Cantonment Board for
watering roads. 511,

WATER-MARKED
NOTES—
See *“Note(s)".

WATER SUPPLY—
Question re failure of —— at the
Kurnkshetra station after the solar

eclipse. 1257-58.

WATER TAX—
Question re enhancement of in the
Timarpur quarters, Delhi. 201,

WAY INSPECTORS—

Question r¢ memorial submitted by
Assistant ——, North Western
Railway, for modification in their
condition of service. 1013-14.

WELDING DEPARTMENT—
Question re communal composition of
apprentices nominated to the —
Jamalpur Railway Workshop. 544.

WELFARE SCHEME(S)—

Question re—
on the East Indian and Eastern
Bengal Railways. 1455-56.
on the East Indian Railway.
1753.

WELLINGTON FARM—
Question re selling price of milk and
cream at the —. 604-05.

CURRENCY
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WESTERN COMMAND— WITNESS(ES)—
Question re— Question re— S8
Officers and clerks in the Military Amount paid to each invited to
Engineering Service, -—, Quetta. give evidence before the Joint
686. Parliamentary Committee. 748-50,

Representation of Muslims in * the
_clerical staff of the Military En-
gineering Service, ——, Quetta.
686.

WHEAT CONFERENCE—

See ‘“Conference’.

WHEAT IMPORT DUTY (EXTEND-
ING) BILL—
See “Bill(s)"”.

WHITE PAPER—
Question r¢ inquiry under certain para-
graphs of the proposals in the —.
1672

WHITE SETTLERS—
Question 7e—
Agitation of the
against income-tax. 1007.
Demand of for the control of
finances of the Kenya Government.
1383.
Demand of —— for the control over
the finances of Kenya. 1008.

WIDOWS® RIGHT OF MAINTEN-
ANCE BILL—
See “Hindu ** under “‘Bill(s)”.

WILAYATULLAH, KHAN BAHADUR
H. M.—
Question re—s=ss____

Abolition of the Office of the Ae-
countant-General, Posts and Tele-
graphs. 200,

Acecountants in the Poste and Tele-
graphs Account and Audit Offices.
200.

Appointment of the Assistant in
charge of the administration branch
in the Office of the Deputy Ac-
countant-General, Posts and Tele-
graphs, Delhi. 201.

Constitution of the office of the Ae-
countant General, Posts and Tele-
graphs. 200.

Representation of minority communi-
ties in the Offices of the Account-
ant-Gleneral, Posts and Telegraphs.
200.

Strength of the non-gazetted staff in
the Office of the Accountant Gen-
eral, Posts and Telegraphs. 200.

WIRELESS TELEGRAPH DEPART-

MENT— _
Question re examination for reeruitment
of new hands in the ——. 524-26.

WIRELESS TELEGRAPHY BILL—
See “Indian —— under “Bill(s)".

.

in Kenya

Amount paid to —— for going Lo
London for giving evidence before

the Joint Parliamentary Com-
mittee. 342-43.
WORKER(S)—

Question re—

Article in the Bombay Chronicle
under the heading “Great Indian
Peninsula Railway and 1612,

Release of 6f the Jaimat-ul-
Ulema-i-Hind, Delhi. 1659,

WORKING COMMITTEE(S)—
Question re release of members of the
: of the Jamiat-ul-Ulema-i-
Hind. 1350.
WORKING  EXPENSES—ADMINIS-
" TRATION (RAILWAYS)—
Demand for Excess Grant. 1230,

WORKMEN'S COMPENSATION

(AMENDMENT) BILL—

~See “Bill(s)".
WORKSHOP (8)—
Question re—
Appointment of ez-apprentices of the
Lillooah —,
Appointment of trained ez-apprenti-
ces in the East Indian' Railway
Lillooah. 564,

Communal composition of apprentices
nominated to the Welding Depart-
ment, Jamalpur Railway ——.
544.

_ Employment officer at the Jamalpur

Mechanical ex-apprentices of the
Eagt Indian Railway - illocah.
560.

Overlooking of claims of trained
Indians in the Jamalpur
East Indian Railway. 545.

Racial discrimination in the Jamalpur

—— FEast Indian Railway. 544,
545.

Selection of Journeymen for the
North Western Railway ——.

Mughalpura. 734-35. :
Technical apprentices in the Calcutta
Port Trust ——. 22.
Welfare clerk in the Railway — at
Sukkur. 1675.

WORLD ECONOMIC CONFERENCE—
Question re—
Agreement on the
sugar reached
London. 493.
Proceedings of the Sub-Committes
of the —— dealing with shipping
subsidies. 1251,
See also “Conference(s)”.

production of
in the — in
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ZIAUDDIN AHMAD, DR.—contd.

Y Question 7e—contd. >

Qualifications possessed by the Sup-

YARKAND— ; erintendent of Education, Delhi, in

Question e disturbances 1n Kashgar the Gujrati and Marathi languages.
and .94, 555. -

g Representations made by Dr. Bhupal

YARN— : Singh and Mr. Satish Pakrashi,

" Question 7€ jmport of cotton tt_e.‘:tlle prisoners in the Andamans. 1600.
and , etc., through Kathiawar Question (Supplementary) re—

Ports. 1464. Abolition of the Empire Marketing

Board. 1826-27.
z Allegations against the police in Cal-
cutta and Bombay. 1742
ZENANA GHAT— Alleged attack on Mahatma Gandhi
Z Question 7¢ amouht spent on the Queen by the Daily Gazette of Karachi.
Mary —— Pushkar. 378-79. 1274.
| Alleged unfair treatment of the ¥
IAUDDIN AHMAD, DR.— Railway Officers towards Muslim
ZGonsidemtio_n of t.h;_- Report of the eripldysesanl09G: ], ’i

Public Accounts Committee. 1809, Circulation of a proposal for pur-
1914-15, 1920-25, 1927. chase of Derby Sweep tickets vy
Démand for Excess Grant in respect the Divisional Superintendent,
of “Railway Board”’. 130. y Moradabad Division, East Indian
Demand for Supplementary Grant in Railway. 1460. 3 :
" respect of— Consolidated allowances paid on the |
Civil Aviation. 1904-05. East Indian Railway. 1353 :
“New Capital Works at Delhi”. Employment of States subjects undar
236 the Government of India. 1501

1 -
'Factor‘ie"s Bill— Enforcement of the Punjab Primary

Motion to refer to Select Committee. Education’ Act in Delhi. 1348. 1

1636-38, 1641, 1645, 1646. Fixation of the date and time for

Hedjaz Pilgrims (Muallims) Bill— ?iffﬂrent Standing  Committees. X
3 261.

Motion to recommit to Select Com-
mittee, 1708-08.
Imgperial Bank of India (Amendment)
Bill—
Motion to refer to Joint Committee.
1541, 1552-54, 1555.

Gold and silver held in the Curren:v
Department. 1350.

Governing hodies of the East Indian
Railway Schools for Indians, 1258,

Import of ‘‘edible oil” into Indi

s

~Indian Medical Council Bill— from Japan. 1745-46. \
Jlngéition to consider. 1869-73, 1880, Tndianisation of the Central Cypher o
1881, Burean of the Foreiem and Po!
Consideration of— tical Department. 1595.
Clause 16. 1883, 1884. International Postal Conference to '

held at Cairo. 1447-48.

Clause 17. 1884 ) : ;
Irregularities in charging salaries ¢

‘Indian States (Proteetion) Bill—

Motions to refer to Select Committee the subordinates on the East In
and to circulate. 1086,:1089, 1183, dian Railway. 1752 1
1184, 1189, 119L. Participation of Indian shipping L !

Indian Tea Control Bill— ; the coastal and overseas trade of

Motion to refer to Select Committea. India. ~1266. 1
162192, 1625. . G . ;

“Motion re future administration of Permission to prisoners in the Anda |
O den. 1723-27, 1733, 1731, 1773, mans to have money in Jailer
1784, 1806, 1807. custody for personal expenditure, |
“Murshidabad Estate Administration 1598, 1599. i
s Procession on the Hkadasi Day in |

Motion to pass. 1583-84. Shahdara, Delhi. 1459, :

i — - 3
Q‘Ei};gﬁdﬁum on Inspectorate in the Proposed revision of the terms cf
Administered Areas in Central the Ottawa Agreement. 1335, 1336,

" India. 556. Protection of the private dairy in-

Possession of a diploma or certificate dustry from the unfair competition

in the Hindi language by the of military dairies. 1276, i
Superintendent = of  Education, Protection to the Indian shipping
Delhi. 555. companies. - 1264, 1265. e




e

Ea= S

il ke

INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

173

ZIAUDDIN AHMAD, DR.—contd.
Question (Supplementary) re—concld.
Public Service Commission examina-
tion for recruitment of clerks for

the Government of India. 1834.
Raising of a sterling loan in London
by the Secretary of State for

India. 1364.
Training of Marine Engineers in
“India. 1268.

Vacancies in the gazetted rank in

the Railway Services. 1260.
Reserve Bank of India Bill—
Motions to refer to Joint Committee

and to circulate. 1313, 1319-30.

\ Besolution 7e Draft Convention and
- Recommendation concerning the age
for admission of children to non-

industrial employment. 1893.

3

ZOOLOGICAL SURVEY OF INDIA—

Question re—
Representation of minority
munities in the —. 1747-48.

Tenders for supply of furniture to
the ——. 1856.

com-

ZULFIQAR ALI KHAN, SIR—

Expressions of regret on the deaths cf
and Khan Bahadur Sarfaraz
Hussain Khan. 50-55.

Question re check of the work in con-
nection with the issue of passes
on the North Western Railway.
688,

i

o
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